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LOJ[ SABRA 

'Thursday, the August 10, 1961/ 
Sravana 19, 1883 (Saka) 

'The Lok Sabha met at Eleven oj the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Exports to Pakistan 

*286. Shrimati na PalehlJodhuri: 
Will the Minister ot Commerce and 
hdustry be pleased to state: 

(a) whether it is a tact that Indian 
exporters have been warned not to 
export any goods to Pakistan without 
establishing an irrevocable letter or 
credit in their favour; (ind 

(b) if so, the reasons for and full 
details of the warning given? 

The Deputy MiDister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). It was reported in cer-
tain case. that Pakistani importers 
were not able to produce import licen-
ce,; before their Customs Authorities 
for the goods ordered from India and 
this resulted in confiscation and auc-
tiOn of such goods, thereby putting 
Indian exporters to financial losses. 
This position was brought to the notice 
of Export Promotion Councils and 
Commodity Boards in order to enable 
them to advise our traders to "'''POrt 
goods to Pakistan only after irrevo-
cable letters of credit had been estab-
lished in their favour. 

Shrimati na Pa1choudhlifl: Usually, 
the letter of credit will be opened by 
the shippers and So forth. How are 
the Indian parties to ensure that there 
is a letter of credit on this side? How 
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will it be possible for them to ensure 
this? 

Shri Satish Chandra: The letter of 
credit is opelJed by the importer in 
favour of exporter, and information 
is received through a bank that the 
letter of credit has Deen .•.. opened. 
They should ship ,their goods only 
after the letter of 'Credit has been 'es-
tablished in their favour. 
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Shrimati lIa Palchoudhuri: Is is not 
a fact that through this sprf- of thing, 
Pakistan has got a gr~ deal of 
revenu& from India at the cost of the 
Indian exporter? 

Shri SaUsh Chandra:' There have 
been cases like this, and therefore, 
this step' has been taken, and it is for 
the Indian parties to see that they are 
not put to a loss and such income does 
not accrue to the Pakistan Govern-
ment. 

Shri Tyagi: What i5 our latest trade 
balance with Pakistan? How much 
did we export and how much did we 
import from Pakistan last year? 
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Shri Satlsh Chandra: In 1960 w. 
exported goods worth Rs. 10'12 crores, 
and imported goods worth Rs. 15'18 
crores from Pakistan. 

Shri Tyagi: Adverse balance. 

Tibetan Refacees 

+ r Shri Shree" Narayan Das: 
I Shri Radha Raman: 

\ 

Shri D. C. Shzrma: 
Shri Ram Krishan Gupta: 
Sui Chnni Lal: 
Shri Bhakt Darshan: 

I Shri Blbb.ti Mishra: 
*287. ~ Sardar Iqbal Singh: I Shri Muhammed Elias: 

Shri Raghunath Singh: I Dr. Ram Subha, SIngII: 
Shri DaIjlt Sinlrh: lShri P. G. Deb: 
Sh~ Arjnn Sillg~ Bhadauria: 
Shrl K. B. MalvlB: 

Will the Prime Minister be pleased 
to state: 

(a) whether tightening of checks 
in Tibetan border has resulted in de-
creasing influx of Tibetan refugees 
into India; 

(b) number of Tibetan refugees 
who carne to India during each of the 
months from March to July 1961 and 
through each of the passes and how 
do their number compare with the 
Tibetan refugees who carne during 
the corresponding period last year; 

(c) the details of the steps taken 
to rehabilitate them in various parts 
of the country; 

(d) whether any instances have 
corne to the notice of Government 
where Chinese spies also entered 
India in the garb of refugees; and 

(e) if so, the steps taken in this 
regard? 

The Deputy Minister of Extemal 
Aftairs (Shrimatl Labhmi Menon): 
(a) to (c). A statement is placed on 
the Table of the House. [See Appen-
dix I, annexure No. 63]. 

(d) and (e). We have corne-across 
a few Tibetans whose bona fides as 
refugees could not be established. 
Adequate measures have been taken 
and continue to be taken to deal with 
such cases. 

Shri Shree Narayan Das: Mav 
know the extent to whiCh the Gov-
ernment of India has accepted the 
responsibility of rehabilitating tilese 
refugees? What is the total expendi-
ture that is expected to b<! incurred 
on this matter? 

Shrimati Lakshmi Menon: The 
whole thing is given in the statement 
-the extent to which refugees have 
been settled. 

Shri Sme Narayan Das: I wanted 
to know whether the Government of 
India have accepted all the r6!Sponsi-
bility, or whether any international 
aid is being sought by the Dalai Lama 
or the Government of India for this 
purpose. 

The Prime Minister and Minister of 
Extemal Aftairs (Shri lawaharla1 
Nehru): The responsibility is ent.re-
ly taken by the Government of I"dia. 
but, as a matter of fact, the Dalai 
Lama has, to some extent, shared it 
occasionally. We have also received 
contributions from abroad for this 
purpose. rather from some Govern-
ments abroad. They are being used 
for specific purposes like the estab-
li~hment of a school or something like 
that. 

Shri D. C. Sharma: From the state-
ment I find that the influx of Tibetan 
refugees is a continuing process. Even 
during this year we have received 
2,880 persons. I find that arrange-
ments have been made for them in 
some States of India. May I know if 
it has been taken into account that 
the places in which they are going to 
be settled will be able to accommo-
date the ever-increasing or the ever-
continuing influx of refugees because 
this does not se"m to be corning to 
an end in any way? 

Shrimati LakshmJ Menon: We are 
exploring the possibilities ilf settling 
them in different States, and from the 
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statement it is obvious that the States 
have came forward with allotment of 
land etc. Since the influx is getting 
less and less, we think we will be able 
to find ways and means of settlin, 
them. 

Shri Bam Krisllan Gupta: The han. 
Prime Minister stated that contribu-
tions have been received from some 
foreign countries. May I know the 
names of those countries? 

Shri Jawaharlal Nehru: The Gov-
ernment of Australia and the Govern-
ment of New Zealand. As far a. I 
can remember, these two have given 
some sums of money. Switzerland 
has actually taken away some of the 
young boys and girls for training them 
there. 

Dr. Bam Subhag Singh: Fl'O~ the 
statement it apepars that the influx of 
refugees in Jammu and Kashmir area 
has increased. May I know the (auses 
for this? 

Shri Jawaharlal Nehru: I cannot 
give any precise answer to that. I do 
not know if they are included in this 
figure, but a number of Ladakhi Mus-
lims and others were held up there. 
They would not allow them to come 
because of the dispute as to whether 
they were nationals of India. 

Dr. Bam Subhag Singh: I am not 
referring to them They are only 
about 120 or so. In the 3tatement I 
find 41.2 refugees came in I aGO to the 
State of Jammu and Kashmir, where-
as in 1960 their number is 1,590. That 
is why I want to know whether the 
pressure of the Chinese On western 
Tibet side has increased, Or it is due 
to some other reason that they are 
coming. 

Shri Jawaharlal Nehru: I cannot 
give any precise reason for this. It 
may be because of local pressures. 

.rr ~ M(!: : ~ trr.r, ~ 
m-~~if~~~'-ftfit; 
~ if fuiiRf ~ ~ 'liT ~ ;r~ 
,"~Tn:ni t ? ifl:IT lI1I: <mf ~ t ? 

.rr 1I1I'T6:~ ~ : ~" m l!l;;pr 

~ t q ~ ~ ~ m;rr ~nrTif 
~ t I 

Shri Nath Pai: Has the interroga-
tion of these refugees revealed what 
makes them leave their homeland 
whether it is the continuance of dis-
turbed conditions in Tibet or persecu-
tion or some other reason? 

Shri Jawaharlal" Nehru: Oviously 
they leave Tibet because they find it 
difficult to live· there their ordinary 
lives because of pressures on them 
and circumstances, and they 
think they can better themselves 
elsewhere. Interrogation does take 
plac.... but the broad facts are fairly 
well known. 

.n 1lI'0 '1'0 ~ : 1l ~ IlI'r.!1I' 

~ ~ ~ ~ ~ fit; ifllT ~ i!iT ~ 
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~'fi1:~~~~~..n-\Tl~ 
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m- ~ ~ ~ r.n1 ifllT ~ 
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~ t fit; ~ rn 'l': .ntff it ~ 
{t I ~1JW~tm~'IiT 
~~I 
Slari .... ah ..... _ Klias: What ill the 

total alDount that is spellt tor the re-
habilitation of the Tibe~n refu,ees 
till now and what is the pro,ramme 
of Government spending .for future 
rehabilitation of these refugees in our 
country? 

Sbri Jawaharlal Mebn: I am sorry 
I cannot give the financial figures. 
Naturally it is a fairly lar,e sum. It 
is indeterminate, if I may· say so, as 
we take additional liabilities as more 
people come. 

Our first object is to lay stress on 
children's education and their proper 
upbringing. I may mention that there 
are some foreign agencies who are 
helping in this work of educatinc 
them. A school or some establish-
ment is run in Simla by some 
children's society in England. There 
is some other help given by CARE 
organisation. 80. the first thing is 
children's schools, etc. The other 
thing is to find work for those who 
can work. One of the difficulties that 
come, in i 3 the very large proportion 
of La:nas, people who are called in-
carnate Lamas, who normally do not 
work in this normal way. There are 
some monasteries, etc. which have 
been expanded for them. 

When we send these people to the 
States, we want to send them in ade-
quate numbers so that they can form 
a community among themselves, 
usually for agricultural purposes. 
The minimum number, we think, is 
about 500 families Or 400 or something 
like that. In Mysore we have sent 
3,000.; we may add to it and give 
them land. In Orissa, I think we are 
sending 3,000, I think ..•. 

Sbri Chintamoni Panlgrahi: 3,000 
acres. 

Shri Jawaharlal Nehru: I am not 
talking of acres; I am talking of 
human beings. In Madhya Pradesh 
also, we are trying to find out. We do 

not want to send them in small nUIII-
bers. They ,et lost. 

"" '"" .. : ~, IIIIT ~ ~ 
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Shri Kalika Sinch: May I know if 

a world refugee fund has been creat-
ed by U.K. and certain other we.tern 
countries and from that fund a sub-
stantial amount has been received for 
rehabilitating these Tibetan refugees 
and that has been one of the causes 
of the influx of poor Tibetan families? 

Shri Jawaharlal Nehru: No, Sir; we 
have not brought this matter up be-
fore the World refugee organilation. 

Shrl Tanpmani Rose 
1IIr. Speaker: Nobody has been sent 

to Madras; why should Shri Tanga-
mani put a question now? 

Shri Tupmani: There is a proposal 
to that effect, Sir. 

Shri Chlntamoai Pani(rahi: May I 
know whether thp. Dalai Lama has 
spent any amount from his treasure. 
which he brought and if 80 what i8 
that amount? Hal he ezpressed hi. 
deaire to settle permanently in India 
and if 80, I want to know_ whether 
land has been allotted to him? 

81ui lawallarlal Nehru: I have not 
lOt the ~res a8 to how much he 

spent but he has met lOme educa-
tional expenses for the monks and 
others. Ai to how much money he 
realised from what he brought with 
him, I do not remember at the 
moment. 

811ri Yalta ... Nara71U1 ladha ... : May I 
know whether the help received from 
abroad or given from internal 80urces 
is being properly utilised and distri-
buted properly? My information is 
that there is dissatisfaction among the 
refugees. 

Shrl .JawaharJaJ Nehru: The hon. 
Member's information is completely 
wrong. 

Mr. Speaker: Next question. 

Shri Bem Sarua: Sir, you were 
pleased to Say that nobody was sent 
to Madras and therefore, Shri Tanga-
mani should not put a supplementary 
question. But SO many people have 
been sent to Assam and so many 
people arrive throu·gh Assam .... 

Mr. Speaker: Whether people are 
sent to Madras or not, any hon. 
Member here is equally interested in 
all the questions that arise in this 
House but the time at our disposal is 
limited and I am, therefore, to find 
some excuse to keep off calling hon. 
Members from time to time. I will 
always bear in mind the names of 
those hon. Members who rise. I 
never forget any hon. Member who 
gets up and I try to give them one or 
two chances during the course of the 
Question Hour. That is why I am 
trying to adjust it this way. Next 
question. 

Suicide Ity a Gori. Employ .. in Delhi 

+ 1 MalaaraJkamar Vljaya 
ABulia: 

•• Shri P. G. Delt: 
. Shri Arjgn SinJ'b Bbada.ria: lSIIri s. A. Mebllt: 

8hr1 IDIDbw .. t ... : 

Will the Minister of C._He aad 
bId1l*y be plHled to ltate: 

(a) whether an Aaliatant in the 
Min." at Commeree and Industry 
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committed suicide in May, 1961 due 
to alleged discriminatory treatment in 
promotion; and 

(b) if so, the action taken in the 
matter? 

The Minister of COlllJDflrce (Shl'i 
KanUDgo): (a) and (b). It is true that 
On the 16th May, 1961, an Assistant by 
name Inder Dev Prasad jumpt:d from 
the third floor of Udyog Bhavan and 
unfortunately died. There was, how-
ever, no discriminatory treatment in 
the matter of his promotion in the 
Central Secretariat Service. 

Dr. Vijaya Ananda: May 
whether any compensation is 
given to his widow? 

know 
being 

Shri Kanungo: Yes, Sir, the family, 
is entitled to a monthly pension of 
Rs. 30 per month ani a gratuity of 
Rs. 3480. Apart from that, the Prime 
Minister's relief fund has ,given him 
a little amount. His colleagues in the 
Ministry have also provided some 
amount about Rs. 2500. 

Shl'i S. M. Banerjee: I want to know 
whether it is a fact that this parti-
cular employee was superseded 'by 
his juniors in the matter of promo-
tion? 

Shri Kanuago: No, Sir. 

Shri Tanpmani: May I know whe-
ther the Government have sinee as-
certained the reasons which led him 
to commit suicide? 

Shri KanUDgo: The police enquiry 
revealed that the gentleman was suf-
fering from mental depression for 
some 'time and had been attended to 
by doctors before his death. 

Shri Nath Pai: Is it not a lact filat 
these suicides very often are caused 
by a sense of frustration among the 
employees reinforced by the absence 
of any avenue through which legiti-
mate grievances can be ventilated? 
This is not the fu st time. It that is 
so, may I know what is being done to 
provide a machinery through which 

legitimate grievances of the employees 
can be ventilated? 

Shri Kanungo: There was 1~0 com-
plaint at any time from this gentle-
man or any other employees there. As 
a matter of fact, this gentleman had 
appeared at a competitive examina-
tion and was successful. He was plac-
ed 20th, and he would have got a 
chance when vacancies occur. 

Shri B. K. Gaikwad: May I know 
whether it is a fact that when a leave 
vacancy occurred, his junior was pro-
moted to that post and he was not 
appOinted? 

Shri Kanungo: No, Sir. It is not cor-
rect. 

Shri B. K. Gaikwad: Some months 
ago, when Dr. Joseph, an t!mployee 
of the Indian Agricultural Research 
Institute, committed suicide, I think 
the hon. Minister, Shri S. K. Pati!, 
raised a fund and contributed some 
amount and gave help to his depen-
dants. That was in the Ministry of 
Food and Agriculture. May I know 
whether the Ministry of Commerce 
and Industry is going to do something 
similar in this behalf?, 

Sml Kanungo: I have 'llentioned 
that the employees of the Ministry of 
Commerce and Industry have contri-
buted a sum of Rs. 2,000 odd for the 
relief of the widow. 

+ r," Sflim\' iff'( ~ 
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(\if) ;rrm ~ if ~ ~ 
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(If) l'!T11T ~ '!iT ~ if; 
~ 'lll1 'f~ ifTl!llif if; ~1 if ~ 
"Iilftgtt;~l, 

(~) lift if@. m W:rfu 'fir ~ 
it rn if; ft;rit 'lll1 ~ ~ !Til" ~ 
~~~ 

The Deputy Minister of External 
Aftairs (Shrimati Labhmi Menon): 
(a) The Interim Body and the Exe-
cutive Council of Nagaland have start-
ed functioning. The Interim Body 
was inaugurated on the 18th February, 
1961. The Members of the Executive 
Council were sworn in on the 16th 
March, 1961. 

(bi The Interim Body consIsts of 
45 Members who represent all tribes 
in Nagaland. The Executive Council 
consists of 5 Councillors a;lpointed 
from the Interim Body. 

(c) There has been a reduction in 
the actual number of incidents. these 
having come down by 33 per cent. as 
compared to the period August, 1960-
February, 1961. The hard core of the 
hostiles is, however, still intact. They 
have intensified their campaign to 
forcibly extort funds and enlist re· 
cruits from isolated villages. 

(d) The security arrangements have 
been tightened up. Long range pat-
rolling continues with a view to keep-
ing the hostiles on the run. The Exe-
cutive Councillors and the Interim 
Body Members have been touring ex-
tensively to restore confidence in the 
villages. 

iii\' SI~ 111-.: 1Im-~) : 'lll1 ~ ~ 
t f.t;;rrm ~~ '!iT ~ ~ 
~ if; f;:nrtvr if; ~ 'l'ff ~ ~ 
~it~wm:if;iIFf~~ 
<'R'f ~ m '!iT ~ 'fiT ft~~ 
~iRTFI·~? 1l~~~ 

fit; llft~~~m~wm:if;~CR: 
~~rnif;ft;rit~'Il'T~ 
~ 'lll1 mTl'f w:mr ~ ;;no ~ ~ ? 

Shrimati Lakshmi Menon: It is 
given in the answer-what efforts are 
being made and so on. . 

Mr. Speaker: He wants to know 
whether there are some persons in-
volved in this matter. 

iii\' SRrmif~ mro :1l~ ~ 
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ISfT 'IT I ;ntIl ~ iIr iI'I'I" ~ it 
f1Rt .mr lftt 'R I ~ ~ ~ 
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~~~~~ tmfi'q~ 

~~~~m~1 • 
~ ~ 'R ~ 'f@ ~, f1Rt 
~'R~I~~~~ 
~'tiT~~~~~~ltil 
~~t~1 

Shri Rem Barna: May I know whe-
ther the Government are aware of the 
fact that there are circulars issued by 
the so-called Naga federal govern-
ment, particularly of the portion 
wherein it is said that the Chinese 
are at their doorstep and will help to 
liberate· them and, if so, that was one 
of the reasons tor the intensification 
of the activities of the hostiles, as the 
Deputy Minister has said? 

Shri Jawaharlal Nehru: I think that 
the posters to which the hon. Member 
referred are old ones. I do not think 
they are new ones. They mentioned 
all kinds of things. One of the thief 
things that they mentioned is that the 
United Nations is coming to help 
them. Obviously there is no truth in 
it. There is no possibility of any· 
thing happening. They try to keep up 
the flagging spirits of the people! 

Shri Basumatari: May I Know whe· 
ther it is a fact that many of the 
hostile Nagas entered the Burmese 
border and, if it is so, what is the 
attitude of the Burma Government to-
wards this? 

Shri Jawaharlal NehrU: 'l'here hal 
been a difficulty we had to face be-
cause they cross the boraer on the 
other side. The Burmese Government 
have been informed and they have 
told us that they are taking steps. 

8hrl Rem Barna: May I know what 
steps Government have so far taken 
to get the release of our lAF crew 
who are in the custody of the Naga 
bostllea and who, according to Mr. 

Gavin Young, are now in the Burmese 
territory? 

Mr. Speaker: How does it arise out 
of this question. This refers to the 
Nagaland, the Naga Council and so 
The hon. Member is going into other 
details. 

Shri Rem Barna: It is impoi'tant. 

Mr. Speaker: It may be important. 
But how does it arise out of !hia 
question? <Interruptions>. 

Mr. Speaker: Order, order. 

Shri S. M. Banerjee: Our il'forrna-
tion is that Mr. Phizo is having his 
own Government ~here and his activi-
ties are not Checked. Gaving Young, 
the correspondent of the Observer is 
helping him. I have forwarded the 
original letter of Mr. Phizo and Mr. 
Gavin Young to the Prime Minister. 
Adually, Mr. Phizo wants certllin 
guarantees. 

Mr. Speaker: I do not know how an 
this arises out of this question. 

Shrl Jawaharlal Nehra: As a matter 
of fact, I think there is another ques-
tion on this particular matter. I do 
not know whether it is today or later. 

Shrimatl Lakshmi Meaoa: 'j'oday. 

Shri Jawaharlal Nehru: It is today. 
It you like, I can refer to it also. 

Mr. Speaker: He can answer that 
question also. What Is the number? 

Shri S. M. Banerjee: 3S1. 

Mr. Speaker: Very well. It may be 
answered. 

Nac .. 

·Ul. Shrl Hem Barn: Will the 
Prime MinIster be pleased to state: 

<a> whether it is a fact U18t Mr. 
Gavin Young, representative of the 
Observer who visited the Naga Hills 
sometime back, 'has written a aeries 
of articles for the London press criti-
cising the Indian Goventment in rela-
!lon to Its policy regardinc the host11e 
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Naps and their demand for i::cl!'!J2n-
aence; and 

(b) if so, what steps Government 
kave taken to live a correct appraisal 
of the situation obtaining in the Nala 
Hills v"-li-vis the demand for inde-
pendence 10 tar as British interest in 
the movement of the Naga Hills, to 
know about it, is concerned? 

The Par1lameDial'7 Seeretary te 
tile MiDt.ter eI E:derDa1 Aftaln (SMi 
~. N. Raurlka): (a) Yes. 

(b) An artiele by our Deputy High 
Commissioner 'has appeared in the 
Observer, which refutes some of the 
rnisstatemen~ made by Gavin Young 
in his articles. The book ''Nagaland'' 
by Dr. Verrier Elwin, which makes a 
balanced appraisal of the situation in 
Nagaland, has been distributed tc our 
Posts abroad. 

Silri ~a .... aharlal Nehru: I am sorry 
there is another question still. Any-
bow, may I say that there is evidently 
some contact between Mr. Gavin 
Young, the journalist, and the;e peo-
ple. because, as the hon. Member point-
ed out, Gavin Young sent a letter 
from one of the airmen there to the 
father of that airman who is in Kan-
pur. However, the present position is 
this. Some peopl_gain, I think, 
through Mr. Gavin Young--approach-
ed the International Red Cross, asking 
them if they can arrange to be present 
at the time of the transfer of these 
airmen prisoners. The International 
Red Cross sent the letter to the Indian 
Red Cross. The Indian Red Cross re-
fered it to us. We said "we have no 
objection; if your people are pre'ent 
~here they can certainly be pre~ent 
there when the transfer is made." That 
is the present position. 

1Ir. Speaker: I think the hon. Prime 
Minister had Question No. 343 in mind. 

Dr. IIam Sablla. Siqla: Queition 
Ne. 205 alao. 

Sltri J'1I ..... rlal NeImI: If you per-
mit, Sir, Question No. 343 lisa maY' 
be ans .... ered. 

Jlr. iI..-ker: Ye •. 

AirmeD laeld Captive b,. Naca Rebels; 

+ 
r Slarl Rem Baraa: 

Slarl AIIIJa4 All: I PlUldit B .• N. TIwari: 
Slari BajeIM1ra S ..... : 

• US J Slari S. M. 1IIIIaerI8e: 
" Slari B1bhaU Miahra: I Shrl D. C. Sharma: 

Shri AJIt SlaP Sarbadl: 
I Shrlmatt Maflda Ahmed: 
L ~hri Barhaaath SlDrh: 

Will the Prime MiDI8ter be pleased 
to state: 

(a) whether it is a fact that the 
Naga rebel leader A. Z. Phizo has sent 
a communication .to Government that 
the Indian airmen held captive by his 
followers in Nagaland would be freed 
soon; and 

(b) if so, whether any mention has 
been made about the probable .late of 
their release? 

The Deput,. lIIiDkter of External 
Affairs (Shrimati Labluni Menon): 
(a) and (b). The Government of India 
have received no such communication 
from Mr. Phizo. But in an artic!e by 
Mr. Gavin Young in the London Ob-
server on the 9th April, it was stated 
that the Naga hostiles would probably 
release the IAF airmen before long. 

Mr. Gavin Young apparenUy also 
wrote to the Britis'h Red Cross SOCiety 
for their help in arranging the release 
of the aircrew. This request was 
passed on by the British Red Cross 
to the International Red Cross who, 
iR turn, addressed the Indian Red 
Cross. The Indian Red Cross inform-
ed us of this and enquired what they 
should do. They were told by the-
Ilxternal Aftairs Ministry that the 
Indian Red Cross representative! can 
be present along with the local Gov-
ernment otftcials at the time of the 
actual hamlin. o,.er of the aircrew_ 
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-Nothing further has been heard about 
this matter. 

Shrl Hem Barua: In reply to my 
.question, the hon. Parliamentary Sec-
retary made a reference to the article 
written by our Deputy High Commis-
.sioner that was· published in the 
Observer, as also Dr. Verrier Elwin's 
book Nagaland. About that article, 
Vlay I submit that that article is not 
at all enlightening in the sense that 
there is not one solid argument in ~hat 
article. The only argument is, if the 
-hostiles are so sure of their position, 
why do they not come and get them-
selves elected? About Dr. Verrier 
Elwin's book Nagaland, it is not very 
enlightening. Therefore, may I know 
what steps Government have taker. to 
present our actual case for consump-
tion in Britain in reply to Mr. Gavin 
Young's very serious allegations made 
in an article published in the Obser-
ver"? 

Shri Jawaharlal Nehru: I am not 
here to argue about the quality ot an 
article. I thought our Deputy High 
-Commissioner's letter was a good one. 
It did not apparently appeal to the 
hon. Member opposite. It was an ans-
wer to Mr. Gavin Young's article and 
it was a good answer. As for Dr. 
Verrier Elwin's book, it does not deal, 
of course, with the present situation; 
it deals with the whole Nagaland. 

Shri Hem Barua: I did not lind that 
helpful at all. 

Mr. Speaker: There can be differ-
ence of opinion. 

Dr. Ram Sabhar Slnrh: May I know 
whether any man from our High Com-
mission approached Mr. Gavin Young 
in regard to the release of these air-
men? 

Shrl Jawaharlal Nelina: I do not 
quite understand why we should ap-
proach Mr. Gavin Young on this sub-
ject. Of oourse, he sent the letter to 
u. an" an answer is sent to him. 

N eW3Jll'lnt Factory ia Kangra Di~trict 

r Shri Ram Krishan Gupta: 
Shri Paararkar: 

I Shri D. C. Sharma: 
·2 ... ~ Shrl DaJjit Sinrh: 

I Shri Ajlt Sinrh Sarhadi: l Shrl Naval Prabhakar: 
Sardar Iqbal Sinrh: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
3339 on the 14th April, 1961 and stllte: 

(a) whether necessary foreign ex-
change and collaboration have since 
been negotiated and settled for 1 he 
proposed newsprint factory in Kangra 
District; and 

(b) if so, the details thereof? 

The Miaister of lndustry (Shri 
Manubhai Shllb): (a) and (b). Net 
yet, Sir. The exact 10catio'1 in the 
Punjab will also be decided by the 
party in consultation with their c~aa
borators. 

Shri Ram Krishan Gupta: May 
know what is the estimated capacity 
at the proposed plant? 

Shri Manubhai Shah: For the p;e~ 
sent they are thinking of 60,000 tons 
of newsprint per year and it will be 
raised very soon according to the 
latest report to 1,15,000 tons per year. 

Sbri C. D. Pande: A few years back 
experiments were made to manu· 
facture newsprint out of sugarcane 
bagasse in Hyderabad in Andhra Pra-
desh and that did not succeed. Now 
it is learnt that this process has suc-
ceeded. May I know whether Gov-
ernment will encourage the use of 
sugarcane bagasse as raw material, 
because that is the cheapest raw 
material? 

Shrl Manubhai Shah: It is true that 
now this process has succeeded: We 
have licensed two projects for news-
print manufacture, one in Karad in 
Maharashtra for 60,000 tons and an-
other in Moradabad in U.P, for 60,000 
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tons. There is no intention for Gov-
ernment to undertake this work. 

Shri Damani: May I know the total 
capacity so far licensed and how many 
applications are pending for new 
capacity? 

Shri Ma,ubhai Shah: No licence is 
pending. Three have been approved, 
with 60,000 tons capacity each. 
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Sardar Iqbal Sin~b: May I know 
whether there are any restrictions or 
the party has been asked to expedite 
this factory, so that it can be estab-
lished as early as possible? 

Shri Manubhai Shah: We are so 
much expediting this that the other 
day we had a long session with the 
Punjab Government and practically 
all their forests-coniferous,. etc.-
ihave been almost contracted for. We 
are having another meeting with the 
Himachal Pradesh Administration, so 
that the entire soft wood of thall area 
goes to this Pandu project. 

Slari D. C. Sharma: May I know 
what places are being conaidered for 
the location of this factory and Vlhe-
ther the district of Gurdaspur also is 
one of the places? 

Shri Manulthal Shah: At nne time 
it was; but now, it is the P,mdu river 
area. It is the confluence of two 
rivera; 

Shri T. B. Vittal Rao: The original 
proposal was that this factory in 
Maharashtra would import some pulp 
for one or two years ad then switch 
on to bagasse. But now this factory 
is going to use bagasse as raw mate-
rial straightaway for the manufacture 
of newsprint. If so, may I know why 
the public sector project which was 
thought of originally in Andhra has 
been dropped? 

Shri Manubhal Shah: This has 
been discussed On the floor of the 
House for the last six years. The 
project and the new research was 
known only last year. It is true that 
there will be part utilisation of what 
is called chemical pulp in the first 
few years. 40 per cent. will be im-
ported pulp and 60 per cent will be 
bagasse to begin with. But the new 
research carried out in Cuba and 
Hawai by 36 sugar mills and others 
have shown that perhaps 100 per cent 
replacement is possible. In view of 
the three projects we have already 
licensed, there is no scheme of any 
public sector project now under con-
sideration. 

Slari S. R. Arumu~ham: May I know 
what happened to the proposal to set 
up a paper factory in NHgiris in Mad-
ras State? 

Slari Manubhai Shah: In Nilgiris, it 
is the "aper. pulp project. It is going 
ahead with 100 tons capacit.y. 

LaDd for Laudl_ Labourers 

+ r Shri Ram Krishan Gupta: i Shri Chum Lal: 
*291 Shri Kodlyan: 

. Shri Kullhau: 
Shri Bibhati Mi.ara: 
Shrl Damani: 

Will the Minister of Plannill&' be 
pleased to state: 

(a) the nature and the details of the 
recommendations made by the Central 
Adv;<ory Committee on Agricultural 
Labour of the Planning Commission 
regarding land for landless labour; 

(b) whether Government have con-
sidered them; and 
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(c) if BO, the action taken thereon? 

'l'Ile DeJIIIt~ lIIiaiBter al PIamIiq 
(SIIri S. N. MJsIara): (a) to (e). The 
Central Advisory Committee on Acri-
cultural Labour has recommended, that 
etrorts should be made during the 
Third Plan period to settle 7 lakh fami-
lies of landless agricultural workers 
over an area of 5 million acres. 

It has been indicated in the Third 
Plan Report that the target suggested 
by the Committee should be kept in 
view and lands suitable for settlement 
of agricultural labourers identified to 
make the proposed programme fea-
sible. 

Instructiona are being issued to the 
State Governments both by the Plann-
ing Commission and the Ministry of 
Food and Agriculture, which is the 
administrative Ministry at the Centre 
for settlement schemes, £0 the effect 
that programmes for settlement of 
agricultural labour shOUld be streng-
thened with a view to carrying out the 
recommendations of the Central Ad-
visory Committee on Agricultural 
Labour. Besides, a sum of RB. 8 crorea 
has been provided at the Centre from 
which grants and loans will be made 
available to the State Governments for 
enabling them to undertake schemes in 
addition to those that are already in-
cluded in the respective State Plans. 

Shri Ram KrishaJl Gupta: From the 
statement I find that 7 lakhs families 
will be settled. May I know the 
State-wise break-up? 

Sbri S. N. Mlshra: This was the re-
commendation made about two months 
back or may be a little more than 
that. AlJ these details have to be 
settled. 

Sbrl Kodl,.an: The statement say. 
that instructions are being issued to 
the State Governments to strengthen 
the programme of settlement of agri-
cultural labour. I want to know the 
broad nature of the instructions and 
whether the suggestion has been made 
to the State Governments to set up 
special machinery for the implemen-
tation of this scheme. 

Sllri S. N. MfIdIra: AppOintment of 
a special machinery may be one of the 
steps. We are going to ask ihem to 
strengthen the programmes for the 
agricultural labour, as we aUach the 
greatest importance to them. 
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Sbri Damani: May I know whether 
the land distributed through bhoodan 
is of very poor quality and whether 
Government are considering to give 
any assistance to improve that land? 

Shrl S. N. Mishra: So far a& the 
latter part is concerned, yes, Sir; 
most certainly. For that we have 
made provisions both in the States 
and at the CenLre. Rs. 3.6 crores have 
been provided for in the States and 
RI. 8 crores at the Centre. It rna,. 
be that the quality of the land-whe-
ther it is a bhoodan or cultivable 
waste land will have to be improved 
through a number of steps. For that, 
assistance will be available. 

Slid B. E. Gaikwa4: May I knoW' 
what is the rand available with the 
Government tor distributing to the 
landless and hOW' much land will be 
made available due to the eeiling" 
May I also knOW' whether it Is a fact 
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\bat while distributing, these lands 
are given to the well-to-do people 
and not to the landless people? 

Shri S. N. MOOlra: The last sugges-
tion is completely out of place, be-
cause it is the declared policy that 
the surplus land available or the land 
reclaimed would be given to the land-
less labourers mostly. So far as the 
total land to be made available after 
the imposition of the ceiling is con-
cerned the committee suggested that 
probably a million acres would be 
made available. Besides, there would 
be quite a sizeable amount of land 
available from the cultivable waste· 
land and also out of the undistributed 
bhoodan land. 

Shri BaIlp: May I know what steps 
are being taken by the Union Govern-
ment as well as the State Govern-
ments to ensure impartial distribution 
of these lands and on a non-political 
basis so that there may be no accu-
sations that the distribution fs being 
carried· on in a political manner for 
the benefit of certain sections of the 
people of certain groups associated 
with politicians? 

Shri S. N. Mlshra: Sir, one of the 
suggestions considered is that- there 
might be an advisory committee at 
the State level. Then. the distribu· 
tion is to be done mostly by the col-
lectors and district magistrates whe 
have nothing to do with politics. 
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Mr. Speaker: One million acres, he 
said. 

Shri S. N. M1shra: The surplus ex-
pected by the committee is one 
million acres. 

$.Iari .... L. Dwive41: Ai; a result of 
the legislation relating to land ceil-
in,? 

Slarl S. N. JIishra: That would be 
as a result of the imposition of ceil-
in" but probably the hon. Member's 
question is how much land has beeR 
available by way of surplus. So tar 
we do not have enough details on this 
point. 

Shrtmati Ben. CbakranrttT: Is it a 
fact thai up till now the advisory 
committees for agricultural labour 
and distribution of land to the land-
less have ·been, almost all of them, 
formed of members from the Congress 
Party? 

Shri S. N. Mishra: The representa-
tion of members in this committee is 
mostly on the basis of their interest in 
and association with this kind of work. 

Shrimatl Benu Chakravarti:r: Am J 
to take it that only the Congress Party 
is associated with the distribution of 
land to the landless? 

Shri S. N. MIshra: After all, Sir, the 
size of the committee has to be mana-
geable sO that businesslike discussions 
and considerations might take place. 

Shri Yadav Nara:ran Jadhav: From 
the statement I find that a sum of &. 
8 crores has been provided by the 
Centre from which grants and loans 
should be made to the t"espective 
States. May I know whether any 
assessment has been made In .. ch 
State of the landless labourers, and 
On what basis these grants and loans 
will be given to them? 

Shri S. N. Mlshra: I could not follow 
the question. 

Mr. Speaker: Has an:r assessment 
been made of the number of landless 
labourers? The hon. Member said that 
a sum of Rs. 8 crores has been set 
apart. How was this figure of Rs. 8 
"rares arrived at? On what basis? Has 
there been an assessment of the num-
ber of landless labourers? 

Shri S. N. Mlshra: The Humber of 
landless labourers is well known, but 
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so far as the fonn in which assistance 
'will be 'given to them is concerned we 
have decided that this should be both 
in the fonn of grants and loans. About 
the exact details, Sir, my submission 
would be that it would depend upon 
the local circumstances. 

Shri Ranga: May 1 know whether 
the Government would be good enough 
to enquire whether in any of the 
States-my information is that the,-
have done it-either the Chief Minister 
or the Revenue Minister or both of 
them have gone about on tour----stating 
their purpose to be so--for the pur-
pose of distribution of lands belonging 
to Government and also lands that 
would be accruing to Government as 
a result of the ceiling? The hon. De-
puty Minister just now said that this 
function of distribution of land would 
be entrusted only to the collectors and 
district magistrates and they were ex-
pected to do it in a non-political 
manner. But I want them to enquire-I 
do not wish to make any accusations--
whether any Chief Minister or Re-
venue Minister has gone about on tour 
for the ostensible purpose, as has been 
announced by them, of distributing 
these lands? 

Shri S. N. Mishra: We do not have 
th" tour diaries of the Chief Ministers 
a..,:1. particularly, the purpose with 
which their tours are connected. 

Shri Ranga: I only asked them to 
make an enquiry into this matter. 

Mr. Speaker: No, no. After all, the 
collectors are under the Chief Minis-
ters. 

Shri Ranga: That does not mean that 
a Chief Minister is above politics, 
whereas a collector is expected to be 
above politics. 

Mr. Speaker: Order, order. I am not 
going to allow any argument on that. 
The Chief Minister cannot get out of it. 

Shrl Kodiyan: May I know the total 
number of persons who will be settled 

according to the schemes already in-
cluded in the State Plans? 

Shrl S. N. Miura: All these things 
will have to be settled in future; we 
have just embarked on this. 

Atomic Plant 

+ f Shri Ram Krlshan Gupta: 
Shri D. C. Sharma: 

OZ9Z"tShri Chum Lal: 
Shri Bhakt Darshan: 
Shrimati Ila Palchoudhuri: 

Will the Prime Minister be pleased 
to state: 

(a) whether the scheme to set up a 
second atomic plant in the Punjab-
Delhi-Rajasthan area has been finalis-
ed; 

(b) if so. the name of the place 
where it will be located; and 

(c) when work on it will sta'rt? 

The Parliamentary Secretary to the 
Miuister of External Mairs (Shri 
Sadath Ali Khan): (a) Not yet. 

(b) and (c). Do not arise. 

Shri Bam Krlshan Gupta: lV.iay I 
know whether Government have re-
ceived any suggestions from the 
Punjab Government to set up this 
plant in Punjab; if so, the name of 
the place suggested by the Punjab 
Government? 

The Prime Minister and Minister 
Of External AIIairs (Shri Jawaharlal 
Nehru): Government have received 
suggestions from a variety of State 
Governments including Punjab. 
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Shri D. C. Sharma: May I know if 
any technical committee or any other 
kind of committee has been formed 
to settle the location and other things 
regarding this atomic plant; if so, what 
is the composition of that committee? 

Sbri Jawabarlal Nebru: I ail not 
know, Sir. The whole of the Atomic 
Energy Commission is a technical 
committee. 
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European Common Market 

+ r Shri Ram Krisban Gupta: 
Shrimati Renuka Ray: j Shrl Chuni Lal: 
Shri Indrajit Gupta: 
Sbri D. C Sharma: 
Shri p. C: Borooah: 
Shrl KaJika Sin&"h: 
Pandlt D. N. Tiwari: I Shri Khimjl: 
Sbri Ajlt Sin~h Sarbadi: 

I Shri P. G. Deb: 

I Dr. Ram Subhag S~h: 
Maharajkumar Vijaya;· 

Ananda: 
Shri Rem Barna: 

I Smi ~hunath Slqh: 
I Shri N. R. Mmdswamy: I Sardar Iqbal SiD&"h: 

Shri Muhammed Elias: 
Shri Arjun 8iD&"h Bhadauria: I 8hri AurobiDdo Ghosal: 
Shri M. R. Krishna: 
Shrimati Mafida Ahmed: 
Shri Assar: 
Shri Bibhuti Mishra: 
Shri Prakash Vir Shastri: 

I Shri Amar Singh Damar: 

I Shri M. B Tbakore: 
Shri Rajendra S~h: I Shri K. B. Mal't'l8: 
Sml Sadhan Gupta: 

L Shrl Prabhat Kar: 

Will the Minister of Commerce anel 
Industry be pleaSed to refer to the" 
reply given to Starred Question No. 
1774 on the 27th April, 1961 and state: 

(a) whether any decision has been 
taken by the United Kingdom to asso-
ciate itself with the European Com-
mon Market: 

(b) if so, its effect on Indian exports 
to the United Kingdom and other coun-
tries: 

(c) whether the question of U.K. 
joining the European Common Market 
was discussed at the annual Confer-
ence of Commonwealth Econonilc Offi-
cials held in London from 24th May," 
1961; and 

(d) the views expressed thereon by 
the repre3entatives of the various 
Commonwealth countries? 

The Minister of Commerce (Sbri 
Kanungo): (a) The U.K. Government 
have decided to make a formal appli-
cation with a view to joining the Euro-
pean Economic Community, and nego-
tiations in that' behalf will take place. 

(b) As the exact terms of Britain's 
accession are itill to be negotiated, its 
precise effects on Indian exports can-
not be assessed at present. 
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(c) Yes, Sir. 

(d) Since the proceedings of such 
-conferences moe treated as confidential, 
it is not possible to disclose the views 
expressed by the representatives of the 
-various Conunonwealth countries. 

Sliri Bam KrIBha.a Gap&a: May 
know whether this matter was dis-
-cussed with the U.K. Minister who 
. recently visited India; if so, the result 
>of the talks? 

Shri KanllJllO: Yes, Sir, and a press 
note was issued on 14-7-1961. 

Shri Kasliwal: In the press note that 
was issued after the visit of the British 
Minister it was said that special mea-
sures would be taken to safeguard 
Indian export trade. May I know whe-
ther anything is being done in that 
·direction now? 

Shri Kanungo: That would be taken 
after the scheme of things is known; 
at present the terms of Britain's entry 
into the European Common Market are 
not known. 

Shri Ramanathan Chettiar: May 
knOw whether as a result of United 
Kingdom joining the European econo-
mic community our export to the 
United Kingdom would suffer, especi-
aUy in respect of tea which enjoys two 
pence a pound? 

Shri KaDUngo: The broad facts are 
that a large number of commoditiea 
find import into the UK on free of 
Tariff basis. If UK joins the Common 
Market the situation will change. We 
do not 'know yet as to what would be 
the quantum of difference in the long 
run and the short run. 

Shri Aehar: The Prime Minister of 
'Great Britain stated that there will 
be a conference of Finance Ministen 
of the Commonwealth before any final 
decision is arrived at. May I knOW' 
whether any steps have been taken 
in that direction and whether there 
will be a conference of that kind? 

Shri Kanunco: We have no infor-
mation on that. 

Sliri TIUIPJDIIl: On a point of 
order. The Finance Minister was 
pleased to state yesterday in reply .. 
one of the questions that the Common 
wealth Finap.ce Ministers' Conference 
is scheduled to meet in September in 
a place in Ghana. Now the hon. 
Commerce Minister says that he has 
no information about any conference 
of Commonwealth Finance Ministers . 
We would like to know the truth. 

Shri KaJumco: I am specifically re-
ferring to a conference based upon the 
European Common Market programme. 

Shri Tanramani: Then there was a 
specific question as to whether this 
particular issue will be discussed in 
that conference to whiCh the Finance 
Minister replied that the details of 
agenda and other things are not dis-
closed in public before the conference 
takes place. So, both questions are on 
the same subject. 

Mr. Speaker: Both are correct. 

The Minister of Finance (Sbri Mor-
arji Desai): The position is tilat the 
Commonwealth Economic Conference 
is held every year where the Finance 
Ministers are present. This time it is 
going to be held in Ghana. As I said, 
it is possible that this question of 
European Common Market will also be 
considered there. The Mini·t~r of 
Commerce is not likely to know about 
it because it is dealt with by me and 
not by him. It is a separate Ministry 
altogether. Therefore, there is no con-
tradiction. 

Shri Tangamani: What about joint or 
collective responsibility? 

Mr. Speaker: Then why did the 
hon Minister accept to answer this 
que~tion? All people are agitated over 
the question how far our economic re-
lations, financial position, exports, etc. 
will be affected by the entry of Great 
Britain in the European Common Mar-
ket. Now, only the other day it was 
stated by one hon. Minister that what_ 
ever is done by a Minister is done on 
behalf of the Government. Therefore, 
whenever a question is received, I 
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would request all the Ministers con-
uected with that to look into the mat-
ter and try to answer it, if possible. 

The Prime Minister aDd Minister of 
.sternal Mairs (Shri lawaharlal 
Nebru): All the Government put to-
cether cannot answer this question at 
this stage. It is not possible, because 
we do not know. We know that the 
UK Government and other Govern-
ments are dealing with the European 
Common Market. On that we hold 
certain views which we put forward 
with some force. Now, what the result 
of their talks with the European Com-
mon Market ultimately will be, we 
cannot say. We know that it might 
affect us to some extent; to what ex-
tent, again, we do not know yet. We 
can only put forward whatever our 
case may be. The Finance Minister is 
making a statement on this subject to-
morrow. 

Mr. Speaker: I certainly agree with 
the Prime Minister that he or the 
Government may not be able to state 
as to what is going to take place. But 
the question which has a risen here is 
a different one. On the question of 
"the European Common Market the 
bon. Finance Minister made one state-
ment yesterday. The hon. Commerce 
Minister says that he does' not know 
what the hon. Finance Minister has 
stated. I only say that both the Minis-
ters must consult each other when a 
matter relating to both departments 
arises. I do not say that Government 
is always in a position to answer a 
-question fully. 

Shri Kanango: only mentioned 
1hat a specific conferenCe to consider 
the European Common Market, as en-
visaged by the British Prime Minister, 
bas not been convened. 

Shrimati Rena Chakravartty: No-
body asked whether this Conference 
was specifically convened to consider 
-the European Common Market. The 
question was whether this Finance 
lIIinisters' Conference will be dealing 
'With that question also. 

'771 (AI) LSD-2. 

Shri Morar,Ji Desai: I am going to 
make a statement to the House, to-
morrow or soon after, giving as much 
information as we know. 

Shri Tyagi: Apart from that state-
ment, I want to know whether Gov-
ernment have made any assessment of 
the total amount of concession that 
India has been enjoying so far in its 
capacity as a Commonwealth c.ountry 
at the hands of UK in our export trade, 

Mr. Speaker: That will also form 
part of the statement that he is going 
to make. 

Shri Muhammed Elias: Let me be 
permitted to put a question today as I 
will not be here tomOlTOW. 

Mr. Speaker: He may brief another 
member here. 

Shri lawaharlal Nehru: I can very 
well understand the anxiety of hon. 
Members to know all the facts. As a 
matter of fact, when this question was 
put in the British Parliament Lord 
A1tIee was told "we do not know all 
the facts". ThelCe is a good deal of 
confusion and background talks which 
we do not know. 

Mr. Speaker: Anyhow, let the 
Finance Minister make his statement 
tomorrow. 

Raja Mahendra Pratap: I wish to 
add that the Finance Minister may also 
tell us whether it is possible to have 
a common market from Japan to 
Morocco and Asia to Africa. He may 
give his opinion on that also. 

Mr. Speaker: Next question. 

~~m~:~~~T;::~, 

it ~lti m-cril ;'VIT ~ ~ f~ 5f~iI' ~~1fI' 
~y~ ;;'§:£ !lfTq~.'If\' If ~uf ~ ~ 
fom if; ;~ ri ~~ ;f ~;tt f\;r~ 

if.1' 'l:f\ ~qT~~~, ~ ~ fi;r1rr 6ITlf, 
"~~iI' ti~ ~ ~'f~~ ;tt" 
lti~ ~ I 
Mr. Speaker: The diSCf'etion is com-

pletely with me. It is for me either to 
accept the suggestion or not to accept 
the suggestion. 
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Shrl Hem Barna: May I point out 
that I have written to you about 
Question No. 339? 

Mr. Speaker: Whenever I find that 
there are other questions more im-
portant, I am not bound to call the 
particular question suggested by any 
hon. Member. Next question. 

Recommendations of Mehta 
Committee 

+ 
.294 J Shri Goray: . L Shri M. L. Dwivedi: 

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply given to Starred Question No. 
15 on the 15th February, 1961 and 
state: 

(a) what progress has been made 
in implementing those recommenda-
tions of the Mehta Committee which 
were brought to the notice of the 
employers and .those taken note of by 
Government; and 

Cb) the results thereof? 

The Deputy Minister of Labour (Shri 
Abid Ali): (a) and (b). The Govern-
ment is acting according to recommen-
dations Nos. 17, 34 and 54. The Ad-
ministrative Body is implementing re-
commendation No. 18. Recommenda-
tions Nos. 3 and 23 are directive prin-
ciples to be followed by stevedores. 
As regards No. 30, the Board does not 
consider it feasible to alter booking 
timings. 

Shri Goray: Are Government satis-
fied with the progress that has been 
made, so far as this matter is con-
cerned? 

Shri Abid Ali: Yes, Sir. 

Nap Hostiles 

+ r Shrl Nath Pai: 
*295 J Shri S. M. Banerjee: 

·18hri Bibhati Mishra: 
Shrlmati MafIda Ahmed: 

Will the Prime Minister be pleased 
to state: 

<a) whether it is a fact that three 
persons including an assistant engi-
neer of C.P.W.D. were killed by Naga 
hostiles at Tungar Basti in Sangtam 
area of Naga Hills on the 4th May, 
1961; 

Cb) whether it is also a fact that 
these persons were also relieved of 
their· cash they were carrying; 

(C) what is the total loss to Gov-
ernment; ano 

(d) whether any compensation has 
been paid to the victims' relatives? 

The Parliameatary Secretary to the 
Minister of EdemaI Affairs (Shrl 
J. N. Hazarika): Ca) Yes. 

Shri B. L. Bhatia, an Assistant Engi-
neer of C.P.W.D. stationed at Long. 
khim in Tuensang district of Naga. 
land, Shri Prabhu Dayal, an automo-
bile dealer and a driver. who were tra-
velling in a jeep between Longkhim 
and Chare on Tuensang-Mokokchung 
road, were killed by the Naga hostiles 
nCar Tonger viUage. 

Cb) There is no information to sug-
gest that the victims were relieved of 
their cash by the hostiles. The Assist-
ant Engineer was carrying Rs. 5,000 
of Government money for disbur">e-
ment to the labourers. An Assam Rines 
party, which traced the jeep after th~ 
incident, recovered this amount to-
gether with other sums totalling in 
all Rs. '10,000 from the jeep. 

Cc) There was no loss of cash to the 
Government. 

Cd) Shri Bhatia's widOW has been 
paid Rs. 1,000 as immediate relief. The 
question of her entitlements of pen-
sion and gratuity under the Extra-
ordinary Pension Rules is under exa-
mination. 

Shri Nath Pai: In view of the fact 
that this kind of ambushes are not 
very rare in Assam, will the Govern-
ment think of training the personnel 
in the use of such anns and a lSI) 
equip them with them1 
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The Prime Minister and l\linister' of 
External Affairs (Shri Jawaharlal 
Nehru): It is being done. The home 
guards-I do not know what it is 
called; may be village guards-are 
the local people, who are trained, 

Shri Nath Pal: Perhaps he might 
not have got my question. I want to 
ask of the Prime Minister whether 
Government will give training to the 
personnel like these who were involv_ 
ed in this incident in the use of arms 
and equip them with them. 1 do nClt 
mean the home guards; I mean the 
ofticials, the civilians who move about 
from place to place since very often 
they have been the victims of such 
attacks. 

12.00 hrs. 

Shri lawaharlal Nehru: They are 
supposed to have some knowledge of 
the uSe of arms. I do not know if 
special classes are to be opened. 

Mr. Speaker: He only wants that 
whoever is sent there as a civilian 
officer or in the civil administrative 
service should also be trained to de-
fend himself. 

Shri lawaharlal Nehru: know. 
But they are not pitched battles. 
Somebody shoots from a distance and 
hits a person. 

Shri Tyagi: Have Government ever 
considered the feasibility of having 3 

large-scale screening operation agai::.t 
the rebels in Nagaland? 

Shri Nath Pal: Sir, it is very im-
portant, We are repeatedly hearing 
{)f cases where our personnel carry-
ing on legitimate duties are attacked. 
The question is whether because of 
the spE'cial conditions prevailing there 
it is not desirable to see that they 
are properly trained to carry arms 
and use ~hem. Thus, the attacks on 
them will be lessened to the extent 
knowledge goes to the hostiles that 
these people hit back quickly and are 
adequately armed. 

Mr, Speaker: It is a suggestion for 
action. 

Shri Nath Pal: It is very important. 

Mr. Speaker: I am really surprised 
at this. The ~on. Member asked this 
question once. He thought that the 
answer was not clear, so he asked it 
another time. But he must allow time 
for the hon, Ministers to consider whe_ 
ther the suggestion is practicable or 
not. At the moment it is not being 
done bee,ause the Government is satis-
fied that there cannot be much use 
in it. But then alI that will be con-
sidered. Shall I ask the hon. Minis-
ters for an assurance immediately 
when 500 hon. Members make some 
suggestion and say that the assu-
rance must be given straightaway? 
I am really surprised at that. 

Shri Jawaharlal Nehru: Generally 
they know the use of arms and carry 
them. I cannot guarantee that every-
one does so. In such cases normally 
sometimes there is a convoy which 
hits back immediately. But any 
amount of hitting back cannot stop 
ambushes. It is not an open fight. It 
is an ambush. Somebody shoots from 
a bush. 

Mr. Speaker: Possibly, even a 
statement here to the effect that they 
will be fully armed will prevent ,the 
Naga hOstiles from approaching 
them. 

Shri lawaharlal Nehru: The escort-
ing party is fully armed always. 

Shri Nath Pal: Then will his 
Parliamentary Secretary tell the 
HOuse whether this particular party 
of three individuals who were killed 
carried any arms and were they ever 
trained to use these arms? May we 
have that information? 

Dr! lawaharlal Nehru: How can I 
answer that question? 

Shri Nath Pal: That refutes the 
hon. Prime Minister's contention that 
arms are being carried by these 
people. 

Mr. Speaker: He may not know 
all that. He wants notice. 
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Shri S. M. Banerjee: Is it a fact 
that Shri Basant Lal Bhatia who had 
been shot dead was in that area since 
April, 1958 though his tenure was 
only for two years? I want to know 
the circumstances leading to the en-
hancement of his tenure from two to 
three years and whether he had appli-
ed to Government for his transfer 
back to Delhi. 

Mr. Speaker: And therefore he was 
killed? 

Shri S. M. Banerjee: There are so 
many people . . . 

Mr. Speaker: I am afraid, the 
Question Hour is over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Accidents in Raniganj Coal_Fields 

*296. Shri Amj3d Ali: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a fact that the 
number of accidents in the Raniganj 
coal-fields in West Bengal has been 
on increase; 

(h) if so what is the number a! 
acciden ts i~ the coal-fields during 
1959-60 and 1960-61; and 

(c) what steps have been taken by 
Government to minimise these acci-
dents? 

The Deputy Minister of Planning 
and Labonr and Employment (Shri 
L. N. Mishra): (a) Although the 
number of serious accidents has regis-
tereG an increase, the number of falal 
accidents has declined during 1960 a3 
compared to 1959 and 1958. 

(b) Figures of accidents are compil· 
ed on a calendar year basis. During 
1959, there were 67 fatal accidents 
and 860 serious accidents. The corres-
ponding figures fo: 1960 are 55 and 
1,010 respectively. 

(c) A safety conference 
by all concerned interests, 

attend,~d 

including 

experts engaged in research, was con-
vened in August 1958. As a result of 
its recommendations six expert com-
mittees were set up in 1959 to study 
various technical problems. Two of 
them have already reported and the 
reports of the others will be received 
as SOon as the technical stUdies are 
completed. 

Safety legislation has been amend-
ed recently and as a result of the re-
commendations of Safety Conference 
the Government are considering fur-
ther amendment. 

Tile enforcement agency has been 
strengthened. 

Stamping of Cloth 

r Shri Yadav Narayan 
Jadhav: I Shri P. C. Borooah: 

Shri M. L. Dwivedi: 
*29'7. ~ Shri P. G. Deb: 

I Dr. Ram Subhag Singh: 
Maharajkumar Vijaya 

l Ananda: 
Shri Kalika Singh: 

Will the Minister of Commerce an, 
Industry be pleased to state: 

(a) whether Government have take 
note of the non-availability of popu 
lar varieties of cloth at stampe 
rates; 

(b) whether it is a fact that SOil' 
of the mills have stopped stamping ( 
yards and rate per yard on the piece 
and 

(c) if so, what actiOn Governmel 
propose to take to meet the situatioi 

The Minister of Commerce (SI1 
Kanungo): (a) By and large popul 
varieties of cloth are made availa 1: 
at stamped prices. 

(b) Stamping of prices in the c 
yardage system has bee~ stoppe~ 
the stamping of the varIOus partie 
lars like dimensions etc., has to be 
the metric system with effect from t 
1st April, 1911l. 

(c) Does not arise. 
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Beport of ChiDes1! and Indian Officials 

{ 
Shri P. G. Deb: 
Shri Shree Narayan Das: 
Shri Radha Raman: 

·Z98. -< Shri S. A. Mehdi: 

\ 
Shri D. C SharIIla: 
Maharajkumar Vijaya ~ 

L Ananda: 

Will the Prime Minister be pleased 
to state: 

(a) whether Government have con-
sidered the report of the Chinese and 
Indian Officials on border talks; and 

(b) if so, the action taken in the 
matter? 

The Deputy Minister of External 
Atrairs (Shrimati Lakshml Menon): 
(a) and (b). Yes, Government 
have given careful consideration to 
these reports. Since these reports 
were received there have been discus-
sions in Parliament also. Government 
cannot indicate exa.ctJy the further 
steps they may take in this matter. 
The reports have, in the opinion of 
Government, established the correct-
ness of the case put forward on be-
half of India. They would continue 
to press this on the Government of 
the People's Republic of China and 
thus endeavour to get the People's 
Republic of China to agree to the facts 
as contained in these reports. When 
these facts are accepted, a peaceful 
solution would be possible. In any 
event, Government will continue to 
be prepared for all eventualities. 

Asylum to Portuguese Soldiers 

{ 
Shri D. C. Sharma: 

°Z99. Pandit D. N. Tiwari: 
Shri P. C. Borooah: 

Will the Prime MinIster be pleased 
to state: 

(a) whether it is a fact that two 
Portuguese soldiers crossed over in-
to India from Goa and sought asylum 
in this country in the last week ot 
March, 11161: an4 

(b) if so, the decision taken to give 
them asylum in this country? 

The Deputy Minister of External 
Atrairs (Shrimati Lakshmi Menon): 
(a) and (b). Two Portuguese Euro-
pean soldiers crossed into India in 
civilian clothes on the Z6th March 
1961 and sought asylum in India. O~ 
interrogation it was found that their 
statements were contradictory, thus 
casting doubts on the genuineness of 
their claim for asylum. They were 
accordingly pushed back into Goa on 
the 17th May. 

Trade Acreement with Mexico 

{ 
Shri Shree Narayan Das: 

'300. Shri Badha BanwI: 
Shri Ram Krishan Gupta: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the possibility of trade 
agreement between India and Mexico 
has been explored: 

(b) if so, the result of such effort.,: 

(c) whether these two countries 
have exchanged trade delegati:ms; 
and 

(d) if so, the results thereof? 

The MbUster of Conunerce (Shri 
Kan1lDgO): (a) and (b). A goodwill-
cum-trade mission from Mexico under 
the leadership of H.E. Senator Moreno 
Sanchez, Ambassador on Special Mis_ 
sion visited India from the 30th April 
to lZth May, 1961. Discussions were 
held with them on the development of 
trade between the two countries but 
no formal trade agreement was enter-
ed into. 

(c) and (d). No, Sir. There has 
been no exchange of trade delega-
tions. 



1I6r Written Answers AUGUST 10, 1961 Written Answers 1162 

Iron Ore Labour Welfare Fund 

r Pandit D. N. Tiwari: 
*301 J Shri Ram Krishan Gupta: 

'j Shri Bibhuti Mishra: 
l Shri Aurobindo Ghosal: 

Will the Minister of Labour an.} 
Employment be pleased to stat.,: 

(a) whether the proposal to S2t "I' 
an Iron Ore Labour Welfare Fund h3s 
been finalised; and 

(b) if so, the nature of organisation 
proposed to be set up? 

The D~puty Minister of Planning 
and Labour and Employment (Shri 
L. N. Mishra): (a) and (b). The 
proposal is being finalised in consulta-
tion with the Ministries concerned. 

a~~ ri~ Ii ~~ .n ~ 
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Reorganisation of U.N. Secl"p.tariat 

r Shri Barish Chandra 

I Mathur: 
Shri M. L. Dwivedi: 
Shri Radha Raman: 

I Shri Shree Narayan Das: 
"303. ~ Shri Bern Barua: 

I Shri Raghunath Singh: 
I Shri Arjun Singh 

I Bhadauria: 
Shri Amar Singh Damar: 

l Shri K. B. Malvia: 

Will the Prime Minister be plea"d 
to state: 

(a) whether there has been any 
progress in respect of the proposal 
and demand for the reorg3nisatior. C'f 
UN. Secretariat; 

(b) whether this matter has been 
further pursued; and 

(c) if so, with what result? 

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon): 
(a) to (c). No formal resolution, :m 
th~ re-organisation of the U.N. Sec-
retariat are pending in the United 
NRtions, but during the last Se.,ic n 
certain countries voiced stronl!' cdi-
<:isms of the existing structure of the 
Secretariat, particularly at its top 
level, and these criticisms have boen 
taken into account in a report submit. 
ted by a Committee of Expert. 
appointed in 1959 to examin" ar.d re-
commend measures to ensUT(' the 
maximum economy and effic\£·n~y in 
the Secretariat. The report contains 
different suggestions by diIT~rent mem-
bers &nd will be debated at the next 
Gene~al Assembly Session. Th~ Gov-
ernment of Indian are considerin, t.h., 
report in all its implications but have 
not yet come to any final decisions. 
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Price o! Woollen Yarns 

*304" { Shri Rajendra Singh: 
Shri Ajit Singh Sarhadi: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is proposed to con-
trol the price of woollen yarns; and 

(b) if so, what measures are being 
taken to control the price of various 
finished woolien goods? 

The Minister of Commerce and 
(Shri Kanungo): (a) and (b). The 
prices of worsted hosiery yarns and 
goods have been controlled. The 
Tariff Commission has been requested 
to examine the cost structure of the 
different products of the Woollen In-
dustry. The question of controlling 
the prices of other products will be 
examined on receipt of the findings of 
the Tariff Commission. 

Wage Board for Iron and Steel 
IDdustr'y 

r Shri IDdrajit Gupta: 
I Shri Kunhan: 
I Shri T. B. Vittal Bao: 

*305. ~ Shri S. M. Banerjee: 
1 Shri Blbhuti Mishra: 
I Shrimati Da Palchoudhuri: 
l Shri Ajit Singh Sarhadi: 

Will the Minister of Labour and 
Employment be pleased to state: 

(a) whether the Wage Board for 
Iron and Steel Industry has been 
constituted; 

(b) if so, its composition and terms 
of reference; and 

(c) whether the Board wilJ consI_ 
der the question of interim relief and 
make recommendation thereOn within 
a specified time-limit? 

The Deputy MiDister of Labour 
(Shrl Abid All>: (a) to (c). The 

composition and terms of reference III 

the Wage Board are under considera-
tion. 

Hospital in 24-Parganas, West Bengal 
under Employees' State Insu-

rance Scheme 

0306 { Shri T. B. Vittal Bao: 
• Shri Pangarkar: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 14 on the 15th February, 1961 and 
state: 

(a) the reasons for the delay in the 
construction of the hospital in 24-
Parganas. West Bengal, tinder the 
E.S.I. Scheme; and 

(b) whether Government are aware 
of the fact that the workers are resis-
ting the extension of the scheme due 
to lack of hospitalisation arrange-
ments? 

The Deputy Minister of Planning 
and Labour and Employment (Shri 
L. N. Mishra): (a) It could not be 
taken up earlier due to delay in fina-
lising the plans and estimates. The 
foundation stone has been already 
laid and construction is expected to 
start shortly. 

(b) Yes. 

Medical Benefits to Families of 
Insured Werkers 

.307 J Shri KUDIum: . L Shri T. B. Vittal Bao: 

Will the Minister of Labour and 
Employment be pleased to state the 
progress made up to the end of July, 
1961 with regard to extension of medi-
cal benefits to the families of insured 
workers under Employees' State Insu-
rance Corporation? 

The Deputy Minister of PlallJliq 
aDd l-abollr and Employment (Shit 
L. N. Mlshra): 5.9 lakh family units 
have been cMTered upto 31st July, 
1961. 
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Hostile Nagas in Burma 
r Shri P. C. Borooah: 
I Shrl Ajit Singh Sarhadi: 

-308. ~ Shri Assar: 
I Shrimati lIa Palchoudhurl: 
l Shri Arjun Singh Bhadauria: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Burmese Govern-
ment had issued a communique on or 
about May 17, 1961, with regard to 
measures to deal with the hostile 
Nagas reported to be operating from 
Burmese Territory; and 

(b) if so, what measures are pro-
posed to be taken by that Government 
in the matter? 

The Parliamentary Secretary to the 
Minister of Edemal Affairs (Shri J. 
N. Hazarika): (a) and (b). The pre-
sence of the N aga hostiles on the 
Burmese territory was brought to the 
notice of the Government of Burma. 
On the 16th May, 1961, the Burmese 
Government issued a communique 
stating that they were taking imme-
diate steps to confirm this informa-
tion, that they took the most serious 
view of any part of the Burmese terri-
tory being used as a base fOr carry-
ing out operations against a friendly 
neighbouring country and that they 
would take every measurE: ilpen to 
them to deal with bands of armed men 
in their territory. 

It is for the Burmese Government 
to decide on the precise measures for 
dealing with this situation. They have 
asked their Commissioner to make 
necessary enquiries and have also des-
patched armed patrol of the Burmese 
Army to the border areas. 

Teaching Through Television 
r Shrimati Maimoona Sultan: 
I Shri D. C. Sharma: 

0309. J Shri Kodlyan: 
I Shri Naval Prabhakar: 
I Shri Ram Krlshan Gupta: 
l Sardar "bal Singh: 

Will the Minister of Information ana 
Broadcasting be pleased to state: 

(a) whether the programme of tea-
ching certain subjects by television 

in the Delhi Higher Secondary Schools 
has been started: 

(a) if so, how many schools are 
covered under the programme; and 

(c) what subjects are taught under 
the programme? 

The Minister of Information .... 
Broadcasting (Dr. Keskar): (a) ~ 
actual teaching is to commence in: 
October, 1961, but certain preliminary 
work such as the training of teaching 
and preparation of curriculum bas 
been completed. 

(b) About 144 Higher Secondary 
schools in the Capital that have at. 
present AC electricity are being cover-
ed in the first instance. 

(c) The subjects to be taught include 
Physics, Chemistry, English and Hindi-

Paper and Cement Factories OD 
Border of India 

·310. Shri H. C. Heda: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that Chin_ 
Economic Delegation to Nepal bas 
selected sites for paper and cemerat 
factories on the border of India; 

(b) in view of our economic ties 
with Nepal, whether India was COD-

suIted in the matter; 
(c) whether these sites will in 8IQ' 

way affect our economic interests; 
and 

(d) whether any security is involv-
ed in these moves by the Chinese? 

The Deputy Minister of External 
Allairs (Shrlmati Lakshml Mena): 
(a) The Government of N epa) am 
reported to have been considering the 
establishment of a cement factory at 
Hithauda and a paper factory at 
Nepalganj with Chinese technical ami 
financial assistance. These sites are 
close to the Indian border; their loca-
tion however is obviously related to 
the proximity of raw materials ami 
other economic considerations. 

(b) to (d). No, SiI:. 
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Slum Clearance Scheme 

Shri Kodiyan: 
Shri P. G. Deb: 
Shri S. A. Mehdi: 

.311 ~ Maharajkumar Vljaya 
. I Ananda: 

\ 
Shri D. C. Sharma: 
Shri Arjun Singh BhacWuria: 

l Dr. Ram Subhag Singh: 

Will the Minister of Works, Housine 
and Supply be pleased to state: 

(a) whether it is a fact that the 
slum clearance scheme for the capital 
city of Delhi is not progressing ac-
cording to schedule; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government 
to expedite the implementation of the 
scheme? 

The Deputy Minister of Works, 
HOUSing and Supply (Shri Anil K. 
Chanda): (a) to (c). No schedule as 
such has so far been prescribed for 
Slum Clearance Scheme- in Delhi. 
However, in order to increase the 
tempo of work, various stePs have 
been and are being taken to eliminate 
procedurai and other delays. 

Fire in Central Sectt. Premises 

f Shrl A. M. Tariq: 
Shrimatl lIa Palehoudhuri: 
Shri Hem Raj: 

I Shri -Naval Prabhakar: 
312. ~ Shri N. R. Maniswam~: I Shrl Assar: 

Shri P. G. Deb: I Dr. Ram Subhar Sineh: 
Maharajkumar Vijaya 

L Ananda: 

Will the Minister of Works, Bousine 
and Supply be pleased to state: 

(a) whether an enquiry has been 
made into the cause of the fire which 
broke out within the Central Secre-
tariat premises on the 28th May, 
1961; 

(b) if so, the results thereof; and 

(C) the extent of the damage cause-
ed due to the fire? 

The Deputy Minister of Works, 
Housing and Supply (Shri Ani! K .. 
Chanda): (a) Yes, Sir . 

(b) The cause of the fire could not 
be established. The investigation 
rules out the possibility of the fire 
having been caused by short circuit 
in the electrical installations. 

(c) There was no damage to the. 
building. No files or useful articles 
were damaged. Only some packing-
cases, unserviceable items of furni-
ture and some obsolete publicity 
material were burnt; the damage on-
this account was small. 

Paper Insnlator Power Caltles 

r Shri Subodh 1Iansda: 
·313. ~ Shri Nek Ram Negi: 

l Shrl S. C. Samanta: 

Will the Minister of Commerce ad 
Industry be pleased to state: 

(a) whether there is any proposal 
to manufacture paper insulator power 
cables and Army field communication: 
cables by the Hindustan Cables (P) 
Limited; 

(b) if so, whether this has beeD-
finalised; 

(c) whether the cables factory has 
been expanded for this purpose; and' 

Cd) when the manufacture of these 
cables will start? 

The Minister of Industry (Shri 
Manulthal Shah): (a) to (d). The 
Hindustan Cables Limited propose to· 
undertake the manufacture of paper 
insulated power cables at a rate of: 
480 miles per annum. Details of the 
scheme are being finalised. 

It is not proposed to take up the 
manufacture of Army field commu-
nication cables at present. 
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Textile Mills 

r Shri Subbiah Ambalam: I Shrimati Maimoona Sultan: 
Shri Moraarka: 

"'314. ~ Shri P. C. Borooah: 
I Shri Ram Krishan Gupta: 
I Shri Tangamaai: 
I Shri Birendra Bahadur 
l Singhji: 

Will the Minister of Commerce and 
'Industry be pleased to refer to the 
reply given to Starred Question 

"No. 1267 on the 3rd April, 1961 and 
state: 

(a) whether any final decision as 
to the location of the five units of the 
"Modern Textile Mills has since been 
"taken; and 

(b) if so, the details thereof? 

The Minister of Commerce (Shri 
'Kanungo): (a) No, Sir. 

(b) Does not arise. 

Indians in V.N.O. 

r Shri Damanl: 
*S15. ~ Shri Arjun Singh Bhadt.urla: 

l Shri K. B. Malvla: 

Will the Prime Minister be pleased 
·to refer to the reply given to Un-
starred Question No. 2676 on the 3rd 
.April, 1961 and state: 

(a) whether the number of Indian 
nationals serving in the UNO and its 
allied organisations in various cadres 
has since increased; and 

(b) whether they are with the UNO 
·on a contract basis or otherwise? 

The Deputy Minister 01 :External 
Affairs (Shrimati Lakshml Menon): 
(a) So far as the Government of India 

"are aware, the number of employees 
in the various organisations of the 
U.N. remains substantially unchanged 
from the figures given in answer to 
Unstarred Question No. 2676 on the 
3rd April, 1961, except that one em-
ployee of the U.N. l?ecretariat has 
since died and two were due to retire 
from the United Nations Educational, 

Scientific and Cultural Organisation. 
The total position remains satisfactory. 

(b) The Indian personnel in these 
organisations fall into two categories; 
some are employed on fixed term con-
tracts, while others hold permanent 
posts. 
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Technical Training Institutes in Delhi 

*317. Shri Balraj Madhok: Will the 
MinisteT of Labour and Employment 
be pleased to state: 

(a) what is the total number of 
technical trainin& institutes run by the 
Ministry of Labour in Delhi; and 

(b) what is the total annual intake 
of trainees therein? 

The neputy Minister of Planning 
and Labour and Employment (Shri 
L. N. Mlshra): (a) Seven. 

(b) 1,884 seats in engineering trades 
(50% of the seats are filled in after 

-every 9 months); and 600 seats in non-
engineering trades (admissions are 
made annually). 

Shortage of Newsprint 

r Shri Jinachandran: 
Shri Kodiyan: 

\
. Sllri Subodh Bausda: 

Shri Nek Ram Necl: 

I Shrimati Ila Palchoudhurl: 
Shri Achar: 

I Shri Assar: 
i S:1ri Ram Krishan Gupta 

"31B 1 Shri Ajit Sinrh Sarhadi: 
Shrl Hem Barna: 

Shri Arjun Sinrh Bhadauria: I Dr. Ram Snbhar Sinrh: 
Shrl M. B. Thakore: 

i Shri Chnni La!: 
I Shri N. M. Deb: 
L Shri p. G. De': 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government are aware 
of the acute shortage of newsprint and 
the consequent crisis facing the news-
papers in the country; and 

(b) what are the reasons for the 
shortage and what steps Government 
.re taking for the procurement and 
distribution of suftlcient supplies? 

The MbUster 01 COIDIIIIeI'Ce (Shrl 
l(anullfO): (a) and (b). A shortage in 
availability Of newsprint was appre-
hended a few weeks ago, as there were 

some unexpected delays in the 
arrangements being completed for the 
import of supplies, chiefly from the 
Rupee Payment Countries. These 
arrangements have now been complet-
ed satisfactorily and some consign-
ments have actually been received. 
Further supplies are also likely to 
become available in time from Canada 
and U.S.A. There is at the moment, 
therefore, no need to have any undue 
misgivings on this score. 

Compensation to Refugees from East 
Pakistan 

·319. Shrimati Renu Chakravartly: 
W iiI the Minister of Rehabilitation 
and Minority Affairs be pleaseJ. . to 
st£te: 

(a) whether it is a fact that a sub-
stantial part of loan repayment by 
West Pakistan refugees is mere book 
adjustment of the compensation paid 
to them by Government; 

(a) whether the matter of writing 
off loan repayments to East Pakistan 
refugees or some other form of relief 
is proposed by Government; 

(c) \\"h~ther the cases of those 
whose loans were paid in driblets and 
over long years will also be reconsi-
dered; and 

(d) if not, the reasons therefor? 

The Deputy Minister of Rehabilita-
tiou (Shrl P. S. Naskar): (a) Under 
the Compensation Scheme, loans. 
advanced to displaced persons from 
West Pakistan are to be treated as 
public dues and are to be deducted 
from the compensation before any 
payment is to be made. In the case of 
non-claimants, the loans are to be 
repaid in full. Unless a careful 
BUalysis of each case of a claimant 
displaced person is made, it is difficult 
to say what percentage of the loans 
advanced to them has been adjusted 
as public dues. 

(p) No. Loans are to be repaid in 
accordance with the terms of the 
grant. 
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(c) and (d). No. If, however, any 
individual case of hardship is brought 
to the notice of the Government, the 
matter will be considered On merits. 

Return of Pakistani Motor Launch 

*3Z0. Shri Assar: Will the Prime 
Minister be pleased to state: 

(a) whether it is a fact that the 
Government of India have returned a 
Pakistani Motor Launch "Glory of 
Dacca" to Pakistan Government; 

(b) if so, on what ground it was 
leturned; 

(c) whether Government have 
received any penalty frOm the Govern-
ment of Pakistan; and 

(d) if so, the details thereof? 

The Parliamentary Secretary to the 
Minister of External Affairs (Sbri 
J. N. Hazarika): (a) Yes, Sir. 

(b) to (d). The Pakistani motor 
launch "Glory of Dacca" was released 
On receipt Of a sum of Rs. 19,320/-
from the East Pakistan Government, as 
compensation for damages to the West 
Bengal motor launch "M. L. Bhagi-
rathi", damaged during detention in 
Pakistan. 

SmaU Scale Imdustries Board 

*321. Shri Achar: Will the Minister 
~f Commerce and Industry be pleased 
to state: 

(a) whether Government are aware 
of the view expressed by a member of 
the All India Khadi and Village Indus-
tries Commission that the existing 
Small SQale Industries Board, Khadi 
and Village Industries Commission, 
Handicrafts Board and All India 
Handloom Board should have one 
unified board; and 

(b) if so, whether Governmentbave 
considered the queation and come to 
any decision on the point? 

The Minister of Industry (Shrl 
l\<Ianul:lhai Shah): (a) No, Sir. How-
ever, such a view has been expressed 
by some prominent persons. 

(b) The suggestion has been 
examined several times and has been. 
found unworkable and would hinder 
development of specialised categories 
Of industries. Steils are being con-
tinuously taken for Coordination of 
the working of these Boards and 
Commission. 

Research in Labour Relatiol1li 

r Shri Aurobindo Ghosal: 
Shri M. L. Dwlvedi: 

I Shri Ram Krishan Gupta~ 
I Shri p. G. Deb: 

*322. ~ Shri Arjun SInCh 
I Bhadaurla: l Maharajkumar Vijaya 

Ananda: 
Shri N. R. Muniswamy: 

Will the Minister of Labour anll 
F.Dlployment be pleased to state: 

(a) whether any institute has been 
set up for research in labour relations; 
and 

(b) if so, when and where? 

'!'be Deputy Minister of Labour 
(Shri Abid Ali): (a) No. 

(b) Does not arise. 

Import of Raw Jute 

'323. Shri Tyagi: Will the Minhter 
of Commerce and Industry be pleased 
to state: 

(a) whether there is any restriction 
imposed bY Government on the import 
of raw Jute; and 

(b) if so, what are the reasons for 
such restrictions in the face of hard 
competition the Jute Industry is facing 
in the foreign market? 

The MInIster of Commerce (Sbrl 
Kanungo): (a) No, Sir. 

(b) Does not arise. 
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Manufacture of streptomycin 

*32f. Shrl Morarka: Will the Millis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether Govemment is contem-
plating to raise the production of 
Streptomycin from 45 to 80 tons per 
annum at Pimpri; 

(b) if so, when would the final 
decision be taken; and 

(c) whether any Streptomycin is 
imported at present? 

'l'he Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). A 
proposal to step up the capacity of the 
Pimpri Streptomycin plant to 80 tons 
per annum is under examination and 
a final decision is expected to be taken 
shortly. 

(c) About 80 to 100 tons of Strep-
tomycin are imported every year. 

Surgical Instrumeuts Factory 

+3Z5. Shri A. K. Gopalaa: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the draft project report 
for the proposed Surgical Instruments 
Factory to be established at Adayar 
near Madras has been submitted to the 
Government of India by the Soviet 
experts; 

(b) if so, whether Government have 
examined the report; 

(c) when the factory Is going to be 
established; and 

(d) what will be the cost of the 
project and what products are going 
to be manufactured? 

'I'he Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). Detailed 
project report on Surgical Instruments 
Plant has been received from the 
Soviet authorities recently and is, at 
present, under examination. 

(d) The total capital investment 
excluding the investment on land 

township and working capital on the 
project is estimated to about Rs. 2.5 to 
3 Crores. The plant will have a capa-
city of manufacturing 2.5 million 
pieces Of various articles annually. 

ADgola 

S Sbr; Kalika Singh: 
'326. SlIri Bibhuti Mishra: 

1 Shri Ajit Singh Sarhadi: 
L Shri Muhammed Elias: 

Will the Prime Minister be pleased 
to ~tate: 

(a) whether it is a fact that the ap-
proximate number of natives killed 
recently in Angola by Portuguese 
authorities exceeds 25,000; and 

(b) what steps India has so far taken 
in the U.N.O. to secure independence 
of various Protugese colonies in 
Africa? 

The Parliamentary Secretary to tbe 
Minister of External Mairs (Shrl 
Sadath Ali Khan): (a) It is difficu:t 
to give an accurate estimate of the 
Ar.golans killed recently in AJ:gol3 
by the Portugese authorities, but 
various international papers have put 
t.he Angolan casualties at a minimu:n 
of 20,000 and a maximum of one 
inkh. 

(b) India was one of the sponsors of 
the letter to the President 
of the Security Council asking for an 
early meeting of the Council to con-
sider the grave situation resulting 
from mass killings in Angola. The 
Security Council adopted a Resolution 
on 9th June, 1961, calling upon Portu-
gal to desist from repressive measures 
in Portugal. We have exte'lded our 
support and sympa'hy for the nationa-
list movements in the Portuguese 
colonies in Africa or. many occasions 
in the United Nations and UN Bodies 
like Trusteeship Council. 



1I77 Written Answers AUGUST 10, 1961 Written Answe,'s 

*327. 

Indians in South Africa 

r Shri Ajit Singh Sarhadi: 
j Shrimati lIa Palchoudhuri: 
'I Stri Aurobindo Ghosal: 
l Shri Hem Barua: 

Will the Prime Minister be p'edoc.! 
to sate: 

(a) whether the Government of 
India have taken any steps to nego-
tiate with the Government of South 
Africa in regard to treatment of Indian 
nationals in South Africa; 

(b) if so, their nature; and 

(c) the response, if any, from the 
South African Government to them? 

The Parliamentary Secretary to the 
Minister of External Mairs (Shri 
Sadath Ali Khan). (a) and (b). Yes 
Sir. In accordance with the resolu-
tion adopted by the United Nations 
General Assembly on the 13th April, 
1961, we have asked the Government 
of the Republic of South Africa 
through its Ambassador in London 
and its Permanent Representative in 
the United Nations to enter into nego-
tiations. 

(C) None. The South African Am-
bassador has merely acknowledged 
the communication. 

Sindri Fertilizer Factory 

~~:l8 {Shri C. K. Bhaltacha.rya: 
~. Shri Jhulan Sinha: 

Will the Minister of Commerct' an. 
Industry be pleased to state: 

(a) whether it is a fact that there 
has been steep decline in production 
at the Sindri Fertilizer Factory; 

(b) whether the Expert Committee 
appointed for investigation has for-
mulated any proposals to check the 
same; 

(c) if so, what are they; and 

(d) whether Dutch feritilizer ex-
perts haVe been invited to help the 
Expert Committee? 

The Deputy Minister of Commerce 
&Ild Industry (Shri Salish Chandra): 
(a) to (d). The Sindri Fertilizer 
factory was maintaining an average 
production of Over 3,30,000 tons of 
Ammonium Sulphate during the 
period 1956-57 to 1958-59. DUring 
1959-60 and 1960-61 however, 
the factory could not maintain 
this level 01 production. The 
Fertilizer Corporation of India have 
appointed an expert Committee to go 
into the problem of fall in production 
at the Sindri Fertilizer factory. Two 
Dutch Experts who have extensive 
experience in Coal and Coke gasifi-
cation processes are being associated 
with the deliberations of the Com-
mittee. The Committep have com-
pleted their investiga lions and their-
report is expected shortly. 

Import of Machinery for Dandaka-
ranya Project 

r Dr. Ram Subhag Singh: 
'329 J Shri P. G. Deb: . 'I Maharajkumar Vijaya 

l Ananda: 

WilJ the Monister of Rehabilitatir.!i 
and Minority Affairs be pleased to 
~tate: 

(a) whether machinery worth Rs. 
10 lakhs is being imported for Danda-
karanya Project; and 

(b) what are the types of machi-
neries which are going to be import-
ed? 

The Deputy Mnister of Rehabilita-
tion (Shrl P. S. Naskar): (a) Machi-
nery worth about Rs. 2.95 crore; has 
'been ordered for the Dandakaranya 
Project since the inception of th~ 

Scheme. 

(b) The types of the machinery 
imported are Mobile workshops. 
Wheel-type tractors, Caterpillar trac-
tors, Track Marshal tractors, Shovels. 
Dumpers, Air Compressors and spare 
parts for tractors, etc" which are in-
digenously not available. 
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Purcbase of Arms by India frotn 
U.S.A. 

*3311. Shri Ragunath Singh: Will the 
I'rime Minister be pleased to ~'ate 

whether there is any truth in th~' 

statement of the President of Pakistan 
that India had bought weapons in-
cluding 300 tanks and 63 non-recoil-
guns from the U.S.A. at cut rates? 

Tbe Prime Minister and Mini.~t"r of 
Kdernal Affairs (Shrl Jawaharlal 
Nehru): No, Sir. 
Jutp Substitutes IWanofacturing 

Machinery 
*332. Shri Khadilkar: Will lh'~ 

Minister of Commerce :md Indust,·y 
be pleased to state: 

(a) whethe;' Government have ex-
amint'd the implications of the recent 
news that Manila is likely to instal 
West German machinery for manu-
facturing jute substitutes from banana 
plant fibres; and 

(b) whether Government would 
establish such machine:-y in the ex-
isting banana plantations in India? 

The Ministetr of Commerce (Shrl 
Kanongo): (a) and (b). Accorc:F.·g 
to the availab:e information, experi-
ments are being conducted in extract-
ing a fibre from banana with the use 
of machinery produced in West Ger-
many. Details about the type of 
machinery and about the quality of 
fibre extracted are not yet available. 
There is no proposal at present to in-
troduce such machinery in India. 

Firing by Pakistaals 
r Sbrl N. R. Munlswamy: I S~ri. D. C. Sharma: 

S.1r. P. G. Deb: 

J Shrl Arjon .Slngh 
'333 Bhadaurla: '1 Shri Ram Krlshan Gupta: 

Dr. Ram Subhag Slnl'h: 

I Sbrl S. M. Banerjee: 
Shrl Ajlt Slnrh Sarhadl: 

l Shri Rarhunath SiUl'h: 
Will the Prime Minister be pleased 

io state: 
(a) whether it is a fact that U.N. 

observers and Indian arm)' personnel 
Who were proceeding towards the 

cease-fire line for joint investigation 
in the Balkot area, were fired upon. 
by Pakistani troops on the 9th July, 
1961 while they were within 500 yards 
of the cease-fire line; 

(b) whether any protest has been 
lodged with the Pakistan Government, 
and 

(c) if so, the nature of reply re-
ceived? 

The Parliamentary Secretary to the-
~finister of External Mairs (Shri 
S3dath Ali Khan): (a) On Ju:~' 9. 
1961, at 0900 hours eight Indian army 
per30nnel with one U.N. Observer 
were proceeding toward, Mendhar for 
joint investigation when they were 
fired upon from Pak:stan-occupie-i 
Kashmir side of the ce3se-fire line. 
There were no casualties. 

(b) A cease-fire viola1ion complaint 
has been lodged with the U.N. Chief 
Military Observer. 

(C) Does not arise. 

Censorship of Indian Te1errams ill; 
PaIdstan 

r Shrl Arjun Singh 
I Bhadanria: 

·3M.~ DI. Ram Subhal' Slnrh: l Shri N. R. Mnniswamy: 
Sbri P. G. Deb: 

Will the Prime Minister be ple!l5~d 
to state: 

(a) whether press teleglarru; to 
India are subject to censorship in 
East Pakistan as alleged in the States-
man of 16th July, 1961; and 

(b) if so, the reaction of Govern-
ment thereto? 

The Parliamentary secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): (a) Yes. 

(b) The Press in p .. kistan is con-
trolled; and foreign cOl'respondents in 
Dacca are subject to ~ensor,hip rec-
trictions. In India there is complete 
freen ~... of he press aJ.d no such res-
trictions are imposed. However, 
Government are carefuIly " .. atchin~ 
the situation arising from censorship. 
in East Pakistan. 
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All india Radio 

*335, SJui TanpmaDi: Will the 
Minister of Information and .road-
asting be pleased to state: 

(a) whether Government propose 
"to introduce special programmes for 
workers and employees in the All 
India Radio; 

(b) what is the present arrange-
ment for the Delhi and Regional 

,stations; 

(C) whether talks have been ar-
-ranged by officials and non-officials 
dealing with Industrial Relations; 
and 

(d) if so, details of the same for 
the year 1961? 

The Minister of Information and 
Broadcasting (Dr, Keskar): (a) All 
India Radio is already broadcasting 
Industrial programmes from 14 Sta-
tions, either daily or 5-6 days a 
week; 

(b) Delhi Station does not broad-
cast daily or weekly Industrial pro-
grammmes, but it broadcasts, once a 
month, special items of interest to 
workers for half an hour, 

(c) and (d), A statement ic placed 
on the Table of the House, [See 
Appendix I, annexure No, 641-

Aluminium Plant 

*336 J Shri Kodiyan: , L Shri Ram Krishan Gupta: 

Will the Minister of Commerce and 
.Industry be pleased to refer to the 
repl" g'ven to Starred Question 
No. '1552 on the 14th April, 1961 and 
state: 

(a) whether Government have 
since considered the proposal to set 
up an Alumina aI'd Aluminium plant 
with Hungarian collaboration; and 

(b) if so, the result thereof? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b), The 
proposal is under active considera-
tion, 

Export 01 Iron Ore t. Japan 

{ 
Shri Chuni Lal: 

·331, Shri Ram Krishan Gupta: 
Shrl Damanl: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No, 1765 On the 27th April, 1961 and 
state: 

(a) whether the negotiations with 
Japan regarding sale of Iron ore 
during the Third Five Year Plan 
period have been finalised; and 

(b) if so, the result thereof? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). A3 a result 
of negotiations between the State 
Trading Corporation and the Japa-
nese Steel Mills, the Mills have 
agreed to purchase 6 million tons of 
65i62 grade iron ore during the 
period 1961-·-63. The terms and con-
ditions are expected to be finalised 
shortly. Negotiations in regard to 
the sale of 65/05 and 62/60 grade iron 
ore are still in progress. 

Administrative Procedure 

r Shri Ram Krishan Gupta: 
. Shri Chuni Lal: 

I Sardar Iqbal Singh: 
i Shri A. M. Tariq: 

.338 J Shri Sarju Pandey: '1 Shri P. G. Deb: 
01'. Ram Subhag Singh: 

I Maharajkumar Vijaya 
i Ananda: 
l Shri K. B. Malviya: 

Will the Prime Minister be pleased 
to refer to the reply given to. Star-
red Question No. 1770 on the 27th 
April, 1961 and state: 

(a) whether the Cabinet has since 
considered the suggestions of the 
Planning Commision on simplifica-
tion of administrative procedure; and 

(b) if so, with what results? 

The Prime Minister and Minister 
of Extemal Aftairs (Shri Jawaharlal 
Nehru): (a) and (b). Yes. A sum-



JJ83 Written Answers SRAVANA 19, 1883 (SAKA) Written Answers 1184 

mary showing the salient features of 
the decisions taken by Government 
is placed on the Table of the House. 
[Placed in Library. See No. LT-
3067/61]. 

r Slari Shree Narayaa Das: 
Shri Radha Raman: I Sll~ Ram Krisban GIl,ta: 
Shrl D. C. Sharma: *338'1 Shri T. B Vittal Rao: 
Shri Sarjn Pudey: 
Silri Muhammed Elias: 

I Shri Ajit Singh Sarhadi: 
l Shri Hem Barna: 

Will the Prime Miuister be pleased 
to refer to the reply given to Star-
red Que;tion No. 768 on the 13th 
March, 1961 and stat~ the progress 
made so far in the matter of de-;ure 
transfer of Pondicherry to India? 

The Parliamentary Secrriary to 
the Minister of External Affairs 
(Shri Sadath Ali Khan): The posi-
tion has not changed since the reply 
given to Starred Question No. 768 
on the 13~h of March 1961 in Par-
liament. However, the Government 
of India take every opportunity to 
impress on the Government of 
France the importance of this ques-
tion and the urgent need to take 
early step, for the ratification of the 
Treaty of Cession. 

Prototype Leather Training Institute 
and Fruit Canning Plant 

r Sbri Panprkar: *3" ~ Shn Bam KrishaD Gupta: 
l Shri D. C. Sharma: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
.reply given to Starred QuestIon 
No. 769 on the 13th March, 1961 and 
state the result of discussions held 
'with the Yugoslav delegation in India 
regarding .schemes for setting up a 
Pl'fltotype Leather Training Institute 
and Fruit Canning Plant? 
771 (AI) LSD--3. 

The Minister of Industry (Shri 
MUllbhai Shah): It has since b~en 
decided that the assistance the Gov-
ernment of India should obtain from 
Yugoslavia should be for the pur-
pose of settinl UD a Technological 
Centre for Food Processing and Fruit 
Canning. T'ne final details of the 
scheme are awaited from the Yugos-
lav Government. 

Tea Export to Pakistan 

{ 
Shri Goray: 

*341. Shr~'ti I1a Palchoudhuri: 
Shn P. C. Bor_h: 

Will the Minister of Commerce ud 
.Industry be pleased to refer to the 
reply given to Starred Question 
No.9 On the 15th February, 1961 and 
state: 

(a) whethel" Government have 
since received any information from 
the Pakistan Government as to the 

. exact quantity and varieties of Indian 
tea required by her; and 

(b) if so, the details thereof? 

The Deputy Minister of Commerce 
ud Iadus'try (Shn Salish CbaDdra): 
<a) No, Sir. 

(b) Does not arise. 

Newsprint Factory 

*342 {Shri Natb Pai: 
. Pudit D. N. Tiwari: 

Will ~he Minister of lCGmmerce 
and Industry be pleased to state: 

<a) whether it is a fact that the 
Himachal Pradesh Administration hllB 
submitted a scheme to Government 
for the establishment of a newsprint 
factory in Paanta Valley in Sirmur 
district; and 

<b) if 'so, whether Government 
have sanctioned the scheme' 
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The Minister of Indutry (Shri 
Mana1lhai Shah): (a) No, Sir. 

(b) Does not arise. 

IDdmD BasinessmeD in Tillet 

r Shri D. C. Sharma: 
*144. ~ Shri Bam KrishaD Gapta: 

L Shri &hakt DarshaD: 

Will the Prime Minister be pleased 
to state: 

(a) whether the Chinese Govern-
ment have replied to the representa-
tion made to them about the hard-
ships of Indian businessmen in Tibet, 
and 

(b) if not, what steps Government 
propose to take in the matter? 

The Deputy MiDister 01. External 
Affairs (Shrimati Laksbmi MeDOD): 
(a) and (b). Yes Sir, but the Gov-
ernment of China maintain that 'cer-
tain propel' measures and regula-
tions' introduced by them to regulate 
trade in Tibet are within their in-
ternal jurisdiction. Equally they 
hold that currency reform (that is 
devaluation of Tibetan currency in 
terms of Chinese currency) is entirely 
a matter within the sphere of China's 
sovereignty and no foreign country 
has any right to interfere with it. 

However, the Government of India 
have again requested the Govern-
ment of China to allow the custo-
mary trade to continue in accordance 
with the letter and spirit of the Sino-
Indian Agreement of 1954. 

Survey of Caases Luilin&' to Strike 1Iy 
CeDtral GonrDment Employees 

.345 {Sbrimati 11& Paleoadharl: 
. Shri T. B. Vittal BaD: 

Will the Minister of Lahollr Uld 
EmploymeDt be pleased to refer to 
the reply given to Unstarred Ques-
tiOn No. 931 on the 4th March, 1961 
and state: 

(a) whether Shri R. L. Mehta has 
since completed hios survey regarding 

causes leading to the strike by Cell-
tral Government employees in July. 
1960; 

(b) if so, the details of his find-
ings; 

(c) whether a copy of his report 
will be laid on the Table; and 

(d) if the reply to part (a) above 
be in the negative when the survey 
is likely to be completed? 

The Deputy Minister 01 PlaDDillc' 
aDd Labour and EmploymeDt (Shit 
L. N. Mishra): (a) The report has 
not yet been submitted. 

(b) Does not arise. 

(c) The stUdy is intended to pro-
vide a complete account of the strike 
for departmental use. The question 
of placing a copy of it on the Table 
of the House therefore does not arise.. 

(d) It is not possible to say at the 
moment when the report would be 
submitted. 
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units in Delhi and Punjab had either 
closed or had been facing prospects 
of closure in May-June this. year, for 
want of worsted Woolen Yarn; and 
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~ I!llT ~ f.r.I;<;rr ; !IW 
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Small Seale WooleD Maallfaetarens ill 
Delhi 

r Sbri P. C. Borooab: 
Sbri Ajit SIncb Sarlladi: 
Sbrl D. C. Sbarma: 

·Sf7. ~ Shrl ArjuD Sinl'b 
I llbadaaria: l MabarajtlUllar Vljaya 

AaaDda: 
Will the Minister of Commereo aad 

.atlutry be plea.,ed to state: 
(a) whether a large number of 

small scale Woolen Manufacturin, 

(b) if so, what action has 
taken td tackle the situation? 

Tbe Minister of Commeree 
KaDUDCO): (a) No, Sir. 

(b) Doe., not arise. 

been 

(SJarI 

ImpiemeatatioD of' Indo-Pat 
Acreement 

r Sbrimati Maimooaa Sultan: 
·348. ~ Sbri Vajpayee: 

l Sbrimati Pana'tbi KrisImaD: 

Will the Minister of Rebabliitatioa 
aDd MiDority Affains be pleased to 
state: 

(a) whether a meeting of the Re-
habilitation Ministers of India and 
Pakistan was held in May-June 1961 
for discussing and devising measures 
for speedy implementation of the 
movable property agreement between 
the two countries; and 

(b) if so, with what result? 

The Deputy Miaister of Rebabiii-
ta'tiOD (Sbri P. S. Naskar): (a) Yes. 
A meeting was held at Calcutta on 
the 5th and 6th July, 1961. 

(b) At the meeting of the Ministers 
of Rehabilitation, India and Pakistan, 
held at Calcutta on the 5th and 6th 
July, 1961, it was agreed that: 

(i) Pakistan Government will 
is'sue a notification exempting 
all displaced Indian banks 
from the operation of their 
Evacuee Property Laws and 
declaring them lIB non-
evacuee concerns; 

(ii) after the Pakistan Govern-
ment had issued a notifica-
tion exempting the displaced 
Indian Banks from the ope-
ration of Evvacuee Property 
Law in Pakistan and declar-
ing them as non-evauee .on-
cerns, the transfer of bank 
accounts will take place; 
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(iii) the transfer of lockers and 

safe deposits will take place 
6imultaneously with the 
transfer of banks accounts; 

(iv) every effort will be made by 
India to supply information 
required by Pakistan in re-
gard to Jrevenue records of 
evacuee agricultural lands; 
and 

(v) a meeting of the Joint Com-
mittee consisting of the re-
presentatives of the two 
countries for preservation 
and maintenance of the reli-
gious shrines of the minority 
community in either country 
would be held either in Sep-
tember or October, 1961. 

;r~mlf't"~ 
*~¥t.,"~m:w~ 
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~~~~~~c;~~ 
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~m~~w~ 
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Block Closure of Jute Mills r Shri Indrajit Gupta: 
S!uimati Da Palchoudhuri: 
Shri Aurobindo Ghosal: I Shri B. Das Gupta: I Shri Ajit Singh Sarhadl: 

.350. J Shri Blbhuti Mi~ra: I Sardar Iqbal Singh: 
1 Shrl P. C. Borooah: 

8hri Muhammed Elias: 
Shri Hem Barua: I Shri Anirudh Sinha: 

l8hr! D. C. Sharma: 
Will the Minister of Commerce 

aud Industry be pleased to state: 
(a) whether the Indian Jute Mills 

Association's proposal for block clo-
sure Of all their mills in June and 
July was approved by Government; 

(b) if so, on what consideration 
such approval was given; and 

(c) to what extent the block 
closure has achieved its declared 
objects? 

The Minister of Commerce (Shri 
KanuncGl: (a) Yes, Sir; both by 
the Central and the West Bengal 
Governments. 

(b) The closure was approved in 
view of a critical shortage of raw 
jute. 

(c) It ha5 resulted in the conser-
vation of a certain amount of raw 
material. 

State Trading Corporation 

r Shri Damani: 
*351. ~ Shri Mahant}': 

l Shri Morarka: 

WilI the Minister of Commerce 
and Industry be pleased to state: 

(a) w'he~er Govemment's atten-
tion has been draWn to a news-re-
port about the publication of a study 
on State Trading Corporation by 
Economist Intelligence Unit, London 
and published by the Council for 
Economic Education, Bombay; and 

(b) if so. the reaction of Govern-
ment thereto? 

The Minister of Commerce (Shrf 
Kanungo): (a) Yes, Sir. Govern-
ment has also received copies of the 
Report of the Economist Intelli-
gence Unit. 

(b) The report recognises the 
usefulness of some of State Trading 
Corporation's activities, but it has 
criticised its working in several res-
pects. Government will give this 
criticism its careful con!rideration 
though it is clear that at least some 
of the criticism fails to make pro-
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per allowance for circumstances pre-
vailing at relevant penods of time. 

Raid by Pakistanis 

r Shri Assar: 
*352. ~ Shri Achar: 

L Shrimatl Renuka Bay: 

Will the Prime Hillister be pleased 
to state: 

(a) whether It I:; a fact that nearly 
300 Pakistanis raided Dubabad re-
habilitation camp, 13 miles from 
Silchar on the 30th May, 1961; 

(b) whether it is a fact that they 
damaged houses and fled with orna-
ments and cash amounts; 

(c) if so, the details thereof; and 

(d) whether any persons were ar-
rested'! 

The Parliamentary Secretary ttl 
the Minister of Extemal Mairs 
(Shri J. N. Bazarika): (a) to (d). 
Government have no information, 
The Assam Government have been 
requested to furnish details which 
are awaited. A statement, glvmg 
facts, will be laid on the table of the 
House as soon as the required infor-
mation is available". 

Requirement of Sulphur 

,. -,'1 
·353. Shri Aurobindo Ghosal: Will 

the Minister of Commerce and In-
dudrybe pleased to state: 

(a) the total requirement of sul-
phur in India; 

(b) whether the whole quantity Is 
produced in the country; and 

(c) if not, to what extent? 

The Minister of Industry (Shri 
Manubhal Shah): (a) Approximately 
2 lakh tons, 

(b) and (cl: The entire requIre-
ments are met by imports. 

Death of two Doek Workers 
ill Caleatta Port 

·3M. Shri T. B. Vittal Bao: Will 
the Minister of Labour and EmpJolr-
ment be pleased t:> state: 

(a) whether it is a fact that two 
workers were killed on the 8th May, 
1961 at the Calcutta Port while load-
ing goods into the ship; 

(b) if so, whether Government 
have made any investigation regard-
ing it; and 

(C) if so, the result of the inve;;ll-
gation'! 

The Deputy MiIli!'lter of Labour 
(Shri Abid Ali): (a) Yes. 

(b) Yes. 

tc) The accident is reported to 
have been caused' by bad slinging, 
The responsibility for the accident, 
which is not covered by the Indian 
Dock Labours' Act 1934, is being fix-
ed by the Port Commissioners. 

Government Statistical Depart-
ments 

S Dr. Ram Subhalt Singh: 
.355 Shri P. G. Deb: 'l Maharajkumar V"Jjay. 

Ananda: 

Will the Prime Minister be pleased 
to state: 

(a) whether there is any scheme 
to strengthen the statistical depart-
ments of Government; and 

(b) if so, what steps are being 
taken in this matter? 

The Parliamentary Secretary to 
the . Minister of External Mairs 
(Shri Sadath AU Khan): (a) Yes. 

(b) A new Department, namely, 
the Department of Statistics has been 
created in the Cabinet secretariat 
and entrusted with the responsibility 
for bringing about coordination bet-
ween various statistical agencies and 
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for taking the initiative in setting up 
agreed standards and norms and in 
promoting the collection and com-
pilation of statistics on scientific 
lines. The Department will work in 
close collaboration with Central Min-
istries and State Governments and 
will be assisted by an Advisory Com-
mittee consisting of statistical ex-
perts from the Government of India 
as well as from the State Govern-
ments. This Committee will ordi-
narily meet once a year; but it may 
set up a Standing Committee to deal 
with matters of coordination which 
will arise during the meetings of the 
main body. In addition, there will 
be ad hoc technical groups for deal-
ing with specific problems. Otber 
steps which are being taken to 
strengthen the statistical WOrk done 
by various government agencies are 
the setting up of a Statistical Service 
with provision for deputation of ex-
perts to and from State Governments 
and universities and other organisa-
tions concerned with statistics, and 
the starting of advanced training 
courses in various branches of statis-
tics. 

Appeal of P. M. to SerYiees 

J Shri P. G. Deb: 
Shri Arjun Slnrh 

) Bhadavia: ,;. f, .. I. 
l Dr. Ram Subhar Sinrh: 

Will the Prime Minister be pleased 
to state: 

(a) whether he issued an appeal to 
the services to promote national unity 
recently; and 

(b) if so, the urgency of the same? 

The Prime Minister and Minister 
of Ederna1 Aftairs (Shri Jawabarlal 
Nehru): (a) and (b). Early last 
month I issued an appeal to all our 
officers and others, who serve the 
Government of India in various capa-
cities, to remember always the high 
importance of the unity of India and 
the national and emotional integra-
tion of all our people, to whatever 
religion, caste, province or linguistic 
group they might belong. As I have 

pointed out in that appeal, we have 
now arrived at a critical phase in 
our national existence. We have just 
embarked on our Third Five Year 
Plan which will, we hope, take us 
out of the rut of poverty that has 
brought so much unhappiness and 
degradation to our millions. The im-
plementation of the Plan depends, to 
a very great extent, upon the efforts 
of the vast governmental administra·. 
tive machinery. It is essential that 
now, more than ever before, all gov-
ernment servants should work 
wholeheartedly for the success of the 
planned programmes of the country 
and for the country's unity ana 
strength. I wanted that all govern-
ment servants should understand this 
very clearly. So I have issued that 
appeal to them. 

Trade in Cotton Textiles 

r Shrl Hem Barua: 
Shri Arjun Sinrh Bhaclauria: 

-357. ~ Dr. Ram Subhar Sinrh: 
I Maharajkumar Vija7a 

l Ananda: 

WiIJ the Minister of Commerce 
and Industry be pleased to state: 

<a) whether it is a fact that Presi-
dent Kennedy of the U. S. A. has 
suggested to India that she with her 
other textile producing and textile-
exporting countries shOUld start early 
negotiations for a "global under-
standing" in the matter of !nterna-
tional trade in cotton textiles; 

(b) if so, whether 
have reacted to this 
favourably; and 

Government 
suggestion 

(c) if so, what steps they have 
taken in this direction? 

The Minister of Commerce (Shri 
Kanuup): <a) and (b). Yes, Sir. 

(c) India participated in the GA T1' 
Textile Conference in July, 11161. 
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DI'1II' PlaDts 

r Shri Ram Krishan Gupta: 
Shri D. C. Sharma: 
Shri P. G. Deb: 
Maharajkumar Vija,.a 

Ananda: 
Shri Bhakt Darshan: 

I Shri Indrajit Gupta: 
I Shri Kunhan: i Shri S. A. Mehdl: 

Shri Subodh Bansda: 

I Shri Nek Ram Nep: 
Shri Narayanankutt,. I Menon: 
Shri Punnoose: 
Shri M. K. Kumaran: I Shri Aurobindo Ghoul: 
Sardar Iqbal S~h: 

1. Shri Anirudh Sinha: 

WilI the Minister of Cemmeree 
and Industr,. be pleased to refer to 
the reply given to Starred Question 
No. 1519 on the 14th April, 1961 and 
etate: 

(a) whether Government hav" 
since received detailed project re-
ports OR Drug plants from Soviet 
experts; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

The Minister of Industry (Shri 
lIIanubhai Shah): (a) to (c). Detailed 
project reports on Drug plants have 
been received from the Soviet autho-
rities recently and are, at present, 
under examination. 

Tractors for Reclamation Opera-
tions In Dandakaran,.a 

*359 J Shri Chuni Lal: . L Shri Ram Krishan Gupta: 

Will the Minister of RehabUitatlon 
and Minority Atralrs be pleased to 
refer t~ the reply given to Starred 

Question No. 1773 on the 27th April. 
1961 and state: 

(a) whether Government have 
since considered the findings of the 
expert asked to conduct an inquiry 
into the causes of breakdown and 
unsatisfactory performance of a num-
ber of D-80 and D-12 tractors sup-
plied by the Defence Ministry for 
reclamation operations in Dandaka-
ranya; 

(b) if so, the result thereof; and 

(e) the action taken thereon? 

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) The 
report is still under the considera-
tion of the Government. 

(b) Does not arise. 

(c) Pending decision of the Gov-
ernment on the report; the Danda-
karanya Development Authority and 
the Director General of Ordnance 
Factories have been asked to imple-
ment the operative parts of the re-
commendations made in the Report 
in respect of maintenance and ser-
vicing of the machines and improve-
ments, additions and alterations to 
the machinery. 

Promotion of Ezports 

*1l60 J Shri Panprkar: . . L Shri Ram Krishan Gupta: 

Will the Minister of Commerce 
and Industry be pleased to refer to-
the reply given 10 Starred Question 
No. 775 on the 13th March, 1961 and 
state: 

(a) whether Government have exa-
mined the question of reducing the 
number of organisations dealing with 
the promotion of exports; and 

(b) if so, with what result? 

The Deputy Minister of Commeree 
aDd Industry (Shri Satlsh Chandra)r 
(a) and (b). The matter i. still 
under examination. 
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Asbestos Factol'J In AHdhra 
Pradesh 

• 361 {Shri Goray: 
• Shrl Panprkar: 

Will the Minister of Co_eree 
and Industry be pleased to refer to 
the reply given to Starred Question 
No. 20 on the 15th February, 1961 
and state: 

(a) whether a final decision has 
since been taken by Government for 
setting up a factory to process asbes-
tos deposits in Cuddapah District in 
Andhra Pradesh; and 

(b) if so, the details thereof? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). No, 
Sir. The availability of asbestos and 
the adoptability of machanised min-
ing methods are still under investi-
gation and do not yet seem adequate 
for the establishment of a factory. 

Employment of Govermnent 
Personnel in Public Under-

takings 

r Shri D. C. Sharma: 
I Shrl Ram Krlshan Gupta: 

·36%. ~ Shri Chuni Lal: 
1 Shri Vidya Charan 
l Shukla: 

Will the Minister of Commerce 
and Industry be pleased to state: 

(a) whether Government have con-
sidered the report of Prof. J. K. 
Galbraith recommending that no 
Government employee while in Gov-
ernment service should be a.ppointed 
Director on a Government Corpora-
tion; and 

(b) if so, whether the above mg-
gestion has been accepted by Gov-
ernment? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). As 
the House is aware, Government are 
considering comprehensive proposals 
in regard to the administration of 
Government Corporations and Com-
panies and the suggestion of Prof. 

Galbraith about Government emplo-
yees will be examined in that con-
nection . 

Export of Iron Ore to Japan 

{ 
Shrimati Ila Palchoudhuri: 

·363. Shri Ram Krishan Gupta: 
Shri Pangarkar: 

Will the Minister of Com..,ree 
and Industry be pleased to refer t() 
the reply given to Starred Question 
No. 145 on the 20th February, IgSI 
and state: 

(a) whether the negotiations held 
between the State' Trading Corpora-
tion of India and the representatives 
of the Japanese Steel Industry in re-
gard to export of Iron are from India 
to Japan during 1961; and the pay-
ment of a higher price by Ja.pan as 
compared to that paid by her in 
1959-60 have been concluded; and 

(b) if sO, details of the results 
achieved? 

The Minister 01 Commerce (Shri 
Kanungo): (a) and (b). As a 
result of negotiation-s between the 
State Trading Corporation and the 
Japanese Steel Mills, the Mills have 
agreed to purchase 6 million tons of 
65162 grade iron ore during the period 
1961-63. The terms and conditions 
are expected to be finalised Ihortly. 
Negotiations in regard to the sale of 
65165 and 62\60 grade iron 'Ire are 
still in progress. 

Cottage Industries In Madhya 
Pradesh 

·364. Shrimati Maimoona S1Iltan: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it has come to Gov-
ernment's notice that Cottage Indus-
tries in Madhya Pradesh have begun 
producing fabulous sarees which can 
pass through a ring; 

(b) if so, whether Government 
propose to give any aid to develop 
this industry on a country-wide 
scale; and 
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(c) if so, in what form and t.o 
what extent? 

The MlDister of Industry (Shri 
Manubbai Shah): (a) No, Sir. 

(b) and (e). Do not arise. 

Output of rubber 

·S65. Sbri Aurobinclo ~osal: Will 
thE: Minister of Commern and In-
dustry be pleased to state: 

(a) whether the output of rubber 
hlos declined in 1960-61; and 

(b) if so, the reasons thereof? 

The Minister of Commerce (Shrl 
N. Kanungo): (a) No, S!r. There has 
been an increase of 1,523 Metric tons 
of rubber during 1960· 61 as compar-
ed to 1959-60. 

(b) Does not arise. 

Indian Nationals in Laos 

f Shri p. G. Deb: 
.368. Shr~mati lIa Palchoudhuri: 1 Shrl D. C. Sharma: 

Dr. Ram Subhag Singh: 

Will the Prime Minister be pleased 
io state: 

(a) whether it is a fact . that a situa-
tion has arisen in the Xieng Khouang 
area in Laos held by Leftists which 
necessitates evacuation of Indian 
nationals there; 

(b) if so, full details thereof; 

(c) the steps taken to evacuate 
Indian nationals; and 

(d) the number of Indian nationals 
evacuated and those stil! in the area 
under reference? 

The Parliamentary Secretary to the 
Minister of External Affairs (Shrt 
Sadath All Khan): (a) to (d). Re-
ports were received that about 15 
Indain nationals in Xieng Khouanr 
had been cut off from all contract, 
early this year. Most of them were 
cloth merchants and were without any 

business due to the lack of facilitiea 
for importing merchandise. In April. 
1961, a message was received by our 
Embassy in Laos through the French 
Military Mission that the Indian na-
tionals desired evacuation at their own 
expense. All the 15 Indian nationals 
were safely evacuated in a chartered 
plane having a French pilot, after OUI" 
Ambassador in Laos had personally 
discussed the matter with the authori-
ti6!s concerned. 

Bail Bearing Industry 

·367. Shri P. C. Borooah: Will the· 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Slarred Question No. 685 on the 8th 
March, 1961 and state: 

(a) whether Government have taken 
steps to secure collaboration of some 
country other than Russia for develop-
ing and modernising the ball bearing 
industry in the country; and 

(b) if so, what and with what 
result? 

The Minisier of Industry (Shri 
Manubhai Shah): (a) There is at pre-
sent no new scheme for the manufac-
ture of Ball and Roller bearings in 
the public sector. 

(b) Does not arise. 

Nepalese Trade Delegation 

r Shri Shree Narayan Das: 
Shri Ra:lha Raman: I Shri P. C. Borooah: 
Pandit D. N. Tiwari: 

·368.~ Shri Bibhuti Mishra: 
I Shrl Assar: 
I Shri Arjun Singh Bhadauria: 
I Maharajkumar Vijaya 
l Ananda: 

Will the Minister of Commerce and 
Industry be "leased to state: 

(a) whether a Nepalese Trade Dele-
gation visited India in May, this year 
seeking certain am~ndments to the 
Indo-Nepalese Trade Treaty signed in 
October, 1960; 

(b) if so, what were the modifica-
tions sought; and 
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(c) what was the result of the dis-
cussions? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) Yes, Sir. 

(0) The modifications sought were 
"in respect of the procedure outlined 
in the Memorandum, attached to the 
-Indo-Nepalese Treaty, for the tran-
sit of goods from and to Nepal through 
the Indian Territory. 

(c) As a result of these discussions, 
we have agreed to certain relaxations 
being made in the rules governing 
the transit of goods and as a result 

.of these relaxations it is expected 
that the difficulties of the Nepalese 
importers would be substantially re-
:moved. 

Exports of Handicrafts 

Shri Hem Barna: r Shri Aurobindo Ghosai: 
Shri P. G. Deb: .369 J . I Dr. Ram Subhag Singh: 
Maharajkumar Vijaya 

Ananda: l 
Will the Minister of Commerce aDd 

IDdustry be pleased to state: 

(a) whether it is a fact that there 
have been comJflaints by foreign 
buyers of Indian handicrafts that 
very often than not the quality of 
handicrafts exported to those count-
ries is poor; 

(b) if so, what steps Government 
have taken to ensure quality products 
Jor exports; 

(c) whether there is any proposal 
to have statutory inspection of handi-
~rafts exported to foreign countries; 
and 

(d) if so, when it is likely to be 
put into operation? 

The Minister of Industry 
Ma.nubhai Shah): (a) There 
oeen some complaints from 

(Shri 
have 

foreign 

buyers about export of substandard 
handicrafts, defective packing, etc. 

(b) Various steps are being taken 
to infuse confidence in the foreign 
importers and to induce Indian ex-
porters to export quality goods, such 
as, (a) registration of exporters (b) 
introduction of quality control schemes 
(c) training in packing (d) provision 
of facilities, such as setting up of a 
wood-seasoning kilns and (e) pre-
shipment inspection on a voluntary 
basis. 

(c) and (d). An Ad Hoc Committee 
on Quality Control and Pre-shipment 
Inspection, set up by Government, 
has recommended compulsory inspec-
tion of certain items of handicrafts 
meant for export. The report of the 
said Committee is being examined. 

* ~ 13 o. o.it ~r~ lifR: ~ iflIT 

5r1rr.'t"~,..) ~ ~ 'l>1Fll ~ 
fif;: 

('f» iflIT ~ W{ ~ fif; :;rRf 
~~ ~ iF1<f> lNR,..ft. 
iFi'f ~ \f'f ~ ~ ~ ];Jf.1I~ li'lft 
i:t~~ ~ m.: ~T~ ~ ~ 
tI~ q~ .ij; m if ~ ~'1<f;1:ur 

fit;"q-r 'l"li 

(~) llf~ iP", iff ~;r ft{1Sa~ 

'fiT Ollm iflIT ~ i ~ 

( t! ) iflIT 1I~ '1ft Wif ~ fif; lilT 
iFi'f ~ <f'f ;;J 9" tlR 'f.Wft<:: "lFlI 
ij; %01 <f> ~'l,rn ~ ~ <f> futJ: 
rJ"I~ ~">: ~ ~ tl 7 

~~ ""'I qf~ ",lli 1i'JI) 
~ ~ ~ (o.it mn ~ I!rt): 

('f» ~ (19). ll'l: WiI~f.;r. ·.,T ~o 
~ at! SlE'R1'f';tT~~ ~ ~R 
'R: 'l'tiT h ij; ft;rQ: fi;~ >i I ~ 
"'i1T fif; '3"ifij;;r1: it !llliimr ~;iT 

n:tfti ~ off, ~ i\oJ; 'itT .. 1 I 
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(IT) '«IT "m i f.f; ~'! ;qh: 
~ l{.t~ ~..n~ fflil ~ 
<tt ~ ~ iii ft:ro; ~~ f.t;m" 'IT I 

Export of Chemicals to Middle 
East Africa 

64 r Shrl Ram Krishan Gupta: 
5 . L Shri Pangarkar: 

Will the Minister of Commerce and 
Indnstry be pleased to refer to the 
reply given to Unstarred Question 
No. 1806 on 16th March, 1961 and 
state: 

(aj whether Government have since 
examined the report received from 
the delegation sent to Middle East 
Africa to step up the export of che-
micals to that region; and 

(b> if so. the result thereof? 

The Deputy Minister of Commerce 
and Industry <Shri Satish Chandra): 
(a> Yes, Sir. 

(b) The delegation has made a mer-
ket study of the chemicals required 
in each of the countries visited and 
of the Ji<,ssibilities of their being sup-
plied from India. It is for the manu-
facturers and exporters of chemicals 
and pharmaceuticals to utilize the in-
formation so collected to their best 
advantage. 

Small Scale Industries Around 
the Rourkela Steel Project 

{ Shrl Ram Krishan Gupta: 
565. Shri Ajit Singh SarhacU: 

Will the Minister of Commerce anI! 
Industry be pleased to refer to the 
reply. given to Unstarred Question 
No. 1807 on the 16th March, 1961 anr{ 
state: 

(a> whether the report regarding 
the setting up of smaI! scale indust-
ries around the Rourkela Steel Pro-
ject area has been revised and finalis-
ed; and 

(b) if so, the details thereof? 

The MInister of Industry CShrI 
Manubhai Shah): (a) and (b). A 
statement is attached. [See Appendix 
I, annexure No. 66). 

Industrial Survey of Delhi 

J Shri Ram Krishan Gupta: 
566, L Shri Naval Prabhakar: 

Will the Minister of Commerce ... 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 1810 on the 16th March, 1961 and 
state: 

<a> the further progress made in 
completing the industrial survey in 
Delhi; 

(b> whether it has been completed; 
and 

(c> if so, the main findings thereof? 

The Minister of Industry (Shri 
Mauubhai Shah>: (a> and (b). The 
Delhi Administration finished the in-
dustrial survey of Delhi towards the 
end of February, 1961. In all, 4983 
industrial units were surveyed and the 
data thus collected is under compila-
tion. 

< c > Does not arise. 

Enquiry Report of Calcutta 
Tramways Strike 

567 {Shri Ram Krishan Gupta: 
. Sardar Iqbal Singh: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1686 on the 241h April, 1961 and 
stale: 

<a> whether Government have con-
sidered the question of publication of 
Survey Report of Calcutta Tramways 
strike; and 

(b) if so, the result thereof? 

The Deputy Minister of La ..... 
(Shrl Abid All>: <a) and (b). The 
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Central Implementation and Evalua-
tion Committee which considered the 
report at its last meeting in March, 
1961 adopted the Report but left the 
question of its publication for further 
consideration. 

Trade Centre in New York 

r Sh~i Ram Krishan Gupta: 
568. ~ Sardar Iqbal Singh: 

L Shri A. M. Tanq: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3745 on the 24th April, 1961 and 
state at what stage is the proposal to 
o~e:1 " Trade Centre in New York? 

The Minister of Industry (Silri 
Mauubhai Shah): The proposal is still 
under consideration. 

Exploitation of Sambbar Lake 
Resources 

r Shri Ram Krlsban Gupta: 
569. ~ Sardar Iqbal Singh: 

l Shri A. M. Tariq: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 3746 on the 24th April, 1961 and 
state: 

(a) whether the arbitrator has given 
award regarding the dispute on the 
amount of compensation to be paid by 
the Central Government to the Gov-
ernment of Rajasthan for exploitation 
of the Sambhar Lake resources; and 

(b) if so, the nature of the award 
given·! 

The Miuister of Industry (Shri 
Mauubhai Shah): (a) Yes, Sir. 

(b) A copy of the award is attach-
ed. [Placed in Library, See No. LT-
3070161). 

Survey of the Carpet Industry 

570 f Shrl Ram Krishan Gupta: 
. L Sardar Iqbal Singh: 

Will the Minister of Cemmerce and 
Industry be lJleased to refer to the 
reply given to Unstarred Question 
No. 3749 on the 24th April, 1961 and 
state: 

(a) whether the survey of the Car-
pet Industry in the country has be,m 
completed; and 

(b) if so, the details of the Sur-
vey Report? 

The Miuister of Industry (Shri 
Manubhai Shah): (a) The survey has 
not yet been completed. 

(b) Does not arise. 

Paper Mills in Jammu and Kashmir 

571. Shri Kam Krishan Gnpta: Will 
the Minister of Commerce and Indus-
try be pleased to refer to the reply 
given to Unstarred Question No. 374S 
on the 24th April, 1961 and state: 

(a) whether Government have since 
considered the report of the F.A.O. 
Expert on paper mills in Jammu and 
Kashmir; and 

(b) if so, the nature of the decision 
taken? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). The 
Report in question has since been 
considered but the data furnished by 
the Expert is not adequate and re-
quires further examination. 

Further a team of Russian experts 
would be visiting the country .hortly 
to survey the forest resources of Jam-
mu and Kashmir and examined the 
possibility of setting up a paper and 
pulp plant there. A tina I view would 
be taken after their visit and recom-
mendations. 

Quarters for Clerks 

572. Shri Khushwaqt Ral: Will the 
Minister of Works, Housil1&' aDd S.p-
ply be pleased to state: 
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(a) the number of Central Govern-
ment Employees drawing below 
Rs. 500 per month in Delhi; 

(b) the number of employees out of 
these as have been provided with 
re3idential quarters; 

(c) the number of employees who 
want residential quarters; and 

(d) whether Government have any 
scheme on implementation of which 
all Clerks desirous of getting a quar-
ter would be provided with one? 

The Deputy Minister of Works, 
Housilll' alld Supply (Shri Allil E. 
Challda): (a) There are 64,695 Cel\t-
ral Government employ£es in Delhi 
who are drawing below Rs. 500 per 
mensem and have applied for general 
pool accommodation. 

(b) 25,620. 

(c) 39,075 of them are still without 
Government accommodation. 

(d) It would not be possible to pro-
vide Government accommodation to 
all the employees. Efforts are, how-
ever, being made to construct as many 
additional quarters as is possible with-
in the resources allocated for the pur-
pose. No accommodation is specifi-
cally built for clerks. 

Small Scale Illdustries ill 
Mabarashtra 

573. Shri Pallprkar: Will the Minis-
ter of Commerce and Illdustry be 
pleased to state the amount of· indust-
rial loans proposed to be given to 
Maharashtra State during the Third 
Five Year Plan period under Small 
Scale Industries programme? 

The Minister of Illdustry (Shri 
Mallubhai Shah): In the Third Five 
Year Plan, a provision of Rs. 381.00 
1akhs has been made for the develop-
ment of small scale industries in 
Maharashtra. Of this amount, a pro-
vision of Rs. I crore has been made for 
financial assistance to Small Scale 
Indusuies under their State Aid to 
Industries ActlRules. It is not possi-
ble to indicate the amount of loan 

assistance to be given by the centre 
to the Maharashtra State during the 
Third Plan period as the quantum of 
such loan assistance to States will 
depend on the allocations made from 
year to year on various considerations 
such as the resources position at the 
Centre, past performance of the State, 
etc. 

Small Industrial Units in Bihar 

574. Shri Pallrarkar: Will the Minis-
ter of Commerce alld Industry be 
pleased to state: 

(a) the number of Small Industrial 
units established during 1960-61 for 
the displaced persons in Bihar; and 

(b) the details thereof? 

The Minister of Industry (Shrl 
Mallubhai Shah): (a) None please. 

(b) Does not arise. 

Passports to IndiallS for China 

575. Shri Pauprkar: Will the Prime 
Millister be pleased to state the num-
ber of Indians who have been issued 
passport to visit China during the 
last three months'! 

The Prime Millister and Minister aI 
External Allain (Shri Jawaharlal 
Nehru): 172 Indians were issued with 
passports valid for travel to China 
durmg the three months March, April 
and May, 1961. 97 of them were 
Official and Diplomatic passports. 

NEPA Mills 

576. Shri Vidya Charan ShllkJa: Will 
the Minister of Commerce aDd indust-
ry be pleased to state: 

(a) how many selection committees, 
including standing and special ad-hoc 
committees were set up for recruit-
ment purposes at the National News-
print and Paper Mills Ltd. Nepanagar 
since its control and management has 
been taken over by the Central Gov-
ernment; and 

(b) in how many of such commit-
tees, the representatives of the State 
Government were duly included! 
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The Minister of Industry (Shrl 
MaDubhai Shah): (a) One Selection 
Committee for the recruitment of 
middle level posts and three ad-hoc 
committees for selection of lower level 
personnel were set up after the cont-
rol and management of Nepa Mills 
was taken over by the Central Gov-
ernment. No permanent selection 
committee has been set up. 

(b) Appointment to higher posts 
are made by the Board of Director. 
where the State Government is re-
presented. The management of the 
Nepa Mills has been advised to asso-
ciate wherever possible the represen-
tatives of the State Government on 
the appropriate committees for the 
recruitmentlselection of middle level 
and lower grade posts also. 

Guarautee Scheme for Small 
Scale Industries 

5'7'7. Shri Monrka: Will the Minister 
of Commerce aDd Industry be pleased 
to state: 

(a) whether Government are consi-
. dering to bring more districts under 
tile guarantee scheme for credit for 
small scale units; and 

(b) .... hether any steps are proposed 
to be taken to liberalise the credit 
facilities and popularise this scheme? 

TIl. Minister of IDdustl')' (Shrl 
Manubhai Shah): (a) and (b). II. 
statement is laid on the Table [See 
Appendix I, annexure No. 671. 

Mysore aDd .&ndhra Pradesh durl .... 
SeeOUd Plan 

5'78. f Shri Apdi: L Shri Supndhi: 

Will he Minister of Planaine be 
pleased to refer to the reply given to 
Unstarred Question No. 3'1'75 on the 
24th April, 1961 and state: 

(a) the figures of actual amounts 
utmsed, lapsed and carried !lver in 
the Second Five Year Plan period for 
Mysore and Andhra P:adesh unde. 
various heads; and 

(b) if the reply to above be in 
nagative, When are the figuree likely 
to be available? 

The Deputy Minister of Planning-
(Shri S. N. Mishra): (a) and (b) 
The figures of actual expenditure for 
the l3.st year of the Second Five Plan 
i.e. 1960-61 wilJ be available some-
time in October, 1961. 

Enquiry Ofl\ces at Ferozeshah 
Road 

5'7!. Shri A. K. Gopalan: WilJ the 
Minister of Works, Housin, and 
Supply be pleased to staate: 

(a) the number of person: incharg .. 
of and working in the Enquiry Offices 
of C.P.W.D. a( Ferowshall Road. 
North Avenue and Sl'dh Avenu~. 
New Delhi; and 

(b) their categories and gr .. des? 

The Deputy Minister of Works • 
Housing and Supply (Shri Anil K. 
Chanda): (a) and (b). A statement is 
laid on the Table. [See Appendix I. 
annexure No. 68.1 

Mannfacture of WatchlCIoek Parts 

580. Shri Killtaiya: Will the Min-
ister of ComlDeree aDd Industry be 
pleased to state: 

(a) whether Government :,ave "ny 
. proposal to manufacture the follow'ng 

indi·genous material relatin'g to Wat<:h-
eslClocks during the Third Five Year 
Plan period in the private sector. 

0) Watch Cases 

(ii) Diall 

(iii) Buttons 

(iv) Hands 

(V)' Loops, etc. 
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(b) what are the countries from 
where the above mentioned material 
are imported at present; and 

(e) the number of applications 
pending with Government for issue of 
licences for manufacture of these ar-
ticles and the causes thereof? 

The Minister of Industry CShri 
Maaubbai Shah): (a) All ~hemes 
approved by Govern1nent so far for 
the manufacture of watches\clocks 
cover the manufacture of all the 
components indigenously. 

(b) Mainly from Switzerland, West 
Germany, U.K., France, Hongkong and 
Japan. 

(c) Nil. 

Capsule Cover MaDafactariDg UDiis 

581. Shri JUstalya: Will the Min-
ister of Commerce aDd Industry be 
pleased to state: 

(a) how many capsule cover manu-
facturing units are functioning in 
this country, Sta tewise; 

(b) the total financial aid given by 
the Centre as well as by the State 
Governments; 

(c) the number of foreilD firms 
working in collaboration with the 
leading Indian firms and their total 
investments; 

Cd) whether production of these 
firms wil! 'be sufficient to meet coun-
try's requirements; and 

Ce) the total savings of foreign ex-
change? 

The MInister of Industry CS"ri 
llaaabllai Shah): Ca) Two firms are 
functioning in Bombay in Maha-
rashtra State. One firm produces 
two piece hard gelatine capsules and 
the other single piece soft gelain 
capsules. 

(b) Information is not available and 
will be collected if desired. 

(c) None of the firms have at pre-
sent any collaboration with foreign 
firms. 

(d) The firm producin,g two piece 
hard gelatine capsules has been 
licenSed for expansion in its capa-
city to 240 million capsules per 
annum. In addition two more units. 
haVe been licensed for a capacity 
of 250 million capsules per annum. 
The country's requirements would be· 
met if all these firms establish full 
licensed capacity. The capacity for' 
single piece soft capsules is also· 
adequate at present. 

(e) Only two piece hard gelatine' 
capsules are imported. The value of 
these imports is esttmated to be of the 
order of Rs. 20 to Rs. 25 lakhs per-
annum. The savings can be roughly 
estimated to be R5. 10 lakhs taking 
into account the imported raw-
materials required. 

CODversioa 01 Electriaa'1y 

58%. Shri Kistaiya: Will the Min-
ister of Commerce aDd Industry be-
pleased to state: 

(a) whether there is any scheme-
for manufacture of converters fOr con-· 
v!!I'ting electricity from A.C. to D.C. 
and vice versa for use of fans, radios 
and other similar mechanical equip-
ments; 

(b) if so, how many such schemes' 
have 'been considered with the names 
of he firms and for how muc:h amount; 

(c) the number of the pending 
cases; and 

(d) the reasona tor the de tRY in-
Inalising them? 

The MiDister of Industry (Shd 
Maaubbai Shah): (a) There is no-
scheme for the manufaCture of ro-
tary converters for converting D.C. 
to A.C. supply and vice versa for-
small appliances like fans, radiOl' 
etc. Rectifier equipments for con-
verting A. C. to D. C. supply are, 
however, being manufactured by a' 
number of firms for IIIICh applica-
tions as battery charging, electro-
plating etc., Small vibrators for con-
verting D.C. to A.C. Supply for use-
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with radios, amlllifiers and other 
similar equipments are also being 
. manufactured at present by one firm. 

(b) A statement is laid on the Table 
[See Appendix I, annexure No. 69]. 

(C) No cases are pending at pre.ent. 

(d) Does not arise. 

Polystyrene Plastic 

583. Shri Kistaiya: Will the Min-
'ister of Commerce aDd Industry be 
:pleased to state: 

(a) whether Government have any 
proposal to start the Polystrene 
Plastic and Acrylic plastic Industries 
in public sector during the Third 
Five Year Plan; 

(b) what are the countries from 
which these are imported with their 
amount for the year 1959-60; and 

(C) the various .beneficial uses of 
these plastic sheets for the benefit of 
1he coun try? 

The Minister of Industry (Shri 
.Manubhai Shall): (a) No, Sir. 

(b) ImpOrt Statistics of Polystyrene 
.and Acrylic Plastic are not available 
.as these items are not separately re-
.corded in the Indian Trade Classifica-
tion. However, import licences of the 
'value of Rs. 4,314,000 and Rs. 42,000 
for 'Polystyrene Plastic' and 'Acrylic 
.Plastic' respectIvely were issued dur-
"ing the financial year 1959-60. 

(CI Polyst)Trene sheets made from 
high impact pulystyrene are utilised 
for vacuum forming, various indus-
-trial items llke refrigerator door lin-
ing, Battery cases, air conditioner 

.grill and certain radio parts. Acrylic 
.sheets are generally used for motor 
..,ar and motor cycle sheets, aeroplane 
.Qomes, transluscent light fittings and 
-advertisement media. They are also 
used as tail ,amps in automobiles and 
$ome times in railway vehicles also. 

In the form c>f corrugated sheets, th.,. 
are utilised in roof JightlIlll, parti-
cularly in industrial establishments . 

bDport of Watches 

584. Shri Klstaiya: Will the Min-
ister of Commerce aDd Industry 1M 
pleased to staate: 

(a) wheth('r it is a fact that Russian 
watches are likely to be imported in 
India in npar future through State 
Trading CorporatlOn; 

(b) if so. for how much amount; 
and the mode of dlsft'ibution in the 
country; and 

(C) whethE:r these watches will be 
sold at controlJea and cheap rates in 
the market? 

The Minister of Commerce (Shri 
Kanuul'O): (a) No, Sir. 

(b) Does not arise. 
(c) Does not arise. 

Cinema Arc Carbons 

585. Shri Klstalya: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether cinema are carbons are 
manufactured in the country to cope 
with the increasing demand; 

(b) the names of the firms working 
with their total investment; and 

(c) the saving of foreign exchange? 

The Minister of Industry (Shri 
Maaubhai Shah): (a) to (c). Only 
one firm, the Industrial National Car-
bon Company Ltd., Delhi are now en-
iaged in the manufacture of cinema 
are carbons by process!ng of imported 
carbon cores with the assistance of 
the National Physical Laboratory. 
The firm have reached a production 
capacity of one lakh pairs cinema car-
bons in the month of April, 1981, as 
against a licensed capacity of 1.2 mil-
lion nOS. per annum. The issued capi-
tal of ~he firm is stated to be Rs. 10 
lakhs. There is a savini of approxi-
mately Rs. 5 lakhs of foreign ex-
chanae. 
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TraDlormel'8 

5Ia. Shri Kistaiya: Will the Minis_ 
ter of Commeree IUId lDdastry be 
pleased to state: 

(a> whether Government have any 
praposal to encourace meanufacturing 
of LV. Transformers of 456 Kcs. in the 
public sector in order to meet the de-
mand of the country; 

(b> how many firms are already 
manufacturing in the country with 
1.heir names; and 

(e) the number ri! cases pending for 
iaue of licences and the causes there-
of? 

'fte MlDister of 1DI1astry (Shri 
_abbai Shah): 'a) to (c). A state-
ment is laid on the Table. [See ap-
pendix I, annexure No. 70]. 

Cemellt for OrisBa 

517. Shri B. C. Mallick: Will the 
Minister of Commerce aad lDdastry 
be pleased to Tefer to the reply given 
10 Unstarred Question No. 3563 on th'" 
19th April, 1961 -and state: 

(a> whether any further quota of 
-.nent has "bI'Oen 1ll10tted to Orissa on 
acaJUllt of meeting the requirements 
of the flood affected people of the 
State after March, 1961; 

Cb) if so, fbi! quantity of ceml'ODt 
:allotted; 

(c) wheliher the "State Government 
bas given any indication about the re-
quirements of cement in the flood 
alfecled: areas in the -current financial 
year. and 

(b) if so, what is the Tequirement 
indicated? 

De Mhiister of lDdastry (Shri 
_ .. _bllal Shah): (a) No, Sir. 

(b) Does not ariSl'O. 

(or) No, Sir. 

(d) Does not arise. 
~'ll (AI) LSD-4. 

Slam ClearaaCf) in Paajab 

588 {Shri D. C. Sharma: 
. Sardar Iqbal Sin&'h: 

Will the Minister of Works, B~ 
aDd Supply be pleased to state: 

(a) the total amount of money allot-
ted to Punjab under the slum clear_ 
ance scheme during the entire Second 
Five Year Plan period year-wise; 

(b) the names of projects which 
were sanctioned under this scheme for 
Punjab; an::! 

(c) the amount of money utiliseci by 
the Punjab Government so far for this 
purpose? 

The Deputy Minister of Works, 
BOU!IIag aDd Supply (Shri Allil K. 
ChaIIda): (a) to (c). A statement 
giving the required information is laid 
on the Table. (See Appendix I, annex-
ure No. 71]. 

WoolJea Industry in Jammu aad 
Kashmir 

589. Shri D. C. Sharma: Will the 
Minister of Commeree and Ind ... y 
be pleased to state: 

(a) whether there is any scheme un-
der considel1ition of Government for 
giving encouragement to the W'lOllen 
Industry in Jammu and Kashmir; and 

(b) the nature of steps 
this direction during the 
years? 

taken in 
last two 

'l1le MInister of Commerce (Shri 
KaaDlll'o): (a) and (b). "The infor-
mation is bting collected and will be 
laid on tho? Table of the House. 

Biri Industry 

590. Shri D. C. Sharma: Will the 
Minister of LabOUr aad Emplo)'lllflDt 
be pleased to state: 

(a) whethtor an inquiry has of late 
been conducted into the conditions ot 
Labour employed in the biri industry; 

(b) if so, what are its findings; and 
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(c) what ways and means have been 
aUl:gested to improve their lot? 

The Depuly Minister of P11UlJliDg 
IIDd Labour and Employment (Shri 
L. N. Mishra): (a) to (cl. No in-
quiry into the conditions of labour 
employed it, the biri industry has 
been conduc.ted in recent yea1'3. 
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Disposal of Work in Settlement Offices 

5!17. Sliri Chuai Lal: Will the 
Minister of KehabUitatioa aDd Mino_ 
rity Mairs be pleased to state: 

(a) what steps, if any, have been 
taken by Government to ensure quick 
disposal of work in the oftl.ces of the 
settlement Oftl.cers and Managing Offi-
cers; and 

(b) whether any time limit has 
been fixed for the disposal of appli-
cations and cases? 

The Deputy Minister of KehabiJita-
ti.,. (Sbri P. S. Naskar): (a) The 
progress of disposal is carefully watch-
ed and step. are taken to eliminatl' 
bottleneck~, if any, in the procedure. 
Procedural changes and amendment 
Of Displaced Persons (Compensation 
& Rehabilitation) Rules, wherever 
necessary, huve been made from time 
to time to facilitate expendtious dispo-
sal of work in the Settlement Organi_ 
sation. 

(b) No ~ime limit has been fixed a5 
yet. An as&essment of the residuary 
problem in the Organisation of th~ 

Chief Settlement Commissioner is. 
however, bf,inl made. 

Out of Tum AUDtment 

598. Sbri Cbuai Lal: Will the 
Minister ot Works, BousiDl' aad SuP-
ply be pleru:ed to state: 

(a) the r".'mber of oftl.cials wh.) 
have been sanctioned accommodation 
out of turn in the years 1958-59. 1959· 
60 and 1960-61 year-wise and salary_ 
range-wise, 

(b) the number of oftl.cials who have 
sanctioned accommodation on aver-
riding priority with reasons for sanc-
tion; 

(c) the n'Jmber of oftl.cials categorJ-
wise who are on the waiting list for 
accommodation as out-of-turn; 

(d) the -:!Umber of officials sanction· 
ed allotm<ent out-of-turn more than 
one or two years ago who have not 
yet been provided with accommoda-
tion; and 

(e) what steps Government ar~ 

taking to provide accommodation to 
those persil:1S who are on the waiting 
list of out.of-turn allotment and are 
in need oZ accommodation immedi-
ately? 

Tbe DePioty Minister of Works, 
Boasinl' and Supply (Silri Ani! K. 
Chanda): ; .. ) and (b). The number 
of ofticers ,·ntitled to accommoaation 
from the General Pool in Delhi\New 
Delhi who were accorded sanctions 
for allotment on out-of-turn or over· 
riding pri'l' ;ly basis during the yean' 
195-59, 1959.60 and 1960-61 is given 
class-wise in the statement laid on the 
Table. [See Appendix I, annexure 
No. 721. Sanctions for over-riding 
priority. w)-ojch are accorded with. the 
approval of the Minister Or the De-
puty Minisler, are generally given on 
thc follow1n{: grounds:-

(i) On .medical grounds duly re-
eorr.mended by tile Direct~_ 

ra~ General of Health Sel'-
Vi3P.S; 

(Ii) Termination of tenan.!}· o! 
su~-tenancy under the orde;s 
of the Court; 
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(iii) To a son or daughter in Gov-
er'tment service in the event 
of dEath of his Or her father 
occupying Government accu-
mme.dation; 

(iv) To ~ SOn or daught~r in Gov-
ernment service in the evenl 
of the retirement from service 
of his or her father, provided 
the sum total of his or her 
pay and the pension of t:~e 

father does not exceed Rs. 
2501_ p.m. 

(v) When a private house occu-
pied by an officer is damaged 
or is in a dangerous condi-
tion due to acts of God; and 

(vi) In any other case of excep-
tional hardship. 

(c) and (d). The position as on the 
1st August 1961 is given in the state-
ment laid On the Table. [See Appen-
dix I, annexure No. 73]. 

(e) Allotments are dependent on 
the occurrence of vacancies in the 
existing r"sidences or the completion 
of residences under construction. The 
allocation of vacancies for out-of-turn 
allotments has to bE' made with due 
regard to the needs and legitimate ex-
pectations of officers waiting for their 
nonna! turns. However, a fair per-
centage of 'G', 'F" and 'E' class quar-
ters near Munirka Village, whiCh ar" 
nearing completion, is proposed to be 
set aside for out-of-turn allotment. 
This would be apart from afair per-
centagE' of vacancies in the existing 
colonies being made. available far out_ 
of-turn allotments. 

EIport of Jute 

599. Shri D. C. Sharma: Will the 
M;nister of Commerce aDd Industry 
be pleased to state: 

(a) wheth~r it is a fact that the ex-
ports of raw jute have been steadIly 
declining; 

(b) if so, the reasons therefor; and 
(c) the steps taken or proposed to 

be taken to improve the position? 

The Minister of Commerce (l'Ihri 
Kanungo): (a) The export of raw 
jute is not allowed. 

(b) and (c). Do not arise. 

Fertilizer PfOITlUIUIle 

600 f Shri Bam Krishan Gupta: . l Shri Chunl Lal: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether it is a fact that Dr. 
Raymond Ewell. an U.S. expert on 
Agriculture, has expressed the view 
that the progress of India's fertilizer 
programme is poor; 

(b) wheth"r he has submitted his 
report also; 

(c) it so, main findings and recom-
mendatio~ therein; 

(d) whether Government have con-
sidered them; and 

(e) if so, ,"clion taken thereon? 

The Deputy Minister of Commerce 
and IndIIstry (Shri Satish ChancIra): 
(a) to (e). Dr. Ewell's Report bas 
not yet been received. 
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Naga Hostiles 

682. 8bri AmJad Ali: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that twenty 
armed Naga hostiles were killed in 
two encounters during the last week 
of April, 1961 in Tuensang district of 
Nagaland; and 

(b) if so, what are the detail~ 
thereof? 

The Prime MiDister IUld MiDister of 
E:lr:tenIaI Mairs (Sbrl Jawaharlal 
NebnI): (a) and (b). An Assam 
Rifles column from the Tuensang di.>-
trict raided two Naga hostile camps 
on the 26th April, 1961, and the 3rd 
May, 1961, respectively. A total of 22 
hostiles were killed and 1 captured 
during these encounters. The Assan: 
Rifles casualties were, 2 Junior Conl_ 
misioner Officers and 2 Other Ranks 
killed and 2 Other Ranks injured. 

Seven Rifles, 1 Tommy gun, 2 Shot 
guns, 3 Hand Grenades and some 
ammunition was recovered from the 
hostile hide-outs. 

EQOrt of Shoes to Bassi. 

683. Shri Hem. Barua: Will the Mi-
nister of Commerce aDd IJIdustIy be 
pleased to refer to the reply given to 
Unstarred Question No. 24 on the 15th 
February, 1961 and state: 

(a) whether the information about 
the number of each selected pattern 
required by the purchasers of ladies 
shoes in Russia has since been r ... 
ceived; and 

(b) if so, the details thel"eof? 

The Minister of Commerce (Sbrl 
KanUJ1&'O): (a) Yes, Sir. 

(b) Details of the orders for ladies 
shoes procured from the purchasing 
organisations in U.S.S.R. for 1961 are 
given below:-

Ladies' High Heel 
Ladies' Medium 
Ladies' Low 

.65,000 
11,000 
93,000 

Total 1,69,000 pair. 

HindustlUl Maehine Tools Factory. 
Banplore 

11M. Shri Ram Krishan Gupta: Wii, 
the Minister of Labour aDd Employ-
ment be pleased to refer to the reply 
given to Starred Question No. 1523 on 
the 14th April, 1961 and state the fur-
ther progress made in re-startin, 
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wl}rkers' participation scheme in the 
Hindustan Machine Tools Factory at 
Bangalore? 

The DeputJ Miuister of PIaDnIng 
and LaIIcIar aDd EmploJDIeJlt (Smi 
L. N. Mishra) : The representative 
"haraC"ter of the unions has been 
decided and action to restart joint 
management council is being taken by 
the menagement. 

Export of MallCBDese Ore 

&15. SIan Ram Krisban Gupta: Wiil 
the Minister of Commerce UIcl lDdus-
tr, be pleased to refer to the reply 
Biven to Starred Question No. 1526 or. 
ihe l~th April, 1961 and state: 

(a) whether G(}Vernment haVe con-
sidered matters relating to the export 
Qf manganese ore on barter basis; and 

(b) if so, the result thereof? 

TIle MiDister 01 Commeree (Smi 
Kan1lll&'0): (a) and (b). Yes, Sir. 
Under the current export policy for 
manganese ore, the export of manga-
nese ore under barters is allowed pro-
vided (a) the deal is on Government 
to Government level, and (b) where 
the foreign buyer of manganese ore is 
also a consumer. Against export I}f 
manganese I}re under barters import 
of steel end steel items is being COD-
sidered. 

Trade Arreement with Russla 

&0&. Shl'i Ram KrislIan Gupta: Will 
the Minister I}f Commerce aDd indus-
try be pleased tl} refer to the reply 
given to Unstan"ed Question No. 3320 
on the 14th April, 1961 and state: 

(a) whether negotiations regarding 
trade agreement with Russia have 
started; and 

(b) if so, whether there is any pros-
pect of export of handloom products 
to Russia? 

The Minister 01 Commerce (Shrl 
KalUlnp): (a) No,. Sir. The present 
Trade Agreement with the USSR was 
sil(Ded (}Il 16.11.58 and it is valid uptl) 
31.12.62. The agreement is reviewed 

before the beginning of every calender 
year. The next review will be under-
taken before the beginning of 1962. 

(b) Th prospects of export of hand-
loom fabrics to the USSR will be con-
sidered when the Trade Agreement i, 
reviewed next. 

Watch Faetor, in ~ ... K. State 

607. Shri Ram Krlshan Gnpta: Will 
the Minister of COIDIDeree aDd 1IId1Is-
try be pleased to refer to the reply 
given to Un starred Question No. 3.'\30 
on the 14th April, 1961 and state: 

(a) whether Government have since 
considred the proposal for installation 
of a watch factory in Jammu and 
Kashmir State; and 

(b) if so, with what result? 

The Minister of JndustTJ (Sllri 
Manubhai Shah): (a) and (b). The 
proposal has not been found feasible 
as the party does not want If) under-
take the scheme themselves but wallts 
it to be taken up by the State Govern-
ment. The scheme is not being furthLr 
progressed. 

~oint Mana&"ement Councils 

688. Sbri Ram Krishan Gupta: Will 
the Minister of Labour and £mploJ-
ment be pleased to state: 

(a) whether it is a fact that reprp.-
sentatives of major undertakings !:l 
the private sector were invited to 
Delhi in the fourth week of March 
1961 to discuss the question of settIng 
up Joint Management Councils in thl'ir 
undertakIngs; 

(b) if so, the result of talks; and 

(C) what is the programme for 
future in this respect? 

f The DeputJ MInister 01 PlanDIn, 
UIcl Labour and ElIlploJ1lleJlt (Shri 
L. N. Mlshra): (a) and (b). Represen-
tatives of a few undertakings were 
invited, but the meetings were post-
poned. 
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(e) Morts to se't up Joint Manage-
ment Councils in selected undt:r-
takings are being made. 

New division for Africa in External 
Affairs Ministry 

609. Shri Ram Krishan Gupta: Will 
the Prime Minister be pleased to 
state: 

(a) whether Government have con-
sidered the proposal for the creation 
of a new division for Africa in the 
External Affairs Ministry; and 

(b) it so, the result thereof? 

The Prime Minister aDd Minister .9f 
Exterual Affairs (Shri .Jawaharlal 
Nehru): (a) Yes. 

(b) It has been decided to create 
~ueh a Division. 

Con~entration of Economic Power 

6111. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and indus-
try be pleaSed to state· 

(a) whether It is a fact that the 
Government of India is seriously ex .. -
mining the possibility of taking admi-
nistrative steps to prevent the con-
centration of economic power in a few 
hands; and 

(b) it so, the main features of the 
proposal which is under examination? 

'DIe Minister of Industry (Shri 
Man.bhai Shah): (a) and (b). The 
objectives of Government's policy and 
the broad features of the various 
measures that are continuously be;ng 
taken in this behalf h!lve been ex-
ploined in the Five Year Plans, in 
the various resolutions of Gov'!".:l-
ment and the statements of the Prime 
Minister, inside and outside the Par-
liament. Also the Third Five Year 
Plan document. contains all the a~
peets of these policies. 

With this end in view, Governm~nt 
are continually taking steps-Iegi~
lative, administrative and fiscal-t .. 
bring about decentralisation of eca:~I!
mic power. 

Loss of Flies Beprdln&" A1lotmeat 
of Evacuee Land in the Puja" 

611 {8hri Ram Krisban Gupta: 
. Shri Chunl LaI: 

Will the Minister of Beha"Wtatiea 
and Minority Aftalrs be pleased to 
refer to the reply given to Starred 
Question No. 1772 on the 27th April, 
1961 and state: 

(a) the result of efforts made in 
tracing remaining files relating to 
allotment of evacuee land in Punjab 
which were missing; and 

(b) the action taken against the 
officers responsible? 

The Deputy Minister of RehaltWta-
tion (Shri P. S. Naskar): (a) and (b). 
13 files 'have SO far been traced. For 
the remaining files, the Punjab Gov-
ernment is pursuing the matter with 
the Deputy Commissioners concerned. 
Nobody has been punished so far as 
with the lapse of time it is not easy 
to fix responsibility. 

Deporation of Indian Political 
Prisoners to Portupl 

r Shr~ Ram Krishan Gupta: 
612. ~ 8Ml D. C. Sharma: 

L Shri Chani Lal: 

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 772 on the 13th March, 
1961 and state: 

(a) whether any further informa-
tion has been received from the United 
Arab Republic Embassy about the 
reported deportation of Indian politi-
cal prisoners to Portugal; and 

(b) if so, what steps have bef'n 
taken in this regard? 

The Prime Minister and Mlaister 
of External Affaln (Shrt .Jawaharlal 
Nehru): (a) and (b). The First Secre-
tary of the United Arab Republic who 
recently visited Goa, oJIlcially, has 
confirmed that Shri Mohan Laxman 
Ranade, an Indian political prisoner 



1229 Written AlI8Wers AUGUST 10, 1961 Written Answers 

in Goa, was deported to Lisbon. The 
Government of India have lodged a 
protest against this deportation with 
the Government of Portugal through 
the Embassy of the United Arab Re-
public. Government have also ar-
ranged some food and clothing to be 
sent to Shri Ranade through the In-
ternational Committee of the Red 
Cross at Geneva. 

AlloeatiOD of SpindJqe and 
LOCIIIIqe to Madras 

r Shri Goray: 
G13. ~ Shrl Panprkar: 

l Shri P. C. Borooah: 

Will the Minister of Commerce and 
b4IIStry be pleased to refer to the 
reply given to Starred Question 
No. 25 on the 15th February, 1961 and 
state: 

-(a) whether Government have made 
the allocation of spindlage and loom-
age :to the Madras State during the 
Third Five Year period and has fina-
lised its quota; and 

(b) if so, the details thereof? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). Decisions 
with regard to the allocation of spind-
les to the Madras State, as well as to 
all other States during the Third Plan 
are expected to be announced very 
shortly. The question of allocation of 
looms is still under consideration. 

Closure of Textile Mills 

6IC. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 774 on the 
13th March, 1961 and state: 

(a) whether some more closed tex-
tile mills have been restarted since 
March 1961; and 

(b) if so, the number of such mills? 

The Minister of Commerce (Shri 
Ranunro): (a) Yes, Sir. 

Cb) One Mill. 

lafl1I][ of TlbetaDS 

{ Shrlmati lla Palchoudlnld: 
615. Shri P. C. Borooah: 

Will the Prime Minister be pleuM 
to state: 

(a) whether Government of India 
have recently issued any directions to 
the Government of West Bengal re-
garding the influx of Tibetans iato 
India; and 

(b) if so, the details thereof? 

The Prime Minister and MIaisfer 
of External Mairs (Shri Jawallulal 
Nehru): (a) and (b). Government of 
India have not issued any directicms 
specifically to the Government or 
West Bengal. However, from time to 
time, Government do issue instruc-
tions for the guidance of the State 
Governments in regard to Tibetan re-
fugees. It will not be desirable to 
disclose details thereof. Government 
wish to affirm, however, that there is 
no change in their policy to grant 
asylum to those Tibetans who seek it. 

Trade witb Russia 

{ Shri Shree Narayan Da: 
616. Shri Radha Raman: 

Will the Minister of Commerce ... 
Indilstry be pleased to state: 

(a) the measures taken to step up 
trade with the Soviet Union duriDg 
the current year; and 

(b) the increase in trade as a result 
of such steps taken? 

The Deputy Minister of Comm_ 
and Industry (Shri Satish CIuuuba): 
(a) India's trade with the U.8.S.B.. 
under the Trade Agreement sigDell 
in 1958 is reviewed every six months 
to explore the possibilities of increas-
ing the trade on a balanced basis. 
Trade Delegations are also exchBDg!ed 
with the U.S.S.H. for this purpose. 

(b) The trade is likely to show _ 
increase over the year, but it is to 
early to estimate the extent of the 
increase. 
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Diplomatie Belati_ witll North 
ad South Korea 

{ Shri Shree ,Nara1aD Das: 
517. Shrt Radha RamaD: 

Will the Prime Milliliter be pleased 
to state: 

(a) whether the Governments of 
North and South Korea have expres-
sed their desire directly or indirectly 
for establishing diplomatic relations 
with India; 

(b) whether the question of recog-
nising the Governments of these count-
ries has been considered recently; 

(c) if so, the nature of decision 
taken; and 

(d) the reaction of Government 
with regard to any suggestion receiv-
ed? 

The Prime Milliliter aDd MInister of 
EItemai Affairs (Shrl lawaharlal 
Nehru): (a). There has been no for-
mal request, but informal requests 
have been received. 

(b) to (d). The policy of the Gov-
ernment of India in regard to the 
two Koreas is not to do anything 
which may help to perpetuate the 
division of the country. We have 
trade relations with both South and 
l'{orth Korea. 

Hospital at Bangalore wuler 
Employees' State Insurance 

Scheme 

&18. Shri T. B. Vittal Rao: Will the 
lIlinister of Labour aDd Employment 
be pleased to state: 

(a) the progress made up-to-date in 
the construction of 170-bed hospital 
at Bangalore by the Employees' State 
Insurance Corporation; 

(b) the amount spent SO far; and 

(c) when the hospital will be opened 
fOr admission? 

The Deputy Minister of Planninc 
and Labour aDd EmPloyment (Shri L. 

N. Mishra): (a) Construction work of 
the main hospital building is nearing 
completion. 

(b) Rs. 17,53,845 upto 30-6-61. 

(c) It is expected to be brought" 
into use by the end of 1961. M.esn-
while the hospital is functioning in 
rented accommodation. 

Quarters for Coal Millen 

{ Sui KIUIhaD: 
Sit. Shri T. B. Vittal Rae: 

Will the Minister of Labollr aacl 
Employme.t be pleased to state: 

(a) the number of cheap quarters 
constructed so far by the Coal Mines 
Welfare Organisation out of the one 
lakh proposed to be constructed; 

(b) the amount spent on them; and 

(c) how many will be constructed 
at Kothagudium, Bellampalli, Yelan-
dev and Ramagundam, Andhra Pra-
desh? 

The Deputy Minillier of Labour 
(Shri Abid Ali); (a) None has been 
constructed sO far, but 25,000 houses 
and 417 barracks have been sanction-
ed for 1961-62 and their construction 
is expected to begin by about Octo-
ber 1961. 

(b) Does not arise. 

(c) For construction during 1961-62 
the share of Andhra Pradesh coal-
field is 1,224 houses and 20 barracks. 
The colliery owners have applied for 
construction of 1,100 houses in Kotha-
gudium and 1,000 houses in Yellandu 
and these will be allotted to them 
on condition that 876 houses will ~ 
adjusted against the share of Andhra 
Pradesh for subsequent years. No 
application has been received in res-
pect of Ballampalli and Ramagundam 
coal-fields. 
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Cousamer Price Index N ... llers 

J Shri K1IIIluul: 
·n •. l Shri T. B. Vittal Rae: 

Will the Minister of LaMur and 
Empl&yment be pleased tl) state: 

(a) whether the family budget en-
'tjuiries for compilation of consumer 
price index numbers for manual and 
non-manual workers have since been 

,concluded; 

(b) if sO, when the new series are 
likely tl) be compiled; and 

(c) whether a copy of the results of 
",nquiries will be laid on the Table? 

The Deputy Mmister IIf PIIIDDin~ 
aDd La ...... and Eillploymellt (Shri 
,I. ..... Misltra): (a) Yes. 

(b) Preparatory work is in pro-
gress. 

(c) Copies will be supplied to 
Parliament Library. 

Gila Week 

&21 Sbrimati MaiJllllllDa SlIltaD: Wil1 
,the Prime M"mister be pleased to 
state: 

(a) whether 'Goa Week' was observ-
oed from June 12 to 18 this year in the 
various parts of the country; 

(b) if so, what major appeals/de-
mands were made in connection with 
these celebrations; and 

(c) what is Government's attitude 
towards the same? 

The Prime MbUster and Minister of 
External Aftairs (Slari lawallarlal 
Nehrn): (a) to (c). The Government 
of India have seen reports about the 
observance of the 'Goa Week' in 
various parts of the country and 
understand that various measures, in-
cluding the boyC'ott of Portugue " 
ships and aircraft, the severance of 
diplomatic relations with Portugal and 
approaches to friendly countries, have 
been advocated. Government's polIcy 

towards these areas which is kept 
under constant review, has taken such 
suggestions, which have also been 
made in the past, into full account. 

South East Asian States ~_ 

.r Shrimati Maim._ Saltu.: 
1122 '-Sbri Ajit SiDCh Sarltadi: 

Will the Minister of Co_erce aIId 
Industry be pleased to state: 

(a) whether Government propose to 
join the Association of South East 
Asian States; and 

(b) what are the aims and objects 
of the Association? 

The Minister of Co_eree (Silri 
KanUllCo): (a) and (b). The aims and 
objects of the Association are to forge 
close cooperation among the three 
member countries of the Association 
(viz" Thailand, the Philippines and 
the Federation of Malaya) in the eco-
nomic cultural, scientific, educational, 
techni~ and artistic fields. Talks bet-
ween the three member countries on 
what shape the proposed co-operation 
should take are still going on. The 
question of India joining the Associa-
tion does not arise. 

Raj Pilrrims 

623. Shri Kodiyan: Will the Prime 
Minister be pleased to state: 

(a) whether Government have de-
cided that pilgrims who have once 
performed Raj will not be permitted 
to go a second time before thr~ years 
have elapsed since their first JourRey; 
and 

(b) if so, the reasons therefor? 

The Prime Minister and Millil&er of 
External Aftairs (Shri Jawaharlal 
Nehru): <a) Yes, Sir. 

(b) The decision was taken, in con-
sultation with the interests concern-
ed, for the following reuom: 

(i) The demand for Raj passages 
has been increasing for some 
yean past, 
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(ii) The carrying capacity of 
Mogul Line Ltd., the Shipping 
company, which caters to the 
Haj traffic, is limited. 

( iii) Difficulties were experienced 
by pilgrims every year on 
account of delay which oc-
curred in their returning 
home. The pilgrims congre-
gate at Jedda in large numb-
ers and demand early passa-
gH. In view of limited passage 
tacilities it was impossible to 
5end every pilgrim back to 
India at once. 

(iv) While there are people who 
have not been able to secure 
JJIlssage to perform Haj even 
once in their life, cases carne 
to the notice of Government 
where certain individua15 had 
been going to Saudi Arabia 
regularly for a number of 
years ostensibly for Haj pil-
grimage. 

<m ~ m( ~ *ft ~= 
'f.7"ifU, ~ t f, ~ if. ~ w.r ~ 
¥H if...,.r if. ~ it ~ ~ ifl't 
~'IT ;p.r fif; ~ ~~ v~ ;fm if. 
~aft if "r{ifi 'li"1 ot~ <f'IT ~ 
m 'li"l fifflr it ~ <fiIi" <m WTfu ~ 
~ 

t'RI m q/'{WI ~ (WTo 
t~ ) : ~ ~ .". mlfIit snt<f ~ 
tTl ~ W<r ;fr;r 'Ii"<" <'iT ~ ~ ~ 
Ii"~ ( Manuscript ) if 
~rfJr.r 'Ii""{ orr ~ ~ I ~ ~ ~ 
fir<rTlf ;;fiq;fi ~ 'l!f1A;r if; f;;m;it 
• .fl" ~o~ o"mlf"{ fmf ""{H, m ~ I 

~~f'li"~ .q.1~;it~ 
if;~ m~~~if~rorr ~ I 

Repaillll to reBideDees of lIIemllers 
or Plamalnc CollUllissloa -625. Sbri A. M. Tariq: Will the 

Minister of Works, BOII8iDc &lid. Sup-
ply be pleased to state the expendi-
ture incurred in carrying out repairs 
etc. at the 1 esidence of each Member 
of the Planning Cammission duril'g 
the years 1959, 1960 and 1961 (to 
date)? 

The Deputy Minister of 
BollSial' &lid. Supply (Shri 
Cbauda): The information is 
collected and will be laid 
Table of the House. 

Works, 
Alill I. 

being 
on the 

Coalers Supplied to Ministers etc. 

626. Sbri A. M. Tariq: Will the 
Minister of Works, BousiBc" aJHI Sup-
ply be plea;ed to state the number 
of coolers supplied at the residence 
of each Mini.ter, Deputy Minister and 
Member of the Planning Commission 
in the years 1959, 1960 and 1961? 

The Deputy Minister of Works, 
HowdDc and Supply (Sbri Ani! K. 
ChaDCIa): A statement containing the 
required information is laid on the 
Table of the House. [See Appendix 
I, annexure No. 74] 

Quarters in Gole Market Area 

627. Shri S. M. Banerjee: Will the 
Minister of Works, Bousin&" and Sup-
ply be pleased to state: 

(a) whether the Gole Market Area 
Governmer;lt quarters have been up-
graded fTom regular 'F' to re2ular 
IE'; 

(b) if so, the reasons therefor; 

(c) how many quarters have thus 
been upgraded; 

(d) how for Government have 
benefited financially by this upgrad-
ing; and 

(e) whether the present allottees 
who have become ineligible for the~e 
quarters due to the upgrading have 
been provid~d alternative accommo-
dation? 
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The Deputy Minister of Works, 
BollSing and SUPPly (Shri Anil K. 
Chanda): (a) to (d). Many of the 
older houses contructed in more popu-
lar localities before and during the 
war had more living area, amenities, 
lawns/courts and gardens etc., as com-
pared to new flats of corresponding or 
even higher ciasses constructed in dis-
tant localities. There was thus con-
siderable disparity in the quantum vI 
accommodation available in ditTerer. t 
classes of residences. Owing to finan-
cial stringency, it had also been de-
cided to restrict the new construction 
of residences in higher classes. Wit." 
a view to the utilisation of the avail-
able funds largely for construction of 
houses for lower income groups and 
also to reduce the element of subsidy 
involved in the recovery of rent, 2,317 
residential units under the control of 
the Director of Estates were upgraded 
in Delhi/New Delhi in the year 1959. 
Of these 970 Government quarters in 
Gole Market Area have been upgrad-
ed from Regular 'F' to Regular 'E' 
class. 

(e) Alternative accommodation is 
provided to those out-of-class officers 
who wish to shift from the residences 
to which they are no longer entitled 
subsequent to upgrading. Their ~h~ft
ing eompulsorily from the eXlstmg 
residences has been stayed for ';~e 
present. 

Code of Discipline 

6Z8. Shri S. M. Banerjee: Will thP. 
MInister of Labour and Employment 
bl' pleased to state: 

(a) whe~her Code of Discipline ;,a5 
bee accepted by the Ministries of 
Railways, D~fence and Transport and 
Communications; and 

(b) if so, whether this M;s been 
made known to the workers organi-
sations? 

. The Deputy Minister .of Labour 
(Shrl Abid Ali): (a) Whlle the Code 
h been accepted by the Ministry vf 
T~sport and Communications, the 

question of its adoption by the Port 
Trusts is under consideration. The 
Ministry of Defence are also consider-
ing the queshon of the application of 
the Code to its undertakings. The 
Ministry of Railways do not consider 
it necessary to adopt the Code as, in 
their view, lis main objectives are se-
cured through their long establish ~d 
procedures and conventions. 

(b) Yes. 

National Productivity C8UDCil 

J Shri S. C. Samanta: 
629. L Shri Subodh Ransd., 
Will the ;wnister of Commerce anil 

Indnstry be pleased to state: 

(a) whether it is a fact that six 
study teams of National Pr~duct.ivi:>, 
Council will be formed which WIll 
visit the Soviet bloc countries to study 
improved industrial productivity tet'!l-
niques; 

(b) if so, W!1O will bear the expenses 
of those visits; 

(c) when they are expected to 
start; and 

(d) how ~he teams will be formej~ 

The Minister of Industry (Shri 
Manubhai Shah): (a) The National 
Productivity Council has sponsored 
five productivity teams t? USSR a:,d 
Czechoslovakia to study Improved 10-
dustrial productivity techniques. 

(b) The 2')st of international travel 
and the expenditure in the USSR and 
Czechoslovakia would be borne by the 
respective Governments. 

(c) The Teams left for their s~tldy 
tour during June and July, 1961. 

(d) These Teams were constituted 
after inviting Suggestions f~om. a l~ge 
number of organisations, mstltutlons, 
associations Government Department .. 
etc., and k~eping in view a balanced 
representation of th~. employers. 
workers and the techruelans. 
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Fact-1buliDr MissieD iD CODP 

r Shri TaDpmaal: 
&30. L Shri IDdrajit Gupta: 

Will the Prime MiDister be pleased 
to state: 

(a) whether it is a fact that Mr. C. 
V. Narasimhan was sent from U.N. 
headquarters to the Congo to find 
facts regarding the U.N. operations in 
Congo; 

(b) whether the Government of 
India is aware of his report; and 

(C) if so, the details thereof? 

The prime MiDister aDd MiDiSter 
of Esterual Aftain (Shri Jawaharlal 
Nehru): (a) to (c). Stiri C. V. 
Narasimhan, U.N. Under Secretary for 
Special Political Affairs, was sent to 
Congo early in May, 1961, by the 
U.N. Secretary-General. He is a U.N. 
official and the purpose of his visit to 
the Congo was not intimated to the 
Government of India. Nor are they 
aware of his report to the Secretary-
General which was not made public. 

Double-storey Quarters for Delhi 
Slam-dwellers 

631. Shrimati Ila PaleJlbililhuri: 
Will the Minister of Worb, BousiD&' 
and Supply be pleased to state: 

(a) whether it is a fact that a 
scheme for construction of a number 
of double-storey quarters in Delhi for 
slum-dwellers has recently been ap-
proved by the Government of India; 

(b) if so, the details thereof; and 

(e) when it is likely to be executed? 

The Deputy MiDister of Works, 
HousiDr and Sapply (Shri Anll K. 
Chanda): (a) Yes. 

(b) and (c). A statement showing 
the particulars of slum clearance pro-
jects sanctioned for construction of 
double-storeyed/multi-storeyed houses 
in :Qelhi for rehousing of slum-
dwellers is laid on the Table. [See 
Appendix I, annexure No: 75]. 

Broadeasts for West Asia IUlIl SoIatla-
But Asia 

612. Shri BaJraj Madhok: Will the 
Minister of IDfOrmatloD lUId Broad-
clUlttn&' be pleased to state what is 
total time allotted in a week for 
Broadcasts meant for the countries of 
West Asia and South-East Asia? 

The Minister of lDformation and 
BroadeastiDr (Dr. K~r1: The total 
time per week devoted to broadcasts 
from All India Radio to West Asia 
and South East Asia is 30 !!nul'S and 
54 hours 15 minutes respectively. 

Allotment of Quarters 

633. Shri Balraj Madhok: Will the 
Minister of Works, BouslD( and Sup-
ply be pleased to state: 

(a) (i) the total number of 'G' and 
'SF' types of quarters allotted to 
Central Government employees in 
New Delhi during 1958, 1959 and 1960; 
(Figures to be given separately for 
each c lass and year). 

(ii) Out of these how many were 
allotted 'out of tum'; and 

(b) the total number of Government 
employees drawing pay of Rs. 250 or 
more who have been allotted 'G' and 
'SF' types quarters as On 1st April, 
1961? 

The Deputy Minister of Works, 
BousInr aDd Supply (Shrl ADU K. 
ChaDc1a): (a) (i) The total number of 
'G' and 'SF' types of quarters allotted 
during 1958, 1959 and 1960, is given 
below: 

1958 1959 
'G' class 2,304 489 
'SF' class 869 313 

1960 
889 
411 

(ii) The figures for out-of-turn 
allotment during the corresponding 
period in 'G' and 'SF' classes are: 

'G' class 
'SF' dass 

1958 1959 1960 
379 144 450 
263 195 270 
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(b) The total number of employees 
drawing pay of Rs. 250 or more per 
mensem who have been anotted 'G' 
and 'SF' types of quarters as on the 
1st April, 1961, is: 

Class 
'G' 
'SF' 

No. 
730 

1,288 

Local DeYelopment Works in Orissa 
iM. Sbri Chintamoni Panicrahi: 

Will the Minister of PlannmC be 
pleased to state: 

(a) the amount of financial assist-
ance given by the Central Govern-
ment to Orissa Government under the 
local development works schemes dur-
ing the entire Second Five Year Plan 
period upto 31st March, 1961; 

(b) the amount of unspent balance 
available with Government till 31st 
March, 1961; and 

(c) the amount of financial assist-
ance given by the Central Govern-
ment to Orissa Government under 
this scheme for 1961-62 period? 

The Depaty Minister of Pia_inc 
(Sbri S. N. Misbra): (a) During the 
Second Plan period a total sum of 
Rs. 74·42 lakhs was allocated to Orissa 
Government for local development 
works. 

(b) During the Second Plan period, 
the State Government have reported 
a total expenditure of Rs. 51·508 lakhs. 
Payments are made on the basis of 
actual expenditure. Hence no surplus 
balance is available with Orissa Gov-
ernment on 31-3-1961. 

(c) For 1961-62, a sum of Rs. 23·00 
lakhs has been allocated to Orissa 
Government. 
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Indian FCIl'eip Service 

131. Sbri Balraj Madhok: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that there 
is discrimination betwen temporary 
and permanent employes of IFS(B) 
with regard to taking UPSC exam!-
nations; and 

(b) if so, the reasons therefor? 

The Prime Minister and Minister of 
External Affairs (Sbri Jawaharla! 
Nehru): (a) No, Sir. Officer. of IFS 
(B), however, whether temporary or 
permanent., are not allowed to compete 
for non-IFS posts through the exami-
nations conducted by the UPSC, ad-
mislon to which is restricted only to 
ofticers holding posts in officer<; cover-
ed by the Central Secretariat Service/ 
Central Secretariat Stenographers 
Service/Central Secretariat Clerical 
Servlcp.. 

(b) Does not arise. 

~ ~ii~ 
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Ed.eat.,.. UDempidyed in Kerala 

Ill&. Shri A. K. Gopalan: Will the 
:Minister of Labour and Employment 
be pleased to state: 

(a I " .. hat is the extent of educated 
unemployment in Kerala at present; 

(b) whether any survey of total 
unemployment in Kerala has been 
conducted recently apart from the 

fij[ures available from the Employ-
ment Exchanges; and 

(c) whether the problem of unllffi-
ployment in the State has become 
more aeute during the period of the 
Second Five-Year Plan? 

'lbe Deputy Minister of Laltoar 
(Sbrl Abid Ali): (al Precise esti-
mate is not availa·ble. However there 
were 88, 240 educated person, ('matri-
culates and above) on the Live Regis-
ter of Employment Exchanges in-
Kerala at the end of June, 1961. 

(b) No. 

eel No specific information for 
Kerala is available. However. due to 
large increase in population the back-
log of unemployed in the country is 
estimated to have increased. 

Jeeps 

639. Sbri Muhammed Elias: Will the 
Minister of C~ and lad.silT 
be pleased to state: 

(a) whether it is a fact that priority· 
permits were given to MIs. Mahindra 
aDd Mahindra Ltd., Bombay fa,· the 
release of their Jeeps in Orissa during. 
the period from February to May" 
1961; and 

(b) if so, the number of jeelJ releas-
ed un .priority basis? 

'lbe Minister of Industry (Shri 
M ... bbai Shah): (a) No, Sir. 

(b I Does not arise. 

Recistered Unemployed Pu_ 

r Shri BaIwIur Siqh: 
6441. ~ 8hri Nell: Ram Neci: 

L Shri Anirudh Sinha: 

Will the Minister of Labour and 
Employment be pleased to state the 
number of persons on the Live Regis-
ter of the employment exchanges 
from January, 1961 to the end of 
July, 1961? 
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TIle Deptlty Minister of Labour 
(Sbri Abid Ali): 

Month 

1961 

Jauuary. 
Ftlbruary 

F 
Jllne 
July 

No. of penons on the 
Live Register as at 

the end of month 

2 

16,09,736 
15,96,017 
15,61,166 
16,270449 
17,05,330 
17,",491 

Not yet 
available. 

Export of coUoa 

141. Sardar Iqbal SiDrb: Will the 
Minister of Commerce aDd IDdastry 
be pleased to state: 

(a) whdher Government have 
received a communication from the 
President of the Punjab Cotton 
Association requesting for release of 

. the undisposed of cotton for export; 

Ib) if so, how much of cotton is 
lying undisposed of; and 

(c) what is Government's decision 
cthereon? 

Tbe Minister of Commerce (Sbri 
:1I:anUDrO): (a) Yes, Sir. 

(b) and (c). It was estimated at 
'One time that about 13,000 bales of 
cotton were lying undisposed of in 
Punjab. With the liberal grant of 
-quotas to mills by the Textile Com-
missioner it is now reported that a 
major portion of the stocks has been 
cleared. The position is, however, 
..kept under constant watch. 

JDdllstrial Flour MOl MacbiDery 

.t2. Sarclar Iqbal SiDrb: Will the 
Minister of Commerce aDd IndDStry 
be pieased to state: 

(a) whether there is any proposal 
to manufacture industrial flour mill 
macbinery in the country; and 

(b) if so, whether any progress has 
so far been made in this direction? 

The MiDisur of Industry (Sbri 
Manabbal Shah): (a) and (b). Yes, 
Sir. A licence under the Industries 
(Development and Regulation) Act, 
1961, has been issued to an Indian 
firm for the manufacture of complete 
range of industrial flour mill machi-
nery in collaboration with a Yugo-
slavian firm. The Indian party is yet 
to import capital equipment required 
for the manufacturing scheme. The 
industrial undertaking is likely to go 
into production towards the end of 
1962. So far as domestic type of flour 
mill machinery is concerned, the 
country is self-sufficient. 

Export of Cotton 

&t3. Sardar Iqbal SiDrh: Will the 
Minister of Commerce and IDd1Istry 
be pleased to state: 

(a) whether the export of cotton 
has declined in 1960-61 and 1961-62 
so far; 

(b) if so, to what extent; and 

(c) the reasons therefor? 

The Minister of Commerce (Sbrl 
Kannnro): (a) to (cl. Exports of raw 
cotton from India during the last four 
years were as follows: 

1957-58 1958-59 1959-60 1960-61 

Sep. to Sept. to Sept. to Sept. to 
Aug. Aug. Aug. June • 

Bales Bales Bales Bales 

3,07,773 3,90,318 1,98,979 1,89,080 

It will be oblerved that during 1959-
60 cotton year there was a sharp fan 
in exports due to the abnormally low 
Indian crop of that year. Exports 
have increased during 1960-81 and 
before the end of the cotton year, 
exports are expected to reach about 
3 lakhs of bales. 
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Exports to Singapore 

644. Shri p. C. Borooab: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether Singapore proposed to 
buy more consumer and industrial 
goods from India under her Four Year 
Plan; 

(b) if so, what goods are usually 
exported from India to that country; 

(c) what was the amount of exports 
of these goods during each of the past 
three years; and 

(d) how much is expected to be 
exported during 1961? 

The Minister of Commerce (Sbri 
Kanungo): (a) Singapore's Four 
Year Plan deals primarily with the 
expansion of industries and port facili-
ties. It does not contain any specific 
provision for increased imports from 
India. 

(b) and (c). A statement showing 
the principal items of our export to 
Singapore together with their values 
is laid on the Table. [See Appendix ~, 
annexure No. 76]. 

(d) Exports to Singapore are likely 
to be higher in 1961 as compared with 
1960, but it is not possible to estimate 
the increase at this stage. 

Reeelving Centres at Jorbat and 
Sbillon, 

645. Sbri P. C. Borooab: Will the 
Minister of information and Broad-
eastlDg be pleased to state: 

(a) whether two receiving centres 
at Jorhat and Shillong are proposed 
to be set up under the Medium Wave 
Plan of the All India Radio; 

(b) if so, at what cost; and 

(c) what action has been taken in 
the matter so far? 

The Minister of Information and 
lIroadeasting (Dr. Keskar): (a) 
Under the Medium Wave Plan, a 
.50 K.W.M.W. transmitter and 
1 K.W.M.W. transmitter along with 

771 (AI) LSD-5. 

their associated receiving centres are 
proposed to be installed at Jorhat and 
Shillong respectively. 

(b) The estimated cost is as 
follows:-

Transmitter Receiving 
Centre 

(R.. (R •. 
in lakhs) in lakhs) 

Jorhat 
Shillong 

16'00 
1'00 

1'50 
1'50 

(c) Jorhat: The sites have been 
selected and the State Government 
has been requested to acquire them. 
Orders for the main transmitting 
equipment have been placed. 

Shillong: A detailed survey 
finding suitable locations has 
undertaken. Orders for the 
transmitting equipment have 
placed. 

for 
been 
main 
been 

Medium Wave Transmitter at "orhat 

646. Sbri P. C. Borooab: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) whether a 20 K.W. Medium 
Wave Transmitter is proposed to be 
installed at Jorhat; 

(b) if so, at what cost; and 

(c) what progress has been made 
in that direction so far? 

Tbe Minister of Information and 
Broadcastin, (Dr. Keskar): (a) It 
is proposed to install a 50 K.W. 
medium wave transmitter at Jorhat. 

(b) Rs. 16 lakhs approximately. 

(c) The site has been selected and 
the State Government has been 
requested to acquire it. 

Imports from Belgium 

64'7. Sbri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

<a) whether the Indian imports 
from Belgium have been on the 
increase; 
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(b) how do the import figures from 
that country' compare with the export 
figures to that country during each of 
the past five years; 

(c) ·what are the main items of 
import from and the items of export 
to that country; 

(d) whether there is a scheme to 
realise a favourable balance of trade 
with that country during the coming 
year; and 

(e) if so, what are its details? 

The Deputy Minister of Commerce 
and Indu..etry (Shri Salish Chandra): 
(a) No, Sir. 

(b) The quantum of trade between 
India and Belgium during the last 
five years has been as under:-

(Value in Rs. Lakhs) 

Exports Balance 
Year Imports including of trade 

1956 
1957 
1958 
1959 
1960 

2.3042 
2.1,94 
16,59 
13,60 
15,99 

re-exports 

8,08 
6,58 
4,64 
5,14 
5,04 

-15,34 
-15,36 
-11,95 
-8>46 

-10,95 

(c) The principal items of import 
from Belgium are base metals, plant 
and machinery, transport equipment, 
manufactured fertilizers, chemical 
elements and compounds, manufac-
tures of metals, electric machinery 
apparatus and appliances, scientific 
and other instruments, photographic 
and optical goods and textile fibres 
and yarns. The principal It"ms of 
export to Belgium are colfee, tobacco, 
oil cakes, raw wool, mica, manganese 
ore, bones, leather, cotton (raw and 
waste), cotton piece-goods, mats and 
matting of wool and coir, shellac, 
gums and resins and cashew kernels. 

(d) and (e). There is no particular 
scheme for Belgium alone apart from 
the efforts to restrict imports gene-
rally and to promote India's expol·ts 
to al1 countries. 

Promotion of Experts 

648. Shr\ P. C. Borooah: Will the 
Minister of Commerce and Intinstry 
be pleased to state: 

(a) whether the Bengal Millowners' 
Association in its 27th Annual General 
Meeting in April held in Calcutta sug-
gested a study of the incentives 
given by foreign countries for pro-
motion of exports and to introduce the 
same in India; and 

(b) if so, the action taken or pro-
posed to be taken in the m,tter? 

The Deputy Minister of Commerce 
and Indnstry (Shri Satish CIwuIn): 
(a) and (b). The attention of the 
Government has been drawn to the 
speech referred to by the hon. Mem-
ber. A study of the incentives given 
by foreign countries for the promo-
tion of exports was made a little over 
two years ago. The methods adopted 
in other countries were kept in mind 
in formulating Our own Export Pro-
motion Schemes. A Committee ha. 
been set up recently to review inter-
alia the efficacy of the existing export 
promotion measures and to make 
suitable recommendations. 

Barra,arh CoUiery 

649. Shri P. C. Borooah: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether a roof collapse acci-
dent occurred in Burragarh Colliery 
on or about 10th June, 1961; and 

(b) if so, what loss of life and pro-
perty was involved in the accident? 

The Depaty MInister of Plannln, 
and LabOat and Employment (Shri 
L. N. MJahra): (a) Yes, on the 10th 
June, 1961. 

(b) The accident involved loss of 
four lives but no loss of property. 

International Silk Congress in LODdoD 

650. Shri P. C. Borooah: Will the 
Minister of Commerce aad IIuJ.astrJ' be 
pleased to refer to the reply given to 
Starred Question No. 1696 on the 24th 
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April, 1961 and state the main points 
raised at the eighth Congress of Inter-
national Silk Association at London 
held in June, 1961 by the Indian dele-
gation? 

The Minister of Industry (Sllrl 
Manubhai Shall): 1. .Ways and means 
to increase the world production of 
cocoons. 

2. Export of pure silk worm races 
from sericulturally advanced coun-
tries. 

3. International co-operation in 
exchange of information on the results 
of research in the improvement of 
silk worm seed. 

United PrOvinces Commercial 
COrporatiOll 

651 {Shri J[aDIlan: 
. Shri Tangamani: 

Will the Minister of Commerce aDd 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 677 on the 28th February, 1961 
and state: 

(a) whether in view of the fact 
that the Uniied Provinces Commer-
cial Corporation has been repeatedly 
violating the Sea Customs Regulations 
it has been black-listed; 

(b) whether any licences have been 
issued to this Corporation during 
1960-61; and 

< c) if so, the details thereof 

The Minister of Industry (Shrl 
MaDubhal Shall): <a) No, Sir. Care 
is taken to see that the firms who 
have committed any major violation 
of the Foreign Exchange Rules or the 
Rules and Regulations under t'he 
Import Trade Control Regulations are 
not granted any licence under the 
Industries (Development and Regu-
lation) Act, 1961; 

(b) No, Sir. 

( c) Does not arise. 

Production of Automobiles 

65%. Shri Daljit Sinell: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of cars, jeeps and 
trucks produced by the different auto-
mobile manufacturers during the first 
half of the year 1961; and 

(b) how does it compare with the 
last year? 

The Minister of Industry (Sllrl 
MaDubhai Shah): (a) and (b) The 
production figures for cars, jeeps and 
commercial vehicles for the first half 
of 1961 and the corresponding period 
of 1960 compare as follows: 

Jan.-June Jan.-June 
1961 1960 

(Nos.) (Nos.) 

Cars 12,15 1 9,21R 
Jeeps . . . 3.459 3,045 
Commercial Vehicles 13,966 12,213 

29,576 24,476 

Import of Goods by the State Tradinr 
Corporation 

653. Shri Oaljit Sinrh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the total amount spent by the 
State Trading Corporation for the im-
port of goods during the first half of 
the year 1961; and 

(b) the total value of exports of 
Indian goods handled by the corpora-
tion during the same period? 

The Minister of Commerce (Shri 
KanlUlgo): (a) Rs. 8,79'50 lakhs ap-
proximately. 

(b) Rs. 22,24'08 lakhs approximately. 
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Industrial Disputes in Punjab 

654. Shri Daljit Sin~h: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) the number of labour disputes 
which arose in Punjab State during 
1960-61 and 1961-62 so far; and 

(b) the number of those out of 
them which have been settled? 

Tbe Deputy Minister of Labour 
(Sbri Abid Ali): 

(a) No. of disputes 
19/>0-61 .. 
1961-62 (April to June) 

(6) (i) No. of disputes setded in 
ciliation 

1960-61 . . 
1961-62 (April to June) 
(ii) No. of disputes referred to 

dication 
1960-61 
1961-62 

Small Scale Iudustries 

con-

810 
225 

adju-

368 
49 

{ Shri Ajit Singh Sarhadi: 
655. Shri Ram Krishan Gupta: 

Will the Minister of Commerce aDd 
Industry be pleased to state: 

(a) whether it is a fact that Fede-
ration of Association of small indus-
tries have represented about their 
difficulties in obtaining finance on easy 
t"rms and foreign exchange for their 
requirements of raw materials and 
machinery; and 

(b) if so, what steps are being taken 
to meet their demands? 

The Minister of Iudustry (Shri 
Manubhai Shah): (a) and (b). A 
statement is laid on the Table. [See 
Appendix I, Annexure No. 77]. 

Newsprint Iudustry 

656. Shri Khimji: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) the present position about the 
newsprint industry in India; 

(b) whether new licences have 
been given; 

(c) if so, the names of the parties 
and the capacities for which licences 
have been granted; and 

(d) whether certain licences for 
manufacture of newsprint are still 
pending with Government? 

The Minister of Iudustry (Shri 
Manubhai Shah): 

(a) (i) Present 
demand 

(ii) Anticipated 
demand by the 
end of the 
Third Plan 

105,000 tons/IIo,ooO 
tons per annum. 

period . 150,000 tons/per 
annum. 

(iii) Production 24,000 tons per annum . 
About 83,000 tons of newsprint is 

irnponed annually to fill the gap. 

(b) Yes, Sir. 

(e) NaTfUi of the Mill Location Capacity (Newsprint) 
Tons/year. 

ei) Shri Gopal Paper Mills Kangra D:. 30,000 (Thirty thousand) 
L:d. Calcutta. (Punjab) (60,000 tons under con-

sideration) 
(ii) Mis. Rohtas Indus- Karad 30,000 [(Thirty thousand) 

tries Ltd., (Mahanshlr.) (60,000 tons under con-
Dalmianagar. sider. ion) 

(iii) Mis. Birh G";alior BOMBAY 30,000 (Thii'ty housand) 
Private Ltd. (Applied for change (60,000 ons under con-

sideration) ofloca.ion 0 V.P.) 

(d) Yes, Sir. But it has been decid-
ed not to consider licensing of further 
("8:oacities for the manufacture of 

paper, 
rayons 
more. 

paper pulp, 
grade pulp 

newsprint or 
for one year 
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Fountain Pens 

65'7. Shri Kallka Singh: Will the 
Minister of Commerce aDd Industry 
be pleased to state: 

(a) the existing installed capacity 
of fountain-pen manufacturing units 
in India and actual production of 
fountain-pens during 1958-59, 1959-60 
and 1960-61 State-wise; 

(b) the yearly requirements foun-
tain-pens in India; 

(c) the number and value of Indian 
fountain-pen exported to Asian and 
African countries during 1958-59, 
1959-60 and 1960-61; and 

(d) the future prospects of manu-
facture and trade of fountain-pens in 
India and trend of exports? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). The 
figures are being collected and will 
be laid on the Table of the House. 

(d) Prospects of manufacture and 
trade of fountain-pens in the country 
are brighter. The exports show an 
upward trend every year. 

Yam Factories in U.P. 
653. Shri Kalika Singh: Will the 

Minister of Commerce and Industry 
be pleased to state: 

(a) the progress in production of 
the first yarn preparatory factory 
established at Khalilabad in Basti 
dirstrict of U.P. State with the help 
of the Union Government; 

(b) the locations of the other pre-
paratory yarn factories and power 
looms in U.P. State and details of 
schemes relating thereto; and 

(c) whether the renowned Handloom 
Centre of U.P. at Mau in Azamgarh 
district is to have a yarn factory in 
the near future? 

The MInister of Commerce (Shrl 
Kanungo): (a) The factory at Khall-
labad was commissioned on 23-5-61 
and about 6,000 lbs. of yarn has been 
processed so far. 

(b) A statement is laid on the Table 
[See Appendix I annexure No. 78]. 

(c) Yes, Sir. 

Poverty In Eastern uttar Pradesh 
659. Shrl Kalika Singh: Will the 

Minister of Planning be pleased to 
state: 

(a) with reference to report of the 
Foodgrains Inquiry Committee regard-
ing conditions of actue poverty of 
Eastern U.P. requiring special atten-
tion of the Planning Commission what 
projects have been approved for reli-
eving the area of the aetue shortage 
of purchasing power and resources; 
and 

(b) the steps taken to establish 
industires in the area as a measure 
of special treatment? 

The Deputy Minister of Planning 
(Shri S. :N. Mishra): (a) and (b). 
The State Government is fully alive to 
the conditions of poverty prevailing 
in Eastern Districts of Uttar Pradesh 
and in the Third Plan special atten-
tion has been given to this area. A 
list of the main projects included in 
the Tihrd Plan for Irrigation & Vil-
lage & Small Scale Industries is laid 
on the Table. For Flood protection 
measure, more than 50 per cent of 
the outlay earmarked for the purpose 
in the Third Plan will be spent in the 
Eastern Districts. [See Appendix I, 
annexure No. 79]. 
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Textile Industry in GUjerat 

6'71. Shri 1[. U. Parmar: Will the 
Minister ot Co_ and Industry 
be pleaSed to state: 

(a) whether the Textile industry in 
Gujerat is affected by less hours of 
workin.g due to shortage of electri-
city supply; 

(b) if so, what is the reduction in 
cloth production; and 

(C) what action is taken or proposed 
to be taken to overcome the difficulty? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). By an order of 
the Government of Gujarat, the work-
ing hours in the Textile Industry in 
Ahmedabad have been staggered with 
effect from 22nd May, 1961, in order 
to effect maximum conservation in 
the use of electrical energy. As per 
this order, six groups have been 
formed for high tension consumers in 
the city of Ahmedabad which almost 
covers the entire Textile Industry. 
Each group shaH not work for a day 
of the week from Monday to Satur-
day during the specified restricted 
hours i.e. 8.00 A.M. to 11.00 A.M. and 
5.00 P.M., to 10.00 P.M. There is no 
appreciable fan in production by 
Textile Industry on account of the 
above staggering in working hours. 
Government of India do not, there-
fore, propose to take any action. 

Trade Agreement 

6'71. 8hri KhimJi: Will the Minister 
of Commerce and ludUlltry be pleased 
to state: 

(a) the names of countries with 
which new trade agreements were 
concluded or renewed in the year 
1960 and in the first half of 1961; 

(b) whether any new items have 
been included in the Schedules of Ex-
ports. attached to these agreements; 
and 

(c) if 10, the II8DI8I thereof? 

The Deputy Minister of C~e 
and Industry (Shri Satish Chaadra): 
(a) During 1960 and January-June, 
1961, new trade agreements were con-
cluded with Bulgaria, Chile, Czecho-
slovakia, Hungary, Iran, Jordan, Nor.h 
Korea, Morocco, Pakistan, Tunisia and 
Yugoslavia. The existing agreements 
with Afghanistan, France, Greece and 
Iraq were renewed. 

(b) Yes, Sir. 

(c) (1) Cumin seeds (2) wool waste 
(3) glycerine (pharmaceutical and 
technieal) (4) paraffin wax (5) pig 
iron (6) electric motors and pumps 
(7) steel furniture (8) storage and 
dry batteries (9) hosiery, cotton, 
woollen and art silk (10) fruits (dried, 
canned and fresh) (11) jams, chutnies 
and pickles (12) fruit JUIces and 
squashes (13) sugar (14) frozen TOeat 
(15) frozen fish and prawns (16) coal 
(17) chemicals (18) magnesium chlo-
ride (19) liquid chlorine (20) hydrogen 
peroxide (21) napthalene, raw (22) 
textile machinery and accessories (23) 
diesel engines (vehicular and station-
ary) (24) refrigerators (25) polysty-
rene (26) laminated jute bags (27) 
plastic manufactures (28) air condi-
tioners. 

NOTE.-These items are new in the 
sense that they were included tor the 
first time in the schedule of exports 
attached to the different trade agree-
ments. 

U.N.O. 

672 {Shri Agadi: 
• Shri M. Rampure: 

Will the Prime Minister be pleased 
to state: 

(a) whether it is a fact that India 
will have to pay lesser share towards 
expenses fer running the United 
Nations Organisation for the next 
th ree years, 1962 to 1964; 

(b) if so, the estimated amount 
payable each year; and 
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(c) the total amount paid annually 
to United Nations Organisation by 
Government of India since 1957-58 
todate? 

Tile Prime Minister and Mialster 
of External Affairs (Shri JawaliarJal 
Nehru): (a) and (b). The share of 
the budget of the United NationR 
payable by each member State is as-
sessed !l ,,·jod:cally by a C,,'mmittec 0,1 
C:>,itrlOul'Ln>, whose report is then 
consitlered by the General Assembly. 
The share is determined on the basis 
of statistics ,·cgarding the per capita 
income of each country, its capacity 
to pay and similar factors, as well as 
the size of the membership of the 
U"ited Nations. On the basis of such 
data the Committee on Contributions 
this year fixed India's share for the 
next 3 years per:od at 2.03 per cent. 
as against 2.46 per cent. for the last 
3 years. Assuming that the Commi~
tcc's recommendations are approved 
by the General Assembly and that the 
United Nations regular budget will 
maintain its recent annual average of 
$70 millions, India's share for each of 
the next 3 years would be the equi-
valent of $1,421,000, but actual 
amounts will depend on the actual 
U.N. Budgets. 

(c) The amounts paid towards the 
regular U.N. budget since 1957-58 are 
as follows:-

Year 

1957-58 . 
1958-59 . 
195~ . 
1960-61 . 

In Indian rupees 

50,98,703 
88,08,947 
<\2,35,762 
28,63,795 (Towards the budget 

for the financial 
year 1960). • 

(Towards the budget 
for the financial 
year 1961) 

Trade Commission in Kuwait 

613.Shri Bachanath Singh: Will the 
Prime MJnJster be .plellsed to state 
whether trade commission set up in 
Kuwait will be given more powers or 
its status will be changed, considering 

the achievement of freedom of the 
country as an Intemlltional unit? 

The Prime MbUster and MinIster of 
External Mairs (Sbri Jawaharlal 
Nehru): The Trade Commission was 
set up to look after trade work and in 
the commercial interests of the Indian 
business community in Kuwait. Its 
status does not require to be changed, 
though it may be asked to tllke on 
add: tional duties such as passport and 
visa work for the benefit of the resi-
dent Indian community. 

ConstruetiCID of Roads in Sikklm 

674. Shrl SlU'CDdraDath Dwlvetl,.: 
Will the Prime MbUster be pleased 
to stllte: 

(a) what is the total amount of 
money given to Sikkim for road deve-
lopment; 

(b) whether the road construction 
work has been entrusted to C.P.W.D.; 
and 

(c) if so, how far progress has been 
made and when it is likely to be com-
pleted? 

Tbe Prime MbUster and Minister of 
Exterual Aftalrs (Shri Jawaharlal 
Nehru): (a) The total IImount spent 
on road development in Sikkim during 
1947-1960 is Rs. 2·Z2 crores. 

(b) Yes, except for one road i.e. 
North Sikkim Road beyond Singhik, 
which is being done by tbe Border 
Roads Development Board. 

(c) Road works under- construction 
are:-

Length Present Target 
Name of road (miles) progress Date 

(I) Rishi-Ran-
gli Road. 13 55% Nov. '61 

(ii) Nonh Sikkim 
Road . 50 

Road : 90% March 
Bridge: 30% '62 
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Families Settled ill Dandakaran:ra 

675. Shri Surenda.nath Dwlved:1: 
Will the Minister of RehabUitatloo 
and Minority Affairs be pleased to 
state: 

(a) what is the total number of 
families resettled in Dandakaranya SO 
far; 

(b) what is the number of villages 
and houses that are ready to accom-
modate refugee families; 

(c) whether any villages or houses 
have been built for local tribal popu-
lation; and 

(d) if so, what is the number of 
trlbal families who have taken ad-
vantage of this scheme so far? 

The Deputy Miaister of Rehabilita-
tion (Shn P. S. Naskar): (a) Out of 
3,040 d:splaced families moved to the 
Dandakaranya area, 2,233 have been 
moved to the village sites and 2,166 
have been anotted agricultural land 
and homestead plots. 

(b) Construction of houses has been 
taken in hand in 42 villages. 381 
houses have been completed and 1,401 
are in various stages of construction. 

(e) and (d). The setting up of new 
villages and construction of houses for 
tribal families is being undertaken by 
the State Governments of Madhya 
Pradesh and Orissa. So far aboul 
of,OOO acres of land bave been placed 
at the disposal of these two State 
Govemments for allotment to tribals. 

Tea bporta 

67r~ Shn p. C. BoreMh: Will th€ 
M.inister of Commerce aDd Industr:r 
be pleased to state: 

(a) whether the proposed measures 
for the promotion of Tea Export:;; 
under the Third Five Year Plan in-
clude abolition of Assam and Bengal 
Road Taxes; and 

(b) if so, what steps have been taken 
for the removal of these taxes? 

Tbe Minister of Commerce (Shri 
KaDlUII'O): (a) No, Sir. 

(b) Does not arise. 

Shri G. D. BirIa's villit to U.S.S.R. 

{ Shri KbadUkar: 
677. Shri D. C. SIaarIIIa: 

W:IJ the Minister of Commerce IUlIl 
Industr:r De pleased to state: 

(a) whether Government have exa-
mined the views expressed by Shri 
G. D. Birla after his recent visit to 
the U.S.S.R.; 

(b) whether Government are con-
templat:ng to hold an Indian indus-
trial and trade fair in Moscow and 
other big cities of U.S.S.R.; 

(e) whether Government propose to 
explore the possibility of expanding 
our in"taned capacity for cotton tex-
tiles and modernising or rationalising 
it with a view to supplying a negotia-
ted demand from the U.S.S.R.; and 

(d) whether Government propose 
to set up some decentralized modern 
textile mills in the public sector dur-
ing the Third Five Year Plan~ 

The Deputy MbaisteI' .of Commerce 
aDd Industry (Shri Salish Chandra): 
(a) Shri Birla went on a private visit 
to the U.S.S.R. and has not SUbmitted 
any report to the Government. 

( b ) Not at prllHllt. 

(e) There is no proposal for ex-
pansion of the instalJed capacity for 
cotton textile. or for its modernisation 
and rationalisation merely 'with a view 
to supplying a negotiated demand from 
the U.S.S;R.' However, it is proposed 
to expand the inotaned capacity for 
cotton textiles with a view to meeting 
the higher targets of production en-
v:saged in the Third Plan. 

(d) The Government of India do not 
t'l"Opose io sct up its own Textil. 
Mm.. 
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Industria) Units in Punjab 

618. Shri Daljit Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the names of the new industrial 
units in large scale sector established 
in Punjab during 1960 with their loca· 
tion; and 

(b) the names of industrial units in 
large scale sector which are to be 
started or started during 1961 with 
their location? 

The Minister of Indnstry (Sbrl 
Manubhai Shah): (a) & (b). A state-
ment giving the requisite information 
is laid on the Table. [Placed in 
Library. See No. LT-3069/61]. 

Bengal Deshl Cotton 

679. Dr. Samantsinhar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether the Board of East India 
Cotton Association has suggested that 
Government should announce an ex-
port quota of Bengal Deshi and 3/4" 
and below staple cotton; and 

(b) what is the decision of the Gov-
ernment on the above suggestion? 

The Minister of Commerce (Sbri 
Kanungo): (a) Government have been 
receiving representations from various 
organisations, including the East India 
Cotton Association, for export of 
rotton. 

(b) Keeping in view these repre-
sentations and after studying the sup-
ply and demand position, Government 
have recently announced the release 
of a further export quota of 60,000 
bales comprising 30,000 bales of Bengal 
Deshi and 30,000 bales of other cottons 
stapling 3/4" and below. 

Export of Consumer and Semi-pro-
cessed Goods to Russia and East 

European Countries 

680. Shri Hem Barna: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it i. a fact that there 
is a very large l!l!es potential in 

Soviet Russia and East European 
markets for Indian consumer and 
semi-processed goods; and 

(b) if so, whether any survey is 
made in this direction and in case it 
is done, what steps Government have 
taken so far to extend our market to 
these countries? 

The Deputy Minister of Commerce 
and industry (Shn Satish Chandra): 
(a) and (b). It is difficult to estimale 
the sales potential in U.S.S.R. and 
other East European countries because 
the entire trade is carried on through 
State-trading Organisations. Trade 
delegations from India and these coun-
tries meet periodically to review the 
working of Special Rupee Payment 
and to explore prospects of further 
sales and purchases. Some of the 
In£an"' consumer and semi_processed 
goods have been sold to these coun-
tries subject to quality and price be-
ing acceptable to the buyers. Our 
commercial Representatives in these 
countries send us useful information 
whlch is kept in mind at the time of 
trade negotiations. 

Press Conference in Debra Dun 

681. Sbri P. G. Deb: Will the Min-
ister of Information and Broadcasting 
be pleased to state: 

(a) whether the Press Information 
Bureau arranged a press party from 
Delhi to go to Dehra Dun in June this 
year at the headquarters of Oil and 
Natural Gas Commission; 

(b) if so, how much amount was 
spent; and 

(c) whether it is a fact that this 
press conference has been criticised 
severely by papers? 

The Minister 01 Information aDiI 
BroadeasttnK (Dr. Keskar): (a) and 
(b). A press party consisting of re-
presentatives of three Indian news 
agencies. All India mdio and three 
leading newspapers circulating in the 
Gujerat region was taken to Debra 
Dun on June 11. 1961 to meet the 
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Minister for Mines and Oil who want-
ed to announce the news of the oil 
strike at Kalol, 80 miles trom Cambay, 
a few days earlier, and also to ex-
plain with laboratory equipment the 
technical background thereto. The 
Oil and Natural Gas Corrunission pro_ 
vided the road transport both ways, 
and the Press Information Bureau did 
notincur~~ 

(c) In a section of the Press, the 
trip has been criticised on the ground, 
firstly, that the announcement was 
made in Debra Dun and not in Delhi 
and, secondly, that a larger and 
morE' representative party was not 
taken to Debra Dun. 

Restoration of Property to Maslim 
Evaeuees 

S Shrt Arjun Singh 
Bhadauria: 

682. 1 Shrt Aurobindo GIMJsaI: 
Shrt P. G. Deb: 

Will the Minister of Rehabilitation 
and Minority Mairs be pleased to 
state: 

(a) how much property has been 
restored to Musiim evacuees in Eas-
tern Zone; and 

(b) fhe details of the same and 
compensation paid so far? 

The Deputy MJruster of Rehabili-
tatiOn (Shri P. S. Naskar): (a) and 
(b). A copy of the letter No. 10(40)/ 
61-M(R)/761, dated the 26th July, 
1961 from the Minister for Rehabili-
tation to Dr. Syed Mahmud, on the 
subject is laid on the Table. [See 
Appendix I, annexure No. 80] 

Machine BuiJ~ IJIdastry 

{ 

Shrl Ar"'jUD Sinl'h 
Bhadauria: 

Sardar Iqbal Sinch: 
883. Maharajkumar VIJaya 

AIIaDda: 
Shri K. B. Malvla: 

Will the Minister of C_ ad 
JDdalItry be pleased to state: 

(a) whether the Development 
Council for Machine Building indus-
try has started its work; and 

(b) if so, the details of the same? 

The Minister of lDdastry (Shrl 
MaDubhai Shah): (a) Yes, Sir. 

(b) The Development Council for 
Machine Building Industry held its 
First Meeting on the 20th June, 1961 
and has constituted: 

(i) Four Panels fOr certain speci-
fied industries to go in to the 
question of demand, target 
of production, measures for 
the fuller utilisation of the in-
stalled capacity etc; and 

(ii) One Co-ordination Com-
mittee which will determine 
the nomenclature, broad 
specifications and quantum of 
requirements of different 
items of machinery and semi-
finished equipments, such as 
castings, and forgings which 
are common to most of the 
machinery industries. 

Orissa A&'rico Ltd. 

8M. Shri Chintamoni Pauipahi: 
Will the Minister of Commerce and 
lDdustry be pleased to state: 

(a) whether Government have ren-
dered any financial assistance to the 
"Orissa Agrico Limited", Cuttack for 
manufacture of agricultural imple-
ments; 

(b) if so, what amount; and 

(c) the progress achieved so far? 

The Minister of IDdustry (Shri 
Mauubllal Shah): (a) and (b). The 
Government of Orissa have subscrib-
ed Rs. 73,000 in the share capital of 
Orissa Agrico Limited. The company 
will get assistance from the same 
Government in the same manner as 
admissible to Small Scale industrial 
units. 

(c) The Company was registered in 
March 1961 and steps are being taken 
to ()~in Machinery on hire_purchase 
through the National Small Industries 
Corporation. 
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Tlbetaa BeIupes 

885. {S~ Chint&mOlli Panigrahi: 
Sbri P. L. Barapal: 

Will the Prime MiDJster be pleased 
to state: 

<a) the total number of Tibetan re-
fugee~ liVing in India till 31st July, 
1961; and 

(b) th", total amount of 
spent after them upto-Ciate? 

money 

The Prime Minister ud Minister of 
Enemal Mairs (Shri lawaharlal 
Nebru): (al About 33,000 Tibetan 
refugees have come into India tili the 
end of June, 1961. 

(b) The total amount of money 
spent after them upto the 31st March, 
1961, is Rs. 58,31,931. Figures for the 
months of April to July 1961 are 
being collected and will be laid on 
the Table of the House as soon as 
received. 

Employees' State InsuranCe Soheme 

686. Shri KuDhan: Will the Ministe~ 
of Labour and Employmeat be pleased 
to state: 

(al what is the total amount so far 
collected under the Employees' State 
Insurance Scheme tiil the end of the 
Second Five Year Plan; 

(b) how many hospitals have bee,. 
constructed under the Scheme; 

(C) what is the total amount spent 
on the Scheme since its inception; and 

(d) what is the total number of 
employees covered by the Schemc 
State-wise? 

The Deputy Minister of PIannlDg 
aDd Labour aDd Employment (Shri 
L. N. Mi~hra): (a) Rs. 49,40,41,358 
(including grants from the Central 
Government and income from invest-
ments etc.). 

(b) Five hospitals are under con· 
struction and four of them are expect-
ed to be completed by January, 19112. 

Nin~ annexes with 273 beds have al. 
ready been constructed in existin~ 
hospitals. 

(C) Rs. 28,98,12,119 upto 31st March. 
1981. 

(d) 

State 

I. Andhra Pradesh 
2. Assam 
3. Bihar . 
4. Gujarat 
5. Kerala 
6. Madhya Pradesh 
7. Madras 
8. Maharashtra 
9. Mysore 

10. Orissa 
II. Punjab 
12. Rajasthan 
13. Uttar Pradesh 
14. West Bengal 
IS. Delhi (Union Territory) 

TOTAL 

Total No. 
of 

employees 
covered 

55,850 
4,200 

40,950 

67,200 
75,000 

1,81,250 

5,80,500 
71,ZOO 

23.000 

53,500 
zR,450 

1,51,200 

2,85,000 
61,000 

Transfer of C.P.W.D. Workers 

687. Shri Tangamani: Will the Min-
ister of Works, Bousinl:' and Supply 
be pleased to state: 

(a) whether it is a fact that perma-
nent and semi-permanent workers of 
the C.P.W.D. who were transferred to 
the Rajasthan P.W.D. were transfer-
red back to tbe C.P.W.D. and posted 
in different Divisions; 

(b) if SO, whether all such workers 
haVe been paid Travelling and Daily 
Allowances and joining time; and 

(c) if not, the reasons therefor? 

The Deputy Minister of Works. 
Bousin&' and Supply (Shri Anll K. 
CIumda): (a) Yes. 

(b) and (e). The matter is under 
consideratioin in consultation wlttt 
Rajasthan State Government. 
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Public Sector Projects 

688. Shri ChintamODi Panicrahi: 
Will the Minister of Commerce aad 
Industry be pleased 'to state: 

(a) the total estimated expenditure 
for setting up of the following public 
sector projects: 

(a) the two heavy electrical 
plants; 

(b) the precision instruments pro-
jects; 

(c) the heavy structural, plate 
and vessel works; 

(d) the heavy compressors and 
pumps projects; 

(e) the phosphorus plant; 

(f) the diesel locomotive factory; 

(g) the manufacture of people's 
car project; and 

(b) the names of foreign countries 
financing these public sectQr projects, 
project-wise? 

The MlDister of Indastry (Shri 
Maaubbai Shah): (a) and <b). A 
statement is laid (\ll the Table. [See 
Appendix I, annexure No. 81]. 

Sholapur Spinninc aDd Weaving 
Mills Ltd. 

689. Shri Sonavane: Will the Minis_ 
ter of Conunerce and lIulastry be 
pleased to state: 

(a) the total Government loans and 
advances made by the autonomous 
Credit Corporations to the Sholapur 
Spinning and Weaving Miil. Limited 
Sholapur the repayments effected by 
the mill and the balance still out-
standing; 

(b) the total production capacity of 
the mill lying idle; and 

(e) whether the mill management 
is in a position to work the mill to the 
full capacity? 

The Minister of iJOlDJDerl'C (Shri 
Kaaanco>: <a) Neither the Industrial 
Finance Corporation nor the National 

Industries Development Corporation 
has eiven any loan to the Sholapur 
MilI5 Limited. However, the then 
Government of Bombay (now Govern-
ment of Maharashtra) had given a 
loan of Rs. 94 lakhs to the mills in 
1954. The entire loan is outstanding. 

(b) and (c). During the year 1959-
60 the company has been working 
81,000 sp'ndles and 1,550 looms as 
against the installed capacity of 95,232 
spindles and 2,234 looms. The manage-
ment of the mill however, propose to 
carry-out a programme of modernis-
ation and renovation with a view to 
working the mil! to its full capacity. 

",!~m 

~to. ~ ~o ", ,,~ : W 
~~ em ~ *fr lf6" iiI<1R 'fiT 
""'IT ~ fiI; : 
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De!I1olition of Boundary Walls 
Lodi Colony 

in 

6'11. Shri Ram Garib: Will the Min-
ister of Works, Housing and Supply 
l::e pleased to state: 

(;:) whether it is a fact that bound-
ary walls around the lawns attached 
to Government quarters in Lodi 
Colony, New Delhi are being demolish-
ed and are being reconstructed again; 

(b) if so, what is the expenditure 
invclved; and 

(~) what reasons were given for 
thi~ demolition of walls which appear 
to bp. in good condition? 

Tht" Deputy Minister of Works, 
Housing and Supply (Sbri Anil K_ 
Chanda): (a) to (c). No such work IS 
under execution now. However, in 
MarchI April, 1960 the boundary walls 
and gate pillars of some of the 'B' 
type quarters in the Lodi Colony, 
New Delhi, were demolished and re-
con~tructed at a eost of about 
Es. 40,000. These walls had sunk at 
several places. gone out of plumb and 
had been subjected to action by salt-
pE'trr due to the high sub-soil wate:' 
levp) in the area. 

Dl'moHtion of Servants' Q1III1'ters on 
Akbar Road, New Delbl 

692. Shri Ram Garib: Will the Min-
istE~ of Works, Housml" and Supply 
1:>e pleased to state: 

(..,) whether any se.rvants' quarters 
gtt~~hed to the bungalows on the 
Akbar Road and areas roundabout in 
New Delhi were demolished recently;. 

(b) if so, what are the reasons there 
10r, and 

(e) whether new quarters have been 
built in their places and what was thE' 
·exp'·nditure incurred thereon? 

The Deputy MiIIlster of Works. 
·Housinc and Supply (Shrl ADiI K. 
Chanda): (a) Yes. The servant quar-
1ers attached to bungalow No. :I, 
Akbar Road, which belongs to the 

Post~ and Telegraphs 
wert' demolished. 

Department, 

(b) The quarters had outlived the,r 
utility and they were be~'cnd eC0:10mlC 
repairs. ..1{ 

(e) New quarters are under con-
strt,ction on the site and these al e 
estimated to cost Rs. 18,000. 

Electrical IUld Mechanical Sub-
DivislOll5 

6!l3. Sbri Tanpman!: Will the Mi.l-
ist"r of Works, Bousinc and Supply 
be pleased to state: 

(a) the names of the building divi-
sions in the C.P.W.D. in whose jurisdic-
tion there are electrical or mechanical 
sut.-divisions Or sections; 

(b) whether there have been any 
administrative or technical difficulty 
in th" working of such sub-divisions 
<'T sPCtions; 

(e) if not, whether Government 
would consider the desirah:litv "f 
a bolisbing all electrical divisions a:IIi 
attaching the various electrical sub-
divisions or sections to building divi,-
ions; and 

(d) if not, the reasons thE'refor? 

The Deputy Ml.nister of Works, 
Rou.~ and Supply (Sbri Anil K. 
ChaDda): (a) A statement is laid 0:1 
the Table. [See Appendix I, annex-
ure No. 821. 

(b) No. 

(C) and (d). All Electric:!l Divisions 
('annot be abolished beca' lse su~h 
Dh·;sions are required for handling 
work. of large magnituje ,j\-here 
hiS her technical supervision is Ie-
qui red. Such higher technic:il ~Uiper

vision cannot be given by Executive 
Engineers (Civil) in respect of Electri-
cal Works. Electrical or Mechanical 
Sub-Divisimls for ~ing minor 
wO!:'ks are attached to Civil Div,sions 
in cases where it is necessary to 
£nsure co-ordination of electrical anc\ 
civil works or where att.aching them 
to ar. Electrical Division would mean 
remote control on account of the El~
trieal Division being located for away. 
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In view of this, the question of attach-
ing all Electrical Sub-Divisions to 
Building Divisions does not sri ... 

".EIfttrleal aDd Bortieultural S .... 
DiYtIdou 

1M. Shri TIIJlIlUIWli: Will the Min-
~ter of Works, BIIIIlrinc and Supply 
be pleased to state: 

(8) whether it is a fact tIut a few 
years ago 8n electrical sub-division 
and a horticultural sub-division wel'e 
atta~hed to the New Delhi 'A' DivIs-
ion of the C.P.W.D.; 

(b) whether it is a fact that after 
some time the electrical and horticul_ 
tura! sub-divisions were i!t'tached 
from 'A' Division, and were transfer-
red to the jurisdiction of electric'll and 
horticultural divisions rl'Spectively; 
ano:) 

(c) if so, the reasons th.~refor? 

The Deputy MiDIster of Works, 
BoasiDc aDd Supply (Shri ADiI K. 
Cha1lda): (a) to (c). No ElectrlcbI or 
Horticultural Sub-Division was attach-
Ed tc 'A' Division. Some Electlical 
and Horticultural Section Officers ana 
etber staff were however attached to 
to regular Sub-Division under 'P.' 
Division in connectiOn with the wOI·k 
in the Minto Road area. For admmis-
trative convenience, it was decidt:d ill 
1956 to transfer these electrical and 
horticultural workers along with the 
works to the control of the Superin-
tending Engineer, Central Electrical 
C;rcle, New Delhi (now called Elec-
~cal Circle No. I) and the Director 
of Horticulture, New Delhi, respective-
ly. 

FertiUzer Factory 1ft Gujarat 

195. Shri M. B. Thakore: Will the 
Jlinister of ~ aDd IDdustry 
be J:leased to state: 

(8) whether it is a fact that Gov_ 
,.,rnment have decided to establbil a 
7'11(Ai) LSD-6. 

fertilizer factary in Gujarat ill public 
!etlor; and 

(b) if so, the details thereof? 

TIlt' Deputy MiDister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). Government of India 
~avc agreed in principle to the pro-
posal of the Government of Gujarat tc 
t'Stablish a fertilizer facto:.-v in that 
State. Details are being worked out 
by the State Government and will 
be examined in due course when an 
application for licence is recei,'~. 

Evacuee Land in Delhi 

G96. Shri B. C. Mllllick: Will the 
Minister of Rehabilitation aDd Minoriiy 
Affairs be pleased to state: 

(a) whether Government has laid 
down any definite policy in auctioning 
the evacuee land in Delhi; and 

(b) what are the details o! the 
policy laid down in auctioning the 
eVllcuee land? 

The Deputy MinIster of Rehabili-
tation (Shri P. S. Naskar): (a) Yes. 

(b) All sales and allotments rof 
lands in the Delhi State, whether agri-
cultural or urban, in Government built 
colonies, evacuee urban lands or lands 
outside the urban areas, have been 
stopped with effect from the 16th 
May, 1961. This ban is uot, Itow-
ever, applicable to the land which !las 
tee!} auctioned and bids accepted or 
in respect of which offers o! allot-
ments were communicated ar.d accept-
ed by the transferees, but the issue of 
trar.sfer documents Ia pendi!li only 
for adjustment or recovery c! the 
pri~e. In respect of t.ltose !anas 
where the bids have not been confirm_ 
ed Or offers for transfer have not been 
3rcepted prior to 16th May, 1961, the 
land has been offered to the Chief 
Commissioner, Delhi, for considera-
tion whether he requires it in conn·c-
tion with the Delhi Administrati Ill'. 
development projects. 
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12.414 brs. 
PAPERS LAID ON THE TABLE 

REPORT OF THE WORKING GROUP ON 
HANDLOOM INDUSTRY 

The Minister of Commerce (Shri 
KanIlDgO): Sir.1 beg to lay en lhe 
Table a copy of Government Resolu-
tion No. 4(15) Tex (c)/60. published 
in the Gazette dated the 5th May. 1961 
on Report of the Working Group 
appointed by the Government to 
assess the progress made by the 
Handloom Industry and to make 
recommendations fOr its further 
development. [Placed in Library, See 
No. LT-3061/611. 
CENTRAL SILK BoARD (RECRtIITMENT) 

RuLES. 1961 AND ANNUAL REPORT OF 
THE HINDUSTAN SALT COMPANY 
LIMITED 
The Minister of Industry (St.ri 

MaDubhal Shah): Sir. I beg lay on 
the Table a copy each of the follow-
ing papers:-

(i) The Central Silk Board (Re-
cruitment) Rules. 1961 pub-
lished in Notification No. 
G.S.R. 976 dated the 29th 
July. 1961. under sub-section 
(3) of section 13 of the Cel'-
tral Silk Board Act. 1948. 
[Placed in Library. See No. 

LT-3062/61]. 
(ii) (a) Annual Report of the 

Hindustan Salt Company 
Limited. Jaipur. for the year 
1959-60 along with the 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon, 
under sub-section 11) t)1 
section 639 of the Companie3 
Act. 1956. 
(b) Review by the Govern-

ment Of the working of 
the above Company. 
[Placed in Library, See 
No. LT-3063/61l. 

PtrBLiC PREMISES (EVICTION OF UN-
AUTHORISED OCCUPANTs AMENDME!'M: 

RtILES. 1961. 
The MiDister of State in the MiDls-

trr of Works, Housing all4 Supply 

(Dr. B. Gopala HedcU): Sir. I t>eg b 
lray On the Table a copy of the Publie 
Premises (Eviction of Unauthorisecl 
Or.cupants) Amendment Rules, 1961, 
published in Notification No. G.S.R. 
779 dated th.! 10th June. 1961. under 
sub-section (:I) Of section 13 of the 
Public Premises (Eviction of Un-
authorised Occupants) Act. 1958. 
[Placed in Library. See No. LT-3OW 
61]. 

INDtlSTRIAL DISPUTES (CENTRAL) 
AMENDMENT RULES. 1961 AND MAIN 
CONCLUSIONS OF THE EIGl1'IE' SESSIOK 
OF THE INDUSTRIAL COMMITTEE OK 
COAL MINING. 

The Deputy Minister of Labollr 
(Shri Abid Ali): Sir. I beg to lay on 
the Table a copy each of the folIow-
ing papers:-

(i) The Industrial Disputes 
(Central) Amendment Rules 
1961, pUL1ished ::1 Notifica-
tion No. a.s.R. 857 date:! tht-
1st July, 1961, under sub-
sec:ion (4) of section 38 of 
the Industrial Disputes Act. 
1947. [Placed in Library. See 
No. L1'-3065/61]. 

(ii) Main conclusion.~ ot the 
Eighth Session of the Indus-
trial Committee Or! Coal Min-
ing held at New Delhi in 
April. 1961. r Placed itt 
Library, See No. LT-3066! 
fl1]. 

12.04-3/4 IlI'!I 

THE INCOME-TAX BILL, 1961' 

REPORT OF THE SELECT COMMITTEE 

Shri Jag-anatha Rao (Koraput): Sir. 
beg to present the Report of the 

Select Committee on the Bill to con-
solidate and amend the law relating, 
to Income-tax and E'.uper·tax. 

EVIDENCE 

Shrl Jaganatha Rao: Sir; r beg to. 
lay on the Table a copy of the· 
evidence given before the Select 
Committee on the Income-tall: Bill;. 
1961. 
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12.05 JIm. 

INDIAN PENAL CODE 
MENT) BILL-

(AMEND-

The MiDlster of Rome Affairs «Sbri 
L&I Babaclur Shastri): Sir , I beg to 
move for leave to introduce a Bill 
further to amend the Indian Penal 
Code. 

Mr. Speaker: The question is: 

'That leave be granted to intro-
duce a Bill further to amend the 
Indian Penal Code." 

The motion WIl8 adopted. 

Shri La) Bahadar Shastri: 
in trod uce the Bill. 

1%.05-1/2 hrs. 

Sir, 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) BILL-

The Minister of Law (Shri A. II. 
Sen): Sir, I beg to move for leave 
to introduce a Bill further to amend 
the Representation Of the People Act. 
1950 and the Representation of the 
People Act, 1951 and to make certain 
minor amendments in the Two-
Member Constituencies (Abolition) 
Act, 1961. 

Mr. Speaker: The question '.: 

"That leave ,be granted to intro-
duce a Bill further to amend the 
Representation of the People Act, 
1950 and the Representation of 
the People Act, 1951 and to make 
certain minor amendments in 
the Two-Member Constituencies 
(Abolition) Act. 1961." 

The Motion was adopted. 

8hri A. &:. Sen: Sir, I introdu~c the 
Bill. 

12.06 brI. 
UNION TERRITORIES (STAMP AND 

COURT FEES LAWS) BILL 
The Deputy MJuJster of Rome 

Affairs (Shrimatl Alva): Sir, I beg 
to move: 

''That the Bill to provide for the 
amendment and repeal of certain 
laws relating to stamp duties and 
court-fees as in force in certain 
Union territories, -be taken into 
consideration." 
Without going into the history of 

these particular Union territories I 
shall begin with the necessity as to 
why this Bill has to !:Ie brought for-
ward. With the introduction of 
decimal coinage it has become neces-
sary to specify the rates of stamp and 
court-fees leviable under the Stamp 
Act and the Court-Fees Act in terms 
of decimal coinage. The main effect 
of the Bill is to bring about a uni-
formity in the stamp and court-fees 
in for(:e in Manipur and Tripura 
along the lines existing nOW in the 
adjoining State of Assam where the 
court-fees and stamp duties have 
already been decimalised. 

Since the coinage has been deci-
malised there are other factors also 
that come into the Bill for the sake 
of creating a unofrmity in the con-
cerned Union territories. The same 
results as will obtain in Manipur and 
Tripura will also be obtained in the 
Union territory of Himachal Pradesh 
vis-a-vis the adjoining State of the 
Punjab so far as the court-fees are 
concerned. In the matter of stamp 
duty, the object may not be fully 
achieved as stamp duties in the 
Punjab have increased 50 per cent and 
to a greater extent since November, 
1960. The steep increase in stamp 
duties in the Punjab will also go over 
to Himachal Pradesh. But consider-
ing the conditions that prevail in 
Himachal Pradesh we have to bear 
in mind that it will be too heavy for 
the people of Himachal Pradesh to 
bear these increased fees. Therefore 
we would like to impose on Himachal 

-Published in the Gazette of India Extraordinary, Part II, Section 2, 
dated to 10-8-81. ' 
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[Shrimati Alva] 
Pradesh the conditions as prevailed 
before November, 1960. That is why 
clause 2 of the Bill lays down only 
the extension of the rates of stamp 
duty in force in the Punjab imme-
diately before the 29th November, 
1960. It would be prevailing up to 
that. 

The Punjab had decimalised its 
coinage in 1958. Then the proposal 
will incidentally result in some kind 
of an increase. because of the rounding-
off will be taken into account, in the 
rates of stamp duties and court-fees. 
It will also indirectly, by rounding-
off, increase the revenue to some 
extent. In Himachal Pradesh the 
increase will be just marginal because 
of t..'le rounding-off of one anna, two 
annas, three annas and six annas to 
next higher multiple of 5 nP. 

Tripura lies adjoining to Assam. 
In Assam the stamp duty has been 
revised from long past. I think it 
is since 1922 that Assam has been 
revising its stamp duty and nO State 
law was extended to Tripura. There-
fore the stamp duty there will go up 
by 50 to 100 per cent. In Manipur 
the position will be the same as in 
Himachal Pradesh if the stamp duty 
actually levied, though irregularly, up 
till now is taken into account; other-
wise, it will be as in Tripura after 
the Bill comes into force. 

Now I come to the court-fees. In 
Himachal Pradesh. Since 1952-53 
there has been an increase of 33.1/3 
per cent in the Punjab. It will now 
r.) o'"er also to Himachal Pradesh and 
will be reflected there when this law 
comes into operation in Himachal 
Pradesh. 

In Manipur the prevailing rates are 
the same as those in Assam in 1950. 
But Assam has raised its court fees 
by 33.1/3 per cent on suits of small 
value, the rate of increase being leiS 
On suits of higher value. A similar 
increase will also ensue in Manipur. 

In Tripura the increase in regard 
to court fees will be 33.1/3 per cent 
on suits etc. of smaller value but over 

80 per cent on suits of a value exceed-
ing Rs. 4 lakhs. The same reason 
.would stand gOOd as in the case of 
Manipur. 

Clause 6 of the Bill seeks to 
va.lidate the irregular levy sa far as 
stamp duties are concerned. I need 
not go in to the details of the history 
of these Territories that used to be 
governed by the Rajas. There were 
no specific or regular laws there. 
After their merger the Central laws 
were made applicable to them. Then 
again, they did not change to line up 
with the adjoining States. Under 
section 2 of the Union Territories 
(Laws) Act, 1950, an enactment in 
force in a State may be extended to 
a Union territory, but the correspond-
ing law in' force in the territory can-
not be repealed. Hence this Bill. 
The object is to repeal the law that 
is existing in the Union territories 
and to extend the provisions of the 
present law to these Union territories 
for the sake of decimalising the 
coinage and fOr effecting Ii little 
increase in the revenue. becaUSE: uni-
formity will have to be there. 

The revenue increase will be 
marginal in some cases. but it will 
not increase very considerably in any 
of the Union territories. I do not 
think I need give the figures. The 
likely increa5? i1 H'machal Pradesb 
in stamp duty will be marginal. The 
court fee revenue will go up by 
Rs. 28,000. 

In Manipur the increase in the 
stamp duty would be marginal. The 
increase in the court fee will be 
only to the tune of Rs. 8,000. 

In Tripura there would be a 75 per 
cent increase in stamp duty, on an 
average, and a 50 per cent incrE'3~ 

in court fees. as I have said, on all 
average. 

With these few remarks I com-
mend the Bill to the House. 

Mr. Speaker: Motion moved: 

"That the Bill to provide for 
the amendment and repeal of 
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certain laws relatina to stamp 
duties and court-fees as in force in 
certain Union territories, be taken 
into consideration." 

Sbri Duaratha Deb (Tdpllra): By 
the Union Territories (Stamp and 
Court Fees Laws) Bill, 1961 it is being 
proposed to amend and extend the 
stamp and court-fee law to ManipW" 
and Tripura and Jljmachal PradP.Sh. 
The objects of the Bill, I find, are 
two. One is that the rates should be 
expressed in tenns of rupees and 
naye paise instead of being expreJsed 
in terms of rupees. annas and pies. 
Secondly, it is proposed tl-]at the: 
Stamp Duties Act in force at pre!ent 
h Assam should be ext1!!lded to 
Tripura and Manipur and the on~ in 
force in Punjab at present should be 
extended to Himachal Pradesh. 

As regards the condition of Tripura 
should like to say something. The 

Deputy Minister herself has said that 
by the extension of this Act the court 
fee and the stamp duty would 
increase much higher than the exist-
ing rates; the increase may be from 
75 to 100 per cent or somethi..g like 
that. This is the intention of the 
Government in extending thi. Act to 
our State. But I must caution the 
Government before they seek to 
extend this Act to our State and 
implement it there. They must keep 
.;n view the local conditions (>f the 
particular locality. Tripura is a 
backward place and is isolated from 
the rest of the country. 'fhere are 
no improved or modern methods of 
transport or facilities of irrigation and 
other things. The economic condi-
tion of OUr people is very bad. With-
out taking all these factors bto con-
sideration, if you go on increasing and 
increasing the taxation-for it is 
another kind of taxation 011 !.he 
people-I do not know how the 
people will stand it. 

Government have always advanced 
the argument of ensuring unifo~mity 
of rates. When the air freight charges 
were increased from Calcutta to 
Agartala in Tripura ~tate Lnd when 

the question arose, at that time allio 
it was said that there has to be uni-
formity of the rates 'lnd therefore 
they had to be amended. He~ also in 
the matter of court-fees and stamp 
duty they want to have some sort of 
uniformity. But before doinp that 
you must also consider the question 
of uniformity of the standud Of living 
in all places. Without raismg the 
economic condition of the people of 
that particular place, you cannot tr ... 
to bring about uniformity in rates. 
Otherwise it will be very difficul, {or 
our people. 

Secondly, we have seen so many 
dif!'.culties in our part. Recently the 
Tripura administration advanced a 
proposal to raise the rate of land 
revenue and make it fOllr til five 
times higher than the existing rate. 
And the procedure prescriber! was 
that anybody who wants to oppose 
!.hat proposal must file his objection 
in the cou~t on a 75 naye paise court-
fee paper. It involves a huge number 
of people, because lakbs of people are 
likely to be affected by the increase 
of the land revenue rate. If these 
poor people are to go to the court 
and pay the court fees, ,t will be a 
huge amount. This is !lot fair. The 
considered opinion of our people is 
that the existing rates of land revenue 
should not in any way be altered. and 
it should be reduced actually. becal!~e 
their condition is very bad. But the 
Government did not take iuto account 
all these factors. They are only gomg 
on increasing the rates and raising the 
taxation and everything. So I oppose 
that kind of thing. 

At the same time there should be 
a policy on the part :>t the Govern-
ment that at least there should be no 
increase of any rate or new imposi-
tion of court-fees or :.tam;:l duties 
when people have to tile casc£ a/t,lInst 
~p.rtain matters which are likely to 
affect large numbers Of p~plt· in that 
particular State. For instance. I 
referred to this propoSal to increase 
the rate of land revenue. At least in 
.that case. if any Pe9ple want to 
express -their opinion Dr wallt to 



1289 Union Territories AUGUST 10, 1961 (Stamp lind Court Fees 
Law,) Bill 

[Shri Dasaratha Deb] .-
communicate their views to the Gov-
ernment there should not be any res-
triction that they should approach the 
Government by paying stamp duties 
and court-fees and other things. 

Here also this increase of 75 or 100 
per cent in court-fees or stamI> duties 
should not be there. As such I oppose 
this increase. 

I accept the idea that the rate at 
duty should be expressed in ~erms of 
rupees and naye paise inste:\d of in 
terms of rupees, annas and pies, but 
I do not accept this idea of increas-
ing the court-fees and stamp duties. 
For this reason I oppose this Bill. 

Shri L. Achaw Singh (Inner Mani-
pur): Sir, I rise to supp:>rt this Bill. 
The Bill is a very simple one. The 
object Of the Bill is quite clear. 
Under section 2 of the Union Terri-
tories Laws Act of 1950, a."1 enact-
ment in force in any State in India 
can be extended to an Union territory. 
In the Union territories of Himachal 
Pradesh, Tripura and M;mipur, the 
laws relating to Stamp duty and 
Court fees which have been in force 
in the Punjab and Assam were 
extended. Since the laws which were 
in force before 1950 or near about 
were extended to these Union terri-
tories, those laws have bccome out of 
date especially after the introduction 
of the decimal system. '!'he difficulty 
with the extension of the new Acts 
prevailing in these States is that 
the corresponding Acts now in force 
in these Union territories have to be 
repealed. '11Iat can be done only by 
Parliament. That is the object of the 
Bill. 

I would like only to refer to 
clause 6 of the Bill. That is a sort of 
a mystery to us m!eaiIse we have not 
been given any details a.bout it. Sec-
tion 6 is to validate the levy of 
stamp duty -collected during the per-
iod between the enforcement of the 
new Assam Act and 16th April, 1960 
on which date the Indian Stamp Act, 
18119 a8 in force in .Msam before tbia 

date was to be extended. I think tIbW 
is to legalise an illegal business. Ap-
parently, the -rate·· of" sfiimp dut7 
levied in Manipur during this period 
was much lawer. It may be noted 
that the Indian Stamp Act was in 
force in Manipur. But the Assam 
schedule of rates was ~ot levied and 
collected. Thereby a huge los& of 
revenue might have occurred durin, 
this period. The rate of stamp duty 
levied in Assam during this period 
was much higher. The duty W81 
levied at a much lower rate in the 
Union territory of Manipur. In the 
absence ot any information from the 
hon. Deputy Minister, I think that 
might have been due to the mistake 
of some revenue authorities there. It 
will be proper if we fix the responsi-
bility for the omission or mistake. 
We should warn the officers concern-
ed so that no sucn irregularity takea 
place in the future. Some time back. 
it appeared in the local papers that a 
huge loss was also incurred due to the 
mistake of the local District magist-
rate or Additional District magistrate. 
-It 'was reported that a 1000s of 25 na7a 
paise was incurred On every ~oUrt 
petition in Manipur for the last 3 or 4. 
years. The value of court fee stamp 
to be affixed is 75 naya paise. The 
same had been reduced to 50 naya 
paise in Manipur during this period 
of 3 or 4 years. The total loss in sale. 
of stamps might run into thousands. 
The responsibility is that of the Dist-
rict magistrate or the Additional 
District magistrate. They may be 
charged with neglect of their duty for 
the huge 1000s of Government money. 
I think we should have a probe into 
this matter or at least a searching 
enquiry should be done. I beg to 
submit that there -is much scope fer 
increase in the revenue from thiI 
source. During 1969-60, in Manipur, 
the revenue from stamp dutie6 W8I 
Rs. 1'78 lakhs. As a result of the 
introduction of the decimal system and 
the consequent extension of the 
Assam Act naw in force, I think we 
will have increased revenile. But, 
thee are evasions In the valuation of 



Union Territories SRAVANA lB, 1883 (SAKAl (Stamp and Court 
Fees wws) Bill 

1292 

'the dlfterent transactions. There are 
also other means by which people 
evade the stamp duty. Then, again, 
there are also many exemptions. We 
should try to increase the revenue by 
.checking all this evasion and remov-
ing some of the exemptions. The 
.same is the case with court fees also. 
'There should be strict dbservance 
of the rules regarding payment of court 
fees. A periodical check by lome 
special investigation would certainly 
minimise evasion also regarding levy 
of court fees. Lastly, I would like 
to submit that there is variation in the 
rates between one State and another. 
The object of the Bill is to introduce 
uniformity in the rate of , stamp dut;y 
and court fees in the adjoining areu 
of Manipur, Tribura and Assam. What 
about the variation in the rates bet-
ween the different States in India? 
1 think We should try to attain some 
uniformity in the rates prevailing in 
the different States in India and if 
possible, we should fix a ceiling on 
the rates of stamp duty. With these 
words, I support this Bill. 

ShrimaU Alva: Shri Dasarath'l 
Deb talked of the conditions Drevail-
ing in the two Union territorie3 and 
oPDosed the increase. Shri DasG!"athll 
Deb should know that this 11uestion has 
been discussed at the Tripura Advi-
'Bory Committee of which he himself 
is a Member. The proposal was ap-
proved ,by the Committee. Therefore, 
I do not know how lie had advanced 
thi-s argument again. The revenue 
in Tripura which now ranges between 
Rs. 35 and Rs. 40 lakhs is very meagre 
compared with the total expenditure 
of several crores, llII. II to 8 cro~ 
every year. It is a small increase. I 
have said that the Increase i. small 
comparatively, because, if you see the 
history Of these territories, this should 
have been done in the past. Now that 
we are making it uniform, we need 
not go into the details. Therefore, 
the increase is small if we take the 
past conditions and try to make it 
uniform with the adjoining States. 
The stamp duty should not be object-
ed to as the territory must make some 

effort to increase its Own domestie 
revenue. 

The other hon. Member who spoke, 
supported the measure. He spoke 
about having uniformity in the stamp 
duty and court fees all over the coun-
try. That is a separate issue. Today, 
we are concerned with this restrict-
ed Bill in which we extend to Hima-
chal Pradesh what is prevailing in the 
Punjab and to Manipur and Tripura 
what is prevailing in Assam. Assam 
has made progress and it has in-
creased from time to time from 1922, 
while the same thing went on in the 
Union territories. There is no reason 
why We should not bring a Bill to 
bring about unifOrmity when We are 
thinking of the decimal coinage. The 
hon. Member SlPoke about Manipur. In 
Manipur, the increase in stamp duty 
is going to be very marginal. I may 
here convince him with figures. It fa 
going to be very marginal. As far 
as court fees goes, is is not going to 
be too much. The increase is going 
to be 25 per cent on the average. 
Therefore, the revenue will also be 
marginal. It will be about Rs. 8,000. 
That is a very very rough estimate as 
we have been able to assess. It may 
be less; it may be a little more. 
Threfore, in both the cases of the 
stamp duty and court fees, I do not 
think there would be any measure of 
great change or great hardship on 
the people. I have answered both the 
Members. 

Shri L. Achaw Singh: May I know 
what the purpose of t'lause C is? That 
has not been clear to me. 

Shrlmati Alva: Clause 6 is to 
validate the irregular levy already 
made, so far as stamp duties are con-
cerned. 

Shri Dasaratha Deb: The hon. De-
puty Minister has said that the total 
expenditure of Tripura is very high 
as compared to the revenue income. 
May I know whether it is the policy 
of Government to meet this huge elt-
penditure by raising the revenue rAtes 
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in our State? For, the existing rate 
of l~d revenue is only Rs. 2.50 or Rs. 
3 per acre, but Government propose 
to increase the rate up to Rs. 10 or 
Rs. 12 per acre. Is that not a big 
increase? 

Shrlmati Alva: These have been 
irregular levies in the past, and that 
had occurred under some kind of 
misapprehenssion. We cannot allow 
that state of affairs to gO on now. 
when we are enacting a law. We have 
borne in mind the burden that may be 
cast on the people, aud I might Say' 
that it is not going to be very heavy, 
as will be evident from the figures 
that I have cited after a rough as-
sessment. 

Mr. Speaker: This relates o,lly to 
stamp duty. 

The question is: 

"That the Bill to provide for the 
amendment and repeal of certain 
laws relating to stamp duties and 
court-fees as in fo-ce in certain 
Union Territories \-, taken in>!) 
consideration". 

The motion was adopted. 

Mr. Speaker: Since there are !l0 

amendments to the ~lauses. I sball 
put all the clauses together to vote. 

The question is: 
''That clauses 1 to 6, the Enact-

ing Formula and the TiUe stand 
part of the Bill". 

Those in favour may say 'Aye'-
Somebody must say 'Aye'. At least 
the hon. Minister should say 'Aye'. 

Shrlmati Alva: I am not a Member 
of this House. Nor is my colleague 
the Deputy Minister of Labour, Shri 
Abid Ali, a Member of this House. 
So, we cannot say 'Aye'. 

Mr. Speaker: Then. they must 
bring in some other Members to say 
'Aye'. How can I say 'Ayes' when I 
do not hear the word 'Aye'? 

Dr. Melkote ,Raichur): I have said 
'Aye', 

Mr. Speaker: Hon. Ministers must 
have a good number of hon. Members 
to say 'Aye' along with them. Minis-
ters ought not to be left all alone to 
say 'Aye' themselves. The two J.)e-
puty Ministers who are here just 
now are not Memlters of this HOWIe, 
and, therefore, they cannot even say 
'Aye'. 

The question is: 

"That clauses 1 to 6, the Enact-
ing Formula and the Title stand 
part of the Bill". 

The motion was adopted. 
Clauses 1 to 6, the Enacting For-

mula and the Title were added to the 
Bill. 

Shrimati Alva: I beg to move: 
"That the Bill be passed". 

Mr. Speaker: The question is: 

''That the Bill be passed". 

The motion was adopted. 

12'22 brs. 

MINIMUM WAGES (AMENDMENT) 
BILL 

The Deputy MlnJster of Laboar 
(Shri Abid All): On behalf of m,y 
senior colleague, Shri Nands, I bee 
to move: 

"That the Bill further to amend 
the Minimum Wages Act, 1948. 
as passed by Rajya Sabha, be 
taken into consideration". 

The present Act as it s' ands today 
specifies 31st December, 1959 as the 
date by which initial fixation of 
minimum wages must be completed 
in respect of scheduled employments. 
That date is long over, and the work 
of wage fixation under the Act has 
also been more or less ('ompleted. 
The target date has served its pur-
pose that its retention now has no 
significance. We, therefore, propose 
to do away with the time-limit pro-
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VJSlons altogether, so as not to ham-
per wage fixation whenever necessary. 

We have also taken this opportuni-
ty to include a provision to ensure 
that fixation Dr revision of IDJnlDlum 
wages under this Act may not conftict 
with the process of wage fixation by 
tr2bunals set up under the Industrial 
Disputes Act. When such bodies are 
going into the question of wage fixa-
tion in a particular employment or 
when an award on the subject has 
been given and is in operation, it is 
hardly necessary to invoke the ma-
chinery of the Minimum Wages Act. 

Sir, I move. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Minimum Wages Act, 1948, as 
passed by Rajya Sabha, be taken 
into consideration". 

Shri Muhammed Elias I Tlowrah): 
Before making my comments on the 
particular amendments which have 
been brought forward to amend the 
Minimum Wages Act, I want to say a 
few words about the working of the 
Minimum Wages Act in the different 
industries in the different States of 
our country. 

This is an Act which is meant for 
the sweated labour who are very bru-
tally exploited and who are not given 
even the minimum necessities or re-
quirements of the workers of our 
country. After a very long and pain-
ful struggle on the Parts of the work-
ers of our country, this Act had been 
passed by Parliament and by Gov-
ernment in 1948. But, after the pass-
ing of this Act, the workers had still 
to face tremendous difficulty to have 
the benefit of this Act, because in 
different industries the workers have 
had to launch a iremendous move-
ment Dr have a tripartite committee 
set up under the Minimum Wages Act. 
I have my own bitter experience in 
this connection. 

Recently, before I came to attend 
this session, there was a big move-
ment of the cinema workers of West 
Bengal urging the implementatiOn ot 

the notificat:on of the Government of 
West Bengal under the Minimum. 
Wages Act. These workers, .number-
ing about eleven thousand, and l1li1-
ployed in about four hundred cinema-
houses did not have any fixed work-
ing hours; they did not have any 
am~nities under any of the Acts 
of our country. Therefore, they were 
agitating for the setting up of a wage 
board for many many years. After' 
their struggle, they got a board set 
up in West Bengal under the Minimum 
Wages Act. The tripartite colllll?-!ttee 
conducted a thorough enquiry into 
the industry and into the working 
condition and living condition of the 
workers, and ult1mately after six 
months of enquiry, they gave their 
recommendations fixing the minimum 
wages of different categories of wor~
ers employed in different categones 
of cinema-houses in West Bengal. The 
representatives of the employers were 
also there on this committee along 
with the employees' representatives. 
The employees put forward their 
point of view; the employers also 
put forward their point of view; and 
after considering both the points of 
view the committee gave their deci-
sion.' The committee had not accept-
ed the demands which were put for-
ward by the employees' representa-
tives because the wages they de-
manded according to the principle 
accepted at the Fifteenth Labour Con-
ference were not even considered by 
the committee; the wages recommend-
ed by them were far below that. 

After the issue of this notification 
some time in the month of May, 
1960 the employers immediately went 
to the High Court for an injunction. 
The case was banging in the High 
Court for nearly fourteen months. ~nd 
seeing the hopeless state of ~fl'Blrs, 
they withdrew their cases m the 
mcmth of June this year. After the 
cases were withdrawn, the Govern-
ment of West Bengal issued another 
notification to implement the previous 
notification without any further de-
lay. But the employers made yet 
another attempt to sabotage the whole 
notification. They put pressure' 
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"throUgh an influential person in the 
Government of West Bengal. They 
even went to the Acting Chief Minis-
ter, Mr. Pratulla Sen for the with-
drawal of this notification But 
thanks to the Labour Minister of 
West Bengal, Mr. A!>dus Sattar, and 
the Labour Department of the Gov-
ernment of West Bengal, the notifi-
cation was not withdrawn. In spite 
of the pressure from even a section 
of his colleagues in the Cabinet he 
did not surrender to the empl~yers' 
demand to withdraw the notification. 

Then, the employers took another 
-s~ep to threaten the Government of 
West Bengal to withdraw the notifi-
cation, by threatening to close down 
,all the cinema-houses in West Bengal. 

. They said that they were not go-
rng to open the cinema-houses until 
and unless the notification was with-
drawn. Then, the workers had no 
alternative but to launch a vigorous 
movement; they had even to go on a 
hunger strike. Nearly 225 cinema 
employees went on a hunger strike 
throughout West Bengal and a big 
movement started in West Bengal 
with the help of the other workers 
and the democratic people. lntimately, 
after keeping the cinema-houses clos-
ed down for over a week, the employ-
ers had to surrender. They signed 
an agreement before the Chief Labour 
Commissioner of West Bengal accept-
ing the notification in principl~. They 
said, 'We shall implement thill noti-
fication as far as possible'. The 
Labour Minister, Shri Sattar also 
told them that if any cinema ~wner 
was in difficulty to implement this 
notification he would consider the 
·case symp~thetically. But the em-
ployers did not pay any heed to what 
the Labour Minister said. After sign-
ing .the agreement, to which I was 
also a party on behalf of the employ-
ees, then again went to the Supreme 
Court and got an injunction for three 
weeks, thus trying to sabotage the 
whole notification of the Government 
<>f West Bengal which was il!sued 

after a thorough inquiry into the con-
ditions of the industry and of the 
employees. 400 employers in West 
Bengal employing only 11,000 work-
ers earn more than Rs. 3, crores a 
~ear WIthOUt spending a single farth-
mg. When the question comes of 
implementing the Minimum Wages 
Act, they are not doing it. There is 
also no other way open to the em-
ployees to force the employers to do 
it because the procedure is very com-
plIcated. If an employer violates the 
decision of the tripartite committee 
the workers cannot go directly to th~ 
court, and file a suit against him. 
They have to go first to the inspector 
of the Labour Department and if he 
is satisfied that the case is genuine and 
fit for filing a suit, then he will file 
a suit in the district court and from 
that court it can go up to the Supreme 
Cou::t. Meanwhile, the employers will 
not lITIplement the agreement. In this 
way, things are becoming more and 
more complicated and the workers are 
actually not getting the benefit. 

I can cite many examples. Tailors 
in West Bengal number more than 3 
lakhs. They have also been agitating 
for setting up a tripartite committee 
under the Act. They do not get even 
Re. 1 per day even though they work 
13 and 14 hours a day. No working 
hours have been fixed for them. They 
do not have fixed minimum wages. 
They submitted a petition signed by 
more than 10,000 tailors sometime in 
1958 to the Prime Minister through 
me; I myself handed over the petition 
to the han. Prime Miniser. He was 
kind enough to send it to the Gov-
ernment of West Bengal. The Gov-
ernment of West Bengal in the Labour 
Department conducted an inquiry for 
nearly two years and gave their find-
ing that the conditilrn of the tailors 
is really very bad and some sort of 
relief should be given to them as l'ther-
wise they could not live on such mea-
gre income. But up till now no tri-
parti.te committee has been set up 
for fixing minimum wages for the 
workers employed in the tailO<l'mg in-
du.t:y. 



1299 Minimum SRAVANA 19, 1883 (SAKA) Wages (Amendment) 
Bill 

Similar is the condition of more 
than a million workers in shop esta-
blishments. In their case, there has 
been some sort of fixation of work-
ing hours. But they are not getting the 
minimum wages. No cammittee has 
yet been set up to fix minimum wages 
for the millions of workers who are 
employed in shop establishments. 

The same is the case in the mining 
industry Wlhere the workers have 
been agitating for the setting up of 
a minimum wage committee under the 
Minimum Wages Act, but this demand 
bas not been accepted by Govern-
ment. Other than the coal mine work-
ers, the workers in the other mines 
get very meagre wages after their 
bard work in mines. This is the posi-
1ion. 

In the bin industry and in the tran-
sport industry, thousands of workers 
are employed. The minimum wages 
committees have been their verdict 
fixing the mninimum wages. But up 
till now: in many cases, the decision 
of the tripartite committees under the 
Act has not been accepted by the 
employers. There are many such 
industries-like the plastic industry 
where this ill the position, but as time 
is very short, I am not mentioning 
theUl. 

In view of what I have said, the 
amendments which are being brought 
bere under the Minimum Wages Act, 
1948, will be more complicated. First 
of all, take the proposed section 2A 
where it says that when there is a 
dispute pending before a tribunal or 
a court, in the whole industry there 
will be no minimum wage committee. 
It would render the positiOn more 
complicated if the Act Is amended in 
this manner. Then there is the ques-
tion of time bar. It Is true that if 
the time has elapsed, there will be 
no minimum wage committee. That 
is why the amendment proposes to 
withdraw the time-bar. It is good, 
but there must be some sort of tlme-
limit. Otherwise, how long will the 
workers have to walt for their mini-
mum wages? 

In the light of these observaltions, I 
do not aaree w:l1h the hon. Kln1ster 

when he comes forward to amend the 
Act in this way. Amendments to the 
Act must be brought forward by 
which workers can get the benefit of 
this Act. Otherwise, there will be no 
meaning in having the Minimum 
Wages Act; the workers will not get 
benefits from the Act. With 
these words, I make an appeal to the 
Minister not to amend the Minimum 
Wages Act in this way. 

Shri Auroblndo GhOll8l (Uluberia): 
Before I discuss this amending Bill, 
I would like to make some observa-
tions On the working of the Minimum 
Wages Act, because there are Com-
mittees in all States and they some-
times recommended several industries 
to be brought within the purview of 
this Act. But We do not know how 
they fix the mmunum wages. 
There has been discussion of this 
aspect in several tribunals and courts 
including the Supreme Court. It is 
generally accepted by all of them 
that the minimum wage should be 
fixed on the basis of the minimum 
needs of the workers. But We have 
started from the wrong end. Minimum 
wage is fixed on the capacity of the 
industry concerned to pay, irrespec-
tive of the expenses incurred by the 
workers. So naturally We find in 
some industries that the mmunum 
wages are less than even the prevail-
ing market rates. That is why the 
committee which fixes the minimum 
wages has got no realistic basis for 
fixing the same. 

In Even in the latest case in the 
Supreme Court-the Burmah-Shell 
Refineries vs. their employees-on 
the question of minimum wages, the 
Court has observed that in a Welfare 
State it is very diftl.oult to draw any 
distinction betWeen a living wage, 
fair wage and minimum wage, Still 
it is admitted by everybody that an 
industry which is not able to 
pay the minimum wage is not entitled 
to exist, to run Its business because 
the industry should pav at least the 
minimum wage reqUired by the 
workers and that wage mould be 
fixed on the basis of the minimum 
requlrements of the workers. 
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Now it is a fact that the Govern-

ment have not been able to work out 
the cost of living in'dex on an all-
India basis. But they have done it on 
a regional basis. The minimum wages 
do not even ccmform to that formula 
of the cost of living index; we find 
that it is below that figure. 

It has been already stated that even 
after minimum wages are fixed, the 
employers do not accept them. There-
fore, as stated by my hon. mend, Shri 
Muhammed Elias, there has been a 
struggle between the cinema workers 
and the employers as a result of which 
a larke number of workers had to go 
on a hunger strike. The State Govern-
ment kept mum over the issue. Be-
sides expressing their view that the 
mdustry should come within tne 
purview of the Minimum Wages Act, 
they would not do anything unless the 
employers and workers came to a 
sctltlement. They could do nothing, 
they were helpless, though the mini-
mum wages had been fixed in the case 
of the cinema workers. Now, the 
cinema technicians are going to fight 
for the fixation of minimum walles. 
This trDuble is gDing on. So, 
suftlcient power should be given tD the 
State Government fDr implementing 
the minimum wages, particularly be-
cause last time we found the State 
Government was pDweriess when the 
Employers refused to in.plement the 
Government notification in the case 
of cinema workers. 

We find that once the Dllnlmum 
wage is fixed, it is very difficult to get 
it revised. Normally, after a period of 
three years, it can be revised, but 
rarely has it been found that the 
minimum wage has been revised ex-
cept On the. threat of ihe trade union •. 
Government. suo motu, shDuld revise 
the minimum wages when the period 
is over but actually Government does 
not m~ve unless the workers get im-
patient. 

In the case of agricultural la bou-
rers, the Minimum Wages Act is pra-
ctically not being implemented, and 
they do not get any help from this 
Act. Even if the minimum wages are 

Bill 

fixed, it is not implemented be-
cause there is no strong organisation 
of agricultural labourers. But if there 
is no Drganisation, Government shc>uld 
of their own look into their condition 
and see that the minimum wages are 
received by them. 

By the first amendment in the Bill, 
they want to delete the time-limit, 
but there are many industries where 
still the fixation of minimum wages 
is necessary. TherefDre, I do not 
think that this deletion Df the time-
limit will be beneficial to the work-
ers who have still to come under the 
purview of this Act. 

I welcome the second amendment 
proposed in the Bill, but I find the 
wage board has nDt been included 
in this. The substance of the amend-
ment is that if a dispute is pend'ng 
before an industrial tribunal or a 
court, nD minimum wages should be 
.fixed. But disputes may be pending 
before wage bDards, because from our 
experience we find that the wages 
IIxd by the Minimum Wages Com-
mittees are much below the wages 
fixed by the tribunals or wage boards. 
So I wDuld like the wage boards to 
be' included in the amendment. 

Shrl IDdrajit Gupta (ra!c"tta-
South West). The amending Bill which 
has been brought forward on be-
half of the Government has proved to 
be rather disaPPDinting, becaUse the 
tw(' ~mendments which Rre prGpos-
ed here are,ooth of them, essentially 
of a negative type. We have always 
been pressing for further amendments 
of the Minimum Wages Act in a posi-
tive direction, SO that cDnstant im-
provement Df the Act could be 
brought abDut, since it is, actually 
&peaking the only minimum wages 
legislati~n which exists in this 
country. But from the amendments 
proposed We find that all that is be-
ing done is to take away something 
which was there, and nothing is being 
added in a positive directiDD to im-
prOVe the working of the Act by as-
aimilating the experience that we 
have had of the working of the Act 
to suggest certai.n improvements l!II 
that !Urectlon. 
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The first amendment a:ims at total 
l'emoval of any time-limit for the 
fixation of these minimum wages. If 
I may say so, this is a confession of 
failure on Government's part, nothing 
else, because everybody knows what 
happened to the time-limits which 
were fixed in <the original Act, 
and which had to be extended on 
more than one occasion by further 
amnedments brought before this 
House. Because the Central Govern-
ment was not in a position or did not 
care to exert sufficient pressure upon 
the var:ous State Governments to fix 
the minimum wages for the schedul-
ed occupations within time-limit 
which had been specified in the Act, 
we were faced with this unedifring 
spectacle of the Government having 
to come before this House time and 
again in order to get the time-Emit 
.,xtcnded. 

Sbri Abil All: What to C!o? 

Sbri Indrajit Gupta: I agree, but 
the point is this a confession of fai-
lure. That is what 'tm saying. 

Sbri AbU Ali: It is a (oniessior. of 
success, substan1ially. 

8bri Indrajlt Gupta: Therefore, now 
the s:mple remedy is sought of re-
moving the time-limit altogether, and 
saying .that the wages should be fixed 
within the shortest possible time. 

If the time-limit stipulated in an 
Act virtually becomes a dead letter, 
I admit there is no point keeping a 
time-limit like that. Certainly it does 
not help anybody to go on extending 
the time-limit, knowing all the time 
in your own mind that nothing will 
happen after that also. The result 
was that those interested in seeing 
that minimum rates of wages were 
not fixed,-I do not mean the Gov-
ernmen~the employers or may be 
some other people in varioUs regions 
or States Who are not interested in 
'1peedy fixation of minimum wages, 
were encouraged to take this view 
that if they could somehow or other 
manage to delay matters till the next 
time-Ilmit expired, after that they 

would be relieved of the responsibi-
lity of fixing the Ul!IllDlum wages. 
That is what went on happening once, 
twice, tbrice. And the Central Gov-
ernment was not in a position, or did 
not have adequate power, or did not 
press the ma·tter hard enough, to see 
that these time-limits were properly 
observed. Therefore, I say it is a eon-
fession of failure. 

I do not think it makes much 
difterence, if that experience countll 
for anything, whether you have a 
time-limit on paper or not, apparent-
ly that is not going to be the decid:ing 
factor, but I would say one thing, 
that as far as employments in Sche-
dule No. 2 are concerned,-it refers 
mainly to agricultural labour-they 
cannot be put on the same basis as 
the employments in Schedule NO.1. 
Government has stated in its State-
ment of Objects and Reasons that bY 
and large minimum rates of wages 
have already been fixed for the vast 
majority of workers, and therefore 
the main question now is not fixation 
of minimum wages but extension of 
the Schedule. But I would submit 
that as regards Schedule No.2, the 
position is just the contrary. I would 
say that the majority of agriculturlil 
labour has not been covered by any 
minimum wage rate fixation so far. 
For instance I will take a State like 
Uttar Prad~, the biggest State in 
our country. So far as I know, in no 
part of U. P. is the minimum wage 
for agricultural labour being fixed 
under this Act. The same is the case 
in the majority of States. There may 
be o..'le or two States where something 
has been done elther on a State basis 
or in a particular regiOn in a State 
but by and large it has not been im-
plemented. So, instead of giving up 
the idea of having a time-limit for all 
the occupations concerned at least in 
respect 'of agricultural labour, who 
are the most down-trodden, and the 
most exploited and the most in need 
of protection-they had not even been 
properly organised associations or 
unions like the ones that workers have 
in respect of some industries, some 
serious attempt should be made to 
maintain the time-limit and try to the 
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State Governments fix those wage 
rates and enforce them. I do not know 
how the agricultural labour is going 
to be benefited under this Act, if 
even this is removed. 

13 hrII. 

The second amendment, I am afraid, 
is to be opposed by us. I do not quar-
rel with the idea. If they want that 
if ·there is a tribunal or some sort of 
a wage fixation body like that already 
sitting or an award has been made 
and is in force regarding the wages 
to be paid, then the matter of fixing 
wages under this Act may be held 
up for the time being, it is a logical 
position which could be understood. 
But if one looks at the wording of this 
amendment, I am afraid it has the 
most dangerous implications. It may 
defeat the very purpose of the Act 
itself. It says here: 

''Where in respect of an indu-
strial dispute relating to the rates 
of wages payable to any of the 
employees employed in a schedul-
ed employment, any proceeding 
is pending before a TribunaL ... 
or before any like authority Under 
any other law for the time being 
in force .......... .. 

Do these words 'industrial dispute 
relating to the rates of wages payable' 
mean that the dispute relates to thf! 
quantum of the minimum? Not at all. 
The dispute relating to the rates of 
wages may mean anything. For in-
stance, there may be a disputes let 
us say, pending as to what should be 
the ratio of wages between male 
labour and female labour or female 
labour and chUd labour in some of 
the occupations not the question of 
what the minimum should be. With 
the existina: minimum mantained, a 
dispute may arise whether some cate-
gory should get more or not. or whe-
ther in a particular place the wages 
wh\ch have been fixed earlier have 
been properly computed or not .. There 
may be a dispute as to whether the 
rates of wages which have been fixed 
have been paid properly or there 
had been some mistake in calculating 

i BiU 

wages. There may also be, according 
to this amendment, a dispute before 
the payment of wages court. These 
are not disputes which necessarily 
bring into question the actual mini-
mum calculated. Suppose there is • 
dispute of this type pending 
somewhere. Why should a bar be 
placed on people fixing or re-
vising the minimum wage for that 
occupation? The dispute may not be 
cn that point. It may be on some 
lesser point and it may be before the 
payment of wages court. In that 
amendment it says further: 

........ where such p~oceeding 

or award relates to the rates of 
wages payable to all the employe-
es in the scheduled employment, 
no minimum rates of wages shall 
be fixed or revised in respect of 
that employment during the said 
period." 

The same question arises. What is the 
meaning of a dispute rel'lting to the 
rates of wages payable? If it relates to 
the mInImum quantum, I could 
understand it. But the definition here 
and the wording here are so broad 
enough to allow any employer or any 
other authority to put obstacles. I 
suggest that this wording is anoma-
lous. It leaves a lacuna here which 
means that any dispute can be inter-
preted as being relatable to the rate3 
of wages payable-not necessarily the 
minimum. I do not know whether it 
is carell\Ssly worded Or there is some 
other intention behind it and I would 
like to have a clarification from the 
hon. Deputy Minister. When we are 
thinking of bringing in such a limit-
ed amendment, he should see that at 
least the wording is not r.uch as to !:Ie 
open to different interpretations and 
lacunae are not allowed to creep 
in which would defeat the very 
purpose of this Act. An amend-
ment of this type can be valid 
only where the actual question 
is whether the minimum fixed should 
be raised or not. Where that issue 
is pending before a national tribunal 
or where an award is in force on that 
question, there, I quite understand the 
point; there is nO good in a parallel 
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and simultaneous process of any mini-
mum wage committee coming into 
force. But that is not the clear mean-
ing of this amendment at all. 

We are also disappointed in the 
aense that there are no suggestions for 
any positive improvement in the 
working of this Act at all. My col-
league, 'Shri Elias, has given a number 
of examples and I do not want to mul-
tiply them by showing how in the 
daily working of this Act, many em-
ployers make a concerted attempt to 
bypass the provisions of this Act, not 
only in re!>I)ect of the payment of the 
minimum wages fixed but also in res-
pect of the other provisions like the 
proper maintenance of the records, 
registers, and so on and so forth. What 
is the deterrent for all that? Section 
22 of the Act lays down the penalty 
for an employer who contravenes the 
provisions of this Act as being a fine 
not exceeding Rs. 500. I submit that 
if I were an employer 1 would serio-
usly consider this question whether it 
is worthwhile to implement the wages 
laid down and go through all the 
trouble of making records and regis-
ters and so on or whether it is worth-
while to go on repeatedly contraven-
ing the provisions of the Act and tak-
ing the risk of each time paying a 
fine, at the most, of Rs. 500. If I im-
plement the provisions of the Act, it 
may cost a good bit more than Rs. 500. 
This is no deterrent. The trade unions 
have been agitating that the penalty 
and deterrent clauses of this Act which 
will act as some sort of a compulsion 
on the employers to abide by the pro-
visions of the Act should be tightened 
up and made more rigorous. The pen-
alties prescribed here are absolutely 
nominal and no employer is bothered 
about them at all. He can easily afford 
to pay the fine rather than pay the 
minimum wages. Unfortunately, no 
amendment to improve this position 
has been brought forward. 

Then there is the most basic ques-
tion of all. I had the opportunity to 
to serve tor quite a long time on one 

I Bm 

of these minimum wage fixation com-
mittees which was dealing with the 
Central Government undertakings. It. 
was my experience in the working of 
that committee that the most frustrat-
ing thing that one can come up against 
is the deadlock on the methOd or basis 
or the lack of basis for actual fixation 
of the minimum wages. Machinery is 
provided no doubt under the Act. TG 
that extent We welcome it. But the 
point is whether We haVe or we have 
not reached a new stage? This Act is 
now 12-13 years old. Surely, with the 
all-round progress that is being made 
in the concept of the working class 
standards and labour relations and all 
that, is it not time for the Govern-
ment to consider seriously that we 
have come to a stage now where some 
sort of broad principles or basis or 
directives at least should be incor-
porated in the Act to assist these wage-
fixation committees in their work? I 
can tell you from my own experience 
what is happening. In the committee, 
how do we set about the fixation of 
the minimum wage? There was no 
principle or -basis. The only thing was 
to find out what the local market rate 
of labour wa3. That means to say, 
labour is considered a commodity like 
cloth, food, sugar or rice that is bein« 
sold in the market. There is this huge 
pool Clf unemployed people in our 
country unfortunately and they are 
selling their labour power in the mar-
ket. So, We were to find out from the 
demand and supply position as to what 
is the prevailing market rate and what 
is the cheapest rate at which you can 
get this particular category of la-beur 
and then fix the rate, as the minimum 
rate. I am referring to tl:ese U'lskill-
ed, sweated type of occupations: be-
cause after all, under Schedule I, some 
occupations come in under that defi-
nition whioh cannot be called sweated 
since there are people who are much 
more highly paid and the Act was not 
originally made for their protection. I 
am only talking of the people whom 
we are seeking to protect. So, the __ 
sult is, that you wilJ find that in most 
of these occupations, the wages are 
generally fixed more or less at a stan-
dard level at 12 annas tor women or-
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'at Re. 1 or Rs. l' 25 per day, all inclu-
sive, and it never goes above that. It 
cannot, because there is no guiding 
directive or principle. 

Therefore, I feel that these revis-
ed rates are also starvation wages. In 
'what senSe are they minimum wages? 
I think that since this Act was passed 
.in i948, we haVe -gone quite a long 
'way, and the Deputy Minister knows 
it very well. In the consideration of 
this question We have got before us a 
newly agreed tripartite decision con-
cerning what we consider to be a de-
sirable minimum wage, the need based 
norm, for minimum wages. That was 
not there in 1948, but by the time an-
other decade had passed the Gcvern-
ment employees and labour did 
.advance forward to a stage where we 
"thought it necessary at the 15th Indian 
Labour Conference to calculate some 
SQrt of broad norm so that a worker 
and his family and dependants in the 
course of a month may get Nhat they 
require-these minimum commodities 
to keep themselves alive--so much of 
foodgrains, so much of cloth, so much 
of floor space, namely, housing, so 
much of other things, etc. It should be 
need-base4. If you give him less than 
this, it is not possible for him to keep 
alive. 

[ am not suggesting here that some 
legislation should be brought to the 
eftect that in all these occupations 
which have come under the Minimum 
Wages Act, that noND. of the 15th 
Laflour Conference should be mecha-
nically applied; that after it is worked 
out in its cash equivalent, it should be 
made binding, by law, on the emplo-
yers. I am not saying that, because 
we haVe seen that that norm suggest-
ed by the 15th Indian Labour Confe-
renCe works out at varying figures, 
ranging from Rs. 125 to Rs. 175 a 
month. Let alone these types of scat-
tered, sweated industries; there are 
even well-established, large-scale, 
organised industries whose employers, 
night and day, are crying that it ill! 
'impossible for them even to pay the 
minimum norm arrived at, at the 111th 

Indian Labour Conference. Even an 
industry like the cotton textile indus-
try says that it is not able to afford to 
pay that much. And certainly, a small 
b~i employer or a small employer of 
some other small concern like that 
cannot be asked tomorrow to pay his 
workers Rs. 125 or Rs. 150 per men-
gem. But what I am saying is that we 
have come to a stage where some sort 
of directive principles or goal or ideal 
which we aim at should at least be 
brought before the minim1iln wage 
fixation bodies. If the resolution 
passed at the 15th Indian Labour Con-
ference is again studied by the Minis-
try, it will b" seen that there was a 
recommendation to the e1Iect that this 
agreed norm should be forwarded as 
a recommendation or a directive or a 
guiding principle to all tribunals and 
wage fixation bodies and similar bo-
dies in the country which are con-
cerned with this tyPe of work, to 
~uide them. . 

My experience in the minimum 
wage fixation committee is this. Our 
deliberations and discussions have no 
relation whatsoever to any such mi-
nimum, need-based, norm .. The ques-
tion of necessity of the workers is 
never taken into consideration. It is 
only a question of labour demand and 
supply in the laboqr market and the 
cheapest available rate at which it is 
possible to get an unemplOYed man to 
do the work. There are also anomalies 
~oming in. That particular committee 
of mine was dealing with Central Gov-
oernment und:rtakings. Sometimes 
wh"n We were thinking of fixing a 
particular figure as the minimum 
wage, objections came from the State 
Governments saying that if within the 
boundaries of the same State the wor-
kers employed in the Central Govern-
ment undertakings are paid Re. l' 50 
while the State Government, in similar 
undertakings pays only Re. l' 25, then 
all the workers will go away to the 
Central Government undertakings and 
they would not ·be able to get any 
worker. On these objections trom the 
State Gove>rnm.ents, the committe. 
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was again more or less forced by pres-
UD"e of circumstances to revise its ear-
tirr decision or reconunendation and 
l1!duce the rate from Rs. 1-6-0 to Rs. 
1-4-0. So, the determining factors 
bave got nothing to do, at present, 
with the actual concept of a minimum 
.. age as a conception, as a norm, satis-
fying the. workers' bare physical ne-
cessities. I would therefore say that 
tile biggest wE-akness of this minimum 
wage legislation is that there is no 
machinery which has been set up ..... 

Mr. Speaker: Has it no re1ativn to 
the capacity to pay at all? 

Shri Indraj;t Gupta: The cap'Jcity of 
the worker to work without a certain 
minimum is never taken into conside-
ntion. That is my whole point and 
that is my objection. Now that we 
have reached a stage where there has 
been an agreed decision about what 
the minimum need-based norm should 
be at least in terms of commodities 
like {oodgrains and also housing, etc., 
for the purposes of these industries in 
schedule No. 1 and 2 let the Govern-
ment come forward and work out 
_ norm. Let it at least be a lower 
nmm. Why can't they fix a lower 
umm if the norm is too high for these 
people? Let it be a bit lower than 
what is recommended at the 15th 
Indian Labour Conference. But let 
there be a norm which shOuld act as a 
guide or directive for these bodies. 
"l'be purpose of the minimum wage 
1l!Kislation is not simply to set up a 
dlain of wage fixation and wage revi-
sing bodies and to leave it entirely 
to the gentlemen who are there to be 
Cuided by any factors which they may 
~boose to be guided by. 

JIr. Speaker: Are there no g~ne .. al 
principles evolved which ought to re-
gulate these things? 

Dri Indrajlt Gapta: There are no 
geDeral principles except the law of 
supply and demand. When the pur-' 
pose at the Act is to afford protection 
those sections ·which are most in need 
of protection, which are not organised 
w1licll are sweated and exploited, and 
if we want a really progressive type of 
legislation, that gap might be filled up 
IIDd some sort of an .JUfreed norm and 
TIl (,Aj) LSD-"1_ 
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directive principle must be embodied 
in the Minimum Wages Act. Otherwise 
no purpose will be served and we 
would not be able to aitord any real 
protection. Even this limited thing is 
being by-passed. by the employers be-
cause they know they can get away 
with a fine of Rs. 500; so they think 
why should they pay more to the 
workers. 

These, Sir, are my submissions. As 
far as the amendments are concerned, 
I would just like to repeat my sugges-
tion. In respect of the first amend-
ment, I would suggest that the time-
limit should be maintained at least in 
respect of agricultural labour, which 
is the occupation under schedule II. 
The Statement of Objects and Reasons 
says that they are withdrawing the 
time-limit because the bulk of the 
occupations have already been covered 
by the minimum wages. But that cer-
tainly does not apply to agricultural 
labour. In this case, the time-limit 
should be maintaintd and the Govern-
ment should make every effort to see 
that it is enforced. 

As far as the second amendment is 
concerned, I would request the Minis-
ter to see that careful thought is de-
voted to the wording of the amend-
ment and that it does not provide 
loopholes whereby any footling thing 
which an employer may raise or may 
get rrferred to a tribunal or a court 
may hold up indefinitely the whole 
machinery of fixation and revision of 
minimum rates of wages. That would 
defeat the very purpose of the amend-
ment which the Government seEk to 
make. 

Shri Naashir Bharucha (East Khan-
desh): Mr Speaker, Sir, I have very 
carefully listened to the arguments 
advanced by Shri Gupta and I fully 
agree with him on many points. I 
would like to make some concrete sug-
gestion in respect of the amendment 
whiCh the hon. Deputy Labour Minis-
ter proposes to move in this_ House. 
The ar·gument is advanced by Govern-
ment that where an industrial dispute 
is sub judice and where an authority 
is already sitting in judgment, then 
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Why should any other authority simul-
taneously fix up a minimum wage? If 
there is conflict between the decisions 
of the two authorities, then whose de-
cision is to prevail? 

. My submission is that that tYPe of 
reasoning on which the amendment of 
the hon. Deputy Minister is based is 
totally wrong. It is not only in this 
type of legislation that we are think-
ing of fixing up a minimum. Take, for 
example, the rent control legislation 
in Bombay. There also the standard 
rent is to be fixed by the court. But 
often it takes several years before the 
standard rent is fixed. What happens 
in the meantime? Is it that the tenant 
does not pay any rent or the landlord 
gets nothing? The machinery devised 
there is that pending the final decision 
by the court of the standard rent, an 
interim rent is fixed. I really fai! to 
see why the hon. Deputy Minister does 
not employ the same method, viz .. that 
i.t should be open to a wage fixation 
body to fix an interim wage, which 
will be an interim minimum wage until 
that wage is revised by a higher tri-
bunal. 

As Shri Gupta pointed out, the 
amendment a~ it has been worded, 
is so wide that it is possible for em-
ployers in any particular industry to 
engineer industrial disputes, take 
them before one authority, then go on 
appeal and so on until a period of 5 
or 6 years elpases. In the meantime 
the machinery for the fixation of 
mlrumum wages is completely sta-
gnant. When we have had this mini-
mum wage legislation for nearly 13 
or 14 years with us, is it not high 
time that We deviSed some sort of 
machinery, so that the flxation of 
nunlmum wage is not interrupbed 
just because some industrial dispute 
in that industry happens to be sub 
judice? 

I submit that ways can be found. 
Wbat is the objection in fixing an 
interim minimum wage? Let the nor-
mal machinery work and function. 
If the decision goes contrary, let the 

higher tribunal's decision pervail. 
That does not matter. But on the 
basis of the amendment that he has 
proposed what actually happens is 
if later on it is found that a highe~ 
minimum wage than what is actually 
being paid is fixed by the tribunal, 
In the meantime the employees go 
out and retrospective effect cannot be 
given, with the result that the em-
ployees lOSe the excess due to them. 
Let not thc mach;n~ry for fixing 
minimum wages be stag,,,tc:l just 
because there happens to b~ a dis-
pute pending. The employer always 
engineer a dispute and keep the pot 
boiling by taking it before the 
n~tional tribunal or any other court, 
WIth the result that nothing could be 
done in the matter of fixing minimum 
wages. 

I am not quite sure of the words in 
the amendment: 

" .... any proceeding is pending 
before a Tribunal or National 
Tribunal under the Industrial 
Disputes Act or before any like 
authority under any other law 
for the time being in force or an 
award made by any TribunaL .... 

Will it include also an appeal before 
the Supreme Court? Though the 
wording is 'like authority', still I 
think that is wide enough to include 
even that, with the result that when 
an appeal is taken right up to the 
Supreme Court, nohing can be done in 
the matter of minimum wages for 
that industry. I think it is a highly 
retrograde amendment and I request 
the hon .. Deputy Minister to think of 
the matter, even if the BilJ is post-
poned for a day or two. 

With regard to the time-limit tor 
wage fixation, the Statement of 
Objects and Reasons says: 

"The urgency originally felt fOT 
completing the initial wage-flxtion 
within a specified date no longer 
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exists as the bulk of wace-fixation 
wa:'k has already been completed 
and the question now is one of 
extendlnc the coverage of the Act 
to marc and marc employments:' 

1 submit that it is a very poor excuse 
to say that bC'c:lUse bulk of the work 
is completed, with recard to the rest, 
there is ,,0 hurry. It is not only a 
question of Government failure; it is 
a question of invitation to the em-
ployers tu bring pressure on the 

. Gover:-!mont th'lt nothing further 
Ikould be done by Way of extension 
of this Act to other industries. 

With relard to the wider issue 
whieb. Shri Gupta raised though it has 
no bearing On this Bill immediately, 
still I submit that since We are con-
siderinl amendments to the Minimum 
Wages Act, I do not see any reason 
why this aspect of the question should 
not be fully explored. It is no use 
fixing up a machinery and not pro-
vidinC it the criteria Or guiding 
principles on which minimum wages 
should be fixed. It has been our 
eXperience that in many of the ind"us-
ries, the minimum wages fixed are far 
below the prevailing levels. It is true, 
as Shri Gupta said, that the only cri-
terion that We adopt is. what is the 
market ra~ of labour. Even that 
criteriOn is not adopted for the simple 
reaSOn that the prevailing market 
rate in many industries is higher than 
the minimum wages fixed. I, there-
fore, submit that if this Act is to be 
amended, first the basic question 
should be tackled, viz. what are the 

. guiding principles Whi~h will be set 
before the wage fixing machinery, 
because it is no use creating a 
maehinery, and not providing the 
'guiding principles. 

I do not agree with Shri Gupta that 
need-baSed wage shOUld be taken as 
the basic wage. Perhaps, in the present 
economy, this may not be quite fea-
sible. I acree that the capacity of 

the employer must also be taken into 
consideration. But having accepted 
this, are there no other governing 
principles Which can ,be laid down as 
part of the Act itself? It is being 
donc in many other matters. Takc 
the Land Acquisition Act, for ins-
tance. The governing principles as to 
how the market vallie of the land is 
fixed, etc. are put down in the Ad 
itself. Similarly some sort of guiding 
principles shOUld be incorporated in 
this legislation inself, leaving to the 
machinery some latitude within which 
it can adjust the minimum wage. 

I submit that as the Bill stands at 
present, it is retrograde and I certain-
ly oppose it. 

Shri S. M. Benerjee (Kanpur): 
Sir, I have carefully read the contents 
of the Bill. When I read the State-
ment of Objects and Reasons, I found 
that it was one of the failures of the 
Government, because they could not 
get it implemented by the employer •. 
A particular date was fixed-3lst 
December 1959-and it is clearly 
stated: 

. . and also in the case of 
employments added to the Sehe-
dule by a notification issued 
under Section 27, the minimum 
rates of wages shall 'be fixed before 
the expiry of one year from the 
date of the final notificatiOn under 
that section. The urgency origi-
nally felt for completing the lni-
tial wage-fixation within a speci-
fied period no longer exists as the 
bulk of wage-fixation work has 
already been completed and tile 
question now is one of "extend-
ing the coverage of the Act to 
more and more employments in 
both the Central and State 
spheres." 

I ask whether a survey has been made 
in various industries as to whether 
this minimum wage is actually !being" 
paid. I haVe experienCe of so many" 
industries where after repeated agi-
tatiOn and representation, the mini-
mum wage was fixed. 
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I have been telling in this House 

repeatedly about the tannery workers 
of Kanpur. In their case, after the 
visit of the hon. Minister, the Deputy 
Labour Minister and high officers of 
the Labour Department, a minimum 
wage was fixed at Rs. 1·74 naye 
paise. Even that rate is not being 
given in many tanneries in Kanpur. 
There are other industries also. If we 
accept this Bill as it is, then those 
industries will never fix a minimum 
wage. 

My hon. friend Shri Indrajit Gupta 
has very ably said in this House that 
the maximum suffering will be in the 
case of the agricultural labour. They 
haVe no capacity. They wi!1 imme-
diately say that they have no capacity 
to pay and On that ground it wi11 
not be implemented at all. 

Now, Sir a question arises as to 
what should be the minimum wage. 
It has been stated by my hon. friencfs 
Shri Muhammed Elias, Shri Indrajit 
Gupta and also Shri Bharucha that 
this has to be decided. Sir, the entire 
struggle of the Central Government 
employees and the unfortunate strike 
was only due to one thing, that the 
minimum wage as was recommended 
Or suggested by the 15th Labour Con-
ferenCe was not implemented. That 
was the main point On which the 
employees wanted to fight. When this 
particular recommendation was before 
us, every section of trade union 
workers, whether belonging to this 
side or that side, hailed it because it 
was unanimous in nature. But what 
was done by the Pay Commission? 
Thev never implemented it. And, 
Sir,· the height of the joke is that the 
Pay Commission recommended what 
should be the minimum requirements. 
In that connection, Sir, you will be 
surprised to kn·ow, one of the eco-
nomists-I do not know who it was I 
think it was Dr. Patwardhan-recom-
mended that an employee in Delhi 
can get 32 ounces of commodities--
15 oz. of rice and wheat or wheat, 

3 oz. pulses, 6 oz. green vegetables, 
4 oz. milk, I! oz. ghee or butter, Ii oz. 
gur or sugar and 1 oz. of groundnut-
at 56 naYe paise or 9 annas. Sir, 
everybody is in Delhi including your-
self. We have yet to see a shop in 
Delhi where we can get these 32 
ounces of commodities for 56 naye 
paise. 

Mr. Speaker: When was it fixed? 

Shri S. M. BeDerjee: I do not 
know. The answe, is not coming 
forward from either the Finance 
Minister or the Lobour Minister. 
With all my respects to the Prime 
Minister. I must say that nobody 
answers this point. I think it is a 
misprint, and for 56 old paisa they 
have printed it as naYe paise. Can 
you get so many commodities for 56 
naYe paise? If I actualy go to any 
shop either in the rural areas or in 
the urban area with this Jist saying 
that the Pay Commission has prescrib-
ed it and ask the shopkeeper to give 
me those commodities and accept 9. 
annas, people will simply laugh at 
it. 

Mr. Speaker: That is the basic wage. 

Shri S. M. BeDerjee: No, Sir, it 
was suggested as the minimum 
requirement and it was calculated to 
cost only 56 naye paise. 

Mr. Speaker: Is there no provision 
in the Act for a sliding scale to be 
adopted in case there is an increase 
in the cost Of living? 

Shri S. M. Banerjee: Not in res-
pect of minimum wages. Most of 
the mlnunum wages are without 
dearness a~lowance. l!n ·lIheir \Cases 
dearness allowance is not paid at all. 
There is discrimination in that res-
pect. 

Shri Naushir Bbarueha: It is not 
linked to price of living index. 

Shri S M. Banerjee: Not at aU. 
Here in ·Delhi, after Delhi has been 
declared as an 'A' class city every 
Central Government employee will 
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get a minimum enhancement In emo-
luments of Rs. 7-8-0 whereas those 
people who are covered under the 
Minimum Wages Act, who get· Rs. 38, 
Rs. 40 or Rs. 45, whatever the case 
may be, they are not getting any-
thing. You can imagine, Sir, twu 
offices in Delhi, where the employees 
are benefitd by a minimum rise of 
Rs. 7-8-0 whereas in the other offices 
the employees do not get anything. 

Mr. Speaker: It is stated in the Act 
that every five years it requires re-
vision. 

Shri S. M. BaDerjee: It may be re-
vised. I doubt whether it has been 
revised upwards. The hon. Deputy 
Minister may kindly make a state-
ement here so that We may also 
know. 

Shri Abid Ali: These are pay 
scales. There are revisions from 
time to time both in the central 
sphere and in some States also; 
never it has been downward, alway. 
it has been done upwards. 

Shri S. M. Banerjee: I can under-
stand that some industries haVe no 
capacity to pay. But I want to know 
whether the ca·pacity has been pro-
perly assessed. My feeling is that 
it has not been assessed in the case 
of those industries who are making 
fabulous profits. 

Shri Abid Ali: I would like to re-
mind the hon. Member that in all 
these committees about fixation of 
minimum wages and revision of 
minimum wa·ges there are workers' 
representatives and up to this time 
alI the decisions have been unanimous. 

Mr. Speaker: There is one-third 
representation of workers, one-third 
employers and one-third independents 

Shri S. M. Banerjee: I know that 
representatives of the workers are 
there. I do not deny that. But the 
whole pOint is that no documents are 
produced. Even when cases are 
taken up in the Supreme Court the 
employees' side is asked whether 
certain documents can be produced 

( Bill 
to judge, whether the employer has 
the capacity to pay. We ask whether 
those documents can be seen by us. 
We do not see the documents. We 
do not know what profits they are 
making. We are given certain figures 
either through the governmental 
agency or the employers themselves. 
So We do not know the exact 
position. 

My submission is that ·this parti-
cular point should be decided· as to 
what should be the minimum wage. 
One decision was taken by the 15th 
Labour Conference. Unfortunately, 
that decision was also flouted by the 
Pay Commission. We dO not know 
today what is the minimum require-
ment, what is the minimum wage that 
should be given to an ordinary 
worker. 

Coming to the prOVISIonS contained 
in this Bill, if you do not think that 
the date is now necessary, at least let 
the date remain in respect of agricul-
tural labour and certain industrial 
labourers who are not ye·t covered 
or who are going to be covered by 
the Act; otherwise it will be ignored 
by their employers. 

I fully support the argument ad-
vanced by my hon. friend Shri Indra-
jit Gupta about this amendment. 
Real michief will be done by the em-
loyers. The provision here says: 

"Where in respect of an indus-
trial dispute relating to the rate5 
of wages payable .... ·' 

It does not say whether it relates to 
the minimum wage or to any other 
wage. Supposing there is a dispute 
going on between the employees of a 
particular concern or a particular in-
dustry, what is the definition of wages 
that is applicable? If it pertau.., to 
the minimum wage I can understand 
that We do not want both things. If 
it is· referred to a national tribunal or 
to a tribunal I can understand that we 
cannot have it, because the matt<'r 
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[Shri S. M. Banerjee] 
becomes sub judice. What about tne 
other wages? It says here: 

"any proceeding is peniting 
before a Tribunal or National 
Tribunal under the Industrial Dis-
putes Act, 1947 or before any like 
authority under any other law for 
the time being in force ...... 

What is that? It should be defined 
properly; otherwise, instead of giving 
relief t:> the workers or giving them 
any concession or advantage of this 
particular Bill, this provision will b~ 
used against them. 

My submission, therefore, is that 
before this Bill is passed these two 
points should be carefully conidered, 
and the hon. Deputy Minister should 
give us an idea as to what should be 
the minimum wage and whether S2 
ounces of commodities, which I have 
already mentioned, can be had for 56 
naye paise in Delhi or anywhere else 
in. the country. I can tnrow this chal-
lenge. Nobody can have 32 ounce, of 
commodities for 56 naYe paise. It is 
very unrealistic, it is imaginery, it is 
somebody's brain-wave which hao un-
fortunately· worked and which has 
affected the entire working people of 
this country. 
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[11ft ~ f:'i~ ~r~ iI'Irl] 
;r;J1f ~ 'R ~ ~ w hil'Tr I ~r~ if 
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W~fif;~it ........ . 

Mr. Speaker: Order, order. r went 
through the original Act as also the 
amending Bill All that has been naid 
by both sides are irrelevant. This is 
a small amending Bill which mentions 
only two things. Of course, other 
things may be very good and useful, 
especiallY the principles on which the 
minimum wage is fixed. Those prin-
ciples have not been set out either in 
the original Act or in the amending 
Bill. But the amending Bill cnly say, 
that the time that has been prescrib-
ed shall be extended from December 
1959. That is all that it says. 

Shri S. M. BaDerjee: It sh')ulti be 
removed. 

Mr. Speaker: Many indust.;f'5 and 
various kinds of employment havz 
fixed the minimum wage. Therefore, 
there is no meaning in keeping that 
date. It must be removed. The other 
amendment is about the pendency of 
any dispute. But how do the other 
things arise? A principle may be 
very good. There can be indication 
of the lines or principles on which 
the minimum wages are fixed. After 
SO much of experience, they must 
arrive at a formula as to what is a 
reasonable minimum wage and how it 
is fixed. What are the needs of an 
individual? Does it mean only him-
self or, if he is married and has 
children, does it include his children 
also. Will it include clothing? All 
that may be taken into account in 
arriving at a decent living. 'l'his may 
be specilied. But that is not the scope 
of this Bill. The Bill is limited in 
scape. 

I think the hon. Member must con-
clude. I am sorry that I allowed an 
this. 

Shri S. M. Banerjee: As you ha~ 
pointed out. this is not a sliding scale 
and so on. You yourself feel it:' 

Mr. Speaker: That i.~ true. But what 
can be done? The scope of the BiD 
is limited. 
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[MR. DEPUTY-SPEAKER in the Chai .. l! 
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I Bill 
~·~f~~) m 

Hr. Deputy-Speaker: Now th.t~he 
hon. Speaker has made those obser-
vations, h·on. Member. would see to it. 
that they· are within those lim.its. 

Dr. Melkote (Raichur): Mr_ 
Deputy-Speaker, Sir, I was myself 
feeling that what the hon. Speaker 
said was the correct thing. There-
fore my remarks would be very limi-· 
ted. 

In 1948 or thereabouts the Minimum 
Wages Act prescr·bed that within a 
specific period and in scheduled in-
dustries the minimum wages would 
be fixed. Time was extended once,. 
twice and thrice and even today we 
find that in some of the industries a 
minimum wage has not been fixed. 
Maybe that different factors operating 
in different States preclude such fixa-
ti"on of minimum wages, but i.t was. 
said earlier that wherever minimum 
wages cannot be fixed it would 
only be fairs to close those indus-
tries in which it cannot come int~ 

operation instead of making people 
live on not even minimum wages. 

India has been feeling and every-
one in the country has been feeling 
that a fair and a living wage ought to 
be given to every worker. But there· 
are cases of this type where not even 
a minimum wage has been given. 
My hon. colleague on the other side, 
Shri Banerjee, pointed out that wages 
are so low that it would be very diffi-
cult to obtain the 32 ounces prescrib-
ed by the Wage Board. 

8hri 8. M. Banerjee: I did net "ay 
that. I said that 32 bunces of com-· 
modities could not be had for 56 nP. 
That has been my argument for the 
last four years. 

Dr. Melkote: I agree with yuu and 
I support you. Even that cannot be 
obtained. The minimum wage fixed' 
today will not 'bring that amount of 
commodity and if even that minimum 
wage is not fixed, h"ow is a person to 
live? That is exactly the problem. r 
felt that when the 'Minimum Wage.> 
(Amendment) Bill was brought for-
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[Dr. Melkote] 
ward it would be to revise what has 
already been fixed in 1952, 1954, 1956 
and all these yeaTs. The minimum 
wages have got to be revised. That is 
1he state in which We are in now. 
Today we find that in some of these 
industries even this minimum wage 
has not yet been fixed, while It 
becomes unnecessary to allow this 
,kind of thing to drag on and extend 
the time limit. I c'Ould understand 
why the Government brought forward 
this Bill. !lilt I would only plead 
with the hon. Deputy Minister that 
he would see to it that the State 
sedor does not take this as gIvmg 
lthem a latitude not to fix even the 
nunlDlum w~es hereafter. Enforce-
ment of this Act in all sectors is ne-
.cessary. 

That is only one aspect of the 
question. I would even request the 
'hon. Deputy Minister to take time to 
bring forward another amending Bill 
'here which would revise the present 
minimum 'wage fixed in different in-
dustri€~. That is what is necessary. 
I personally feel that the han. Deputy 
Minister will take this into considera-
tion. Beyond tllis I have nothing to 
add. 

Shri K. N. Pande (Hata): Mr. 
Deputy-Speaker, Sir, after hearing the 

, speeches of some of the hon. Members 
I am also 'of the opinion that a moun· 
tain is being made of a molehill. 
Really there is nathing in this amend-
ment. The initial stages have pa"ssed 
and I do not think that any time limit 
is required to be fixed. But I have to 
say something about how the machi-
nery fer fixing the minimum wages 
"Was functioning. 

I have found that the same agricul-
tural workers, if they are in the 
Punjab, are getting something else. if 
they ar£' in UP, are getting something 
else and if they are in Bihar, they 
aT£, getting something else. The 
lowest wage in Orissa is s'omething 
else. ' I cannot understand as to what 
:the principles behind it are and what 

is the basis on these wage~ ar~ fixed. 
After all, this minimum wage is not 
that minimum wage which is fix£'d in 
an established industry, like, textiles, 
sugar and other industr:es. It is 
meant, I think, for agricultural 
workers. 

It has been mentioned by Shri 
Gupta that ben£'fit of the Minimum 
W~£'S Act has not been given to the 
agricultural workers so far as UP is 
concerned. But it is not true. I know 
that in many districts these ben£'fits 
have been extended. We have seen 
that wages according to the Minimum 
Wages Act have been fixed. 

Shri S. M. Banerjee: only in four 
districts. 

Shri K. N. Panele: No. It i. not 
correct to say that it does not apply 
to agricultural workers in UP. If you 
say that, I challenge that statement. 
There are SO many instances. It 
applies there and in some places the 
people are gettin'g much more than 
what the Minimum Wages Act gives. 
In U.P. it has been fixed only Re. 1 
per day, but I can prove that in big 
agricultural farms there are people 
who are getting even Rs. 2 per day. 
What is th£' use of having this mini-
mum wage there? If it does not apply 
in any comer of that State, it is 
because of the fact, that the workers 
are getting much more than what is 
fixed. This is what I wanted to say 
in this connection. 

Then, the only thing I wanted to say 
was that the time has come when the 
wage fixing mechineries have to 
change their outlook. 

14 hrs. 

Shri Indrajit Gupta: What doe3 he 
mean .... 

Mr. Deputy-Speaker: Order, order. 
I do realise that both C'ome from U.P. 
But here they are in different posi-
tions. 
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SlIri IIldrajit Gupta: I do not CL'me 
from U.P. But may I ask one question? 
What does he mean by saying that 
they are getting more than the mini-
mum wages? 'fiIere are no minimum 
wages fixed. 

SII.i K. N. Paude: They are fixeJ. 

SlIri ludrajit Gupta: Who fixed? 

SII.i K. N. Paude: In U.P. ;~ has 
been fixed at one rupee per day. But 
there are so many places, and mostly 
on big farms people are getting even 
two rupees per day. 

SII,j IDdrajit Gupta: In big f''''ms 
they may get. 

SlIri K. N. Pude: They are wo,·kers. 
My suggestion is that some more 
amendments are requ;red SO far as this 
Act is concerned. 

First of all, I want to say that some 
principle should be laid down as to 
how the minimum wages will be 
fixed. And the schedules also re-
quired to be amended. For example, 
in Kanpur there is a leather industry, 
that of Cooper Allen. 'fiIis Minimum 
Wages Act is still applying there and 
the Workers are to get, according to 
this Act, 'only one rupee Per day, 
whereas they are getting much more 
than sixty rupees per month. Then 
how i. the leather industry to be 
treated as a sweated industry? Cooper 
AUens are exporting shoes even to 
Russia and other countries. 

SMi S. M. Bauerjee: From onc 
rupee it was raised to Re. 1.74 nP. 

Sbri K. N. Paude: That is true. 
But they are getting even more than 
that. My suggestion is that the sche-
dules should now be revised and the 
minimum wages should be fixed, tak-
ing into consideration the paying 
capacity of the industry; and those 
industries should be excluded from 
that list which can pay more wages 
to the workers than what they are 
going to fix under this Minimum 
Wages Act. 

One thing more. The time is passing 
on. We started with this in 1952 and 

we have now come to 1961. But they 
are restricting this to the same old 
principle that the minimum wages 
should be only one rupee, twelve 
annas, something like that. They do 
not take into consideration the chang-
ing conditions in this COWl try, the 
general level of earning of the nation. 
Where the workers are organised they 
are demanding more wages. But these 
poor workers wh'o are unorganised 
have to be protected by Government. 
But this minimum wages fixing machi-
nery it; taking the same old consi-
deoration for fixing the wages. Some 
new idea has to rome there. The 
machinery has to be directed that in 
the changed conditions some new 
principle should be laid down. For 
other industries some norms have been 
fixed. First the norms are taken into 
consideration. If an industry cannot 
pay according to that, the wages are 
reduced and cause is given. Here no 
cause is given. Why should the mini-
mum wage not be increased? The 
hon. Minister should take intci cOpJOi-
deration the changing condition of the 
country and the greater Deeds 
of the people. Can a worker 
send his children to the school 
if he gets only one rupee per day? 
If there is a poor farme'!", more than 
one rUpee cannot be given by him. 
That is a different matter. But in big 
farms and big concerns which can 
afford to pay m~re, the workers should 
not be dragged into the clutches· of 
this Minimum Wages Act and paid 
only one rupee per day. 

All these things should be taken 
in to consideration -before this new 
machinery operates Or this Act. after 
this amendment, operates. 

Sbri Abid Ali: The scope of the 
amending BilJ is very much limited. 
But I appreciate the anxiety CIl the 
hon. Members who have partiCipated 
in the debate to cover everything 
which is mentioned in the principal 
Act, about its working, administration 
and other matters. 

'l1le difficulty, SO far' as some hon. 
Members opposite are concerned, is 
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[Shri Abid Alil 
that they do not very much rely on the 
strength of .the trade union movement 
and they do not try to organise the 
trade union movement on proper 
lines, so that the workers may achieve, 
through their organisation, what they 
deserve.' 

The hon. Member iTom Calcutta 
spoke with regard to cinema em-
ployees. He went to the extent of say-
ing that some of the Ministers are in-
fluenced by a section of the employers; 
but still, in the same breath, he had 
to confe.;s that the Ministers could not 
be influenced. So. that is the integrity 
of. the Ministers: they are always alert 
to 610 their part of the job, sO far as 
the workers are concerned, and parti-
cularly the workers who are n'ot orga-
nised or properly organised-irrespec-
tive 'Of the leadership, for the time 
being, whiCh has been trying to mis-
lead them. In other parts of the 
country like Bombay and Madras, 
even cinema workers are properly 
organised and they have been receiv-
ing the benefit of the enactments 
which have been promulgated and, 
through collective bargaining and 
through industrial courts, their wages 
have been brought on to the required 
level. 

So, advantage is taken of these d's-
cussions here always to try to criticise 
the Government, although without 
substance, and they themselves in the 
latter part of their speech do realise 
that Congress Ministers have been able 
to do much for the workers. And in 
other sections, the hon. Member 
said that the employers have 
been influencing Congress Minis-
ters not to apply the provis'on of the 
Minimum Wages Act for certain wor-
kers. Apart from Shri Muhammed 
Elias, Shri Indrajit Gupta also seems 
to have been impressed by the same 
argument-may be he has borrowed 
it from his colleague there. But the 
position is quite ditfe-ent. liI'() hon. 
Member has tried to show how many 
workers were coverable, how many 
have been covered and how many have 
not' been covered. They say "it is a 

Bill 

confession of failure". Maybe, when! 
you have done 95 per cent of the job 
and 5 per cent has not been achievlld, 
to the extent of the five per cent. there 
is failure. 

Shri Indrajit Gupta: You wer~ sup-
posed to do it by the Act three years 
ago, not now. 

Shri Abid Ali: But to the extent of 
the 95 per cent, if the attempt hao 
been successful, then it cannot bL 
termed as "a confession of failure". 

Shri S. M. Banerjee: What arc .f0U'· 
ficures? 

Shri Abid Ali: Jusl now I was gJjn~ 
to d'O that. These are the figures. and 
I was myself going to mention them. 
How much does the hon. Member 
expect? That will be intere5ting. In 
the States, 9,74,644 workers have been 
covered. In the Central sphere, ..... 

Shri Indrajit Gupta: How many are 
coverable and how many remain un-
covered? 

Shri Abid Ali: That is what I want-
ed to know from the hon. Member? 

Shri S. M. Banerjee: How can we 
give figures? We do n'ot have a statis_ 
tical department. 

Mr. Deputy-Speaker: The Mem',er 
has made an enquiry. If he has got 
the figures, he will give. 

Shri Abid Ali: I appreciate the diffi-
culty 'Of the hon. Member. But, how 
does he jump to the conclusion that 
it is '8 confession of failure? He does 
not know whether it is one lakh or 
two lakhs or 50,000 mOre workers 
could be covered. 

Mr. Deputy-Speaker: It is bllt 
natural that when the hon. Minister 
says that 9 lakhs have been covered. 
the que-y should come 9 lakhs out of 
how many. 

Shri Abid Ali: I am coming to that. 
That is with regard to the State sector. 
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So far as the Central sphere is con-
cerned' it is 5,85,857 who are coven-d. 
With regard to agriculture, my hon. 
friend from the U.P. was being ques-
tioned from the other side. But, 
the fact is that the follcwing States 
have fixed wages in agriculture for the 
entire State. Thcse are: Bihar, 
Kerala, Madya Pra~sh, Mysore, 
Orissa, Punjab, Rajasthan, Uttar Pra-
desh and West Bengal. Those which 
have applied this for a part of the 
State are: Andhra Pradesh, Assam, 
Gujarat, Mahara"Shtra. Madras, and 
the Union territory of Himachal Pra-
desh. For the Union territories of 
Tripura and Del}li, the whole has been 
covered. With regard to how many 
have not been covered, it is a very 
small number, a very negligible n1lm-
ber. I have said in my opening 
remarks that the object of the Ad 
has been achieved. Very few here and 
there might have remained. No 
complaint has been brought to our 
notice that these particular workers 
who could be covered have n'Ot been 
covered. We are not fixing any date, 
becaUSe there is nO target. Some new 
industry may start which has no orga-
nised labour. If we fix any date, it 
will not be possible. 

Shri Muhammed Elias: What about 
mine workers other than coal? What 
about transport Workers? What about 
tailors? What about shops establish-
ments? Millions of workers are em-
plOYed here. They are not yet covered 
by minimum wages. He said' most 
of the workers have been covered. 

Sbri Abid Ali: So far as transport 
workers lI're C'Oncerned, they are 
already covered. (lnterTUption). 

Shrl S. M. Banerjee: He has not-
anSwered your question. 

M~. Deputy-Speaker: Would there 
be a category for interruptors also? 

Sbri Abid Ali: Of the public motor 
transport workers, to the extent of 
36,000 have been covered under the 

Minimum wages Act. Besides this, a 
very large number 'of workers have 
already been covered by agreements 
and awards under the Industrial Dis-
put~s Act, Bombay Industrial Relati'lns 
Act ~,j others. In the B.E.S.T. 
in Bombay, there are 20,000. 'n1ey 
are not covered by the Minimum 
Wages Act. They are much, more 
advanced They are better organ'sPd. 
The Minimum Wages Act is taken 
advantage of by workers who are not 
organised, who cannot have trade 
union movement of the required 
standard, and get fixed mUllmum 
wages. The Government appoints ins-
peetors to go and inspect the records 
of the employers, meet the workers, 
make enquiries whether they are paid 
properly or not, compare their state-
ments with the registers wh'ch the 
employers keep in which the signa-
tures are to be obtained that fixed 
minimum wages have been paid to the 
workers. It is not that minimum wages 
are fixed for all workers; these are 
only 35 lakhs that I have mentionC':!. 
T", ".3'"i ~1,~_ .... thl"'!" .... :"'!'? many millions 
in this country working in the indu..-
trial seetor, who are covered by otber 
enaetmen~. They are taking full 
advantage of them. 

With regard to this amendm<!nt, 
what has been stated by my hon. 
friend from Chalisgaon is quite pt'\"-
per. I am in entire agreement. What-
evC! was stated here has been taken 
note of by the officials and they are 
consulting the Law Ministry because 
my intention is also the ~ame that 
whenever a particular dispute is rp.fer_ 
red to adjudication or other authority, 
in a particular unit, t.hen for those 
workers concerned. until the revised 
wages are fixed, the minimum wage. 
for the time being should apply. The 
wages whiCh were already fixed and 
which they were getting, they will C'On_ 
tinue to get till they are revised by 
the industrial court or any other ap-
propriate authority. In the mean-
time, if these are revised under the 
Minimum wages Act, that revision w:ll 
remain in sUllpeDse so far as the~e 
particular workers are concerned. 
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[Shri Abid Ali] 
A very pertinent point was men-

tioned by my friend, why these wor-
kers should not have the benefit of 
having interim relief. It is quite clear 
that the authority which is investiga-
ting the general question of fixatron of 
their wages is always at liberty on 
the request of the workers or their 
representatives to give them an inte-
rim increase. 

Shri ladraJit Gupta: Now they can't. 
by this amendment, they can't. 

Shri Allid Ali: I was submitting that 
the authority-not tile authority under 
the Minimum wages Act-the authori-
ty which is hearing their dispute. 

Sbri IDdrajit Gupta: Now, it will 
1I0t remain. 

Slari Naasair Bbaraeha: They can't 
have any right under the law to fi;;: 
any minimum wages. 

Shri Abid Ali: Not the minim·.un 
wale; to revise the wages. The wor-
kers in a unit who are getting Rs. 1-4-0 
an the basis of the minimum wagc5 
ftxed for them, have gone before .l:~ 
authority under the Industrial Dispute. 
Act or others. The workers' represen-
tative can ask for an interim award 
and that is quite legal so far as I 
know. It is given in several places 
and taken advantage of by the wor-
kers. 

8hri llulrajit Gupta: If the dispute 
does not rel!!te to the minimum rate? 

8hri Abid AU: Not the rate; the 
wage--Jlow much the workers in a 
particular unit should get-to that 
extent. About the norms or about the 
basis for the fixation of minimum 
wages, my friends have been good 
enough to give suggestions. But, we 
do not want to do anything of that 
kind, particularly because, as it hap-
pens. 1I0t only with regard to mini-
mum wages fixation, but also in re-
gard to other adjudications, arbitra-
tions etc. in rega:-d to industrial 
mat~, the workers' representatives 

are at liberty to put up their case and 
on the basis of what they place before 
the authority, on the basis of the 
paying capacity, this matter is decid-
ed. Here, in this particular matter. 
on the Advisory board, the workers 
also have got their representative. 
Besides this privilege, the workers 
and their organisations have to come 
before the Minimum wage fixation 
authority or Advisory committees to 
place their case, to plead their case 
and to help the Committee to come to 
a correct decision. The workers have 
got their representatives as well. 
Their representatives wiI! be repre-
senting the union before the commit-
tee and the members of the committee 
and the workers will have fair, full 
opportunity to put up whatever they 
want to say. There are ellough sta-
tistics available. Plenty of literature 
is available. The decision of the 
Indian Labour Conference is there. It 
is mentioned there that whenever 
principles are fixed, this should be 
taken into consideration by the Board 
or committee or Advisory committee 
whichever is considering the fixation 
or revision of wages. That is always 
available. 

Shri ladrajit Gupta: Is that still the 
Government's view that these bodi0s 
should keep that in mind? 

Shri Abid Ali: It has not been re-
vised. The recommendation says that 
the authority should take into consi-
deration. If they are not able to i1x 
wages on this basis, they should give 
the reason. 

Shri Prabhat Kar (Hooghly): To 
what extent is it obligatory on the 
wage fixing authori ty to take into 
consideration all these decisions? 

Shri Abid Ali: Whatever is men-
tioned in the decisiOll which was 
taken at the Indian Labour confer-
ence. they should take into considera-
tion. They do take it into considera-
tion. They may agree, they may not 
agree, . it may not be possible to 
follow: that is a different matter. 
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Sian Prabbat Kar: My question is, 
to what exta~t it is obligatory on the 
fixing authority. H·as it any force? 

Mr. DepatJ-Speaker: That he has 
tried to explain that this is to be 
taken into consideration and whether 
they agr.ee with it or not is a differ-
ent affair. That means that it is not 
obligatory . 

Slari Prabhat Kar: I am not on that 
point. My point is difterent. Is it obli-
gatory an the part of the wage-fixing 
authority to· take that into considera-
tion? They may agree or they may 
disagree. We know that there are 
wage-fixing authorities who say that 
it is not necessary to take that into 
consideration at all, that is, the deci-
sion of the Labour Conferences. 

Silri Abid All: It is obligatory on 
them to take into consideration what 
is recommended there. 

Mr. DeplltJ-8peaker: The hon. 
Member says that certain authorities 
have averred or alleged that it is not 
obligatory that they must take those 
recommendations into consideration. 

Sian Abid All: Who can come in 
the way of any authority or any 
committee taking in10 consideration 
anything that is placed before them? 
They will take it into consideration, 
as I have said earlier. 

Sian NausbJr BhanaeIaa: They are 
not bound to take such recommenda-
tions into consideration. There is no 
statute saying that they shall be 
bound to take into consideration. 

Slari Abid AU: If they are not 
bound, they are not bound· I cannot 
bind them. ' 

~hri K. N. Paade: Do these wage-
fiXlllg authorities call the parties 
before them? They never call the 
parties. 

Slari Abid Ali: They never call! 
The,>" should call the parties con-
cerned. . 

Shri It. N. Paade: They should call. 
That is what I would suggest. 

Shn.&bid Ali: Certainly, they 
should call. They are fixing wag.'S 
for certain workers. Those workers 
and their representatives should be 
at liberty to go before them and olace 
their point of view. If that is- 1I0t 
done, and that is the information of 
the hon. Member, I shall look into it 
and try to see that they are ca!led. 

Shri ladrajit Gllpta: To the Gov-
ernment's knowledge, do the reports. 
of any of these minimum-wage-ftxing· 
committees aflywhere discuss the 15th 
Labour Conference norm and give 
reasons for and against accepting it? 

Shri Abid Ali: I know this much 
that there have been several com-
mittees for fixing minimum wages 
and also for revision of minimum 
wages. 

Shri S. M. Banerjee: On 
basis? 

what 

Shri Abid Ali: And their deCISions,. 
as I have said, are unanimous. The 
workers' representatives also sit on 
these committees, and my hon. friend 
who has just spoken also had the pri-
vilege of being represented on this 
committee. 

Shri IDdrajit Gupta: Representing 
the workers. 

Shri Abid Ali: Yes, he was a mem-
ber of the committee. AI! these com-
mittees' reports are unanimous. 

Shri IadraJit Gupta: Naturall~·. 

Shri Abid Ali: The workers' repre-
sentatives who sit on the committee 
are also quite sensible and reasonable 
people, and after considering all that 
is placed before them and all that 
they know themselves, the committee 
comes to a unanimous decision. And 
now to came here and object to that 
decision will. I submit, not be quite 
proper. 
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Mr. Deputy-Speaker: That is the 
~Jy difficulty that unanimity cannot 
,be arrived at here. 

Shri IDdrajit Gupta: On a point of 
',explanation. If the worker's repre-
iIeIltatives do not agree unanimously 
with the others, then they know that 
the report will not be implemented, 
and, therefore. they are forced to be 
unanimous. 

Sltri Abid Ali: It is not correct. 
Government also have authority .... 

Mr. Deputy-Speaker: Then, the 
'workers' representative uses his dis· 
oCretion and is wise enough. 

Shri Indrajit Gupta: He has to 
agree. 

Sliri Abid Ali: It is not correct, 
'These committees are of an advisory 
nature. Their reports are submitted 
to G!lvemment. And on the basis of 
'tbe report, a decision is taken. Up to 
ihis time there had been no occasion 
,for us to revise the basis which had 
been recommended by the committee, 
because it was unanimous. But if the 
,committee's report is not unanimous, 
then Government have discretion to 
-come to their own decision, and it is 
not that the labour will be wasted, or 
that the workers will not get the 
benefit of the minimum wage; they 
will get it. But, as they have been 
reasonable people and they have been 
acting reasonably. there has been no 
-occasion for us to revise their deci-
,sions so far. 

With regard to the amendment, of 
course, we shall have occasion to dis-
-CUBS it during the clause-by-clause 
-consideration stage, :md, therefore, we 
need not go into that. 

Sliri S. M. Banerjee: Is the Bill 
-going to be amended further? 

Mr. Deputy-Speaker: The hon. 
Member should have patience. 

Ibri IDdrajlt Gupta: He said that 
'be had referred something to the Law 
Ministry or the law officers. 

Mr. Deputy-Speaker: He did say 
:so. In fact, I just wanted to interrupt 

the hon. Minister at that stage. He 
had said, that something reasonable 
had ben said and that the officials had 
taken note of it and that they were in 
consultation with the Law Ministry. 

Shri Abid Ali: I have sent them the 
note. 

Mr. Deputy-Speaker: It is not pro-
per to say that, when the hon. Miltis-
ter himself is responsible to Parlia-
ment and he has to take note himself 
of everything that is said here. and 
not the officials; rather, the officials 
should not be referred to in that 
manner here when we arc discussing 
it here. 

Shri Abid Ali: Actually I had sent 
them the note. 

Mr. Deputy-Speaker: Whatever he 
might do with his officials, he should 
keep that to himself. Here he should 
only say that he has taken note of the 
suggestion and he is just proceeding 
with it. 

Shri S. M. Banerjee: Since the 
amendment is going to be recast ,or 
something like that is going to be 
done, I would submit that before we 
discuss the clauses, the amendment 
that Government are thinking of 

, should be circulated to us. Other-
wise, there is no use of discussing the 
clauses. 

Mr. Deputy-Speaker: Of course, it 
will be circulated. if there is some-
thing; but probably there is nothing 
just for the present. 

The question is: 
"That the Bill further to amend 

the Minimum Wages Act, 1948, lUI 
passed by Rajya Sabha, be taken 
into consideration". 

The motion was adopted. 

Clause 2- (Amendment of section 
3). 

Amendment made: 
Page 2, for lines 6 to 14, substitute: 

"(2A) Where in respect of •• 
industrial dispute relatinc to the 
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rates of wages payable to any of 
the employees employed in a 
scheduled employment, any pro-
ceeding is pending before a Tri-
bunal or National Tribunal under 
the Industrial Disputes Act, 1947 
or before any like authority I.a1der 
any other law for the time being 
in force, or an award made by any 
Tribunal, National Tribunal or 
such authority is in operation, and 
a notification fixing or revising 
the minimum rates of wages ill 
respect of the scheduled employ-
ment is issued during the pend-
ency of such proceeding or the 
operation of the award, then, 
notwithstanding anything contain-
ed in this Act, the mmnnum 
rates of wages so fixed or so 
revised shall 1:10t apply to those 
employees during the period in 
which the proceeding is pending 
and the award made therein is 
in operation or, as the case may 
be, where the notification is 
issued during the period of opera-
tion of an award, during that 
period; and where such proceed-
ing or award relates to the rates 
of wages payable to all the em-
ployees iL'l the scheduled employ-
ment, no minimum rates of wages 
shall be fixed or revised in res-
pect of that employment during 
the said period.". (1) 

(ShTi Abid Ali). 

Mr. Deputy-Speaker: The question 
is: 

"That clause 2, as amended, 
stand part of the Bill". 

The motion was adopted. 

Clause 2, as amended, was added to 
the Bill. 

Clause 3, clause 4, clause 1, the En-
acting Formula and the Title weTe 

added to the Bill. 

Sbri Abid All: I beg to move: 

"That the Bill, as amended, be 
passed". 
771 (Ai) LSD-8. 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill, as amended, be 
passed". 

The motion was adopted. 

14.Z7 1mI. 

SALT CESS (AMENDMENT) BILL 

Mr. Deputy-Speaker: The next item 
0In the Order Paper is the Salt Cess 
(Amendment) Bill. The hon. Minister 
in charge is not here. Should I ad-
journ the House until he comes? 

The Deputy MiDister of Labour 
(Sbr! Abid All): On behalf o~ Shri 
Manubhai Shah, I shall move the Bill 
for consideration, and the motion may 
then be placed before the House for 
discussion. 

Mr. Deputy-Speaker: But some 
speech shall have to be made. Will 
the hon. DeputJ, Minister be able tc 
do that? 

Shrl Abid Ali: Only formally, I 
shaH move the Bill for consideration. 

Shri Naushir Bharueha (East 
Khandesh): It means rather very 
scant respect to the HOUSe that the 
hon. Minister in charge of the Bill is 
not here. Notice should be taken of 
that. 

Mr. Deputy-Speaker: Really, it is; 
I agree, but perhaps there might have 
been some mistake. 

Sbri Abid All: t shall move the Bill 
for consideration. 

Mr. Deputy-Speaker: The han. Min-
ister in charge of the Bill is not here. 
The House cannot wait until he comes. 
The Whips ought to have taken 
enough care to bring the hon. Minis ... 
ter here in time. 

Sbrl Bane (Buldana): He was here 
a little while ago. 

Mr. Deputy-Speaker: lIut he is not 
here at the time when the House 
wants him. 
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Sh.ri Abtd Ali: When we were dis-
cussing the other Bill : felt that there 
were a large !number of speakers, and 
I told him that perhaps the discussion 
on that Bill might continue for an 
hour more. He was sitting here for 
more than an hour, and because of 
what I had told him, he might have 
gone out for a while. 

Mr. Deputy-Speaker: Is that enough 
explanation? 

Shri Abld Ali: I am only explain-
ing the position as it was. Therefore, 
with your permission, I may just 
move the Bill for consideration for-
mally, and let there be a discussion. 

Mr. Deputy-Speaker: If hon. Mem-
bers take exception to that simple 
motion that the han. Minister may 
move namely that the Bill be taken 
into consideration, and they are not 
prepared to discuss it, unless some 
opening speech is there. then what is 
to be done? 

Shri Abid Ali: At any rate this is 
no~ a controversial subject. 

Some HOD. Members: The House 
may be adjourned for fifteen minutes 

The Minister of Commerce (Shrl 
Kammgo): I am very sorry for the 
interruption in the business of the 
House. 

Mr. Deputy-Speaker: Han. Mem-
'bers point out-and I agree with them 
-thaf"it is not fair to the House that 
Ministers shall not be present at the 
pr~r time. 

Shri KaDUDgO: I am sorry for it and 
offer my apologies, 

Mr. Deputy-Speaker: I think enough 
has been said. Let us now proceed 
with the Bill. 

Shri Kanungo: Sir. I beg to move: 

"Tha~ the Bill further to amend 
the Salt Cess Act, 1953,6e taken 
into consideration." 

Sir, the Bill is a simple one as can 
be seen from the Statement of Objects 
and Reasons. After the abolition of 
the duty on salt with effect from the 
1st April, 1947, Government levied 
under executive orders certain charges 
cn salt to meet the establishment 
charges of the Salt Organisation. 
Under these orders, these charge, were 
levied as fo11ows:-

(a) in the case of salt manufac-
tured in private salt factories, 
at the rate of two annas a 
maund; and 

(b) in the case of salt manufac-
tured in Government salt fac-
tories, at the rate of three and 
a half annas a maund. 

This levy was later placed on a statu-
tory footing in 1953 by the enactment 
of the Salt Cess Act, which provides 
for the c"llection of ~he charges as cess 
on salt. 

The Hindustan Salt Company (a 
limited company wholly owned by the 
Central Government) was established 
in April 1958 in pursuance of a recom-
mendation made by the Estimates Com-
mittee, primarily wi~h the object of 
taking over and running the Govern-
ment salt works and also to carryon 
all kinds of business relating to the 
manufacture and sale of salt, including 
its bye-product. and other allied che-
micals, either obtained in the course 
of saIt production or processed from 
salt as raw mate.rial. The Government 
Salt Works at Sambhar, Kharaghoda 
and Didwana were transferred to the 
Company with effect from the 1st 
January, 1959. The Didwana source 
has since been returned to the G-lvern_ 
ment of Rajasthan. The transfer of 
Mandi Salt Mines-the only commer-
cial source now remaining with the 
Salt Department-h9.S been held in 
abeyance pending the execution of cer-
tain works in the mines. 

The authorised capital of the com-
pany is Rs. one crore divided into 
10,000 equity shares of Rs. 1,000 each. 
The subscribed and fully paid up share 
capital of the company todate it 
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Rs. 24,20,000. Further capihl equal t ) 
the value of the assets transferred to 
the company from the Salt Department 
will be made available to the company 
shortly. 

Production of salt by the company 
during 1959 and 1960 at the Sambhar 
salt works was 62,36,000 maunds and 
65,56,000 maunds respectively, while at 
Kharaghoda production was of the 
order of 52,12,000 maunds and 40.32,000 
maunds respectively. 

As I mentioned earlier, the Gov-
ernment salt works pay a cess ;)f ::1 
annas, i.e., Ii annas more than pri-
vate manufacturers. The main re~son 
which weighed with Government for 
charging this additional II annas as 
cess wasbec3use the administration 
and organisational cost of running 
these works as weI! as that of the Salt 
Department was being borne by G~v
ernment and only a portion of this 
expenditure was reflected in the ccst 
of pr·:duction of salt works. The posi-
tion, however, changed with effect 
from the 1st January, 1959 with the 
transfer of most of the Government 
salt works to the Hindustan Salt Com-
. pany Ltd. The Company now bears 
the fuI! cost of administration, etc., 
like any other private manufacturer. 
and on account of the higher cess they 
have tJ. bear, under present orders, bas 
been experiencing difficulty in dispos-
ing of their production, particularly 
Kharaghoda. Stocks of s31t at the 
Government salt works at this place 
were accumulating and the Company 
had to reduce the selling price to levels 
even below the cost of production in 
order to !be able to c:mpete with pri-
vate manufacturers in the area. The 
company had been making repeated 
representations to Government againqt 
the levy of cess at a higher rate on 
their production, wh;ch precludes them 
from competing on equal terms with 
private manufacturers of the area and 
avoiding the losses incurred hy them 
on running this source. The Company, 
alth"ough owned by the Central Gov-
ernment is subject, like any private 
salt manufacturing company, to pay 
taxes. 

Sir, here I may recall that the Salt 
Committee appointed by the Govern-
ment of India in 1958, to assess pro-
duction in different sectors and to 
review the existing concessions and to 
consider other matters connected with 
the development of the salt industry 
recommended, am eng o:her things, 
that with the Federal Financial Integ-
ration of States and the transfer of 
Government salt works to the Hindu-
stan Salt Company Ltd., there was no 
longer any ju,tification for the levy of 
a higher rate of cess on salt produced 
in government factories, especially as 
the company had to bear all the ever-
head charges as any other manufac-
turer and had also to pay taxes like 
o~her private manufacturers of salt, 
which was not the case when the 
works were run departmentally. Gov-
ernment have considered this rec:)m-
mendation of the Committee in the 
light of the experience of the Hindu-
stan Salt Company Ltd., and have 
come to thll c:nclusion that the leVJ' 
of cess should be on a uniform baSis, 
especially as most of the Government 
salt work3 are now run under company 
form of management. Existing ~ess 
concessions granted in favour of small 
pr~ducers, cooperatiVe societies, e'c . 
und2r the provisions of Section 6 of 
the Salt Cess Act, 1953, will, how-
ever, remain unaltered. 

The proceeds from Salt Cess at pre-
sent amount to about Rs. 85 1akha per 
annum on an average. The proposal 
to levy a uniform cess on salt will 
involve a reduc'ion in the cess ,ollec-
tions of the order of Rs. 12'75 lakhs 
per annum, as against whIch the 
saving to Government by way of 
tramfer of staff in the salt works 
transferred to the Company is estimaL 
er\ at Rs. 10 lakhs. Also, the Hindu-
stan Salt Company will be paying taxes 
to Government like others private and 
public sector companies. 

The House will be inter~sted to know 
that due to the various measures taken 
by Government, the c:·untry which 
was deficient in salt in 1947, has made 
rapid progress in the last tew yeal'L 
The target fixed for the First Five 
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[E'ml Kanungo] 
Year Plan was achieved in the first 
year itseH. The target fixed for the 
Second Plan had also been achieved. 
We have in fact not only been seH-
sufficient in salt since 1951, but have 
also a sizeable surplus for export. 
Japan has been our main export mar-
ket, but elforts are being made to 
diversify our exports. 

As the development of the heavy 
chemical industry has received a fllUp 
and is making considerable progress, 
there is more and more demand for 
salt which is the basic raw material 
for the manufacture of caustic soda 
and soda ash. The chemical industry 
alone is likely to require about 3 mil-
lion tons of salt during the next plan 
period. It is, therefore, proposed to 
produce during the Third Plan period 
6 million tons of salt against the pre-
sent production of 3·5 million tons. It 
is imperative that salt meant for the 
chemical industry should be of a 
higher quality. Steps are being taken 
to improve the quality of salt, more 
by persuasive measures than by ';oer_ 
cion. All facilities are provided to 
manufacturers in the matter of pro-
duction of good quality salt. Saurash-
tra, Kutch and Tuticorin produce 
excellent quality salt. Efforts are 
being made to have two or three new 
salt works established where high 
purity salt will be produced to meet 
the demand of the chemical industry. 

Every encouragement and assistance 
is provided to cooperatives in the 
matter of salt production. Thanks to 
these measures 30 salt manufacturl"lg 
cooperatives have come into existence 
since 1947. The most important incen-
tive provided to cooperative societies 
is the exemption from payment of 
Cess. The possibility of establishin. 
more cooperatives fOil" the manufacture 
of salt is being explored in consulta-
tion with the State Governments. 

Government propose to place the ( 
Salt Administration on a sounder foot-
ing. Presently, the task of effecting 
suitable re-adjustments in the strength 
anll s~ure of this D~a~ent 10 

as to ensure better efficiency aUd eco-
nomy in administration is under con-
sideration. The Salt Committee 
appointed by Government in 1958 to 
consider matters connected with the 
development of the Salt Industry hal 
made several recommendations in this 
connection. Decisions have been 
reached on all the recommendations, 
and action to give effect. to the deci-
sions is under way. 

The Salt Department has already 
made considerable progress in the 
matter of provsion of amenities to 
~alt labour such as rest sheds, water 
supply, provision of schools. medical 
arrangements, etc. The developmen-
tal expenditure incurred by the Salt 
Department during the Second Plan 
period amounted to Rs. 33:76' lakhs. 
During the third plan period, it i~ 
proposed to spend Rs. 20 lakhs an-
nually on the development of the 
'1xisting salt works in the private 
sector. 

The Central and Regional Advisory 
Boards for Salt have been rendering 
valuable assistance to Government 
in the consideration Of various deve-
lopment works of the Salt Industry. 
With the creation of a Central Sa:t 
Board, the organisation will be able 
to render better services to the Salt 
Industry. 

Government is alive to the need for 
recovering by-products of salt, which 
while improving the quality of salt 
and {"educing its cost of producticll, 
will make available sodium salts like 
sodium sulphate, and other chemicals 
such as gypsum, magnesium sulphate, 
magnesium chloride. and potassium 
chloride for some of which we have 
to depend on imports. Necessary ')x-
periments for recovery of muriate 'Jf 
potash from sea brine have been un-
dertaken in the Model Salt Farm at 
Tuticorin. The Hindustan Salt Com-
pany Ltd. have a scheme for produc-
tion of sodium sulphate and oth'!r 
chemicals at Sambhar Lake, WIllIe 
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the Rajasthan Government's scheme 
for establishment of a sodium sulphate 
recovery plant at Didwana is under 
way. The results of the research be-
lng done in the Central Salt Research 
Institute on the recovery of by-pro-
ducts are available to private manu-
facturers for adoption in their salt 
works. 

Government propose to take this 
opportunity to lay down by legisla-
tion the rate of cess in metric mea-
sures. 

Sir, the Salt Industry has a bright 
future before it; and I would nolV 
commend the BilI which is aimed at 
placing the Government company on 
a sounder footing to the House. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill further to amend 
the Salt Cess Act, 1953, be taken 
into consideration". 

Shri Prabhat Kar (Hooghly): So 
far as the object of this Bill, namely, 
to put the government factories on 
par with the private factories, is con-
cerned, there is no difference of op-
mion. But the point that now arises 
Is about the increase in the cess on 
salt. It was two annas per standard 
maund if manufactured in a private 
salt factory. Now it is to be 14 nP 
per forty kilograms. 

First of aI!, I want to know whether 
there will be any difference between 
the cess on common salt used by the 
people for consumption and that salt 
used by the industry for chemical 
purposes. So far as common salt is 
concerned. it has got not only a senti-
mental tradition but also a political 
tradition. There should not be any 
cess on common salt used by the com-
mon man of India. I do not know 
why common salt which is being used 
by the millions cannot be made cess-
free. We have been told that we are 
self sufficient in salt production and we 
are exporting. If that be so, where Is 
the difficulty. Particularly when it is 

a question of salt, the people of India 
will remember it with reverence the 
movement that was launcned by 
Mahatma Gandhi. After indepen-
dence, I think at least the common 
salt which alI the people USe should 
be tree from any taxation. 

It is being generally said in Bengal 
-I do not know about other pam of 
the country-that the nunbhath, that 
is rice with salt, is the food of the 
poorest man. Let that a~ ]east be 
tree from the taxation of Government 

Again, when this question is being 
raised before the House, 1 want to 
know whether there will be any dif-
ference between the cess on common 
salt and the cess on the salt which is 
being used for chemical purposes. 

The Mialster of IDdustry (Sbri 
Manubhal Shah): It has been made 
clear that there is no difference bet-
ween the two, neither in the original 
Act nor in the amending Bill. 

Shri Prabhat Kar: I bave already 
suggested that common salt which is 
being used by the common people 
should be free from any cess. The dif-
ference of opinion does not arise so 
far as equating the government fac-
tories and private factories is con-
cerned. On that, I am in agreement 
with the object of the Bill. But I am 
going into a deeper question which I 
want hon. Members to consider, whe-
ther the common salt which is being 
used by the common man should not 
be made cess-free. This is the me,t 
important point. 

So far as exports are concerned, we 
are now exporting salt and there is 
further scope for export. In that case, 
if the question of the recovery of tile 
overhead charges comes, that can be 
found from the export salt. I do not 
know exactly whether Government 
will suffer much on this account, if 
the cess is taken away from the salt 
used by the common man. I do not 
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[Shrl Prabhat Karl 
know what amount of revenue we ge: 
out of the cess. As I said, this is no~ 
only a matter of sentiment but it i. 
connected with the movement for in-
dependence. From that point d view, 
I would like to kow exactly how mu~h 
Government will suffer if common salt 
is made tax-free or cess-free. At the 
rate of 14 nP. per forty kilograms, 
what is the expected revenue? 

Secondly, during all these years, the 
price of salt has gone up. When .: 
was being suggested that salt which 
is commonly uSl'd by all pers.lns 
should be sold at the minimum cost. 
we find the price rising. I can un-
derstand the rise in the cost of oth<!c 
items. But the rise in the cost of salt 
has been more than 400 per cent. To 
this extent, the burden on the com-
mon man has increased. I would 
like hon. Members to CJnsidpr this 
asnect. Instead of increasing the cess 
Or - pricc resulting in a rise in the 
price of salt in the market, the time 
has come when we should be able to 
buy common salt in the market with-
out allY cess. 

So far as the object Of this Bill is 
concerned, it is 4Inly about putting 
the government factories at par with 
private factories in respect of the levy 
of cess. A" I haVe said, I am not oh-
jecting to putting them on par. As 
a matter of fact, 1 do not know why 
there was such a difference at all. If 
the private factories were paying .. 
cess of two annas per standard maun':!. 
I do not kIIOW why the cess was three 
and a half annas per standard maunu 
in the case of governmelit· ractori~5. 
So this Bill is rather late; this shou1<1 
have been brought forward earlier. 

By my first point remains, namlfy. 
that the common salt used by tha 
common man of this country should 
be cess-free. A t least let 'tnere be 
one item in respect of w~cll me com-
mon man should feel that Govern-
ment are not taking a tax from him. 
Though it is a most important item. 
it Is also perhaps a mOlt in.significan! 

item. Otherwise. I have nothing mu~h 
to say on this Bill. -

Sui Kasliwal (Kotah): very 
much welcome this Bill, although it 
has come in a very belated manner. 
As the hon. Minister said just now, the 
Salt Inquiry Committee whiCh had 
been appointed in 1957 had recom-
mended that the salt cess which was 
being levied both on government salt 
as well as on private salt should be 
equalised. I had occasion to travel 
with that Committee as a member 
and at that time I had realised that 
government salt works were working 
under a tremendous handicap. Not 
merely that. We found that although 
the government salt works were com-
pelled to pay far more wages than 
were being paid by privately-owned 
factories, they were under this fur-
ther handicap of a" additional salt 
cess. 

The hon. Minister has said that it 
is primarily because the Hindustan 
Sl.!t Company has come into being 
that this is being done. Whether the 
Hindustan Salt Company came into 
being or not, so far as the govern-
ment salt works were conr:;'ned, they 
were to be subjected t: no more 
handicaps than those und:: which the 
private salt works were working. 

Paragraph 11.0.6 of the Salt En-
quiry Committee Report says that this 
differential in the rate of levy of cess 
was introduced on 1-4-47 by an exe-
cutive orde~, immediately after. the 
abolition Of the salt duty. I think 
that partly answers my hon. friend 
Shri Prabhat Kar. 

I do not know what the reasons 
were for this difference, why the 
private sector was being patronised at 
the expense of the public sector. but 
presumably, as the Salt Enquiry 
Committee itself has obsel'vl'd, the 
reasons were that certain treaty pay-
ments had to be made to certain Gov-
ernments, and that is why .n these 
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extra levies had to be realised irmn 
the salt works. 

I am glad that Government have 
now realised that if the Government 
salt works or the Hindustan Salt 
Co., has to function in a businesslike 
way or not go bankrupt, it is abso-
lutely essential that the salt produced 
by the company should not be handi-
capped by a greater levy of cess than 
that on the private salt works. 

I had occasion 10 go and see Khara-
goda. I found there literally a large 
number of co-operative3 I do not 
know whether they were really ('0-

operatives, but they were going b7 
that name. They were all having this 
concession, and they were paying 
their workers very poor w!\ge~ in-
deed. It was really difficult for the 
Government salt works to function in 
competition with them. As the hon. 
Minister said just now, a large quan-
tity of salt had ac('umulated at Khara-
goda,. which for the last three year> 
is continuously being sold at a los~ 
It the extra cess of 1i annas had not 
been there, I am quite sure that the 
Kharagoda salt works would be able 
to stand on a par with the private salt 
works. I therefore welcome the pro-
vision that there will be no distinc-
tion made between the private salt 
works and Government salt work~. 

I appeal to the hon. Minister to 
take in hand the question Of export 
of salt. Our exports have recently 
suttered a great deal. The quality of 
OUr salt is improving. As was men-
tioned just now, there are many places 
like Tuticorin where very good quali-
ty salt is being manufactured, and 
we can certainly compete in the ex-
port market, but certain handicaps 
are there. If they are removed,. I 
am quite sure oUr exports will go up. 

Shri blIP (Tenali): am in 
favour of this Bill. I have no objec-
tion to this equalisation of the bur-
den of the salt cess as between these 
two groups or producers. At the same 
time, I would like Government to 

take sufficient steps to see that the 
manufacture of salt in the public 
sector is carried on more economi-
cally, more profitably than at pre-
sent. If one were to look into the 
report published by the Hindustan 
Salt Co., recently, one would find that 
manufacture of salt by private con-
cerns, including the co-operatives, was 
cheaper than that of Government, 
<:::Id they were making profits while 
this company was finding itself not 
capable of making profits in a uni-
form manner. 

Secondly, there has not been sum-
cient care taken to see that the salf 
manufactured does not get damaged. 
Year after year the Public Accounts 
Commitee has had to observe that 
more care should be taken to see that 
the salt manufactured is properly 
stored, maintained and marketed with-
out incurring the heavy percentage of 
loss that has come to be experienced. 
Many excuses have been given, one 
being unseasonal reasons. Neverthe-
less, more care should certainly be 
taken by this company in regard to 
the protection of their salt stores I 
hope attention would be paid to this 
particular aspect. 

Thirdly, I hope GOvernment would 
not take the facility with whiCh this 
House is willing to pass this Bill . as 
a kind of encouragement tor coming 
forward with any kind of proposal for 
a restoration of the earlier salt tax. I 
know there have been certain res-
ponsible authorities including the 
TBY.ation Enquiry Commission which 
have been wondering why the salt tax 
should have been abolished, why it 
should not be broll2ht back. I wish 
to make it very clear. as the hon. 
friend on my right did, that we any-
how are not in fRvour of the old salt 
tax being brought in again. Whatever 
might be thp. needs of the Government 
for more and more tax revenues, they 
should certainly not try to reim~ose 
the salt tax, and I hope they 
would stick to the assurance they 
themselves haVe given to the people 
in the daYS when we were fighting for 
freedom. 
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I am anxious that Government 

should pay increasing attention to the 
development Of the by-products and 
joint products of salt-products which 
are produced along with salt, ,md 
various other things like Sodium 
Sulphate produced from out of salt. 
When I happened, to visit Sambar 
Lake on behalf of the Public Ac-
counts Committee some time ago, I was 
struck by the paucity of funds for 
the development Of this side of the 
salt industry. I sincerely hope Go-
vernment pays special attention to 
this. 

I am also keen that the present 
position in which Government manu-
facture finds itself should continue, 
that there should be these two types 
of producers, co-operatives and other 
private agencies producing some salt 
and the salt, company producing salt 
and its by proucts and joint products, 
so that there would be competition 
between these two and there would 
be scope for better and 'more econo-
mical management and production on 
both sides, and in that way the con-
sumer would come to be better ser-
ved. 

Shri Barish Chandra MathUr (Pali): 
carefully listened to the written 

speech read out by the Minister of 
Industries, and I find in spite of many 
extraneous factors being brought in, 
the main issue before us in the shape 
Of this BiJI has been burked. He ha, 
not clinched the main issue. 

I shall not go very mUch into the 
history of the abolition of the excise 
duty on salt. I wonder if I need say 
anything about the historIcal impor-
tance and the background to my hon. 
friend who comes from Saurashtra. II 
is the genious of Saurashtra which 
brought in this abolition of the salt 
duty and the right to manufacture 
salt, and gave it the importance which 
Is known the world over. 

15 hrs. 

Now what is this cess, I have not 
been able to understand. Immediately 
after Independence, it was impossible 
tor the Government which came into 
power to take any other course but 
to abolish the duty on salt. They had 
to do it. But they imposed this cess 
by an executive order. They have to 
account for this executive order. They 
wanted this money for certain specific 
purposes. Then they had to bring a 
Bill before this House in 1953. The 
Bill states very clearly the purpose of 
this cess and we have to take into 
consideration these purposes when 
we are considering the equalisation or 
the continuance of the cess or the 
purpose for which it was utilised. It 
was clearly stated that the cess was to 
meet the expenditure incurred in 
connection with the salt organisations 
maintained by the Central Govern-
ment and to meet the cost of measures 
taken in connection with the manufac-
ture, supply and distribution of salt 
by Union Agencies. It was to cover 
the administrative expenditure on the 
one hand. Besides they also wanted 
the establishment and maintenance of 
research stations and model salt fanns 
and' also the establishment, mainten-
ance and el<pansion of salt factories. 
They wanted to promote and encour-
age co-operative effort among the 
manufacturers of salt and promote 
the welfare of labour employed in the 
salt industry. These are the speci-
fic purposes given out to this Parlia-
ment and this Parliament permitted 
the Government to levy a cess to 
cover the E'xpenditure falling under 
theSe head... It is not supposed to be 
a source of earning revenue for the 
Government. It is just like the abo-
lition of excise duty by one hand and 
imposing it in another form -you may 
call it ceSS-by the other hand. It 
is nothing else. Now, what has hap-
pened? We collected Rs. 95 lakhs in 
1953-54 of which we spent only Ds. 41 
lakhs. Again in 1954-55 and 1955-S6. 
re,pectively, we collected Rs. 93 and 
Rs. 95 lakhs and spent about Rs. 49 



1359 Sait Cess SRAVANA 19, 1883 (SAKA) (Amendment)BiIl 1360 

and 47 lakhs. In all these eight year:; 
we have got as. 4 crores which we 
have put in the Government exche-
quer. 

Shri Ranga: Is it not kept as a 
reserve? 

8hri Manubhai Shah: It goes to 
the national exchequer as a surplus. 

Shrl Barish Chandra Mathur: 
Whether you call it by the name (,f 
excise duty or cess, it is not an h01:\e.t 
deal. You can certainly have a cess 
to cover up specific expenditure. Then 
there is another iinportant factor 
which has got to be taken into cons;-
deration. Here is my hon. friend 
who spoke before me. As the Chair-
man of the Public Accounts Commit-
tee, I believe, he went to the Sambha"-
lake works and he said that they were 
being starved of funds. 

Shri KasUwal: That 
years ago. 

Shri Barish ChaDdra Mathur: It 
may be so. I am taking a statement 
made by the Chairman of the Public 
Accounts Committee. I do not dis-
credit it. Three years back, we had 
also a surplus of as. 3 crores. What 
is the justification for starving the 
development works in the Sambhar 
lake when we have got Rs. 3 crores 
all the time. There is no justification 
to transfer a single pie out Of thi. 
money to the exchequer; it shOUld <;0 
squarely to the development of thoo 
salt works; otherwiSe it is completely 
ignoring the parliamentary sanctioll. 

8hri Tyagl (Debra Dun): They 
must be true to the salt they eat. 

8hri Barish Chandra Mathur: I 
wish so; if we are true to the salt woo 
eat it would be a better world ... 
(Interruptions. ) 

My friend Shri Ranga and others 
have been in the freedom struggle 
in their own way and they have got 
·a particular sentiment that there 
should be no salt tax. I do not sr.y 

that there should be no salt tax or 
cess. But when you want to levy it, 
squarely and let the Parliament 
know it. I have on the floor of this 
House strongly urged that there is no 
objection to leying a salt duty. Let 
it be levied if you are in need o! 
funds. Are we not taxing the poor 
man today? We are taxing each and 
everyone and -everyone must feel 
proud of contributing to the national 
exchequer for the development of thil 
country. Don't you think that the 
coarse cloth which pays excise duty 
is as necessary for a poor man as salt? 
All the necessities of life are being 
taxed. We are in a very dilferent 
stage today and we want resources 
and funds for development p"rposes. 
I am not carried away by sentiment 
nor do I make a show of keeping a 
particular sentiment or promise when 
in reality We are not doing so. I think 
the Goverment should bring forward 
a Bill here for utilising this sum of 
Rs. 4 crores for a d.i.lferent purpose. 
Otherwise, it would almost amount tn 
misappropriation. 

8hri RaDp: It is so. 

Shri Barish Chandra Mathur: 
Without specific sanction. how can thi~ 
money be utilised for a dilferent pur· 
pose! ... 

Shrl MlUlubhal Sahah: will 
explain it. 

Shrl Barish Chandra Mathur: 
Even the interest on these Rs. 4 crores 
will have to be recovered. I am sure 
the hon. Minister will explain it. I 
have great faith in his intelligence 
and all that. But the fact remains 
based on information which he will 
not be able to dispute. We have nn< 
spent even half the amount coilecte,1 
by way of this cess for the purpo:"z 
for which the cess was levj.:od. T~u: 
must be utilised properly llnd g>;cn to 
the salt works for their expa.os;on and 
development; they should not be 
starved of funds. 

Now. how do you justify this duty? 
We must understand it. Why should 
it be levied at this particular rate? 
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We have got the experience of about 
eight years? What is our expenditure 
under these heads for which cess was 
levied? My hon. friend explained how 
much he proposes to spend for those 
purposes. Has he drawn UP 3 five 
year plan? He has said just now that 
it will need about Rs. 20 lakhs for '1 
year for a particular purpose for 
which you have got all the money. 
Wh~t are the other purposes for 
which you need this money? This 
Parliament, before it passes the Bill, 
must be told of the Justification for the 
cess at this rate. From our experience 
of the 8 years working, we find that 
not even half this amount is required. 
:so, the cess should be cut down to 
hali its present level. What is the 
justification for not cutting it dowi' 
to half, unless and until you give U5 
a Five Year Plan about it and say, 
"We are likely to receive on an ave-
rage about Rs. 1 crore every year 
from the cess and here is our budget 
for about Rs. 5 crores during the next 
fiVe years"? Even that will be 
covered by the surplus. So, there is 
absolutely no justification for the cess 
being levied at this rate. 

Let Us also understand that the 
equalisation is not going to put th(' 
Government at any considerable loss. 
According to their own estimate, they 
will lose by bringing down the rate, 
about Rs. 12i lakhs, whereas they 
will save about Rs. 10 lakhs according 
to their own estimate as was put by 
the Minister, since the entire staff has 
now been transferred to the company 
and the expenditure will be borne by 
the company. l'herefore, they are 
not going to lose anything. We 
demand from the Minister an expla-
nation for the surplus, how it is going 
to be utilised, etc. We also want a 
justification from him as to the rate 
at which the present levy is being 
continued, what is his expectation 
about the estimated earnings from 
this and how he proposes to dispose 
of the surplus along with the money 

which he proposes to collect. These 
are the major points which I would 
like him to explain. 

I may also draw the attention of 
the House to another very basic ques-
tion. When I talked about the excise 
duty and its abolition, it is not in a 
lighter vein that I talked about. 
Now that they have transferred the 
salt works to a public enterprise, to 
a company which should be in the 
public sector, what is going to be the 
pattern of its running in the public 
sector, as a public sector company? 
We would like some information given 
t:l us about it. When they were talking 
about the abolition of the excise duty, 
we just understood that it will be on a 
no-profit-no-loss basis. Otherwise, 
there is no sense. When we say it is 
being run depar~mentally and we are 
abolishing the excise duty. it· is 
clearly understoOd that it will be run 
on a no-profit-no-loss basis and what-
e oer the cost, salt will be made avail-
able to the citizens at the cost price. 
All the time our emphasis has been 
that the company should be run effi-
ciently and the administratiVe charges 
should be kept at the lowest. 

Now that we have formed a com-
pany, is this company going to run for 
profit? Let us understand it. If it is 
going to run on a profit, then the 
question of the excise duty gets sub-
merged into it. As a company, it 
may make a profit of 15 per cent. 
whether you levy the excise duty or 
not. It may make profits which are 
as good as your excise duty or any 
other things, and on that you earn 
income-tax, and the company makes 
money. It appears to me that it is 
quite understoOd by the Government 
that this company is to run on a cer-
tain amount of profit. I want some 
light to be thrown on this aspect, 
because, only the day before yester-
day, my hon. friend laid a statement 
on the Table of the House regarding 
the agreement which has been arrived 
at between the Centre and the Rajs-
than Government. They had appotnt-
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ed Shri V. T. Krishnamachari as be 
arbitrator and he had given a cel'-
tain award. The resolution has b~en 
drawn up which is acceptable both to 
the Central Government and the 
Rajasthan Government. .A coPy 01 
that reso:ution was laid on the Table 
of the House. I have got it in my 
portfolio. I am yet to understand the 
implication of it, before I ask for any 
discussion about it. That agreement, 
in an implied manner, is very much 
connected with the present clllestion. 
They say that they have given to the 
Rajasthan Government Rs 51 lakhs 
by wav or lease money. When I was 
talking about the ce3s, I was, as a 
matter of fact, speaking against the 
interests of the Rajasthan Government 
indirectly, because all thi3 m()nev i. 
supposed to go to the company and the 
company is owned by the Rajasthan 
Government to the extent of 45 per 
cent. of the shares. But when ::ll-Irdia 
questions are concerned, and when the 
interests of the citizens are involved. 
and where a sense of responsibility 
and honesty are concerned, we have 
to give the facts, and I have done ~o. 
whether it is in the interests of the 
Raj asthan state or not. 

Now, under the resolution whicit 
they haVe framed and a copy '1r 
which has been placed on the Tablr. 
of the House. we understand that 'I 
lease money of Rs. 5l lakhs will CQn-
tinue. apart from any other amount 
that the company may get. I think 
it is anticipated that this company 
will make a profit of about Rs. 30 
lakhs to Rs. 40 lakhs and it may float 
another company also. 

Shrl Manubhai Shah: It is only a 
treaty or agreement between two 
Governments and so the concern as 
a public limited company, has nothing 
to do with it. 

Shri Tyagi: Is there any limit on 
the rate of orofit that it may make? 

Sh.l Manubhai Shah: It may make 
the maximum profit if we want to 
run it as a pubUc sector commercill] 
company. 

Shrl Barish Chandra Mathur: Now 
there is absolutely no meaning' fo~ 
the excise duty on salt because YOll 
are going to make profit on it, and 
you are going to make it avaliable 
to the citizens at a particular price 
which suits you. I do not know how 
it is going to cost. I want to under-
stand the implications of it. The 
Rajasthan Government is supposed to 
make, through the 45 per cent. share. 
something like Rs. 18 to Rs. 20 lakhs 
a year. I hope so, or, perhaps they 
are being deprived of that amount. 
the annual earnings. Let us clearly 
understand what is implied in all this 
We would like to have a clear picture 
of the whole thing, becaUSe all these 
questions are indirectly and inciden-
tally connected with this Bill. I h'lpe 
the hon. Minister will clarify these 
two points as also the implications 
about whiCh I have sought a clari-
fication. 

Shri Tyagi: Sir, I want one cla~i
fication. I am not making a speech. 
After all salt is consumed by every-
body. and therefore, I would like to 
know whether the Minister is now 'n 
a position to assure the House that 
the price of salt will not be allowed 
to rise to more than what it is today 
with this duty. He says any amount 
of profit can be made. 

Mr. DePlIty-Speaker: Th~ hon. 
Member perhaps came to the House 
much later during this discussion. It 
was said that there is no extra duty. 
It is is only equalisation so far as 
the private sector and the public 
s~ctor are concerned. 

Shrl Manubhai Shah: Mr. Deputy-
Speaker, Sir, at the outset I must 
apolcgise to the House, because even 
though I was present in the House 
right from the morning, at the appro-
priate time I was away for a little 
while. I am extremely sorr.v for it. 

I thought that this Bill was so in-
nocuous and simple excepting the fact 
that, so to say, it puts the public 
sector undertaking on a par with the 
rest of the private sector enterprises 
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in salt in this country. May I remind 
the House that more than 80 per cent 
of India's salt is being produced by 
numerous salt works, small, big and 
medium-sized, in the co-operative and 
pnvate sectors? Therefore, it was but 
fair to the public sector undertakings 
that they should not be charged lit any 
higher rate of duty or cess than the 
private sector undertakings (Jf the 
same type. 

Simultaneously, I must also clarify 
one thing, because there has b<:en 
some doubt expressed in the country 
that the concessions or total exemp-
tion of cess to the small-scale salt 
works which are under the Act al-
ready existing and the co-operative 
salt societies are being interfered with 
or are being withdrawn. It is not so. 
Because I have received many tele-
grams and representations, I must take 
this opportunity to clarify that the 
existing exemptions to the salt co-
operatJve manufacturing societies and 
to the small-scale producers continue 
as before. We do not mean by this 
Act to withdraw the concession or 
exempUon. 

Secondly, the question aros.. that 
this is in the nature of a duty which 
has to be utilised for.1 particular. 
specific purpose. Clause 3 of the 
Central Salt Cess Act, 1953 makes it 
clear thllt this is not a funded cess 
in the normal sense of a u:priJic duty 
or tax. It is pure and rimple an exci~e 
duty at nominal charge. 'rhe words 
which have been used very calefuUy 
by Parliament in clause 3 of this Act 
are as follows: 

"The proceeds of the duty levied 
under thiS Act, reduced by the cost 
of collectton as determined by the 
Central Government shall, if 
Parliament by appropriatiofl made 
by law in this behalf so provides, 
be utilised on all or any of the 
following objectives:" 

Therefore, we come to the House 
every year for certain appropriations 

to be made lIS in the Act ar.d the 
Government is duty bound under the 
law to utilise those amounts of appro-
priation as a first charge for those 
things. If 'the Parliament appro-
priates the whole amount of the duty, 
it has to be spent on those things and 
not any other thing. If Parliament 
decides to appropriate half or one-
third, whatever is the provision in the 
budget, that shall be the first charge 
on the proceeds of the duty. It is so 
well stipulated in the law that I 
thought there should be no misunder-
standing, because it is so clear. It is 
not a developmental cess or a funded 
cess or commodity duty. This is an 
excise duty and after deduction of the 
departmental and other .:!xpenditure 
on the salt department the amount 
out of the balance shall have to be 
spent for those speciJic purposes for 
which the Parliament appropriates 
such an amount. 

Shrl RaDga: Instead of merely 
speaking in a legalistic manner, Shri 
Mathur made the suggestion. why not 
treat this thing also in the same way 
as the commodity cess and take neces-
sary steps at the earlie3t possible 
stage to see that w'hatl!ver is collected 
could be made use of only for those 
specific purposes and the surplus 
being merged in general revenues. 

Shri Barish Cha.udra Mathur: I 
want him to explain why the ress was 
levied. 

Shrl Manl1bhal Shah: I am Irhcing 
the background. One hon. Member may 
have one particular intention and 
another hon. Member some other 
i t~·,tion. I am just ~.xplainlng so that 
there may not be a .nisunderstand-
ing that s.:>mething contrar!' to the 
wishes of this House is b~ing done, 
when the Act of Parliament has pre-
scribed that this shall be the first 
charge. The histor"J of thp. cess is this. 
When Mahatma Gandhi launched the 
movement for freedom of every indi-
vidual to produce salt without let or 
hindrance, that became a natior-al 
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symbol. At that time, the cost of pro-
Iluction was less ,than 2 annas a Beq:al 
maund in 1926 or 1930 when Indian 
labour was being under-DaB al,d the 
cost of living also was so low. It was I 
anna per maund in my area. It was 
actually dust cheap. There was an 
excise duty levied called the salt cess 
which was Rs. 1-5-0 to Rs. 1-9-0 a 
Bengal maund, almost 10 to 20 times 
the cost of production, which was out 
of all proportion, on a cheap commo-
dity of daily use. 

Therefore, the House will appreciate 
that when India wrested freedom 
from the British yoke, the first thing 
we had to symbolise wad the aboli-
tion of the salt. tax, which was really 
the most pernicious tax on this com-
modity 01 daily use by the common 
man. In order to see that the broad 
developmc!lt of this industry may not 
suffer, the Parliament and Govern-
ment decided that if may be convert-
ed into a small nominal excise dutv 01 
2 annas a Bengal maund. One can 
appreciate that compared to the pre-
sent COSt of production of 10 to 12 
.annas a Bengal maund, 2 annas a Ben-
gal maund is not something which is 
out of all proportion. It is a small 
developmental cess. That is why this 
reduction took place without complete 
abolition. 

One might say that it should have 
bpen abolished completely or a little 
more excise duty should have been 
levied. But 2 annas per maund was 
the cess levied. This is one of th~ 
industries where we have made 
phenomenal progress in the last tpn 
years with the help of the fund, with-
OUt the help of the fund, with other 
economic policies of the Government, 
with successive Plans and the physical 
and financial environments created by 
the Government of India and the peo-
ple of this country. With all this, the 
salt industry has recordl'd" oheno-
menal rise in production. i may 
remind the House that when 
Bapuji launched the satyagraha and 
later on, we were a net importer of 
~,lt. t to 1 million tons of salt fro~ 

Aden and British salt works in Africa 
and other colonies were being con-
tinuously imported. That was where 
the Indian self-respect was being hurt-
Here is a vast sub-continent with 
maritime States and 3000 and odd miles 
of coastline where the solar evapora-
tion is one of the best in the world 
and where we can produce 50 to 100 
tons of salt per acre, and we '\\'ere 
being denied the basic right to pro-
duce salt which is the common man's 
commodity. That is where we fought 
against it and got out of it. Ultimate-
ly, today we are surplus in salt. More 
than half a million tons of salt are 
heing exported. That is what free-
dom has done to thhl cmmtry. From 
a net importing country due to arti-
ficial restrictions and suffocation of 
Indian enterprise by forei/m masters. 
when we became masters of the coun-
try, we transformed our economy and 
we are now a net exporter of salt. 

We are taking every step to see tha~ 
this industry is put on very sound and 
basically strong foundations. We are 
taking several steps. The Salt Com-
mittee to which Shri Kasliwal refer-
red, of which r had the privilege to be 
the Chairman, went into all aspects of 
salt development and recommended 
the Constitution of an autonomous 
statutory Central Salt Board. I!'or that 
purpose, it shall be my privilege very 
soon to bring an Act or whatever mea-
sure is necessary before the House. 
We are trying to give them the fund 
·-Salt Development Fund-as part of 
the Board's activity. That Board will 
advance loans to co-operative societies 
primarily, because our idea is that 
slowly the small salt works should 
be combined into co-operatives if 
they so desire. Even otherwise, we 
shall give loans to small, medium and 
large-scale salt works. Hitherto the 
assistance given was a meagre 
3mount. Now more liberal loans will 
be given out of the development fund. 

We also propOSe to eannark or 
specify certain basic labour welfare 
activities. Just like the labour in tea 
gardens. jute labour and minin!! 
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labour, the salt labour has not Ilot a 
fair deal in the past. Therefore, on 
the lines of coal mines labour welfare 
and various other types of develop-
mental procedures, We propo3e to lay 
down a proper programme, as Shri 
Mathur was saying, from five years to 
five years, so that we can build some 
good houses for the salt workers, good 
roads and provide for gOOd drinking 
water. In a salt area, drinking wat<!£ 
is one of the greatest problems. Drink-
ing water is not available fer mile.;. 
We want to provide proper commu-
nications there. As I said, we shall 
spend Rs. 20 lakhs from this fund and 
If necessary we shall even exceed it 
and take the money from the general 
exchequer for these tliings. 

On the one hand, there will be the 
Central Salt Board with powers to 
advance loans to private sector and 
public sector salt industries, co-
operative societies and small-scale 
units. On the ot'her, we shall intro-
duce welfare measures tbrough the 
utilisation of the money allotted to 
this development fund. 

A question was asked as to how 
much we are receiving from lhis. We 
receive every year about Rs. 75 lakhs 
to Rs. 85 lakhs because we are pro-
ducing 3'5 millio;"] tons of salt and that 
can·be multiplied by 2 annas per 
maund. As the production goes up, 
naturally the cess revenue will be 
larger and larger. To that extent, the 
ge:1eral exchequer also will benefit, 
because t'he planned activities are 
going on. The railways move the Ealt 
and so there is production of wagons 
and all these have to be developed. 

Shri Banga: Why not fund it for 
that specific purpose? 

Shri Manubhal Shah: There is no 
funding in this. This is a source of 
revenue to the State out of which the 
first Charge will be the speciftc pur-
pose already mentioned. If the Parlia-
ment is pleaged to appropriate nlore 
funds and makes an amendment. ... 

Shrt Ranga: Why don't you come 
forward with a proposal? 

Shri ManubhaI Shah: I have ex-
plained that the Central S1lt Board 
will make out schemes for the develop-
me:1t of the salt industry. If the 
House sees the document cf the 
th'rd Plan which was presented here, 
it will find that from 3'5 rdllion tons, 
we nave raised the target to 6 million 
tons of salt in the Third Five Year 
Plan. We might reach 5! mil-
lion tons or we might reach even 6 
million tons, and it is my pleasure to 
mention here that in the First Five 
Year Plan, even before the first year 
of the First Five Year Plan was out, 
this industry completed its target: that 
is to say, in the very first year of the 
First Five Year Plan the targe~ eet for 
salt industry in the First Fivp Year 
Plan was accomplished. 

Shri Harish Chandra Mathur: Does 
that follow that the targets were 
wrcngly fixed or the industry made a 
tremendous progress? 

Shri MaDubhai Shah: The industry 
made a tremendous progress. From 
the position of a net importer we be-
came self-sufficient and from self-
sufficiency we hav~ become an ex-
porter. That shows the development 
that ha3 taken place. 

Again, we want to go in [or bette, 
quality; that is to say, we will make 
more and more industrial salt, we will 
make m{)re specia1ised salt. My hon. 
friend was suggesting that ~dible salt 
for human consumption should be 
exempted and industrial 3alt should be 
charged. In that there is a great c!iffi-
cu~ty. Every salt. work produce, 
different categories of salt. It is im-
possible to distinguish easil)' one flom 
the other, and if any attempt IS made 
it will only result In more cr.nfusion 
than in saving a particul.lr 1 vpe of 
salt from paying the duty, hecause a 
particular salt works may be prl duc-
ing 20 to 30 per cent Indust.rial sblt.. a 
certain percentage of a particular type 
of salt required for cattle feed, a 
third category which is needed by 
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normal consumers and a fourth ~ate

gory which may be ~everal t~-pes a! 
by products in which salt also mar he 
there. 

Therefore, when our duty is se .mal1 
and the amounts involved arc lIO! .0 
laree and when most of our 'lctivities 
are developmental oriented, I do beg 
of the House to accept my suggestion 
tllat it is not necessary to have any 
pxeption for any particular variety, 
which it will also be difficul ~ to i!ll-
Dlement at the administrative level. 

The~e are, Sir, the broad aspect •. 
'What we seek just now is to do 
nothing else. It should have been 
d()De, as Shri Kasliwal said, perhaps 
nne year earlier. It was in 1959 that 
me Salt Committee presented its re-
port. Perhaps we would have come 
earlier, but it took a little time to 
consider all the other aspects. Today 
we seek to place the public sector 
undertakings of the Government of 
Tndia on a par with similar private 
sector undertakings. 

The question now remains about 
profit. The Hindustan Salt Company 
also will be-the polley is a3 I was 
urging, and what Shri Tyagi perhaps 
thought was right or was not l'ight-
like any other commercial enterprise 
be judged mercilessly on the economic 
purpose and results. We do not want 
any public sector undertaking to have 
also a charitable motive or a philen-
thropic motive. For the s')cial motive 
the Government is there. If any con-
trol or any rationing in respect of ,Us-
tdbution of salt is to be done. it is 
for the Central Government to tllke it 
up. How can a small 'Oubllc sector 
undertaking which's put I)n a par 
with 80 or 85 per cent. lJrivate ~e~tor 
undertakings be expected to be 1\ 
source of social justice or the various 
types of distribution measures? We 
are not going to let any pubIlc sector 
undertaking to be a sort of a 'sick 
baby' or scmething like that which 
does not get economic and commercial 
support. We will judge the Hindustan 
Salt Company also on pure commer-
cial standards like any other private 
sector or public sector company. 

Also, this company will pay all 
taxes like other companie_income-
tax, if there is any sales tax, lxal 
taxes or octroi etc. There j~ no u-
emption attached to this company. Let 
there be no feeling in the minds of 
anybody that we are trying to secure 
certain concessions for the public sec-
tor undertakings as compared to com-
petitive private sector undertakings. 

Incidentally, the cess of 3l annas 
was levied on government salt works 
because it was assessed that the sum 
I)f q. annas is the cost of overhead 
staff which otherwlse was being debit-
ed to the revenue expenditure. That 
is to say, the Government sought to 
recover from the salt department a 
cess of 2 annas plus II annas to com-
pensate for overall expenditure in the 
~aIt department. Now that the entire 
staff goes to them, the company can-
not be loaded with two types of lia-
bilities-{)ne to payout of its coffers 
ail expenses for pay and allowances of 
the staff which has gone to :hem, lInd 
the other to pay over and abov~ that 
q. annas extra to the Central Govprn-
ment. We have transferred 211 the 
staff, and as mentIoned earlier b my 
,;peech, ont of the loss, which will be 
there due to reduction of cess, of 
about Rs. 12'75 lakhs to the Central 
Government-by reducing the cess 
from 3* annas to 2 anna_the total 
expenditure transferred to the com-
pany is more than Rs. 10 lakhs, and 
over and above that the company will 
pay income-tax which the department 
was not paying. So neither the com-
pany will be at a loss nOr is the Gov-
ernment going to suffer any loss be-
cause of this measure. It i~ only put-
ting them on a par, on a competitive 
basis, so that the House can then judge 
the performance of the Hindusta!l Salt 
Company on a competitive basis with 
any other private sector 'arge-scale 
salt maTlufacturer. 

Then there is a last point which is 
not relevant to this Bill, and that is 
about the award which I laid on the 
Table of the House day before ycster-
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day. That, Sir, is the end of the 
treaty between file fanner princely 
rulers in this country and the Central 
Government then constituted. As soon 
as the national Govemm~nt cam, 
there was an understandinll between 
the part B State of Rajasthan and the 
Central Government under the ~cheme 
prepared by the Federal Financ;al 
Integration Committee which was 
presided over by Shri V. T. KrishnR-
machari. Then they stipulated certain 
payments to be made by the Central 
Government to file Rajasthan Govern-
ment. There were so manv clauses in 
that which were vague. Therf! were 
many stipulations which both the 
Governments thought were out of 
date. Therefore. we discussed it with 
the Rajasthan Government and with 
the joint consent of both the Govern-
ments an arbitrator was appointed. 
Shri V. T. Krishnamachari was IItI-
pointed as the arbitrator, whose award 
I have placed before the House. 
According to that royalties and other 
charges are being' extinguished. The 
right of the State of Rajasthan to levy 
any further cess or charge on thP 
Central Government salt works is also 
being extinguished. According to the 
award, they will get for 99 years lease 
a sum of .Rs. 51 lakhs per a!lnum a~ 
land rent etc., plus 40 per cent f~c., 
shares in a new company which is to 
be established in the public sector by 
the Central Government to manage the 
Sambhar salt works. That is to say, 
in lieu of extinguishing ai! the treaty 
rights and all privileges flowing 
therefrom, the Central Government 
will compensate the Rajasthan Gov-
ernment by giving 40 per cent of the 
profits on investments and 40 per 
cent. of caDital assets of this new 
company. So it is not to be judl:f.!d 
only by what accrues to them as pro-
fit on 40 per cent shares from year to 
year, because they also become ownerl 
up to 40 per cent of the fixed assets. 

8hri Barish Ch&Ddra Mahulr: What 
is the income anticipated? 

8hri MaIlubbai Shah: It will oc too 
diflicult for me to judge at this june·· 

ture. As I said earlier, as much com-
mercial profit as they can make con-
sistent with the objective character of 
the company and quality of the tiro-
duct, they will try to make. But as 
far as I know, both the Governments 
have accepted that it is a very fair 
award and it puts a nationalised under-
taking in ,place of a commerCIal busi-
ness which was fIlere by means of 
treaty rights. 

We, Sir, also propose very soon to 
constitute the Sambhar Salt De:velop-
ment Company or Corporation--what-
ever name we can givc--whet'eir there 
will be directors of both the Central 
Government and the Rajasthan Gov-
ernment. The award says that there 
should be a minimum of two directors 
from the Rajast'ha·:!. Government and 
40 per cent of paid-up capital of the 
company, and whenever the capital 
goes an increasing we will continue to 
issue in favour of the Rajastha~ Gov-
ernment free shares as given in the 
award. 

The award is fUlly saislactory. 1 
can give this assurance to the House 
and, particularly, fo the Members from 
Rajasthan State, that the award i~ 
fully satisfactory. We have also felt 
it our duty to see that this Ilew com-
pa:!.y, the Hindustan Salt Company, 
will endeavour to aevelop in the public 
sector whatever industries we can 
start in that State, because the salt 
resources of Sambhar is a real national 
resources. Apart from that, the other 
salt works of Rajasthan a,nd the coun-
try shall receive from the Central 
Government and this fund made from 
the cess all the wherewithal and 
encouragement fer promotion of pro-
duction of salt and its byproducts. 

With these words, Sir, I beg to move 
that the Bill be taken into cOllsiderlt-
tion. 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill further to amend 
the Salt Cess Act, 1953, be taken 
into consideration." 

The motion WCIB adopted. 
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Mr. Deputy-Speaker: There are no 
!IIIlendments. I shall put all the 
clauses together. The question is: 

''That clauses 1 to 4, the Enact-
ing Formula and 12te Title stand 
part of the Bill." 

The motion was adOJ)ted. 

Clauses 1 to 4, the Enacting Formula 
and the Tital were added to the Bill. 

Shrl Manubbai Shah: Sir, 1 beg to 
move: 

"That the Bill be passed." 

Mr. Deputy-Speaker: Motion moved: 
"That the Bill be passed." 

Shri BaDga: Sir, I wish to repeat 
the suggestion made by my hon. friend 
Shl'i Harish Chandra Mathur and ela-
borated by myself. It is a pity that 
the hon. Minister would not take note 
of the suggestions we have made. We 
would like the Government to take as 
early an opportunity as possible to 
come forward with necessary legisla-
tive proposals for establishing the 
same kind of a board with similar 
functions as we find in the case of the 
Central Oilseeds Committee and the 
Indian Central Cotton Committee, so 
that whatever funds come to be col-
lected as a result of this cess would 
come to be funded separately and 
would be utilised for the promotion of 
the purposes for which the Parlia-
ment under the inspiration of the 
then Congress leadership had given its 
sanction. 

Shri Barish Chandra Mathar: I 
want to say a word. Whatever be the 
form of the 1953 Act, it is conceded 
even by the hon. Minister during his 
Itpeech that the only justification for 
this cess was developmental purpose. 
May I know whether there was any 
other justification or they have justi-
fied the Act on the ground that they 
wanted something for the exchequer? 

Shri Manabhsi Shah: I read out the 
clause and, as to the intention of 

Parliament, I also mentioned that it 
is in the nature of excise duty a 
revenue duty. There are some othf'r 
developmental works, apart from the 
salt industry. For example, there is 
increase in transport, commwueation, 
electricity and other activities 

Mr. Depaty-Speaker: The question 
is: 

"That the Bill be apssed." 

The motion wa. adopted. 

1541 hrs. 

THE MATERNITY BENEFIT BILL 

The Deputy MiDister 01 Laboar (Shri 
Abid Ali): Mr. Deputy-Speaker, I beg 
to move:· 

"That the Bill to regulate the 
employment of women in certain 
establisb'ments 101\ ~ 
periods before and after child-
birth and to provide for mater-
nity benefit and certain other 
benefits, as reported by the Joint 
Committee, be taken into Conside-
rat:on," 

Han. Members would have noticed 
that the Joint Committee has suggest-
ed a number of improvements. The 
scope of the Bill has been somewhat 
enlarged and the quantum of euh 
benefits increased by including incen-
tive bonus in the definition of "w8fea", 
as also by raising the minimum to 
Re. 1/-. The calculation of ''averqe 
dailY wage" for three months instead 
of 12 months, as originally propGIed, 
will also be to the advantage of the 
beneficiaries. The "qualifying period" 
has been changed to 180 days of actual 
work from 240 days of employment, 
as proposed in the original Bill. A 
special provision has been included so 
as to ensure a measure of relief to 
the child In the event of the mother's 
death during delivery or within six 
weeks thereafter. Tre clause concern-
ing protection of employment during 
pregnancy bas also been conliderabl,. 

------ -----------
·Moved with the recommendation of the President. 

771 (Ai) LSD-II. 
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streng,hened. I have no doubt that 
these improvements will be welcomed 
by all sections of the House. I com-
mend the Bill for consideration. 

Mr. Deputy-Speaker: Motion mov-
ed: 

''That the Bill to regulate the 
employment of women :in certain 
establishments for certain periods . 
before and after child-birth and 
to provide for maternity benefit 
and certain other benefits, as 
reported by the Joint Committee, 
be taken into consideration." 

Shrimatl Renu Chakravartty (Basir-
hat): Sir, this Maternity Benefit Bill 
has been long outstanding and, actu-
ally, for quite some time we had only 
a non-official Bill in my name. Later 
on in answer to questions. the hon. 
Minister assured us that model rules 
have been framed and were being 
circulated throuahout the country. 
That, again, took some time and. later 
on, this Bill has come, not a day too 
soon. 

Though the Constitution has laid 
down equality of men and women, at 
the same time, it has provided that 
there will be certain circumstances in 
which special protection will have to 
be given to mother and child, and this 
Bill covers such contingencies. Now 
the complication arises because In the 
labour field what has happened in 
recent years is that in the traditional 
industries where women are employ-
ed, the more the social measures 
Government have passed for the work-
ing classes. the /!reater has been the 
attack on the employment of women 
because till then, the employers look-
ed ~ women as a source of cheap 
labour. Therefore, it has to be very 
well guaranteed that the paosing of 
thiR all India Maternitv Benefit Bill 
will not further resu1t in the lessen-
ing of the number of women employed. 

As we all know, the International 
Labour Organisation had asked an Its 

member Governments to ratify Con-
vention No. 103. But, up till now, 
Government have not ratified it. But, 
at least this much ras been done that 
at long last we now have the all India 
labour legislation on this point while, 
in the case of equal pay for equal 
work, that is, Convention No. 100, 
whilst there has been ratification of 
the convention, the law which should 
be implemented has not been passed. 
So, in this particular case, though the 
convention has not been ratified, it is 
at least good that we have now an 
all-India labour legislation. 

But one of the things that we had 
very much wanted was that this all 
lndia Maternity Benefit Bill should 
make available the benefits arising out 
of this legislation to those large sec-
tions of women who have not, up till 
now, been covered by it: that is to 
say, those large numbers oi women 
who are working in commercial estab-
lishments, in educational institu tions 
and hospitals. th03e who are .ve11-
known as white-·collard workers. In 
recent years the Ministry of Labour 
has undertaken a survey of the num-
ber of women employed in varions sec-
tors and it has come to the conclusions 
that whereas, on the one hand, women 
who were working in the traditional 
factories of jute, textiles and mines 
has come dOwn, the number of women 
white-collared workers has gone up. 
Yet, these very women who are work-
ing in commercial establishments as 
clerks, in hospitals as nurses and in 
schools as teachers, they are not 
going to be covered under the terms 
of the Maternity Benefit Bill which 
we are now pass'ng. Therefore, this 
is one of the glaring defects of this 
Bill. We haVe pressed for it in the 
Joint Committee and we will press it 
again here, because there are large 
numbers of women working in the 
white-collared profession. 

Then, we have made another sug-
gestion that the workers working in 
the seasonal factories should also be 
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included within the province of this 
Bill. Because, out of the total labour 
force, there are some seasonal occU-
pations or factories which employ a 
very large number of women workers. 
For example, take tobacco. The num-
ber of women working in the sugar 
industry is not very high, but the 
number of women employees in the 
tobacco industry is qu'te high. There-
fore, we wanted that the women 
employees of seasonal factories and 
occupations should also be covered by 
this enactment. Therefore, during the 
clause by clause considerat'on, I pro-
pose to move an amendment suggest-
ing that the women working in season-
al factories should al.o be made 
eligible, if not for the full benefits, at 
least for proportional benefits. 

Then, 'it is a welcome thing, as the 
hon. Minister has pointed out, that the 
qualifying period has been reduced 
from 240 to 160 days. But I should 
like to poitt out that it should be 
only 150 days. Because, in the West 
Bengal Maternity Benefit Act, which 
applies to the tea plantations, it is 
already only 150 days. When such a 
benefit is available in some areas in 
some States to some industries, it 
should be made available to the rest 
of India. I have an amendment on 
this subject and, even though I have 
not moved it, I would like to place it 
before this House. Besides the sea-
sonal factories, where we have stated 
that we would like the qualifying 
period to be lowered and the propor-
tionate benefits, if not full benefits, 
given to the women workers. though 
I have not moved my amendment. I 
should like the House and the hon. 
Minister to consider once more whe-
ther in the case of tho.e occupations 
where women have to work in rather 
inclement weather the qualifying 
period of 150 days is not rather high. 
For example, take the tea plantations. 
specially in Darjeeling area, where 
the women have to work in high hills 
in very inclement weather. specially 
durin,; the mon.oons when the first 
fiush of tea picking takes place. 

A very large percentage of women 
fail ill and cannot often qualify for 
this 150 days period. For this reason, 
it is really right to consider it from 
all points of view. I feel that I should 
urge upon the hon. Minister to con-
sider that in industries where the 
women have to work in such incle-
ment weather, fOr example, in plan-
tations and in mines, it would be a 
good thing if we reduce the qualifying 
period for maternity benefit to 100 
days so that they actually qualify for 
full benefits. This is one very im-
portant point which I wanted to place 
before this House. 

Before I go on to other points, I 
should like to point out what is stated 
in Convention 103 of the International 
Labour Organisation. Clause 3 of this 
Convention says: 

........ the term 'non-industrial 
occupations' includes all occupa-
tions which are carried on in or 
in connection with the following 
undertakings or services, whe-
ther public or private: 

(a) commercial establishments; 

(b) postal and telecommunication 
services; 

(c) establishments and adminis-
trative services in which the 
persons employed are mainly 
engaged in clerical work; 

(d) newspaper undertakings; 

(e) hotels. boarding houses, res-
taurants. clubs, cafes and 
other refreshment houses; 

(f) establishments for the treat-
ment and care of the sick, 
infirm or destitute and of 
orphans; 

(g) theatres and places of public 
entertainment; 

(h) domestic work for wages in 
private households; 

and any other non-industrial occu-
pations ...... ". 
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In clause 4 it allYl: 

........ the term 'aericultural 
occupations' includea all occupa-
tions carried on in agricultural 
undertakings, including planta-
tions and large-scale industrialised 
agricultural undertakings." 

So, from both these clauses it is 
clear that the Convention had a:med 
at applying the maternity benefits to 
the largest sections of women working 
in all these establishments. Specially 
for plantations I would urge once 
again that this qualifying period should 
be reduced particularly in areas where 
the women have to work in very 
inclement weather. 

Regarding the rate of cash benefit 
there was the ILO Recommendation 
95. Besides the Convention 103, there 
was Recommendation 95 concerning 
maternity protection. It shows that 
both regardine the rate of cash benefit 
and the type of medical benefit what 
We should try to make available. 
There it says: 

"Wherever practicable the cash 
benefits to be granted .... should 
'be fixed at a higher rate than the 
minimum standard provided in the 
Convention, equalling, where prac-
ticable. 1110 ocr cent. of the 
woman's prev'ous earnings taken 
into account for the purpose of 
computing benefits." 

The hon. Minister has stated that 
the original Bill was even much worse 
from the point of view of the rates. 
Now at least a minimum of Re. 1/- has 
been proposed by the Joint Committee. 
It has also added incentive bonus for 
computing the total benefit which may 
be made available to the workers. But 
it is obvious when we see sub-clause 
(2) of I.L.O. recommendations recom-
mendation of what medical bPneftts 
we ShOUld try to make available toO 
women so that both the child and the 

mother are well protected. It says ill 
this sub-clause (2): 

........ general practitioner and 
specialist out-patient and in-
patient care, including domlcili8r7 
viSiting; dental care; the care 
given by qualified midwives and 
other maternity services at home 
or in hospital; nursing care at 
home or in hospital Or other medi-
cal institutions; maintenance m 
hospitals or other medical institu-
tions;" etc. 

But we see that we do not give 100 
per cent even what medical benefits 
a woman earns at a periOd of time 
when she needs the greatest care both 
for herself and for her child. In any 
case, I feel that this mln'mum of 
Re. 1/- is still very low. Althoueh in 
the Joint Committee we had moved 
for making it Rs. 2/-, I think there 
are nevertheless some industries which 
already pay more than Re. 1/- and I 
think that it would be but fair, if ,.,.. 
want to guarantee some minimum 
health cond'tions for the child and 
the mother in these days when prlCM 
are high and when it Is very diftlcult 
for women working in very outlandi~b 
plqces to get proper medical care and 
facilities. that we should at least mnve 
for the minimum daily ·rate to be 
increased to Rs. 1/8/-. 

We have also felt that whilst it fa 
welcome that we have added the 
incentive bonus for computing the 
amount of benefit to be given, It 
would be a good thing if we could at~ 
add overtime earnings, night allow-
ance and similar allowances because. 
after all. these also are very legitimate 
parts of her wage which she hal 
earned at great cost. Therefore, I 
think. that after bonus we should add 
the overtime earnings, night allow-
ances, and similar allowances. That 
Is a thing which, I think, we should 
provide for. 

Rega.rding the question of medical 
benefit, in the original Bill as allo .. 
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the Joint Committee, we have recom-
menaed Ks. ';/.0/- as med."al bonus. 1 
have De..ore me tile picture 01 tile tea 
&araens. OrlgUlaily in our Plantation 
LaDaur Act tn~re was a labour wel-
fare clause. There Was a.so a c!ause 
which laid down that medlcal faclU-
ties should be made available. There 
wa. specally the question of &roup 
hospltals etc. The med!cal aid clause 
of tile Planta.ion Labour Act ha4 
la.d down certam treatment for cer-
tain diseases and there was a clear 
indication as to what a well-equipped 
hospltal was. But take, for instance, 
the Duars whicb are in the foodWla 
of the Himalayas iD North Bengal 
where we have a very large number 
of tea gardens. Actually in the 
Nagarkata area there is only one hos-
pital for 14 tea gardens in thlS whole 
area wh.ch has about 154 tea eardens. 
We are told that under the West Ben-
gal RUles it is not necessary for the 
p.an.ations to make available hospl-
tals; . rather, the Rules say that the 
civil hospitals will cater for this. In 
this whOle area there is only one bil 
civil hospital. That is in Jalpa.gun 
Town. The hon. Deputy Minister may 
have gone to those areas ot ours in 
North Bengal and may have seen how 
farftung these places are and how it 
is an impossibility for these women to 
get any kind of maternity care in 
hospitals by coming down all the way 
to J alpaiguri. 

Therefore If medical facilities are 
not made available, according to the 
Plantation Labour Act. and as now 
that will be lett as an optional thing 
for the employers. it is only right that 
we shou!d increase this medical bonus 
from Rs. 25/- to a minimum or 
Rs. 100/-. Of course, there are other 
industries also about which we can 
talk. I can talk with some knowledge 
of the conditions in which women 
work, for example, right in the inte-
rior where iron ore and manganese 
ore etc. are being mined. There also 
it is very, very difficult to get medical 
facilIties. Although these employers 
are actually mak'ng such profits and 
exports are gOing up, medical facllltiea 

in the shape of hospitals or ~ 
avallable medical facilities or medi-
cines are almost non-existent jJl the 
very i:nter~or mines. Therefore thilI 
medi~al bonus, I feel, we should try 
to increase, 

Ii his. 

Now I come to a very importa!lt 
point, namely, tile question of di,-
missal. This question of dismissalIi is 
a key thng. What has happened in 
the past? We know that in the past 
there have been so many cases, even 
in our own Darjeeling area, in plan-
tations and in other areas specially in 
the very interior areas where the 
trade union movement has not yet 
become very strong or vocal where 
women are denied this right. Through 
this Bill we bave tried to tackle that 
question to a certain extent. In clause 
12 we have said: 

"When a woman absents herself 
from work in accordance with the 
provisions of this Act, it shall be 
unlawful for her emplo) er ~o 

discharge or dismiss her during or 
on account of such absence or to 
give notice of discharge br dis-
mlSSBl on such a day that the 
notice w;U expire during such 
absence"".,' ", 

But it has left one big loop-hole, we 
teel. And that is the proviso to sub-
clause (2) where dismi3sal is permit-
ted if by order in Writing the woman 
is told that she is guilty of gross 
misconduct. I am rem nded of a 
clause which we could not detect in 
the case of the Marriage and Divorce 
Bill where a woman need not be given 
alimony Or the benefit of what is 
guaranteed by the law if an) boiIy 
could prove that she is "unchast"." 
In the same way this question nt 
'gross misconduct' is a very vague 
thing. If there is gross m 'l;conduct, 
surely it is a matter for industria! 
dispute and it can be dealt with as 'In 
industrial dispute with all the machi-
nery available to a man br a woman. 
On a charge of misconduct why 
should it be that the woman'll r'ght to 
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have maternity benefits be jeopardi-
sed? If the employer in writing com-
municates to the woman that she is 
IUilty of gross misconduct under such 
and such circumstances, then she need 
not be paid maternity benefit. Of 
course, it may be argued that if there 
is an industr;al dispute and if la ter 
on it is proved that this was a wrong 
C'ontention and that there was no case 
of grOSS misconduct, naturally the 
maternity benefit will be paid to her. 
But at the time when she needs the 
money she is not able to get it and the 
protection of the health of the mother 
and the child, which is the ma n 
object of this measure, is jeopardised. 
So, this is one loop-h'ole which we 
have left, and I feel it will be a loop-
hole which will be lIeized upon by 
many employers to prevent the woman 
from getting maternity benefit or from 
applying fOr maternity benefit and 
putting pressure upon her. 

Because of this fear we havt: tabled 
an amendment by which we have tried 
to increase the powers 'of the Inspec-
tor. Tbe duty of the inspector, as 
far as I can make out from what we 
have legislated over here, is chiefly 
to see that the benefits are paid pro-
perly and in time and he has the 
power to order that it be computed 
properly and paid. We haVe tabled 
an amendment suggesting that the 
Inspector should also have put before 
him all the cases 'of d' smiual. 

I presume that the hon. Minister 
will not yield on this point about 
'gross misconduct'. Suppose dismissal 
takes place. At least let there be 
some speedy way in which this may 
be dealt with, whether there should 
be payment immediately or not. So it 
lIhould be that every case of d' smissal 
shall be referred to the Inspector 
for decision and the Inspector shall 
decide upon it and he may have the 
right of reinstating the woman and 
giving payment of the benefit to her. 
This we have tabled as an amendment. 

Then, in clause 26 power is eiven to 
the State Governments to waive, by 
notlncatlon, the provis.onll of this 
Bll! If they think that there are estab-
llslunents wh,ch provide benelits 
wh,cn ace not less favourable than 
th"Ose provided in thioi Bli1. In the 
first place, it would probably be 
better that this at least is made sub-
ject to the sanct.on of the Central 
Government, so that there may not be 
any extraneous pressure from certain 
powerful establishments to prevent 
the clauses or the powers given under 
this Bill feom being exercised or put 
mto execution in their industries. 
But it says also that they can exempt 
"the estabJLhment "Or clas!; of estab-
lishments from the operation of all 
or any of the prov-sions of this Act". 
Ma~ ,be, in respect of one or two 
clauses it may be beneficial; but in 
respect of other clauses it may not be 
so beneficial. But the State Govern-
ment may waive all the clauses, 
whereas one 'Or two clauses may be 
permitted actually to help the workers 
moee favourably. Tberefore, while I 
do say that since we have not brought 
everything on par and we have not by 
this legislation given the be'St bene-
fits which are available in some in-
dustries, it is better to have an 
exemption clause, I would like to Say 
that this exemption should be done 
with the permisllion of the Central 
Government. 

Tbe last point-which I would like to 
stress again is th s. As it is, huge 
numbers of women are kept outside 
the purview of this mea'Sure because 
they are falling into the category of 
casual and temporary workers. A 
very large number of women work BI 
casual and temporary workers. If 
you see in the railways or in the iron 
ore contract labour or in the building 
industries, you will find that a very 
very large percentage of women are 
really work ng as casual labour and all 
temporary labour. And, as far as I 
can make out, they will n'Ot be qua-
lified to get this benefit. As it is, 
this is what is happening. On top of 
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that, if we do not very carefully see 
and check thIS habit of the employers 
of retrenching women as soon as we 
pass social security laws, if Govern-
ment doea not keep a very strict 
watch on th.s, what is going to happen 
as We march arong and as women 
demand more and more employment, 
because the economic conditions make 
it incumbent on them to take to some 
economic livelihood, We will find that 
they will be thrown out of their jobs 
and the s'ocial security measures will 
remain a dead letter; rather they VJill 
act against the interests of the 
women workers, because it will be a 
question of social security 'VerSUB the 
retention of jllbs. 

Therefore this question has to be 
very carefully kept in view and wc 
should impre,s upon the Governmer.t 
that whilst this Matemlty Benefit Bill 
is a step in the right direction. Yet 
til s has to be kept very close watch 
upon, that we do not permit the em-
plol' ers to retrench or to dismiss 
workera because they would rather 
have cheap labour than implementa-
ting the social security laws and that 
we secure for the women and child-
ren a healthy life as is the idea be-
hind the passing of this Maternity 
Benefit Bill. 

Shrl NanjappaD (Nilgiris): I wel-
come the Bill as it has emerged from 
the Joint Committee because it is an 
improvement over the original Bi!l. 
Yet it is capable of further improve-
ment. 

On page 3 of the Bill "miscamage" 
is defined. It says: ''Miscarriagc'' 
means expulsion of the contents of a 
pregnant uterus at any period prior to 
or during the twenty-sixth week of 
pregnancy. "Mi3carriage" itself is a 
loose term. There may be a case of 
abortion. But that word is omitted 
here. Thill cannot at all be utilised in 
the caSe I:If an aborr on which takes 
place within three months of preg-
nancy. What is said here is mis-
carriage prior to or during the twenty-
sixth week of pregnancy. I want " 

clarification on this. In the very 
same clause, there is a penal clause-

"but does not include any mis-
carr.age, the caUomg of which is 
punIShable under the Indian 
Penal Code;" 

1 feel this should not be there. This 
should be omitted. Because, this 
clause does not apply to pregnancy 
terDllna~ after 26 weeks. Normal-
ly pregnancy is for 280 days or 40 
weeks. It does not apply to the latter 
portion of pregnancy wnen it is termi-
nated, as it is illegal. Ths term 'mls-
carr18ge' is loosely used here and the 
penal claUoe is also not appiled Pl'O-
perly to any period of pregnancy. 1 
want the hon. Miruster to clarny these 
points in this clause.· Again, thia 
penal clause may be used as an .ns-
trument bf haras.ment by any bad 
emplo)er. When a woman in preg-
nancy deserves all sympathy, here IS 
a penal clause put in so that any bad 
employer mal' harass a wOman in diffi-
cult,es. Even in that way, I think thls 
la.,t clause may be omitted. 

Coming to page 4, clause 5, I ha',re 
given an amendment to this clause, 
The Governmen~ has got a program-
me for familY planrung and they are 
going to spend nearly Rs. 25 crores for 
fam ly planning. This clause here, I 
think, may contravene the programme 
'of the Government. So, I have given 
this amendment that for the benefit, a 
woman should not have more than 4 
children surviving. I think the 
Minister will agree. The family plan_ 
ners' limit is three children. But, 1 
want to be a little more liberal and 
so I have given my amendment as 
four children lIurviving. If the House 
feels or the Minister feels that the 
number of children should be increa-
sed to five, I haVe no objection. Ever. 
if it is reduced to three C'hildren, 1 
have no I:Ibjection. I have given this 
amendment so that the programme of 
the Government should not be con-
travened by giving any amount of 
leniency to a woman to give birth to 
any number of children. 
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Next, I come to page 6, claus~ a 

which saYl; provided that where the 
employer does not provide pre-natal 
or post-natal aids to a woman in 
pregnancy, Rs. 25 as medical bonus is 
to be given. I think for norma! 
labour, this may be sufficien t. But, 
in complicated cases, this may not be 
suf8cient. Because, it is my experien-
ce in plantation labour, these workers 
work in very far-off remote places 
and they have to go very far, say 
nearly SO or 60 miles, to get proper 
aid. In that case, even to convey 
a pregnant woman to such a long dis-
tance, Rs. 25 may not be sufficient. 
For medical aid, this will be very ;n-
sufficient. By giving a sum of Rs. 25, 
the employer may think that he has 
done everything and he may not go 
to the help or a woman in labIJur, 
especially in difficult labour where 
she requirE% immediate attention by 
giving her all aid by way of trensport 
and other facilities. That is why I 
have given an amendment even to thIS 
clause that in complicated cases, the 
actuals may be paid to the woman 
by way of tTansport and other expen-
ses which she may incur dur:ng 
pregnancy. There may be cases which 
may require caesarian section, that 18 
delivery by opening the abdomer.. 
Such difficult cases have to be attend-
ed to in well equipped h:ospitals. The 
provision made here for Rs. 25 ma~ 
not be sufficient. So, I say that the 
actuals may be paid to the lady:n 
difficulty. 

With these words, I conclude. 

8hri Tangamani (Madurai): Mr. 
Deputy-Speaker, Sir, many of the 
points which I wanted to raise hav;, 
already been covered by the hcn. 
Lady Member Shrimati Renu Chal<-
ravartty. I would like to refer to 
certain points which she has left out, 
but for which I have alro g:ven 
notice of amendments. 

I expected that the han. Deputy 
Minister, when he introduced this Bili, 
will also elaborate the purpose for 

which this Bill was brought, the 
various State legislations which we 
have at p-resent, how far we have de-
viated from the various State leg:s-
latiOns, and how far our provisi'OIlS 
are more favourable or less favourable 
than some of the State legislation3. 
As the House is aware, originally, 
when this Bill was brought before thi& 
House, it was meant to reduce, as far 
as possible, the existing d:sparities ill 
the varioUs legislati'ons in this COUl'-
try. The HOUse knoW); that there aTe 
13 legislations governing mate,nity 
benefits, from the year 1929 up to the 
year 1958: The Assam Maternity Bene-
fit Act of 1944, the Bihar Maternity 
Benefit Act of 1947, the Bombay 
Maternity Benefit Act of 1929, the 
Kerala Maternity Benefit Act of 1957, 
the Madhya Pradesh Maternity Bene-
fit Act of 1958, the Madras Maternity 
Benefit Act of 1934, the Mysore Mater-
nity Benefit Act of 1959, the Orissa 
Maternity Benefit Act of 1953, the 
Punjab Maternity Benefit Act of 1943, 
the Rajasthan Mate:nity Benefit Act of 
1953 the Utter Pradesh Maternity 
Ben~ftt Act of 1938, the West Bengrl 
Maternity Benefit Act 'of 1939 and also 
the West Bengal Maternity Benefit 
(Tea Estates) Act of 1948. As I 
have stated, there are 13 State legis-
lations governing maternity benefit. 
There are also certain Central legis-
lation, namely the Mines Maternity 
Benefit Act of 1941, the Employees 
State Insurance Act of 1948 and the 
Plantation Labour Act of 1951. If we 
take all these 16 legislations into con-
sideration and compare how far tbi:1 
particular piece of legislation is ad-
vanced, it will be n'ot only helpful to 
the industry and helpful to the various 
State Governments but also it will be 
very helpful to the State Govern-
ments who are now enforcing these 
Acts. 

I would mention only a few things. 
This particular provision about med;-
cal bonus was conceiVed by the 
various State legislations also. I re-
member the Bihar and Punjab le,k-
lations have provided for Rs. 25. 
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Rightly it was pointed out by the 
previous speaker that in the present 
context, Rs, 25 will not be sufficient, 
The idea was there, When this idea 
has been accepted, although an amend-
ment has not been moved in this 
particular fonn, I expect, during tpe 
second, reading, the hon, Min,ster will 
be pleased to brina of his own an 
amendment to increase this medical 
bonus to Rs, 100, That would mean 
taking the spirit of the various State 
legislations and amending them with 
a view to making the Act un:fonn 
in the light of the experience of the 
various State Governments, and also 
with a view to carrying out the 
purpose for which this legislation has 
been brought forward, That is the 
first point that I would like to make, 

SHRIMATI RENU CHAKRAVARTTY in the 
Chair] 

Next, I come to the question of 
misconduct, If you go through the 
discussions which took place in the 
Kerala Assembly with regard to the 
Kerala Maternity Bill, 1957, you will 
find that there also the question of 
misconduct was raised. Of course, I 
can antiCipate the hon. Deputy Minis-
ter's reply; he m'ght say that there is 
a remote reference to misconduct 
in the n.o Convention also. But 
that is not on all fours with the way 
the term 'misconduct' has been intro-
duced here. I would like to refer to 
the Kerala Act in this c'onnection, 
There it has been provided that the 
moment it is known that a woman 
worker is pregnant, the quest'on of 
misconduct or the question of dis-
missal Or the question of depriving her 
of any benefit does not arise, because 
the Kerala legislators have wanted 
to make it very clear that a WOman 
warker must be treated in a more 
humane manner. That is the approach 
that they have adopted, and that 
was what I found when I had occa-
sion to go through the debate that 
took place in the State &;lIembly 
when this particular Bill was before 

it. So, in the context of Indian con-
ditions, that aspect must be taken into 
consideration. I recall how vehemen-
tly Shrimati Uma Nehru fought when 
the Bill was being referred to the 
Joint Conrmittee by this House. Here, 
we are trying to give some benefit to 
a woman worker which is more in the 
n'ature of social security. Why should 
this Damocles's sword of misconduct 
be hanging on her? Why should she 
always be under the fear that she may 
be deprived of the benefit for no fault 
of hers simply becaUSe the particulll1 
employer may think that she has COIIl-
mitted misconduct? 

Rightly, it was po:nted out that 
misconduct was an Issue which had 
to be treated as an industrial diS-
pute, This maternity benefit has 
nothing to do with industrial dispute 
and it has nothing to do with in-
dustrial relations, It is a question Of 
social security. Because this worker 
is emplOYed in an industry, we say 
that the industrial list, whether he may 
be private industrialist, or Govern-
ment, if the industry is in the public 
sector, must confer this benefit on 
the worker, which is rightly in the 
nature of a social lIecurity benefit. 

I have pointed out these things 
only to show how when we are try-
ing to make these legislations uni-
form, we have not gone to the extent 
to which the State legislations have 
gone. 

Shri Abid Ali: This is an advance 
as compared to the Kerala Act. 

Shri Tanpmani: I shall presently 
show that it is not an advance, 

Sbri Abid Ali: Since the hon. 
Member has referred to Kerala, I may 
point out that in the Kerala Act, leave 
for miscarriage is three weeks, bu t 
here we have provided 6 weeks; in 
the case of medical bonus, they have 
provided for only Rs. 10, but here we 
haVe provided for R.!;, 25. 

Shri TangamaDi: Then, I shall point 
out another thing. In the Kerala Act, 
the periOd ill 150 days of service 
during the preceding nine months, and 
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the woman should have been on the 
rolls for nine months immediately pre-
ceding the date of notice. But what 
we have now provided is 160 days. 
So, it is n'Ot an advance, over the 
Kerala Act. 

Shrl Abid Ali: The hon. Member 
may see the second item also. 

Shri TImp.Dumi: It is not only 
Kerala which has been progre.sive, 
but Assam also has been progressive. 
1n AlIsam also, the qualifying per;od 
is not 160 days as We are seeking to 
legislate here. There also, the quali-
fymg period is 150 days. I do not 
want the Deputy Minister to feel 
touchy when I am referring to Kerala. 
There has been very good legislation 
undertaken there because the Com-
munist Party was in power. My only 
point .n referring to these Acts was to 
bring out the salient features of the 
various legislations which have been 
passed by the State Governments 
and to point out how in trying to 
frame 8 uniform legislation, We are 
now legililating in a way which does 
not go far in advance of what the 
States have done. 1n the Assam Act 
ako, the qualifying period is 150 days, 
but here We are providing for a 
qualifying period of 160 days. That 
was the only limited purpose for 
which I referred to these State Acts. 

Coming to the Bill in detail, the first 
point that I would l'ke to deal with 
is in regard to the date on which the 
Bill will come into force. Clause 1 (3) 
reads thus: 

"It shall come into force on 
such date as may be notified in 
this behalf in the Official 
Gazette-

(8) in relation to mines in the 
territories to which this Act 
extends, by the Central Gov-
ernment; and 

(b) in relation to other establi'sh-
ments in a State, by the State 
Government .... 

A similar provision was there when 
the legislation for motor workers 

came up before the J'oint Committee, 
and the Joint Committee rightly felt 
that this power should not be left in 
the hands of the State Governments 
only, but there must be some un'-
formity about it. That was why in 
the Bill that emerged from 
the Joint Committee in regard 
to the motor workers, it was decided 
that powers should be given to the 
Central Government to notify the 
date from which the Bill would come 
mto force, and an amendment was 
made to that effect in the original 
Bill, SO that the date from which the 
Bill would come into force would be 
a date which would be specified by 
the Central Government, whether or 
not the industry concerned came 
directly under the Central Govern-
ment's jurisdiction. Likewise, when 
we are trying to bring forward a uni-
form Act applicable to the whole 
country, we could at least specify the 
date from which all the Sfaie Gov-
ernments will start applying the 
benefits of this Act to the various 
beneficiaries. 

My next point is in regard to 
seasonal factories. Enough has been 
said already about these seasonal 
factories. There is at least one salu-
tary provision in thE' Bill a9 it hal 
emerged from the Joint CommitteE'. 
The original Bill gave absolute powers 
to the State Governments to exemp. 
seasonal factories completely. Now, 
that provision is not there, because we 
have stated that the qualifying perIod 
is 160 days. As one of the previous 
speakers has pointed out, there arE' 
factories which are seasonal, as for 
instance, the coffe.e plantations. 
Tobacco plantations are also of a 
Eeasonal character. A luge number 
of workers who are employed in the 
cotton ginning factories are also 
seasonal factories. Apart from the 
casual and other workers, there a 
large number of workers who are em-
ployed in these seasonal factories. In 
some place~, we find that even sugar 
factories are seasonal factories. In 
the case of seasonal factories, it is im-
possible to expect the worker to COllll-



1395 The Maternitll SRAVANA 19, 1883 (SAKA) Benefit Bilt 

plete 160 days of service as the quali-
fying period. That is why we have 
suggested an amendment in this con-
nection which can be taken up during 
the clause-by-clause consideration 
stage. We have suggested in that 
amendment that the qualifying period 
may be reduced to 100 days in the 
case of seasonal factories, instead of 
its remaining 150 or 160 as is propos-
ed in the Bill as it has emerged from 
the Joint Committee. 

I have also pointed out in my dis-
senting mite that there are certain 
States like Yugoslavia, the Nether-
lands, Japan and China where there is 
no question of seasonal factories at 
all, and there is no question of any 
qualifying period at all. 

I would like to mention also an-
other lacuna in this Bill. There is 
absolutely no protection to a perman-
ent worker. Although there is a 
worker who has been in service fOl' 
&everal years, if she does not come 
within the qualification mentioned in 
the Bill, she will be deprived of the 
maternity benefit. The four States 
that I have mentioned have seen to it 
that irrespective of the qualifyine 
period, provided that a worker can 
show that she is a permanent worker 
on the rolls, she will be entitled to 
the maternity benefit. So that provi-
sion is not here. Ours is only a very 
moderate demand that in the case of 
seasonal factories, the periOd Should 
be 100 days, and it will meet the ends 
of justice. 

There is one important point in re-
gard to which there is not much scope 
in the Bill itself, namely, security 
of service. In the matter of security 
of service, all that we could provide 
for in the Joint Committee was 
clause 21 which says: 

"If any employer contravenes 
the provisions of this Act or the 
rules made thereunder, he shall 
be punishable, with imprisonment 
which may extend to three 
months, or with fine which may 
extend to five hundred rupees, or 

with both; and where the contra-
vention is of any provision re-
garding maternity beneftt"-

here the following provision has been 
added by the Joint Committee-

"or regarding payment of any 
other amount and such maternity 
benefit or amount has not already 
been recovered, the court shall, 
in addition recover such mater-
nity benefit or amount as if it 
were a fine and pay the same to 
the person entitled thereto." 

This is a welcome provision. Under 
the original Bill, the maximum 
punishment for a defaulter was 
Rs. 500 or three months imprisonment. 
Now he has to pay the fine or under-
go imprisonment, in addition to pay-
ing this benefit which is due to her 
under law. This is an important 
change which the Joint Committee 
has made. But what I was pointing 
out was that there is nothing in the 
Bill to met out any punishment to 
the employer if it is shown that the 
dismissal took place in order to avoid 
giving this benefit to the woman 
worker. It has to go as an industrial 
dispute and there may be rigmarole 
and other things there. Assuming 
that a particular worker was dismiss-
ed and a dispute was raised, probably 
the dispute will be resolved after two 
or three years. Now, will or will 
not the employer be compelled to pay 
the maternity benefit as if she wert: in 
employment? That is the point. I 
do not know if any tribunal has gone 
into this. There is no protective 
clause in this Bill which says that in 
case the dismissal has been prOVed to 
be vindicative or unjustified, the 
benefit to which she is entitled will 
be paid in any event, in which case 
it will have to be in the form of an 
advance payment to the aggrieved 
worker. 

Another point on which I would 
like to seek information from the hon. 
Minister is whether in those indus-
tries where normally women are em-
ployed there is or there is not a ten-
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dency to reduce the number of women 
workers. In the part of the COUQtry 
from which I come, normally in the 
reeling and spinning departmt;nts, 
hundred per cent. complement will be 
women. But we find that from 100 
per cent. it is in some units goiug 
down to 10 per cent. There are 30me 
units which do not employ womUi at 
all. The employer would openly ask: 
'Why should I take another risk?', the 
risk being that in case of maternity, 
he will have to pay extra benefit. 

There is something inherent in the 
national tradition of our country. In 
other countries, the cotton textile in-
dustry is looked \UlOn as a light in-
dustry where 80-90 per cent. of the 
workers are women. In several parts 
of our country not developed indus-
trially, where we do not have heavy 
industries, the textile industry 
appears to be a very heavy industry-
although it is a very light industry. 
More than 60-70 per cent. of the 
workers are men. At least one or 
two departments were reserved for 
women; women having been used to 
hand-spinning and reeling, these de-
partments were reserved for them. 
So women felt that they had a right 
to be employed in these departments. 
I know how in places like Coimba-
tore and Madurai there is anger when 
others are taken in the reeling de-
partment. So we find that women 
are being removed from a department 
which had been set apart for them for 
a number of years. Hence I would 
like to know from the han. Minister 
whether he could give us data regard-
ing the trend in the employment of 
women in the departments which were, 
if I may say so, traditionally 
women's departments. 

Shri Abld AU: It is sufticiently 
known that they are decreasing. 

Shri Tangamanl: I would like to 
DOW in respect of certain depart-
ments which were exclusively reserv-
ed for women. 

Shri Ahid All: It is all publilhed in 
the Labour Gazette. 

Shri TaD6amaDi: I would like to 
know whether after this Bill was in-
troduced, there has been a tendency 
to decrease the complement of women 
labour. 

Shri Abid Ali: I do not think there is 
such a substantial change. 

Shri Tangamani.: If that is so, I will 
be grateful. If there is a change, 
there is something seriously wrong in 
that we enact legislation here and 
those workers who are likely to be 
benefited are being retrenched in this 
way. If this comes about, it will be 
a serious matter. I know after this 
retrenchment is taking place. Large 
numbers of women workers are being 
retrenched. I can mention certain 
units. So in respect of one or two 
units, 1 wanted some information. 

Shri Tyagi (Dehra Dun): How does 
it matter either way? Instead of the 
wife, the husband or the son comes 
in. We see that every time the num-
ber of women in Parliament is rising 
and that of men is going down. 

Shri Tanpmaai: Unfortunately, 
with the present cost of living, I do 
not think a family will be able to 
maintain itself with only the male 
member working. That is why the wife 
and daughter are compelled to work 
to make both ends meet. We have 
Our joint family system. We are 
more or less forced to send our 
daughters and wives also for work 
and cumulatively we are able to make 
a living. That is why there is not 
much grumbling. We will find that 
in many of the units in this country, 
no man gets a minimum living wage. 
The han. Deputy Minister also knows 
that. But the gap is being made in 
this way; in respect of one wOl"ker 
having to look after three or four 
people, two workers look after three 
people and balance the budget. This 
is beside the point. But I would like 
to know whether this tendency has 
been noticed by Government, that be-
cause of this legil!lation, many of the 
employers are resorting to retrench-
ment of women workers. 
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About the minimum rate of benefit, 
I must congratulate the Joint Com-
mittee on the norm adopted. This 
norm has been followed in some of 
the State legislations. Many State 
legislatures provided only 7/12th of 
the average wage or 5/12th of the 
average wage to be paid to the worker 
concerned. Although I would like 
the minimum to be raised to Rs. 2 or 
at least Rs. 1-8, I would congratulate 
the Joint Committee on fixing the 
average wage at the daily rate for 
the purpose of benefit to the women 
workers. 

Another salutary provision in thIs 
Bill is the fixing of the average daily 
,,'age. Even in the Industrial Dis-
putes Act the average is over a period 
of twelve months, but here it is 'over 
a period of three months priOr 1% the 
worker claiming the benefit. CerLain 
subsequent benefits extended to . the 
workers are also salutary. There 
are many other points which I shall 
raise at the time . of the second 
reading. 

While I congratulate the Govern-
ment for having brought this piece of 
legislation, I would like the hon. 
Minister and the House to pay atten-
tion to the fact that certain pNvi-
sions which I have already indic~ted 
are not very progressive and that 
State legislations are much more pro-
gressive. I hope the Government 
will see to it that some or the amend-
ments which have been tabled by hon. 
Members-and more amendments are 
likely to come---are accepted, - so that 
more benefits as envisaged in certain 
States legislations will be extended to 
the workers and they would also not 
be deprived of whatever benefits they 
are now enjoying as a result of this 
legislation. 
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The Maternity 
Benefit Bill 

SRAVANA 19, 1883 (SAKA) Discussion re: 

~2<;,~ <tT ~ m 1lIN-l; lirVfu'lf 
'I"i"l'R ~ ;r-rf.f ';;IT ~ ~ $ f.;m if 
~ ~ ~ <tT <'fffiT lffiITm m 
~ if.\" 'Iiflro ~ $ ~if m-
11 .~ '!ill(ifiill<: ~ ~ $ w f.r.r 
'IiT~~~1 
Sbri Allrobindo Ghoul (Ulube"!"ia): 

Sir, I hope this Bill will go a long way 
to meet the needs of the female 
workers who were sWfering for a long 
time. But I would like to point out 
certain things in this Bill. Firstly, in 
sub-clause (2) of clause 12 it has been 
stated: 

"The discharge or dismissal of 
a woman at any time during her 
pregnancy, if the woman but for 
such discharge Or dismissal would 
have been entitled to maternity 
benefit or medical bonus· referred 
to in section 8, shall not have the 
effect of depriving her of the 
maternity benefit or medic.d 
bonus." 

But this benefit is being taken away 
by the proviso: 

"Provided that where the d;s-
missal is for any prescribed gross 
miconduct, the employer may, by 
order in writing communicated to 
the woman, deprive her of the 
maternity benefit or medical bonus 
Or both." 

'This gross misconduct is a difficult 
thing to deftne, anything can be in-
cluded in gross misconiIuct. So far 
this has not been defined correct17 
In any piece of legislation. 

SUi Abid Ali: It says 'prescribed 
misconduct'. 

Sbri A1II'Obindo Gh.-I: We do not 
know. Whatever be the offence, that 
may be included in this gross mis-
·conduct. 

Shri Abid Ali: Government will 
prescribed under the rules. 

Shri Allrobindo Gh ... : Rules are 
made by the executive authority. 

771 (Ai) LSD-I0. 
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Gross misconduct is a wide enoullh 
lerm.1 Any offence which may not 
be considered by others as gross mis-
conduct may be considered as gross 
misconduct by the executive autho-
rity. That is why most of the t.r"uhles 
in regard to labour arise due to this 
term 'gross misconduct' 

17 hrs. 

The second point that I would like 
to mention, Sir. is thaf wide powers 
are being given to the State Govern-
ments in the matter of exem~ing 

Industries from the purview of this 
Act. The State Governments somf!-
times, may be under pressure of cir-
cumstances, may exempt some im-
portant industries from the operation 
of this Act. Naturally, I would Hke 
to point ·out that these wide Dowers 
which have been given to the State 
Governments in the matter of exemp-
tion should be taken away or at least 
restricted so that this Act can be im-
plemented at all levels. 

Mr. Deputy-Speaker: Is the hon. 
Member likely to finish in a mjlJute 
or two, or would he like to continue 
tomorrow? 

Shri Aurobindo Ghosal: I will take 
only live mmutes. 

An BOIL Member: Let him continue 
tomorrow. 

Mr. DePllty-8peaker: All right. 
The hon. Member may contlDue to-
morrow. Now we will take up the 
other business. 

17;01 hrs. 

DISCUSSION RE: PRODUCTION, 
DlSTRmUTION, EXPORT AND 
PRICE-FIXATION OF SUGAR-
contd. 

Mr. Deputy-Speaker: The House 
will now resume further discussion on 
the production, distribution. export 
.nd price fixation of sugar raised by 



Discussion re: AUGUST 10, 1961 Production, 141 () 

[Mr. Deputy-Speaker] 
Shri S. M. Banerjee on the 9th August, 
1961. Shri Tyagi-

Shri TYaci (Debra Dun): Sir, there 'S one thing .... 

Mr. Deputy-Speaker: There Is a 
time-limit for speeches. I suppose it 
is ten minutes. 

Sbri Tya(i: It is such a small 
matter that I will be able to finish in 
ten min ute •. 

Sir, onp. thing which struck me 
most was the idea of reducing the 
price of sugarcane. I want to 'make 
it quite clear that this Parliament 
should not be partial against the 
\Imagers, Let us understand that 
the bulk of our population are vil-
lagers. They live on agriculture 
They have no other means or income 
except some agricultural produce. 
The tendency of the Government and 
(Jf the whole country for so many 
years long has been to see that the 
food prices are kept law, the price 
(Jf sugarcane is kept low for all time. 
Where will these poor villagers eat 
from' Alter all, we have to take 
care of their standards also. The 
Parliament being the guardian for the 
.,hole popul-ation of India, let us not 
give them a step-motherly treatment 
because the villagers are not vocal, 
they cannot demonstrate and they 
have no means to do it. But if things 
go on like this the villagers will be 
forced to demonstrate and the'r de-
monstration will be fatal for demo-
cracy. Therefore, let us keep in 
mind that it is a potential force and 
let us not go on annoying them. 

We have never cared to consider at 
what prices their bullocks are avail-
able to them these dayS. A pair of 
bullocks which used to cost Rs. 100 or 
&. 150 is now costing about Rs. 900 
to Rs. 1200. Anybody, who knows some-
thing a'bout the villages will know 
about it How much does cement 
cost? Iron, steel, etc. cost very much. 
The cost of ibeir agricultural tools 
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etc. baS become five or six times more 
costly. Nobody bothers about the 
cost of maintenance of agricultural 
activities. What about their hou,.;ing 
conditions? Their houses are in a sad 
plight. I must say, like the old 
citizens in the Roman Empire, it is 
only the urban population that take 
the best benefit out of the industries 
that we start. The vilTagers do not 
benefit at all. They continue t() 
sutfer. 

Therefore, I protest if there is any 
talk of reduction of sugarcane prices. 
I would welcome it, provided the 
prices of other things which are con-
sumed by the villagers be also re-
duced. We are told that if the price 
of foodgrains rises, the whole econo-
mic structure will be upset because 
the labour charges will go up, the 
Waaes and salaries will go up, there 
will be dearness and all that. They 
say that the whole structure will be 
upset, as if the whole structure is 
limited only to a few towns-the 
structure is also spread elsewhere. 

I only want to emphasise this point, 
that the interest of the peasant class 
Ihould not sutfer. I hope the han. 
Minister will take care of that. Their 
case should nGt go by default beca1l8e 
they are not here actually . 

Then, Sir, there comes the question 
of representation. 

Shri )[amablaY.D BajaJ (Wardha): 
Whom does Shri Tyagi represent? 

Sbri TYaci: I represent the villagers, 
but my difficulty is that I am not a 
villager. I protest against the reduc-
tion of cane price. There should be 
no reduction. There is no harm if 
the price of sugar is kept high. If 
necessary, we can reduce it also. 
After all, hOw is that price arrived at'!' 
In the price of sugar, about Rs. 17-8-0 
goes for sugar-cane, 8 annas for C.lm-
mlSS10D for co-operat.jve societies, 
Rs. 2 for cess to the State Gov~rn
ments per maund of sugar, Rs. 5-8-0 
for mill, handling and manufacturing 
charges and Rs. 10-12-0 110 towards 
excise duties. 
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Sbri C. D. Paode (Naini Tal): The 
State takes a bie slice. 

Shri Tyagi: About Rs. 13 goes to 
the coffers of the State. The pricE' of 
sugar has gone up because these R:.. 13 
per maund are taken by the State •. 
It the Parliament is very keen to re-
duce the price, let it make a sacrlftce 
of these cesses and duties, rather Lhan 
rob the poor peasants of his legiti-
mate .hare. That question can be 
considered. 

Then, there has been some talk Of 
loss being incurred on account of ex-
port of sugar. We cannot do with-
out exports. After 'an; we hav(: to 
pay back the debts we have inculred. 
So, willy nilly we have to export 
even at a loss Expart is nOW our 
lifeline, as our loans are, because 
loans are ultimately to be repaid. It 
is a pity that our loans are heapin, 
up and we are not finding the m~ans 
to repay them. They 'cannot be re-
paid without exports. 

But it is not a queer or strange 
phenomenon peculiar to India alone. 
I understand that in Indonesia the 
internal price of sugar is Rs. 48 tier 
maund. But they are exporting 
lugar at the rate of Rs. 16 per maund. 
So. they are also exporting sugar at 
a 10SR. Likewise, in Australia the in-
ternal price is Rs. 33 per maund. 
They are also exporting suear at 
Rs. 16 per maund. So. it is not somp.-
thing peculiar to India which deserveR 
criticism. Who have to export even 
at a loss and I think the han. MinistP.r 
is fully justified in suggesting that. 
I would even say that he should e][-
plore thp. possibilities of exportinl 
more and more of sugar, because we 
have got surplus and we must eXJlOrt 
it. 

But there is one thine which looks 
strange to us. On the one hand, 
there 18 so much of surplus sugar and 
we do not k.now how to deal with it. 
At the same time, it is eurprisinc to 
find that we are sanctioning durinc 
the Third Plan extra 'capacit7 lor 
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sugar production. I understan4 that 4, lakhs tons extra capacity is ,oine 
to be sanctioned in the south. tt 
there is already a surplus, let us re-
duce the sugar-cane crop BIId. the 
capacity of the factories; let us ask 
the peasants not to grow too much of 
sugar-cane. On the other hanl!, what 
we are doin, is creatin, more fac-
tories. 

Shri Kamalnayao RajaJ: 'niat can-
not be helped tor the coming season. 

Sbri Tya,i: ThE' corning seaeon is 
another matter. On the one band, we 
are suffering on account of the sur-
plus. Sugar stocks are piled up in the 
factories and the owners are crying 
hoarse; nobody listens to fhem. They 
cannot get any money because they 
cannot sell their stocks. TheIr 
money is blocked up and they are not 
able to get any money from the banks. 
I dO not know what facilities are 
being given to the factories for the 
purpose of getting advances from 
bankR etc. Because of their "l14e 
stocks they are protesting "we can-
not sell our stocks". 

Another strange phenomenon is 
that we are not permitting people to 
eat enough sugar. We have surplus 
sugar and we are keeping it in stock, 
God knows for what. I want to brine 
to the notice of the House another 
surprising thing. At tlie time when 
control on the sale of sugar was ap-
plied, because the price at sugar was 
going up and there was shortage-I 
think then this was not handled by 
my han. friend but by somebody 
else---a queer thing happened. I 
was surprised at the manner in which 
the control was introduced and I even 
wrote a letter to the Ministry. What 
they said was that the sugar from the 
factory could be handled only by 
those agents who are appointed by 
the State Government or on the re-
commendation of the State Govern-
ment or some department, I do not 
exactly remember by whom. Only 
ODe or two persons were to handle 
the sugar produced in a factory, with 
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the result that they earned Rs. 50,000 
to Rs. 60,000 a month as their commis-
sion. This was solely because it 
would go through one needle hole 
only and nobody else could sell it. 
That was on" conuol. 

Then I enquired from the Depart-
men~. I was surprisect and shociIeG 
to know that that agent was not com-
pelled to sel] it at any fixed price. He 
was free to sell it at any price. 

TIle DeJl1lty Minister of Food ad 
Arrieulture (Shri A. M. Thomas): 
No, no. 

Shri Tyaci: That was so originally. 
I was told so. 

Shri A. M. Thomas: Now the Dis-
trict Magistrate fixes the price. 

Shri Tyagi: am talking of then 
and not of now. I am talking of the 
time when the control came intO 
being. It was said in so many words 
that there could ·be nO limit' on the 
price at which this agent would'-94lll 
it, that we were not controlling 11he 
price and that every nominated agent 
was free to sell it at any price he 
chose. It went on for months to-
gether. That was the rule. It was 
after great protests that changes, if 
any, have now been effected. 

Anyway, that control" came into 
being because there was shortage of 
sugar. Now it is said that If sugar 
is given to everybody and if it is 
freely sold, quite a number of factor-
ies will die, that there will be a craSh 
because the factories cannot run and 
that prices will come down. There-
fore they are not prepared to sell it 
freely and want to have restricted 
sale in the country. I do not under-
stand this logic. I request the hon. 
Minister, r appeal to him, to see to 
the needs of t'he people. Let them 
have sugar and let it· not go only 
through patronised people, through 
those who are favourites either of this 
Government or of the State Govern-
ments. This is a thing which 'inay be 

Diltribution,Ezport 
aM Price Fixation 

.01 Sugar 

looked into. I think it must be free-
ly sold now. Sell as much as you 
release. But it must be sold by any-
body who buys it. Let any shop-
keeper sell it. 

Anather difficulty t'hat I came 
across is with regard to the price of 
sugar in the South. My hon. friend, 
Shri Ranga, may pardon me. I do 
not believe in north and sout'h. But 
then the hon. Minister has mad~ it 
like this. The price in t'he Soutt. is 
higher than 11he price in the nortll. 

Shri A. M. Thomas: Oh! yes. 

Sbri Tyaci: It is he who has done 
it. I fully appreciate it. The reason 
for this is that sugar from the north 
has to go to the port. There it 
shortage of sugar even in t'he sout'h. 
Because this sugar goes to the south, 
transport charges are added to the 
price and t'he price in the south, 
therefore. goes to about Rs. 42 or 
something per maund. 

Shri C. D. Pande: In North India it 
is Rs. 38 per maund for the best sugar. 

Shri Tyagi: I can well understand if 
the sugar which is transported from 
the north to the south sells at lts. 42 
per maund including all that extra 
expenditure. That could be under-
standable. 

Shri S. M. Banerjee (Kanpur): It it 
Rs. 45 per maund. 

Sbri C. D. Pade: Wholesale pr;!'e. 

Shri Tyaci: But why is the mill· 
owner of that p'ace allOwed to sell it 
at Rs. 45? He has not incurred any 
transport charges. This is somet'hing 
Very strange til-t the mill-owner there 
is permitted by the Ministry to aell 
his sugar at Rs. 42 or Rs. 43 per 
maund only because the other -supr 
will have to sell at Rs. 42 a maund. 
He eams this extra margin of profit 
On account of transport which is un-
earned. Sugar has not been tr_ 
ported. It it in the same JC)dcnm. 
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But still the transport elqlenses we 
enjved free~1 

8Ilri C. D. Paade: This is in the 
name at parity of prices. 

8br1 Kamalllayan BajaJ: Do you 
mean to say that the transport 
ch:lrgcs :;hould be pooled! 

Shri TJacI:' Something of this 
nature has to be done. 

8hri S. L. Saksena (Maharajganj): 
It is raised by Rs ... 

Shri TJagi: I was shocked to know 
the figures of the margin of proftt 
pennitted by the Tariff Commission 
When my han. friend, Sbri Shibban 
Lal Saksena, quoted them. It is sur-
prising. It is a matter wtllch re-
quires investigation. I hope the han. 
Minister wHl make it quite clear 
whether such a big margin as 12 per 
cent. is allowed. 

Shri S. L. su-.: From Re. 1 it 
has gone to Rs. 2'76 nP. 

SbrI Tyaci: It that is the margin of 
profit, the House must understand 
whst the position really is. 

8bri IL N. Pande (Hata): It b a 
wrong figure. I can tell you that. 

Shri TJagi: If it is a wrong figure, 
it must be corrected. Yesterday I 
was shocked to know ,that the Tariff 
Commission has ,given so much margin 
of profit to the factory-owners. It is 
really objectionable. I would, there-
fore, request the 'han. Minister to 
clarify as to how much proftt is being 
pennitted to the factory-owners. 

Shrt Kamalnayan Bajaj: The wage 
board implementation has been the 
burden on the industry; and in the 
export also they have suffered. 

Shri Ranp (Tenali): I am in agree-
ment with almost all the points made 
by my han. friend Shri 'ryagi. I am 
Tery glad he has put in a very &trona 
plea In tavour of not IOW'erini the 
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prices of cane and, in that way, not 
affecting injuriously the interests of 
our cane growers. I think there is a 
large area of agreement between us 
and the Minister himself who is in 
charge of this. 

8hri Tyagi: Come this side! 

8hri Raup: But I am not quite 
sure whether the Minister-well he 
may protest against it-is given free 
scope to gi ve effect to some of his 
own ideas in regard to the welfare of 
the peasants. 

8hri C. D. Pande: He is a very 
powerful Minister. 

8hri Ranp: I discovered two trends 
in one statement that he made. 
(Interruption) . 

Mr. Deputy-8peaker: Order, order. 
Every hon. Member cannot try to be-
come as strong as the Minister I 

Sbri Ranp: And that is that some-
how or other you have to see tbst the 
prices go down and, at the same time, 
the peasants must be protected. Hc 
seems to think that the price of cane 
Can be brought down and. at the 
same time, the peasants can be pro-
tected provided the total produc'ion 
per acre is pushed up. When that is 
going to be done we do not know, and 
he himself cannot be so sure, The 
second thing is that the sucrose con-
tent in the cane also can be pushed 
up. When that is going to materia-
lise he himself cannot imagine, nor 
can we know. Therefore, it "U (,O!l1(>S 

to this that we want a definite as~ur
anee from the 'hon. Minister that 
whatever may happen in the realm of 
production of sugarcane, the quantum 
of it, and also in the realm of the 
sucrose content, the interests of the 
peasants will not be allowed to be ad-
versely affected as a result of the 
sugar policy that the Government 
would be following in the next tour 
or five years. 

Secondly, I am not in favour of the 
continuance of this sugar control. In_ 
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deed, the House mii'ht remember that 
one or two days before the last session 
was over, the hon. Minister's Deputy 
was good enough to assure the House 
that they were thinkingveryseri;Jus-
ly of decontrolling sugar distribution 
in our country. But unfortunately 
for us other counsels seem to have 
prevailed and they have not decjded 
upon it as yet. I am informed on 
gOOd authority by some of my friends 
here that Government Ihas been allow-
ing as much as Rs. 3'35 nP for hand-
ling charges through their govern-
ment-controlled agencies, whereas the 
ordinary trade would be capable of 
doing all this at one rupee permaund; 
and in that way it would be possible 
for us, if they were to remove these 
controls, to economise to the tune of 
Rs. 2.35 nP per maund. 

There must be several other possi-
bilities also. Some of them have al-
ready been suggested ,by my han. 
friend Shri Tyagi. Suppose; for inst-
ance, my han. friend the. Minister 
would reconsider again the quantum 
of prollt that is to be allowed to the 
sugar manufacturers, and alIa es-
tablishing a pool for all the sugar that 
is produced all over India and see 
there is a uniform price charged for 
the sale of sugar, as is being suggest-
ed by my hon. friend Sbri 
Kamalnayan Bajaj. It is quite possi-
ble that the han. Minister wouJd be 
able to find the decontrol of 'Sugar 
quite practicable without, at the same 
time, in any way endangering the 
interests of either the sugar manufac-
turers or the sugarcane growers. I 
"'')uld like this question to be discuss-
ed at his level and at the level of the 
Cabinet and not be'hamPered by the 
Planning CommissiOn and their \'ari-
ous notions of price policy and all the 
rest of it, 

I am extremely anxious that what-
ever loss India has got to sustain by 
the sale of sugar in other countries at 
less than half the price at which it 
is being sold here in our country, that 
loss must be borne by the whole of 
the community and not a part of it. 
Not even a small part of it should lie 
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shifed to the agriculturists and the 
suear manufacturers mercly for the 
sin of their being more directly con-
nected with this industry either al 
agriculturists or as manufacturers. I 
know, my han. friend Shri S. K. Patil 
bas recently come from America. He 
must be aware of the fact that al-
though AmBle. .,., ClD lelling he 
agricultural slU1>luses in the rest of 
the world .... 

8hri C. D. Pande: At:1 chE'aper 
price too. 

8hri RaIlP: That is what I am 
lAying. 

.... in other countries at less than 
the cost price in tbeir country, at less 
than the price which they themselves 
pay to their own agriculturists, they 
do not make their agriculturists suffer 
thereby. On the other hand, they 
make the whole country stand what-
ever lOllS they have to sustain by these 
sales abroad. Therefore, it would be 
best for our Congress Government as 
a whole to support our Minister in 
his elforts to maintaJn the price of 
sugarcane in our country. 

8hri CblDtamoai Panfcrabi (Puri) : 
Are they not supporting Shri S. K. 
PatH? 

8bri RaDa"a: I do not know what you 
mean. 

I find that the area WIder sugarcane 
is growing in a \yay. At the same time, 
it is not uniformly /II'Owing. Produc-
tion of sugar also is increasinl. it il 
true, and the sugar industry can afford 
to sell sugar in our country at a lower 
price than what it is doing at present 
even while allowing the price that is 
being paid to the agriculturists, in that 
way safeguarding the interests of the 
agriculturists. 

There is also one other possibility. 
It is for the Govern·ment as a whole 
to decide whether it would not be in 
the interests of the country as a whole 
.. well as the aurar industry that the 
quantum of sugar excise duty should 
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be reduced. Tbat suggestion has al-
l-eady been made by my hOn. triend 
8hri Tyagi. I want the GOV8l"nment 
LO spare more and more ot the pro-
ceeds of the sugar excise duty tor the 
development of research in order to 
DK:rease production ot sugarcane first 
ot all, secondly also for transport faci-
lities that are to be made available 
for the sugarcane growers and thirdly 
for raising the sucrose content of our 
8ugarcane. As is very well known, in 
very many places, it is found that the 
8ugarcane growet"s are obliged to cut 
the augarcane and keep it waiting tor 
more than 24 hours before it is weigh-
ed and taken over by the sugar mill 
owners, with the result that the suc-
rose content goes down progressively 
hour atter hour and the whole ot the 
industry as well as the nation su1fers 
in addition to the suft'erings ot the 
peasants. 

Slui KamalDayan Bajaj: Not only 24 
hours, but sometimes it is 50 or 60 
hours. 

Shri RaDp: These thinls happen 
because ot various reasons for some of 
which the mill owners themselves are 
responsibse and also for some of which 
lack of transport facilties is responsi-
ble. In all these directions it is time 
now that the Minister as well as the 
Ministry as a whOle give their consi-
deration to imprOve the condition of 
the agriculturists as well as the manu-

"facturers, by setting apart a portion of 
the collection from the excise duty for 
this particular purpose and funding it, 
in fact, in the same way as they have 
been doing it in the case of the Indian 
Centr'al Cotton committee and also thQ 
oilseeds. 

Lastly, I am not at all in favour of 
the present policy of starving our peo-
ple so far as sugar is concerned and 
then saving so much of it in the vain 
hope of exporting to other countries 
and afterwards finding, in spite of all 
the efforts of our resourceful Minister 
for Agriculture, that we are not able 
to selt all our surpluses, and therefOl'e, 
we are burdened with all that addi-
tional surplus on our harids and we do 
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not know what to do. I would like 
the Ministry to explore ways and 
means by which they can possibly dis-
tribute such surpluses ot sugar produc-
tion as they find themselves in posses-
sion of in the same way in which im-
POrted milk powder and other import-
ed food materials are being made 
available to those classes who are sup-
posed to ·be the vulnerable sections ot 
our population. 

Several 1IoD. Members Tose-

Mr. Deputy-Speaker: Now, there is 
no time to call sO many hon. Members. 

SIIr.l C. D. PllDde: I want only one 
minute. r - ; ~ 

8hrI BlIthaU JIIIIIra (Bagaha): Give 
us ftve minutes each. 

'" ~ IlTclW ('m:~) 
~ ~ f(IfT ~pf en q;;9T ~ I 

~ ~: CI1r{ ~J(Il' "~i 
+ft f~ ~Ili <:1') ~q' f~ ~T 'til 
~ ~ ~iT? fIt;;;f Ii~T{ ~T{.fIOf 

iI't~ :ql~~, ;m 'Ii Ifle ~'~;;n ~) 
~i'T ~ ? ~ ",,:'I' lfgt q"'{ "TQ!: ~ 
~W~~ I 

SJui C. D. Pande: I am not going to-
take much time. I would take only 
one minute. 

Shri CldDtamoDi~: We can 
('omplete this discussion tomorrow. 

Shri C. D. "",e: There il a great 
deal of misaprehension in tt." Hou.e 
about the 1018 that We are incurring 
in expotti~ sugar to the USA. 

SIIrI S. M. Baaerjee: Let the hon. 
Minister reply. 

Sbrl C. D. PaDde: I am only giving 
my impression of it. The hon. Minis-
ter should be congn,tulated on having-
extracted a price which is much more 
than the world price of sugar. He .... 
got Rs. :165 per ton. This works out to 
Rs. 21 and a few annas per maund. 
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Sbri Bibha&i MiIthra: I challenge my 
friend Shri C. D. Pande. Here is a 
paper with me which says that in the 
agreement entered into by England 
with Australia and Fiji, the figure is 
£45'2'0 per ton. I challenge my hon. 
friend .... 

Mr. Deput),-Speaker: Order, order. 
Should I allow this to be settled by 
a duel? 

The Minister or Food IUI4 AcrleuI-
ture (Shri S. K. Patill: Outsid~ the 
House. 

Shri C. D. Paa4e: I do not know 
what my hon. friend Shri Bibhuti 
challenges. I am only quoting the 
figures which the hon. Minister has 
quoted. He has said that the price for 
the sugar that is exported to the USA 
is Rs. 565 per ton. If my hon. friend 
challenges me, I would only refer him 
to the hon. Minister. Rs. 565 per ton 
works out to Rs. 21 per maund. That 
is just a matter of calculation. 

Shri S. K. PaW: It is Rs. 545 

Shri C. D. Pande: Anyhow, it comes 
to about Rs. 20 and a few annas per 
maund. 

Shri A. M. Thomas: It is Rs. 560. 

Shri C. D. Pande: This does not re-
sult in any loss, in the sense that 
this sugar would not have been pro-
duced if the hon. Minister had not 
evolved the idea or the plan of giving 
subsidy to the excess production. 
Two years back, this country was pro-
ducing about 20 lakhs tons of sugar. 
The hon. Minister of Food and Agri-
culture is an ingenious person, and by 
a certain device that he had in mind 
he has raised it to almost 30 lakhs tons: 
This means that 10 lakhs tons of sugar 
have been produced extra in this 
country. On those 10 lakhs tons, we 
do not get any taxes; the taxes on 
sugar from the States and from the 
Centre come to about Rs. 13 per 
maund. Rs. 20 or Rs. 21 plus Rs. 13 
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would come to about Rs. 33; Rs. 34 and 
that only three rupees short is the 
seIling price of sugar. Let me tell 
you the loss is negligible. The loss 
is there only if you are counting on 
what would have been earned if every-
thing was spent here or consumed 
here, and if the excise had been im-
POSed on every ounce of sugar, and 
the sugar production also had gone up 
to 40 or 50 Iakhs of tons and you had 
levied excise and cess on every ounce 
of sugar; then, of course, the income 
would have been Rs. 100 crores. You 
are losing only because you have got 
what 7was not there, and if there is any 
loss on what would not have been 
there, we should not mind it because 
we are earning foreign exchange. 
That is the only point that I want to 
make. 

Mr. Depat),-Speaker: Now, Shri 
Bibhuti Mishra. Let us hear that 
challenge. 

!lit f"qf(ll f"",: ~~, 
1tt~it~<n:~mrA;~~ 
~~f Illm'lf;tt~~ 
Wfit;~~m'f~~~ 
Itil"~~~ ........ 

~'""''' ~: m'If it ;;iT ~ 
Q"Y AiqT 'fT ;N !fiT m'If ~ ~ ~ 
~f,m'If~~~;orr~~ I 

!lit qfi.f ~: II ~r <n: 'qTffi" 

~1~Hqit~ifiw:r~ 
~~it~~AiqT!;N ~ 

~ 'tX <mn ~ fuWr <n: Zif ;fi;ft 
<tit i!lTIrn ~ ! I wn: IfT~n;) ~ X ~o 
Itil" ;ft 1!Tol ft;m ;;m:r ;;it ~ Zif ~ ;€I-
i!lTIrn ~\9X ~. ~ ~ I ~ ~ 
~~fAi~'fiT~c:;.o 
"io <n:Zif~! I 

fiIf.:tm: ~ it wA ~ it 
iIm'fIlrr ~ fit; ~;tt N ~o 11-1" f1r.m 
t ~ o;ft;f\' Ifo1 "l ~ l; , ~\9 qo c:;X 
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;ro Ifo 1I'f I W~ ~ ~o ~o r:;y';ro 

olo ott 1I'f lIT 6) ~ ~ ~ if ~ 
~ lIT f1r.r cmn if v.rr ~ if ~. ~ I 
~~om~~~f.m;r 
;tt ~r:; ~ ~ fir.rm ~ I ;;r.r ~~ ~o r:;y' 

;ro ",0 if f.m;r ;tt t13 ~o ~ ~ aT 
~if~~~iJ~~ 
O<ti aT 4f'4tifG~ ~ ~ aT ~ ~. ~ 
<'Pll11T Yy. lIlT ~ mor'~ I m ~ if 
yy. f.m;r ;tt fir.rm ~ ;;r.r ~ ~ ~ 
~ if ~ ~ ~ ~r:; 'iWc flf<'lm 
~ I ~13 ~ r:;y' ~ ~ if ~ t13 ~ 
~«TiI' 'liT ~ ~ I ~ <'I1TT ~ 
fit; f.t;Q"FI' 'liT ~ ~ fir.rm ~ I 

17.31 hu 
[MR. SPEAKER in the Chair I 

~T iffir ~ ~. ~ ~ J!ft fuiiR 
""" ~ it ~~ ~, fit; ~ t~ 
SIftma' Jti'fT'fiT mr..-rm t I W ~ if 
ti'~~1IAilmr~ 
~C;I\llr".,(l 'I1i to ~ t. Y \Ii..-
tt~o if~~IfJ~WfI'lT~i I 
mr.mr~: !( 

"The Commission has recom-
mended that in addition to the 
cost of production derived from 
the cost schedules with reference 
to duration of season and rate of 
recovery of sugar. 12 per ceiit. re-
turn on employed capital Sliould 
b~ allowed SO as to provide sufll-
clent funds for each unii to meet 
its commitments under bonus and 
gratuity, interest on borrowed 
capital and debentures, dividend 
on pr~ference. ~hares. managing 
agents 'ComnusSlon and income-
tax and finally leave a residue to 
a large majority of the units in all 
regions to declare reasonable 
divisions" . 
Mr. Speaker: Let him read slowly. 

What is this hurry about? 

Shrl Bibhuti MisIara: The Deputy-
S~er has allowed me only five 
mmutes. What should 1 do? 
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Mr. Speaker: The spe~ch is torren-

tial. 

Shri Mohan Swamp (P:libhit): The 
time may be extended. 

'" ~fft' fit1f : at m1J ~ n 
<rok snf'I;z-~ ~ I 6"R <'lfI1iT .rr it ~ 
fit;~qA;~~1fi;f~ 

~~ I ti'~~[f.t; 
~qA;~~~~--' 
~<mVr~~fit;;;r.r~~ 
~~~aT~1IAi~~ 
~~tl~~~Wr 
~~~'fim1lAi~~ 
~~I~~r:;oWr~ 
~ at ~ 1IAi ~ Y WlIT '<,13 
~~~.~~ t:;Q Wr 
iJ~~~,~ ~ ~ lrt-
~~~, 

\I'if~ ~ \Ih:~~ f~ 
~~~f~;;ftv.rr~~ 
..M ~ ~ if ~T vT\I<: om if;;r ~ 
~~~~~~Iti'~ 
~ [ ~ ~ ~f<ro \Ih: ~ 
,~ 'tit Yx ~ ~ fufu'lT ~ ~13X 
~1fQ; if wRT v.rr m ~ at ~ v.rr 
miti1fif~~ I ~iffir6)~ 
~~~~~~'6)~ 
~r. 0IfT'<I'rtT ~ iIW.;;it m ~W ..-r;l ; 
~ \Ih: amn: \I<'I1T \I<'I1T ~ 
~ I ~~oo~~;;;ffi I ~aT 
~~I~6)~~~.~ 
~~m~ ~ 
CfmT \IT ~~ ~ mu~ ~ 
~, WR:~~'!it~cfr<r.!:~f'!i 
mu "IlUIT I 

Shri Ral'hunath Sinl'h: (Varanasi): 
'l'he Speaker himself is a Brahman; 

'" fillJ,fa ... : \IN 'lfT ~ ~T 
t, !lI'I'f 6) "f1ffm: ~ ~ ,.;t ;;pft;f ~ 
~I 
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["" f'l'l!fff fq,,] 
~ ;;mrr t f.I; ;fT;fi <r~ ~ ~ 

;pft ~ I ~ ~, ~ H.~'H.t 
it <fur ~ c; 0 ~ col ;fi;ft ~ it 
~ I ~'IIif~.n~~~fit; 
~~;pft ~. ~fit;~ ~o 
~?:i'[ ~ I ~ ~tXc;-~t it ~ it 

~o ~ C;o ~ e.r v.rr '" ~ ~ 
.~ 'm'iT ;:r q.;r ~~ ~ ;;mrr t fit; 
<'Iltr ij;q<;r ~ tm <'mIf e.r ;fi;ft ~ I 
~~~~fit;;fT;fi ~~m 
~ I ~ a«l<dicri", W;JT fT;;ft'..- ~ 
;it ~ ;nrm ;fT;fi !!fIl:! ~ i if:<: ~ 
<liT ~ ~ ~ I mq;j, ~ 
"l1<:it~~lmqmt4;~1ft 
~if;~ t~.nm;f~ t 
~~TH'~ ~ ~ 1fiIf;fT;fi ~ ~ I 
m<:~sro Wf~~~~ 
~'tiHIll!;~ I <I'i[t;ft;iT ~ ~~t I 
~ l;<I'l!; ~ ~ IfiIf q7 ;it ;fT;fi ~ ~ 
fir.t<fI" I v.rr '" ~ ~ 'fiT ~ 
fr.t; ~ ~ I ;ft;iT'IIl a~I<dI';(~ifi ~ 
~,..,~ W f~ if; ~ if; «11f IfiIf 
~~~ Imq~<'Pmtfit;~ 
lA 'ifi;ft ~ it mr.rr ~r <'I1RIT ~, 
~ ~ 1ft ~ fit; f.I;(IOjT ~ ...=t ~~ 
~ W f.t;o;rr ~ fl;.;f ~ ...=t ~ ~ I 
~ ~ f.I; ~ t~ ~ 
mf<tK; fw ;;mrr t I ~{f~ 'q'0lM WIT ~ 
f.I; ~ m ~ ~ ;fi;ft Proff IIiT 
f~ ~ if; r.ro; ~ t I '1T1r 
~"lft~if; ~"",,~ t 
. ~~~~~mr«11f;it 
1l"rT'i; if; l<'I it f.m<:r fum- t "" 9;I<f 

*~~1j,"Il'lif~T~tl 
fqinrr ~ "" ~ fill m 2iT "" 
~ ~ ~ if f.m:;r ~1fT 
f.l;mq~~~f.I;~~~t;~ 
~~~iT~iImit>f1'f''q'M~ 
~ «11f IfiIf ~ ;;rrt1.1fT I ~ ~~ 
"fit till ;it ~ ~ fit; mq 'ift;ft ...=t 
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a«I<aI';(~'ti ~ 'Iilf<i'l!;, ~ {fqr.r ~ 

.m·~~1 

~ ~ ~ I ~ (f gW oq-r fit; fit;m;r 
...=t~iI>'t~if;~it;ft;fi<iT~ I 
~ ~ ~ w" <'I1lT eft ~ fit; f.l;m;r 
IIiT ~ if; «11f if; ~ v.rr ~ fl;.;f 
'ffifi I ~ ~~ f.I; ~ ~ &-IT ~ 
f.I;~~qil>'t~if;~it 

;ft;:i't~;it~<iT~~I~ 
~ ~ fit; R<m: wrft v.rr ...=t 'l1f.r«t 
...=t~",1: I ~'i1OOfrmA~~ 
...=t@T;pftt I ~r~ Wr ~~ 
~I 

Some HOIl. Members TOSe-

Shri Khadilkar (Ahmednagar) : I 
want to point out one thing, that all 
the spokesmen of the inefficient sec-
tor of the industry from the North 
have spoken. Only the co.operative 
sector, which is the most efficient sec-
tor, has been left out. Their problems 
are different, and the han. Minister 
will admit that that sector has got to 
be represented. 

Shri Tyaci: What is the criterion 
of your efficiency? 

SIIri Khadilkar: I am going to 
quote ftgures. 

Mr. Speaker: There can be diffe-
rence of opinion rellardinll this. 

Sbri Ka_lna,u BaJaf: They come 
from Poona where there is all efftci-
ency . 

Mr. Speaker: His only point is that 
only one section has been represented, 
not the other. 

Has the han. Minister any outside 
work tomorrow? 

Shri S. K. Patil: I am not here 
tomorrow. It will have to be post-
poned for some time. 

SIIri RaP1ID8th Slap: M7 hoft. 
friend has used the expression, "in-
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·efficiency of the northern people". 
This should be expunged. We all 
belong to India as a whole. 

Shri Itbadilur: This is what 
said, and I repeat it. Only the in-
efficien t sector of the North is repre-
sented in the debate, but the efficient, 
co-operative sector from the South 
had no opportunity. 

Sbri Bagbaaatb SiD&"h: We protest 
against this. 

Mr. Speaker: I am afraid the hon. 
Member is making it worse. I would 
only say he does not refer to the in-
efficiency of the North, of the hon. 
Member Shri Raghunath Singh. He 
is quite efficient so far as work in 
Parliament is concerned. He only 
refers to inefficiency in those people 
who produce sugar in the North. No 
hon. Member need put on this cap 
which is to be fitted to some other 
person. 

In view of the fact that the hon. 
Minister cannot be. here tomorrow, 
and as I do not want the impres-
sion so far gained in the debate to be 
lost by putting off the reply indefinite-
ly, I am asking the hon. Minister to 
reply. I do not know if he can come 
at I~st day after tomorrow. He is 
not able to say. 

Shri ltamalDa,.u llaW: What is 
the criterion of efficiency? Is it only 
that they are co-operative societies, 
-or that Nature gives them greater re-
eovery in sugar? 

Sbri KJwIilUr: Certainly there 
is greater recovery. 

Sbri KamalDa,.u Bajaj: But that 
is because of Nature; it is not effi-
ciency. 

Sbri KhaclIIUr: The method of 
agriculture is also responsible. 

Sbrl TyaCi: Every one who is 
honest is considered to be inefficient. 

Mr. S)lUker: It il wron,. 
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Shri S. K. PaW: I am sorry that 

such a sweet subject as sugar should 
have drawn so much controversy. It 
I reply, I think I will be able to give 
satisfaction to most of the Members, 
if not to all. Therefore, they should 
bear with me patiently for some time. 
I should be given the opportunity of 
giving a fuller, more complete and, 
if I may SQy so, unvarnished picture 
so far as the sURar position of this 
country is concerned. 

Most of the Members have got at 
the back of their mind the fear that 
the price at sugarcane is going to be 
reduced. The burden of the sone in 
every speech was that. Where they 
got it I do not know. 

1 am really surprised. I do not 
think there is any hon. Member who 
can join issue with me on the point 
of protecting the interest of the farm-
ers of this country. I shall feel in-
sulted if that is done because it has 
been my constant endeavour to see, 
ever since I haVe taken this respon-
sibility, that the interests of the farm-
ers are protected, no matter at what 
cost. Therefore, it is none of tl¥! in-
tention of the Government at present 
to reduce the price of sugarcane at 
all ... (,Interruptions.) What I have 
said was not about the 10werinJt of 
the price of sugarcane. Often on the 
floor of this House, I have said that 
I shall devise a formula sometime in 
future where I shall assure the farm-
er that not only will he not get less 
but he will get more but I will not 
tie down the price of sugarcane. No-
body is thinking of it now. That will 
be when the time comes for it. In so 
far as exports were concerned, what 
I have said was this. If at all ten 
per cent of our sugar production has 
got to be exported, then surely we 
cannot alford to loose all this money. 
Therefore, all elements that go to 
make sugar, including the grower, the 
mill-owner-everybody, even excise 
duty-should combine to see that the 
exports do not become uneconomic. 
In that if I can persuade the farmer 
to make any sacrifice, I would do so. 
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I would assure all these representa-
tives of the farmers that I do repre-
sent the farmers even more than they 
do and surely I would be able to per-
suade them. What is intended is that 
the farmer has got to choose between 
two alternatives. May I say this, Mr. 
Speaker, with your permission? If 
we had not taken all this trouble and 
if we do not have all these so called 
obnoxious and very bad things and 
there is no control over sugar and we 
let everything to a free economy then 
it is the farmer who will suffer. 

Shri S. M. Banerjee: Why? 

Sbri S. K. PaUl: It will be so. It 
is not a question of 'why'. The hon. 
Member knows it very well and there-
fore, one need not lose temper over 
it. Let us consider these problems in 
a dispassionate manner and in a calm 
manner. I shall repeat once again 
on behalf of the Government that there 
is no intention whatsoever of reduc-
ing the cane price. 

Having said that-becaUse I know 
that it will cool down £he tempers and 
they will listen patiently and peace-
fully. I shall say exactly what is the 
story-entire, full, complete and un-
vamished-of sugar, and what is the 
problem we must consider . . 

Sbri S. M. Banerjee rose-

Sbri S. K. Patil: My hon. friend 
should keep quiet for sometime; I 
never interrupted him. It is a bad 
habit in a serious debate. 

This problem has got to be consi-
dered against the background of what 
obtained five or six years before. 
What was the condition when we in-
troduced these incentives and what 
was the mood of this House when the 
sugar debate used to take place in 
those days? May I tell you Sir, that 
right from 1956 upto the time when 
we gave these incentives, when there 
was a debate on agriculture or sugar 
in this House, the situation was that 
the prices were rocketinl and there 
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was not enough sugar in this country. 
There were serioUs talks of importing 
sugar from the other countries by 
mortgaging the very precious foreign 
exchange that we had got. It is against 
that background in 1959 that the 
sugar position of today has got to be 
considered. 

The House will remember that one 
of my predecessors in this position a 
very practical man, Shri Kidwai, dur-
ing these four or five years imported 
as much as 14 lakhs of tons of sugar 
and it must have cost nothing less 
than Rs. 40 crores of foreign exchange. 
Why? Because it was necessary to 
do so, because we were not produc-
ing enough sugar and sureiy you can-
not expect the people to remain with-
out sugar. In 1959 a type of situation 
arose and it was the time when this 
House was niCe and kind enough to 
hear my first statement on my becom-
ing the Minister of Food and Agricul-
ture BIld I said that if it was possible 
for me and so long as it was in my 
power I shall not import even a ton of 
sugar from outside. If a country can 
be made self-sufficient in sugar, why 
should I go outside for imports? Be-
sides, I had no money and no foreign 
exchange. You can understand. 

Today the farmer has worked and 
worked very honestly. Every body 
has done his best and more sugar is 
produced and the first electric shock 
is that the levels are falling down. 
If there is a shortage Government has 
to be condemned! If there be a little 
surplUs the Government has got to 
be condemned! 1 do not know how 
that mathematical accuracy is to be 
achieved. I pose this question very 
purposefully because what you under-
stand as self-sufficiency is not that 
sufficiency with a mathematical accu-
racy-that there shall be nothing less 
and there shall be nothinl more. J 
do not think, with all the mechlUlism 
that the administration can provide, 
any Minister, howsoever competent 
he may be, will be able to do that. 
I mall illustrate what I mean. 
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What Is the consumption of sugar 
in this COWltry? It is somewhere about 
24 lakhs to 25 lakh tons. Therefore, 
supposing we decide that we shall 
produce 25 lakh tons, no Minister can 
do that, because he has to depend upon 
the elements and forces which are 
far beyond his coatro!. He may end 
up by producing 20 lakh tons or 30 
lakh tons. I have often said that 
India is not only the pioneer of sugar 
in this whole world but that for cen-
turies before Christ this COWltry was 
talked of as the only COWl try that 
produced sugar. Alexander has men-
tioned this sugar. Even the name 
of sugar, in fact, was not there in 
those days. It was the honey that 
grows on the reeds. I am not merely 
arousing your sentiment by referring 
to that. We today produce the largest 
quantity of sugar in the whole world. 
That aiso has got to be Wlderstood. 
Do not merely look to the refined 
sugar of about three million or 21)' 8 
lakh tons--that We produce. You 
look to the jaggery and the khand-
sari that we produce. The proportion 
is l' 2. That means sugar is only one-
third of the total. If the whole cane 
was crushed for sugar we shall be 
producing 9 to 10 million tons of 
sugar, and that is surely 20 per cent 
of the whole world's production of 
sugar. Therefore, in a COWltry that 
is capable of producing 9 to ten mil-
lion tons of sugar-why capable of?-
it does produce it in the form of gur, 
in the form of khandsari and in the 
form of refined crystal sugar-what 
do I want? I put this question in all 
humility to my hon. friends. To have 
self-sufficiency in sugar in a country 
that produces 9 to 10 million tons, 
surely five per cent or six per cent 
margin must be given. Unless I pro-
duce more I cannot have self-suffici-
ency. What is half a millio!) ton as 
compared to 9 to 10 million tons? You 
will see that what we export is not 
more than five to six per cent of the 
totality of the sweetening element! 
including crystal sugar that We pro-
duce in this country. 

Am I asking for anything which is 
impossible? Should we be almost 
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electrocuted simply because somethinll 
has happened which we can tide over: 
It is not such an insurmountable d;-
fficulty which, with all the ingenuity 
of the administration and may I say, 
of this House, we would not really 
combat with. Therefore, this is the 
first stage that we have come to, and 
we must be able .to SurmOWlt this diffi-
culty. I am quite sure that with the 
co-operation of this House the Gov-
ernment will be able to surmoWlt this 
difficulty. 

A few figures will be interesting in 
this connection. In 1955-56, we were 
producing 18' 62 lakh tons and con-
suming 19'41 lakh tons. I de not give 
all the details of the figures. The 
consumption of sugar was increasing 
by 45,000 tons, 56,000 tons and 38,000 
tons because the population is increas-
ing. When the consumption goes 
down, that means something is rad,i-
cally wrong. What is radically wrong? 
For the last two or three years the con-
sumption has been stationary. It has not 
increased. Right frOm 1955, if I Wlder-
stand correctly, the trend of consump-
tion in this country has been increas-
ing. It is not only so in this COWl try 
but in thc whole world year after 
year. Even in America the consump-
tion has been increasing. It was in-
creasing by 75,000 tons every year. It 
has now come to an increase of 125,000 
tons a year because of the population 
and the diversified taste of the people 
to eat more and more sugar, choco-
lates, milk-shakes and all that type 
of thing. That is how the consump-
tion has increased. What has happen-
ed during the last two or three years? 
I can give you the figures. In 1959. 
two yearS back, it was 20'21 lakh 
tons. In 1960-61, it was 20'5 lakh 
tons. Instead of increasing, it has 
come down. Therefore, I aeree with 
nly hUil. Idt:'ilUs 3l:..d Ty G61 Cii:.(l ~ri 
S. L. Saksena and others that some-
thing nas caused it, that some clog 
in the machinery has been there. It 
has got to be removed in order that 
the normal channel may function, and 
with the increase in population and 
the diversification of the tastes of the 
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people, our consumption should in-
crease normally. It should have been 
about 22 lakhs to 23 lakhs just now, 
and that is why, workina out very 
cal'f'fully, I thoneht that at the e..T\d 
of the third Plan,-in five years, 
if it gOes on increasing at the trend 
that it is increasing, OUr consumption 
will go up from 24 lakh tons to 30 
lakh tons, i.e. 3 million tons. I must 
have half a million tons more in 
order that in a lean Or bad year, I will 
not have the necessity of importing 
it. That is exactly the definition of 
self-sufficiency. 

Today it is the question of sugar. 
Tomorrow it may be the question of 
wheat or rice. This year our farmers 
have produced the maximum amount 
of wheat. Suppose tomorrow our 
farmers, when we give induce-
ments to them, produce I million tons 
more. Do you mean to say that they 
should eat more and consume it? It 
is dangerous for their health if they 
consume it. Therefore, self-sufficiency 
does include a component or element, 
however small it may be, 5 or 10 per 
cent more than the mathembtical re-
quirement, so that in any emergency, 
you shall not be found wanting. 

It we have to sell our wheat, we 
shall have to sell our wheat at the 
rate of Rs. 14 per maund, but the 
price in the world market is not more 
than Rs. 8. Then it will be the same 
story. You will say, our people do 
not produce more, but even if they 
produce more, you punish them by 
lowering down their price. In every 
progressive country, when it comes to 
export its agricultural production, the 
cost of internal production is much 
higher than what they get from the 
export market. 

Mr. Speaker: have also been 
hearing hon. Members. I do not think 
anybody complained of the increased 
production. Notwithstanding the 
increased production, it is not 
available in the market. 'J'hat was 
the complaint, I am sure the whole 

Distribu.tion, Export 
and Price Fixation 

of Su.gar 

country is anxious to eat more and 
more sweets. 

Shrl S. K. Patil: This is how I am 
developing. I sball give some facts. 
Even in U.K. which produces only 
half of its requirement of agricultural 
production because they have no land, 
even to support the price of what little 
they produce, they spend Rs. 40 crores 
by way of subsidy. So, we have to 
give a little subsidy. This is in the 
nature of subsidy. One must not mind 
it. This is a new experiment and as 
I said, this is the first electric shock. 

I took up this question in 1959 and 
the incentive was given in 1959 after 
the sowing was done. So, they could 
not increase the area that year because 
the sowing was already done. The 
incentive was given and the price 
was increased from Rs. 1-7-0 to 
Rs 1-10-0 to the canegrower; also, 
th~re was remission of half the excise 
duty to thc mills, sO that they could 
also give something more to the 
grower. Therefore, the production of 
24 lakh tons and odd of sugar one 
year before this was the result not 
of additional land that went under 
cane production, because the sowing 
was done before the incentive came; it 
was because of the diversification 
from gur and khandsari to crystal 
sugar. 

But what happened this year when 
it has gone up to 3 million tons? The 
area under suearcane cultivation in 
1953-54 was only 35 lakh acres. I do 
not take the year 1958-59 because we 
did not introduce our incentives then. 
In 1959-60, the area came to 52 lakh 
acres. In 1960-61, it has gone up to 
57 lakh acres. The figures that we 
ha~ got of this year's sowing-the 
cane will be ready from October or 
November-show that the area has 
gun" up by .. iIlkh acres more, in spite 
of my warning. I have repeatedly 
said in this House that there must be 
some kind of restriction SO far as 
crops are concerned, because if you 
leave it to the farmer, he naturally 
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chooses the crop which gives the 
maximum advantage. Therefore, the 
increase of 9 lakh acres last year and 
this year is responsible for an addi-
tional production of about 1 mill!on 
tons of sugar, because 1 acre nearly 
gives I ton. It may be a little less 
or little more. But what I am telling 
is this. If they had restricted their 
sowing to the land that was under 
cultivation and by a !lroce"~ of · .. ten-
sive cultivation increased the produc-
tion, none. of these difficulties would 
have arisen; of course, production of 
sugar would not have risen to that 
extent, it would have risen a little 
bit. Then every farmer would have 
got benefit out of it because on the 
same acreage he could have produced 
more and got more money out of it. 
Therefore, Government is very seri-
OUSly thinking whether they could not 
use the Essential Commodities Act in 
order to empower the State Govern-
ments. They must be able to regu-
late all these crops, the cash crops 
and food crops, becaUSe otherwise the 
cash crops possibly would destroy 
the food crops and there would be 
such an imbalance in the agricultural 
economy of this country that it would 
be very difficult to meet it. There-
fore, this position has arrived. 

Now, having got this position, many 
people here have asked, how is it 
that you are talking sometimes of-
I am not thinking, I think it was only 
in their imagination-reducine the 
price of sugarcane. Even assuming 
that, they ask why is it that you are 
not reducing the price of other things. 
The House should clearly know that 
I have got here exact figures, the exact 
percentages and figures, and wherever 
there is scope, I can tell you, and re-
duction is possible, that reduction 
could be made. 

My han. friend Shri Bibhuti Mishra 
was very vehement in saying-I am 
very glad to know that he is a little 
bit of mathematician also-that 
Rs. 37' 85 is the price per maund of 
sugar and the cost of cane is only 
Rs. 17'01 and therefore it can never 
become 118 per cent. I am gain, to 
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. tell my hon. friend Shri Bibhuti 
Mishra that it is not 68 per cent but 
the price of cane is 70 per cent and 
it does not compare with the price 
including the excise and all that. I 
shall split up the figures and give you 
the exact mathematics of it. There-
fore, the challenge does not remain. 

The cost of cane including the com-
mission of co-operative societies etc. 
is Rs. 17'61 as was rightly mentioned 
by him. The cane cess which the 
States charge is Rs. 2 on that. The 
manufacturing cost-whether it has 
got to be reduced or not is a different 
thing and I shall come to that later-
is Rs. 5' 75, and the gross return on 
capital which the Tariff Commission 
has given to them, you know, by way 
of dividend is Rs. l' 79. The excise 
duty is Rs. 10'70. No:w yOU will. see, 
as my hon. friend Shrl Pan de pomted 
out, between the cane cess and excise 
duty We give Rs. 12' 70, which is as 
much as 34 to 35 per cent of the 
entire price that the consumer pays. 
Whether it should be done or not is 
another question. One way or the 
other it has to be done; either by thr' 
process of indirect taxes you help the 
Government by giving Rs. 46 crores 
Or ask the Government to find some 
other sources for taxation, because 
money does not come from the clouds, 
it has got to be got from somewhere. 
This tax has been a definite revenue 
measure. It was intended to be so 
and it does give Us money. It has 
risen from Rs. 7! crores to Rs. 46 
crores, and surely when consumption 
goes up it will go up to Rs. 50 crores. 
It is a fact. Whether you want it to 
be removed and create another source 
somewhere either for direct or indirect 
revenue I do not know. But that is 
not within my competence, it is within 
the competence of my hon. colleague 
the Finance Minister. 

What I am telling is this. 30 to 35 
per cent of the entire cost-I am 
talking of the gross incl ud ing excise 
and cess--is by way of tax. But when 
yOu go to the actual price of sugar 
which is really material for export-
not including the excise etc., because 
we do not pay any excise and even in 
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the case of the cess rebate is given to 
the millowners and they get it back-
the exact price which is called the 
COSt of production, it is only Rs. 17· 61 
plus this Rs. 5· 75 plus the profit of 
Rs. 1: 79 which comes, the whole of it, 
to Rs. 25· 15. Out of that the cane 
price is Rs. 17·61, and if you take the 
cost of cane the percentage comes to 
70 per cent of the price and not 68 per 
cent. I worked it out very carefully. 
I am not saying that they should not 
get it. They should get it. What is 
wrong about it? I am not challeng'tlg 
them. What I am saying is this. We 
have got to see whether there is a 
possibility of reduction. What could 
you reduce? You cannot reduce the 
cost of cane, Rs. 17· 61. Then you 
haVe got Rs. 5· 75 \vhich is the manu-
facturing cost. If a case has been 
made out to reduce that, I can quite 
understand it. Han. Members were 
very right when they pointed out that 
when the duration of the season is 
longer, the overhead charges etc. be-
come less correspondingly and the 
cost must go down. Therefore, the 
industry must be expected to make 
some sacrifices. Have they made 
such a sacrifice? That is the question. 
And what more sacrifices could they 
be expected to make. 

With your permlsslon, Sir, I would 
like to tell the House what sacrifice 
~he industry has made SO far and what 
r expect them hereafter to make. If 
it is possible, then we shall make 
them do it. Now let us hear the 
story as to how much really they have 
paid during these years. When the 
Wage Board award came there was 
no cushion anywhere, because as per 
the recommendations of the Tarift 
Commission there was no cushion. The 
Tariff Commission had worked out 
very cerefully all items which go into 
the cost of sugar-cane and, after taking 
into account all such items, fixed the 
price at Rs. 37,85. Therefore, they 
said "we are not going to implement 
the wage board award because there 
is no cushion". I compelled them and 

I persuaded them. M:" persuasion 
was almost tantamount to compulsion 
that they have got to do it, whatever 
it is. Please do not ask me what means 
I adopted, but the means were power-
ful enough and I persuaded them to 
implement that. And what is the 
quantum of it? The quantum is Rs. 5 
crQres to 6 crores, which is not a small 
amount. Rs. 5 crores to 6 crores have 
gone towards the implementation of 
the Wage Board report, and that has 
come outside the Tariff Commission's 
recommendation, from the mill-
owners. 

Then, when this question of export 
came in, we told them "go on export-
ing". They exported one lakh tons 
of sugar and incurred a loss of more 
than Rs. 3 crores, as we are incurring 
today. They Incurred it and we told 
them that we shaH not give it. There-
fore, in all they have suffered a loss 
of Rs. 5 crores to 6 crores plus 3 crores. 
I am only mentioning how much pre,ll-
sure I am bringing to bear on them. 
If there is more hydraulic pressure 
that this House wants me to put upon 
them, and if it is possible for them 
to bear it, surely I am prepared to 
do it. I am not saying that I am not. 
prepared to do it. 

Then came the question of American 
exports. Although they give us an 
additional price, Rs. 560, our cost of 
production is Rs. 750 or BOO. There-
fore, the di1ference of Rs. 200 has got 
to be found. So, we again approached 
them and, whether it is persuasion 
or compulsion on the mill-owners, we 
told them that they should also bear 
some cost out of this because their 
sugar is going out. We persuaded 
them to give 62 nP. per maund, which 
comes to about Rs. 16 per ton. In 
quantum the amount on the American 
export comes to somewhere about 
Rs. 30 lakhs. 

Then there was the question of 
export to the Commonwealth coun-
tries. There the quantity of export 
was 30,000 tons and we told them 
"what you have done in the Americaa 
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export, you have to do here also" 
They have done it. 

Then there Is the question of 
market fiuctuations. I will tell you 
an Incident which happened only 
&8 hours ago. America has got a free 
market where the prices fluctuate. 
The price of sugar ruling on a parti-
tular day was 6.50 cents per pound. 
Eight days after that, it came down 
to 6.05 cents, which means a fall of 
.45 cents. That means a loss of 
Rs. 2 crores to this industry, which 
is not a small thing. But, in the free 
market we have to face it. It is not 
as if the American Government fix a 
price and that price should be given. 
Of course, their price is more; that 
is certain. But it is quoted in the 
stock market and according to that 
price we have got to work. 

Therefore, you could see that Rs. 9 
erores to 10 crores has already been 
exacted from the mill-owners. Why? 
Because of the profit that they have 
made during the last two yean. 
Because of the operation of the longer 
season, they have made a proftt. 
Therefore, we exacted out of them 
something like Rs. 10 crores. So, I 
hope this House will not really blame 
me for not doing anything. In spite 
of this, notwithstanding all that I 
have done, if there is still any scope 
where the prices could be reduced-I 
am talking of this Rs. 5.75 per maund 
which has got to be reduced_urely 
I am prepared to send it to the Tari1! 
Commission or any other competent 
body that my han. friend, Shri 
Banerjee, suggests. I am not protec-
ting anybody. I want my country to 
be protected. I want my farmers to 
be protected. Therefore there is no 
attempt whatsoever on the part of 
the Government that this should be 
done. 

My han. friend, Shri S. L. Saksena, 
came out with a story and repeated 
it again and again. My han. frienc!. 
Shri Tyagi, very unwittingly and un-
knowingly walked into his net. Shrl 
Saksena quoted some figure. He said 
that in 1960 the Tariff CommissIon 
771 (Ai) LSD-ll. 
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gave them Rs. 15-10-0 or some~ 
like that. I do not know what it was 
in those days. Now they gave more. 
They gave Rs. 2 and odd. Therefore 
the millowners have got more money. 
But he totally forgot the basis of that 
and this. The basis in 1950 was 
entirely different from the basis on 
which they have given this in 1959. I 
shall quote their own words lIO that 
you can understand why it has gone 
up. According to that 10 per cent 
their dividend used to be 6.6 per cent. 
Now it has been reduced to 6 per cent 
and not increased by giving thIa 
money. These are their words--I 
quote: 

"The tempo of investment which 
was maintained in recent years 
requires to be continued and 
incentives provided therefor. The 
rate of 12 per cent determined by 
us as fair and reasonable will, in 
our view, provide sufficient fun~ 
for each units to meet its commit-
ments .... " 

Under how many heads? 
"under bonus and gratuity, 
interest on borrowed capital and 
debentures, divided on preference 
shares, managing agents, commis-
sion and income-tax and finally 
leave a residue. . . .. 

of 6 per cent. In other words, from 
6.6 per cent which used to be the pro-
fit that was given, under this Report 
it has now been reduced to II per 
cent. I am only claiming this. It is 
open to anybody to say that it should 
not be 6 per cent and that it should 
be 3 per cent. If you want that I 
should refer it back to the Tari1f 
Commission, I would do so. But we 
should not create an atmosphere as 
if some crores of rupees have gone 
somewhere, because that 10 per cent 
did not include many of these items. 
Only a few items were included. Now 
there are many more burdens. They 
say that rehabilitation also has been 
included although the mill-owners 
contest that position and say that it is 
not so. Therefore you could see that 
everything that is possible to be dOlle 
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by the Go"ernment in order to exer-
cise pressure on the miliowners so 
that the cost is lessened is done. The 
('ost has been lessened. In spite of 
that these things have not been done. 

Then what is the remedy? That 
I shall just now tell you. Because 
the position has become so very im-
possible we must not be non-plussed 
by this. If you are non-plussed by 
this position and if )'ou cannot 
encounter this position, you cannot. 
encounter the agricultural economy 
at all. If I am the Minister of Agri-
culture, my economy will be that I 
shall seek self -sufficiency in this 
country. But in seeking that I shall 
not have a mere mathematical self-
sufficiency. That will put me in 
danger some time. I will always have 
5. to 10 per cent more than what i~ 
necessary so that in the lean years I 
shall not be put to difficulty. 

Sir, you rightly said that while 
there is SO much sugar, why the com-
mon man does not get it; therefore, 
liberalise it. May I tell this House 
and to you that when we have known 
that 35 per cent of this price has 
increased because there is taxation, it 
is really the tribute which the mul-
titude of the people pays to their Gov-
ernment in order to carry on the 
administration. If it is to be lessen-
ed, it is a different story altogether. 

I said one thing very cryptically 
which I shall enlarge now. Liberali-
sation was not made because dis-
tribution was given to the States. It 
is tlie States who give it to their per-
sons who draw it. I am not respon-
sible for that. I cannot take the 
responsibility of distributing sugar to 
438 million people. The States have 
got to be trusted. I have been writ-
ing to the States time and again. I 
do not know how many letters have 
gone during the last two years say-
ing, "Please, for God's sake remove 
all these restrictions so that sugar is 
channelled in a very normal manner". 
But there is a limit to sugar going. 
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It is true that 2 lakh to 3 lakh tons 
will go, but surely you cann!lt expect 
all of a sudden that it will li~ ·from 
20 lakh tons to 30 lakh tons. It 
cannot. It is a dangerous thing. You 
cannot and you must not create an 
artificial habit or demand by reducing 
the price, so that simply because it is 
cheap people take more and they stop 
taking it when·· the prices go up. 
Therefore this demand must go up 
by design and should not be merely 
something that has happened inciden-
tally. Therefore my endeavour and 
the Government's endeavour here-
after would be to protect the farmer. 
While these stocks were gathering, 
people c~uld not pay. Complaints 
were made here that wages or cane 
charges were not paid. 

I have got the figures with me. As 
much as 94 per cent or something 
nearing that has already been paid. 
There are always some bad eggs or 
bad heads. There are some mills 
which are bad. They do not know 
ho,,: to run their business. They do 
not pay even when there is affluence 
ewrywhcre. Lik'e that some cases 
might have remained. But during 
the last two or three months they 
have to pay, and yet they have not 
to receive cane. because this is the 
season where they do not crush. 
Therefore. they have to pay for the 
fresh cane. But they go on receiving. 
Month by month this is going on. 
And I am quite sure. I shall be in a 
happy position after a month or so 
that there is not one naya paisa 
remainil1.~ of the cane charge that have 
got to be paid. What more do you 
expect from them? 

Then yOU could say that they should 
have been given some more protec-
tion, more money, more funds creilit, 
etc. Government have gone to the 
utmost in giving protection, and I may 
tell you what the nature of thai pro-
tection is. The banks were giving 
them only 60 per cent to 70 per cent. 
We have brought it up to 85 per cent. 
But the banks have made a rule that 
it will be 85 per cent or Rs. 50 lakhs, 
whichever is the minimum. And what 
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is the position today? A few years 
ago this money which the mills took 
from' the banks was of the order of 
Rs. 68 crores. Today it is Rs. 94· crores. 
And you can understand that for the 
Reserve Bank and the State Bank the 
sugar industry is no~ the only indus-
try that has got to be protected; there 
are many more inqustries that have 
to be looked to. Therefore. there is 
such a saturation of sugar there. 

So far as exports are cbncerned, I 
have explained to this House that 
there cannot be exports of more than 
half a million long tons every year, 
that means 6 lakh metric tons. And 
with the American quota which is 
2.25 and which might be increased to 
3 and 3! and our international agree-
ment quota On which the other quota 
depends, it will be of the order of 
about 2 lakhs, and we shall have 
about half a million. 

Now, do you really grudge this? 
Does this House grudge it? In a 
country where 9 million tons of sugar 
is produced, if half a million tons of 
sugar has got to be sent, surely we 
must be prepared for it. That half a 
million tons of sugar will give us 
somewhere about 60 million dollars 
as the price of it, although it 
may not be economic. But 60 
m~llion ?ollars coming every year 
WIll servIce and amortise a loan of 
600 million dollars. We have been 
taking loans. And what do we look 
to in order to service and amortise 
those loans in the limited or stipu-
lated period? We must create new 
sources. We cannot simply over-
strain the sources of our tea or jute 
or cotton that we have got. Every-
day our mind must work on creating 
new sources. And it in the agricul-
tural economy and in the plenty that 
we are producing in this country In 
the wis.dom of our farmers, which is 
responsIble for these results, we pro-
duce a new source by which we can 
service and amortise our loan, surely 
nobody, and not this House will 
grudge it. ' 
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This is the story of sugar, Sir. 

Therefore, one need not be afraid 
because this shock has come. I am 
prepared to have all the shocks. 
Unless we are prepared to have 'heae 
shocks and meet them adequately, 
liberalisation will come. If I am not 
having it immediately it may come 
tomorrow or ~he day after. There 
must be some reason. Nobody will 
accuse me in this House that I am a 
friend of controls and that somehow 
or other I want to have these controls. 
No" )dy would be more happy than 
myc~lf ',he day these controls are 
renuved. And therefore you must 
understand-although it is a sweet 
subje·,t it is a very delicate subject---
you Plust understand that there are 
differ€'nt kinds of factories. On the 
one side there is a factory which 
make; crores of profit, an excellent 
factory. On the other side there is 
a factory which is a miserable factory. 
Ou t of 160 odd factories that we have 
got, t:lere are fifty or sixty which lire 
of that type. And ultimately the pace 
of progress is not of the fast but of 
the slowest one. And that is how my 
difficulty comes in. When I apply one 
ki.!ld of method it acts differently on 
the other type of customer. 

Therefore, I must do something so 
that the total effect of it will not be 
the destruction of the sugar industry 
and the destruction of the farmer. I 
wish to assure this House that so far 
as the interests of the farmers are 
concerned none will protect them 
better than' this Government. 

Shri S. L. Saksena: Sir, just one 
word ..... . 

Mr. Speaker: I will not allow it. 
The House stands adjourned till 11 
a.m. tomorrow. 

18.15 brs. 

The Lok Sabha then adjourned ,tiU 
Eleven' of the Clock on Friday. 
August 11, 19611Sravana 20, 1883 
(Saka). 
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ORAL ANSWERS TO 
QUESTIONS 
S.Q. Subject 

No. 

286 Exports to Pakistan 
87. Tibetan Refugees 
288. Suicide by a GoV!. employe 

inDeIJli 
289. Nagaland 
331. Nagas 
343· Airmen held cap ive by Naga 

Rebels . . . 
290· Newsprint factory in Kangra 

District 
291. Land for landless labourers 
292. Atomic plant 
293. European Common Market 
294· Recommendations of Mehta 

Committee . 
29'. Naga hostiles . 

WRITTEN ANSWERS TO 
QUESTIONS 

S.Q. 
No. 

296. Accidents in Raniganj Coal-
fields 

297· Stamping of cloth 
298. Report of Chinese and 

Indian Official. 
299. Asylum to Portuguese 

soldicrs 
300. Trade agreement with 

Mexico 
301. Iron Ore Labour Welfare 

Fund 
303. Fertilizer plant in U.P. 
303. Reorganisation of U. N. 

Secretariat 
304· Price of woollen yams 
lOS· Wage Board for Iron and 

Steel Industry 
ospital in 24 Parganas,-
West Bengal under Em-
Ployees' State Insurance 
Scheme .• 

Medical benefits to families 307·.of insured workers . 
308. HOIIdle Nagas in JI~. . 
309. Teaching through teleVl~n 

Paper and cement factones 
310. on border oflndia . 
3II. Slum c:learaDCe scheme 
312. Fitt; in Central Sect!. pre-- .' 

~'')LUMN 

II 9--21 
I:!I-28 

23-30 
II 3<>-34 
II 34-36 

II 36-37 

II 38-40 
II4D-46 

II46-47 
II47-S3 

IIS3 
IIS3-S7 

IIS9 

1159-60 

II 60 

1161 
1161-62 

II66 
II67 

WRITTEN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. 
No. 

Subject COLUMNS 

313. Paper insulator power cables 
314. Textile mills 

3IS. Indians in U.N.O. 
316. Goa 
317. Technical Training Insti-

tutes in Delhi 
318. Shortage of newsprint 
319. Compensation to refugees 

from East Pakistan . 
320. Return of Pakistani Motor 

Launch 
321. Small Scale Industries 

Board . • 
322. Research in labour relations 
323. Import of raw jute 
324. Manufacture of Streptomycin 
32S. Surgical instruments factory 
326. Angola 
327. Indians in South Mrica 
328. Sindri Fertilizer Factory 
329. Import of machine!"), for 

Dandakaranya Project 
330. Purchase of arms by India 

from U.S.A. 
332. Jute substitutes manufactur-

ing machinery . 
333. Firing by Pakistanis 
334. Censors~ip of .Indian tele-

grams m Pakistan . 
33S. All India Radio 
336. Aluminium plant 
337. Export of iron ore to Japan 
338. Administrstive procedure . 
339. ne-Jure transfer of Pondi-

cherry • • 
340. Prototype Leather .Training 

Institute and FruIt Cann-
ing Plant 

341. Tea export to Pakistan 
342. Newsprint factory 
344. Indian businessmen in 

Tibet . . 
34S. Survey of causes leading to 

strike by Centrsl Govern-
ment Employees 

346. Punjabi Suba 

347. Small scale .woollen. manu-
facturers m Delhi 

1168 
1169 

II69-70 
II70 

II?3 

1174 
1174 
I17S 

II75-76 
II 76 
II77 

II77-78 

I179 

II 79 
II79-80 

I180 
IIaI 
1181 
n82 

1182-83 
II 83 

I183-84 
u84 

1184-85 

I18S 

II8S-86 
II86-a7 

II87-88 
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WRI'1"I'EN ANSWERS TO 
QUESTION~nntd. 

U.S.Q. Subject COLUMNS 
No. 
348. Implementation of Indo-

Pak. agreement 
349. Silk Industry in Uttar Pra-

desh 
350. Block closure of jute mills 
351. State Trading Corporation 
352. Raid by Pakistanis 
353. Requirement of Sulphur . 
354. Death of two dock worken 

in CIacutta Port 
355. Government Statistical De-

penments 
356. Appeal of P. M. to services 
357. Trade in cotton textiles 
358. Drug plants 
359. Tractors for reclamation 

operations in Dandakaranya 
360. Promotion of exports 
361. Asbestos factory in Andhra 

Pradesh 
362. Employment of Government 

penonnel in public under-
taking. 

363. Export of iron ore to Japan 
364. Cottage industries in Madhya 

Pradesh 
36, Output of rubber 
366. Indian nationals in Laos . 
367. Ball bearing industry 
368. Nepalese Trade Delegation 
369. Export of handicrafts 
370. Sant Singh Teg's meeting 

withP.M. 
U.S.Q. 

N •. 
564. Export of chemicals to 

1188-89 

1194 
1195 

1197 

1199 

1200 
1200-01 
1201-02 

1202-03 

Middle East Africa 1203 
565. Small Scale Industries 

around the Rourkela Steel 
Project . • • 1203-04 

566. Industrial survey of Delhi 1204 
567. Enquiry report of Calcutta 

Tramways strike . 1204-05 
568. Trade centre in New York. 1205 
569. Exploitation of Sambhar 

Lake resources 1205 
570. SllJ'Vey of the CarpetIndustry 
571. Paper mills in Jammu and 

Kashmir . • • 1206 
572. Quarten for clerks 1206-G7 
573. SmaI1 acaIe industries in 

Mabanshtra 1207-08 
774. Small industrial units in Bihar 1208 

WRITTEN ANSWERS TO 
QUESTIONS--e Jntd. 

U.S.Q. Subject CoLUMKlI 
NQ'. 

575. Passports to Iadians for 
China 

576. NEPA milia 
577. Guarantee Scheme for smaIJ 

acaIe indutries 
578. Mysore aDd Andhra Pra-

desh during Second Plan 
57!". Enquiry oflicea at PeIQIZOo 

shah road 
580. Manufacture of WIIlCh/ 

Clock parte 
581. Capsule cover manufacturing 

units 
583 Conversion or electricity 
,83. Polyst}'mle plutic 
584. Import or watches 
58,. Cinema arc carbons 
586 TraDsfonnen . 
,87. Cement for Orissa 
588. Slum clearance in Punjab 
589. Woollen Industry In Jammu 

and Kubmir . 
590. Biri industry 
593. West Bengal refugees in 

camps 
594. Ball-bearings . 
59'. Publk: lOCtor indU8trica 
596. Teaching of HIndi to em-

ployees In Indian Misaion 
abroad 

597. Disposal of work in settle-
ment oflicea . 

s9B. Out ofturn allotment 
599. Export of jute 
600. Fertilizer pfOlrBlDlDC 
601. Report on India-China 

border dispute 
602. Nap-hostiles . 
603. Export of shoes to Russia 
604. HindUStaD Machine Tools 

FactorY. Bangalore • 
60S. Export of manpnese ore • 
606. Trade agreement with 

RussJa • • 
607. Watch fldtor, in J. &I K. 

Stale • 
608. Joint Manaaement Coun-

cils 
609. New dhision for Africa in 

Ihternal Allain MinislrJ 
610 ConcentlaliOD of Fconomic 

PCMer • 

1209 

1209-10 

1210 

1210-11 

1211-12 
1:1112-13 
1213-14 

1214 
1314 
1215i 
121, 
1216 

1216 

1217 
1217-18 

1218 

1218-19 

1219 
1220-21 
1221-32 

1222 

1322-3) 
122)-34 

1Z24 

1334-25 
122S 

1226 

1326-27 

1227 

1227 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. 
No. 

Subject COLUMNS 

6n. Loss of files reg:nding 
allotment of encuet land in, 
in the punjilb ' 

612. Deportation of Indian 
p:>lilical pJi,onelS tlo Pot tu· 
gal 

(\13. Allocation of srindlage and 
loomage in Mad •• ! . 

614. CloSUI< of tntlle mills 
615. Infl"x 0 Tibetans 
616. 
617. 

Trade" i th Russia , 
Diplomatic relations with 
NOlth and South, Kona • 

1228 

1'2.28-29 

1229 
1229 
1230 
1230 

1231 
618. Hasp i tal at Banga\ore under 

Emplo}ees' St,ate Insurance 
Scheme. 1231-32 

619 
620 

62J. 
"22 

626. 

628 
629 

QlIarbers for coal minelS 
ilinsumer PI ice index 

numbers 
Goa Week 
South East Asian Stat .. 
Association 

Rai PilgIim' 
Speechu and wlitinl!s of 
Netaii Subbash Cbandra 
Bose 
Repaiu to ... idences of 
Memb .. , of Planriing 
Commission 
Coolers supplied 10 
Ministers etc. 
Quarte.. in Gole Mark. t 
lIIea 

Code of Disci~lin. 
Notional PlOducti~it' Coun· di . 
Fact-Finding Mission in 

Canso 
631. Doublec,torey quarters for 

Delhi dum-dwell ... 
632. BlOadea!h for West Asia 

and South·Ea,t Asia 
Allotment of quarte .. 
Local deVelopment "crk! 
in O.is;& 
SiU.im House in Delhi, • 
India Foreign Seniiee . 
Rettenchment In Re-' 

habilitation Minis1rl 
Edw:ated unemplosed in 

K.rala . 
639 Jeeps 
640 Registfted .imem~lo}.d 

persont': 

1232 

, 1233 
1233-34 

1234 
21~-35 

1235 

1236 

1236-37 
1237-38 

1238 

12.39 

12.39 

WRITTEN ANSWERS TO 
QUESTIONS-~')1Itc!. 

U.S.Q. Subject COLUMNS 
No. 

641. Exporl of cotton . 
642. Indu.tIial flou. mill ma-

chinel} . 
643. BXPOII of cotlon 
644. Expo,ts to SingapOIe 
645 Rec:h in~ centres at Jo,hal 

ord Shillong 
646 Mec!ium WaH Tr~nsmitter 

at Jorhat 
647 Imports f10m Belgium 
648 Promotion of expo,ls 
649 Burflgorh collien 
65<l Intonational Silk Conp, ess 

in London 
United p"" inces Comrr er· 
eial CJI p0 .. tion 
PlOductiori of aUlomobiles 
Im;lOrt of goods tv the State 
Tlading COlpOlation 
Industlial Disrules in 
Punjab. 
Small scale indus I, ies 

65E. Newsp. int induslt) 
6S'i Fout.in pen; 
658 Yaln flC~lies in U.P. 
659 P~v"t) in Easle.n Ullar 

P,adesh 
66c. U,e of Hindi in Minish} 

of Ex ternal Allai .. 
661. Use of Hinji in the Minis· 

try of C:>mmerce and In· 
dusllrl 
Type purchased by Go,'" n-

1245 

1247-48 

1248 
1248-49 

1250 
1250 

1250 -5 1 

1251-52 
1252 

1252 

1253 
12.53-54 

1254 
1255 
12 55 

1256 

1256-57 

1257 

ment PHsses 1257-58 
Shorlage of Hindi Iypes in 
G.)velomcnt Pless~'I 

Pr ... Clippings 
Joint Mamgemont Coun-

1259 

cils 1259-60 
666. C:>aIMinesL~boul Welfare 

Fund 
667. Autonomo:ts ani Semi· 

autonomoUl Bodiea 
668. Age-limit fOI emplo)mmt 

..eke ... 
669. Employees' Provident Fund 

Scheme. 
670. T."tile Indush) in Guje· 

rat 
671. Trade agleement 
672. U.N.a, 
673. Trade Commission in 

Ku"ait 

1260 

1260-61 

1261-62 

l262 

1265-66 
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WRITTEN ANSWERS TO 
QUESTION~ontd. 

U.S.Q. 
No. 

Subject 

6;4. Conslluclion of loads in 
Sik)im. 

67~. Families setlled in D.nda-
kumya. 

676. Tea expolls 
67;. Sbli G.D. Billa's ,i;;1 10 

U.SS.B. 
678 Ir.d Istritl UDitB in Punja'> . 

681 

682. 

683. 

6~2. 

B:ngal Deshi Cotlon 
Expoll of comsumc. and 
semi· p. ocessed goods 10 
Ru;si. ani East EUI o~em 
count! ies 

Pre'ii Co,felence in Dehla 
Dun 
ReitOJ.tion cf prop:tt) 
to Muslim c, acueej 
M1Chi", Building Indus-
tr~ , 
Ori;sa Agtico LId, 
Tibelan I efURtes 
Em!'loye,,' Stat. In-
sur an« S chern e 
Tranlfe. of C.P.W D. 
wOlkels. 
P"blic ,.otor pJoljec ts 
Sbo'lp:'r Spinning and 
Woa>inl Mill, Ltd. 
SmaU sClle indust';, I 
DemJlition of boun1ary 
"aU' in Lodi colon~ 
D!IIl,1itian of Sen.ntu' 
qu .• r1elS on Akbar Rood, 
Ncw.oeJhi 

Electrical and mechanical 
sub- di\ isions 

691. Elect.';cal and HJlticuitmal 
sub· .0 i\ i :;bns 

695. Fe,tiliz!ls Factory i" 
G.Jjll_t. 

696. Eueuee 1m:! in Dolhi 

PAPERS LAID ON THE 
TABLE 
(I) A copy of Government 

Resolution No. 4(15) Te. 
(c)/60, published i., the 
Gazette dated the Stb 
May, 1961 0' Report of 
the Worki~g Group ap-
pointed by the Goverr-
ment to 8'isess the progress 
made by the Hndloom 
hdustry and to make re-
c:JIJlme!ldatio's for its 
furthe, development 

[DAILY DIGEST] 

COLUMNS 

1268 
1269 
1269 

1269-70 

1271 

1271-72 
1272 
1273 

1274 
1275 

1277 

12;8-79 

12i9 

1279-80 
1280 

1281-82 

PAPERS LAID ON THE 
TABLE-contd. 

(2) A copy eaeb of the follow-
ing papors ': 

(i) The Central Silk Board 
(Recruitment) Rules, 1961 
published in No:ification 
No. G.S.R. 976 date.j the 
29th July, 1961, under 
sub-sectio., (3) of seclio" 
13 of the Central Silk 
Board Aet, 1948. 

(ii) (a) Annual Report of the 
Hindustan Salt Com-
pa y Limi ted, Jaipur, for 
tb year 1959-60 alo,g witb 

. Auiited Accounts and 
the cemments of the 
comptroller ."d Audi~or 
General thereod, under 
sub-sec,ion (I) oC ,eClion 
639 of the Compar i"" ACt, 
1956 ' 

(b) Review by the Goverr'~ 
ment of the working of 
the above Company. 

(3) A copy of the Public 
Prem;'.s (Evil'tion of t,111-
author;.ed Occuparts) 
Am.'dmert Rules,: 1961, 
pulished i~ No:itiea:io", No. 
r..S.R. 779 dated the loth 
Ju~e, 1,)61, ·under· sub-
sectio' (3) of sectio' i3 of 
Public{'.'"mises (Eviction of 
Unauthll, i;ed Occupants) 
Act, 1956 

(4) A copy e~h of the. follow-
ir g pap'l.~.: 

(I) Tbe I;dustrial Disputes 
(Certral Amendmert 
Rules, 1961, published 
i'1. No:ification No. G.S. 
R. 857 dated tbe. lSt 
July, 1961, under sub-
secrio,", (4) of seetio" 38 
of the Industrial Dispu-
tes Act, 1947. 

(ii) Main conclusiors of the 
Eighth Session of the 
Industrial Committe. 
o· Coal Mining held at 
New Delhi in April, 
19~" 

REPORT OF SELECT COM-
MITTEE PRESENTED 

Report of Sekcr Cmnmittee 
0' tbe Ircome-tax Bill,1961 
wa, presented. 

14S2 

GOLU~NS 
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COLUMNa 

BVIDBNCB ON BILL-LAID 
ON THBTABLE 
Shri Japnlltha Rao laid on the 

Table a copy of the evidence 
given before the Select Com-
mittee on the Income-till!: BiIJ, 
1\161. 

BILLS INTRODUCED . 
(1) The Indian Penal Code 

(Amendment) Bill, 1\161. 
(2) The Representation of 

thePeople(Amendment) Bill, 
1\161. 

1283 

BILLS PASSED . 12114-1376 
(I") The Deputy Minister of 

Home Atfalrs (Shrimati 
Alva) moved for cO:Jsider_ 
adon of the Union Terri-
tories (Stllll1p and Court 
Fees Laws) Bill. The 
mo ion.as adopted. 
Meer clause-by_clauae 
consideration the Bill 
.asplned. 

(it") The DeputY Minister of 
LabOllr (Shri Abid Ali) 
IDOVeC for llO"laideration of 
the MiDilnum Waaes (A-
mendment) BiIl,as passed 
by Rajya Sabha. The 
mocion was adopeed. After 
clauae-by-clause consi-
deracion the Bill, as 
1III1,~ded, was passed. 

(iii") The Minister of Com-
merce (Shri Kanungo) 
moved for co"lsicleration 
of the Salt eess(Au.ld-

ment)Bill,1961. Themo-
cion was a:!opted. After 
clauae-by-clause consi-
deration the Bill was 
passed. 

BILL UNDBR CONSIDERA-

COLUMNa 

TION . 1376-1408 
The Deputy Minister of La-

bour (Shri Abid Ali) moved 
that the Maternity Benefit 
Bill, 1960, as reponed by 
the Joint Committee be 
take., i'1to consideracion. 
The discussion was not 
concluded. 

DISCUSSION RE. PRO-
DUCTION, DISTRIBUTION, 
EXPORT AND PRICE 
FIXATION OF SUGAR . 1408-44 

Further discussion on the pro-
duction, distribution, export 
and pr ice-fixacion of sugar 
raised by Shri S.M. Banerjee 
on 9th August 1961 was 
rcsumcd. The Minist~r of 
Food and Agriculture (Shri 
S.K. Patil) replied to ~he 
debate, and the diSCUSSion 
co:lcluded. 

AGBNDA FOR FRIDAY, 
AUGUST II, 1961/SRAVANA 
20,1883 (Saka)-

Discussion on the motion reo 
Report of AIi~h MUsli1!' 
University Enqwry Comnut-
and co"sideraeion of the 
Private Members' Resolu-
tions. 

GIPND-L.S.1I-'771 (Ai) LSD-u-8-61-88S· 
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